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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) 
]'ridfIY, 9th .Al;l'il, 1948., 

The Assemblywmet in· the Assembly Chamber of the Council HOU$e at 
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V. 
Mavalankar) in tb.,. Chair. 

STARRED QUESTIONS AND AKSWEliR. 
(a) ORAL ANSWERS 

ARTICLES SET MART BY INDIAN ARMY ORDNANCE CORPS FOR DlSI'DSAL AS 
CONDEMNED 

1348. *Mr. R. X. Sidhva: (a) Will the Honourable Minister of Industr, ~nd 
Supply be pleased to state the Dumber of articles with their value set apart by 

'the In(hlll Al'lny Ordnance Corps for disposal as out-of-use or condenrned? 
(b) How many of these are new articles and how many are worn out? 
(c) Whtlll were these articles set apart for disposal by the authorities? 
(d) What stepfl have Government taken to dis.pose them of? 
(e) Are these articles of allY use ~ Government departments? 
(f) If n~t, what is the reuflon for the delay in their disposal? 
'!'he Honourable Dr. Syama Prasad Mookerjee: (a), (by and (c). The particu-

i4Iors aske!] for >irc Hot a vuilnble ,incc ·no separate records ure maintained of ser-
viceable and u:lservi('eable ;;r,ores reported as Salvage. Tlw qUltlllitv aiml-
vagc' tltores Bubsequthtly found as serviceable is howt'v('r believed to be inu-
¢tesirno.l. A statelllent is laid on the table showing details of l.A.0.U. st re~ 
originally dechrcd unserviceable, but subsequently found sel'vict'Dule. The 
l'espOlWibility for categori"ation of stores liS "Salvage" or "Serviceable" rests 
t!ntirp.Jy with the Defence authorities, but before actual sale. the Disposals 
Organisation emrure!! that Blleh of the stores as are prima facie serviceable ure 
not disposed of as scrap. 

Before a decision is taken to scrap the stores, all possible avenues of dis-
pm,al to th.e b..,st advantage of the State ure explored, ftnd i:; i.~ 0,11,)' in the la."t 
[(·f>ort that stmeB ""uich h:wo no civil end use are reduced to produce und or 
components or totally destroyed. A statement giving details of stores report-
ed by the LA.O.C. showing book values etc., and on which scrapping decisions 
had to .be taken by Govurnmcllt, is placed on the table. 

(d) The stOJ'es \\'C)'C wid(>ly ndvertiBf'd for f·ale, by tender or fl.u('tion, and 
failing to t;et It rcus(;nabl(, offnr, it Wl18 decided t.o sell them for whatever 
thf;,v would fetcb, or, where there w.a.s no offer, to scrap them. 

(e) No, Hir . 
. (f) As I have st'1t€d earlier, all efforts to sell ha.ve to bt) made, and thiD 

necessarily talu's t.imc. 
With a view to securing proper utilisation of salvage start's, 30vemment. 

have under consideration the appointment 0·£ Survey Parties, consisting of !'fI-
prf'sentatives ot various Mh,iBtries' concerned. who will po round the Salvage 
Depots in the count)·y and "See what stores can be brought into Use bE'fore t. e~ 
are iIOId as scrap. 
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Mr. R. K. Silihva: Nluy I know 'the tota.l book value of theee articles lte,li 
apart by the Indiar; Army rdn nc ~ Corps '! 

The Honourable Dr. Syama Prasad 14ookerjee: Does the Honourable ;M.cmber 
meUll of the Stoc'its which are there at present'! 

Mr. Jr.. X. Sidhva: Yell. 
The ono~ . Dr. Syama Prasad Kookerj&e: I have no~ got here i;h.e 

separa.te fie'llres for the Indian Army Ordnance fact.ories alone. The total will 
oome to about 150 crores. 

Mr. R. ]t. Sidhva: What ifl the value of the goods still t..o be di,;posed of IIJld 
thfl whole stort's? . 

The Honourable Dr. 8yama Prasad Kookerjee: I ha.ve not got ?'03pel'ute toea) 
value of the stores which have come from the l.A.O.C. 

Mr. R. It. Sima: Ma.y I know what is the reason for not keeping Ii sepa-
rate list for the seniceable and unserviceable ariicles llR t,he HOlloHr'lble Minis-
ter stated:' 

The l[onoUlable Dr. Syama Praaad Mookerjee: I suppose the DC'lellce l\Iinis· 
try keeps one record and whichever they consider to be saleable are put on the 
ciiMposa.l lists, out I ca.nnot tell whether they !lave an." separate list to abo'" 
which are sur ~us and which are unserviceable. 

111'. R. X. Sidhva: .My question was why it iR not possible. It is all impori-
ant matter and the House should know whether. Gov8rnment take an, ellon 
to tind out what 81'e serviceablp and what are 1~n-ser ice . e rtic ~s.· 

The Honourable Dr. Syama Praaad. Mookerjee: I fIlUPPO'''', Sir, what Iihe 
Defence Miuist,ry does is this: WhateVPT thp.v eonsider to be nser ~e e for 
Dtifenee purposes Rre put into the handt< of thl-' Dis1"0,;als and n,I"- res, are 
kept with them as servicea.ble. _ 

Seth Govinddaa: Are Government aWllre -that even serviceable urt.icles many 
times Bre considered to be IInservicea.ble find there is Ii. lot 'of -eo f ~ion in tbi.; 
respect? 

'I'Ile HODOurlble Dr. S,ama Pra.ta4 oo~  I believe that depl'nds on the 
fAlties who want to use them. 

Mr .•. X. Sidhva: Is it Q fact t.hat [<orne of tllP 8uthoriti,)" Tl)lnr.inl.! to the 
I.A.O.C. have wri,ten to the Governmen' for thp diR]losul Ilf these f rti~ es and 
still they are not disposed of? 

The Hono1lrable Dr. Syama Prasad M:ookerjee: The e:Xlunil1lltion, Sir, is 
,-oing on from t,irne t.o iime, and sometime~ fltores whieh wen' dtwlfl,rpd as not 
serviceable for Deft'll\'(} purpoRes havp heen reelllled and the nd.'11C(' Ministry 
have t.a.ken thom back. It all deptmdl on the lIonditionH, ir~  HI e, 1)£ course, 
of a ('.ha.nging cba.M\(:tel'. 

Slu1 V. O. Xe.,. Rao: May T know whether tlll' o ~'r t ' t ill tlwnre thai 
u~ to the delay in the dis os~  of t ~f' ' rtie , wnn." of ~ 'm hnvt' hecome 

obsolete? 
The Honourable Dl.. Syama Prasad Mookerjee: 111 ~ont ' ('as('R th:11 111l!o1 Iwen 

1'00. 

B.brl B. Du: Doe!! tlhe. United in~dorn bear It part. 01 j.h" loshl·s of these 
surplus LA.D.C. Rtores that were purebased 011 behll.lf of t ~ l70ikd l{ingdom. 
U.S.A. and Indi&? 

The H011our&ble Dr. 8yama Prasld MOOkerj8e: 'fh(, firlf\.Il;';RI ~rr n emen  
between t.he U.K. &I'd India have beeD ('ornpletc·d. ~ 

8hl1 .B. Das: Wha.' is that ~n 1oi 1 arrangment th·!t$ hilS' been ('omplet,·j.' 
Is it 33: 33: 93 between the U. K., t.lre U.S.A. lind India? 
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The Honourable Dr. Sy&m.& P&r8ad Jrlookerjee: \\\,11, thl' Defd1t:'· Minister 
saYB tha.t, the finantlBi an'lIJlgcmerlt bRfI' bt'pn arrived at Rnd the mottt;r noY.-
rel1ts with the India GovernlllPnt, to l'olllpipte it. So fl:lr UH the drtRllf\ .r~ 
concerned, 1 am ufraid. I ~ mot SR,V, Lilt if the D('ft'lwe Mil1i,tl'l' cun nIlS\h'l' it, 
he ma.y. 

Sh:ri B. Das: I thill), hi, ('Ull 1111,.,,(,1' ho\\' \!llll'h ()I tohe IO';St'S \\illlw 1, ' ~ by 
the U.K. Imd··V.S.A. aud how mu('h will full OIl IlldilL 

The Honourable S&rdar Baldev Singh: The pOHitiol1 i8 this that WI' huvf' 
entered illto nil ~ 'e ' '1 1 with the Fn:t(·d Kill),!(lolll :llId tilt' I:.S.A. fol' the 
pUl'ChaiOe of thl'f,a, l:!UrpluR fltore.;, T CILlIllot giyc thl' Honolll1lhle M"ember these 
details, hut 1l1l Ill'l'llngellll'lIj hll>' lWCll nrrived lit om] "'I' hlln' tflkf'll, over 11.11 the 
surplns sto 'e~ of the U.Y., 11110 the ·(l.S.A. 

Bb.ri B. Daa: Whutt'ver might be the finallciaJ UJ.'f'\lllgt:Ull'llt .I would like' 
to know whr.t will bl' the burden that, will full on India awl these two p'\rtnt'rs? 

The Honourable Sard&r Baldev Siugh: No pl'oport.ion hils hef'n t1~ec  between 
Pakistan and India 

Sbri. B. Das' I .. 11\ liot t.fllkiJtg of Paki;;tan. T am l'ebring to the U.K. a.nd 
lndill. 

The Honourable Sa.rdar B&ldev SingJl: The entire responsibility has bMa 
taken up by tht! Governnwllt of Indin. , 

8eUl Govinddaa: Mav J takH it, Sir, tb",t ",Il the lo:'1,oe:'1 .vhi('h wuuld be in-
curr~d will he home by 'Indi't lI11rl not hy the United King-Jon I Hnd thf. n,S.A? 

The Honourabie Sardar Ba.ldev Singh: All the surplus 'it.o'res hecollie our pro-
perty nnd whetlJer there i~ 11. 108s or profit, it is our ,'espol1F.libilit.v 

IIr. R. K. SAdhva: [s it, a fRct thllt, some of t,he n.rti('L,", kept in tAct in PM' 
kagef< are fOlllld to he unt'lervieelwlp. Has tllf' Rttpntiol\ of (J.oyprpmt-nt heen 
drawn to it. If !Ill, wh,v ha v(' they not di,;pORCcl t.hpTll of, It. is now nine-
months and tl.I'Y 3re·reportl'd t.o be useless? 

. fte Konoul'I&le Dr. 8yam. Praaad )[ookerjee: Evp-r) po:>f;ible 8tc~  is beinl 
taken to expeditt: the sale, 1 do lIot· kilow whether 'thpft, n~'~ an." new Ill1lJllcketl 
case£' which include materialB which are complf.tely llnRervil:t'llblp" 

lIIr. R. K. Sidhva: 'rhere are. 
Shr1 V. O. XpsRva aao: Ma,\' 1 ask whether there iF; 1~' sYl!tem of pdority m disposing of thefle foodstuffs? '. 
The HODOUrable Dr. SYAIDa Prasad lIookerJee...: There is priority. rr~ ' firs~ 

in the list C!0mc!'; lhe Central Govenunent., t.hen twP Provincial Government •• 
then state GOV{·n1D1Ci1tt!. then Blly particular instrt.ution~ whieh have been pu. 
in the priority liit uid ;'hen t.hey arc throwD open to thEl £lublin, 

STOPPAGE OF BRITI8B POSTAL ORDEltS 

1349. *:Mr. R. K. Sidhva: (a) Will the Honourable Minister of Cmnmllllica-
tions be pleased to "tate whether it is a fact that Governm\'nt of India have 
stopped t.he issue of British Postal Orders? If so, why? 

(b) Do novenllnent, ro ~1-  to consider t e~Rsue of British 110stai Orner" for 
small amounts? . 

(0) 1I not, whllt are the fu(:ilities which exist for Jl!l.yment of su\scriptions for 
British journals? 

The Honourable :Mr. :&aft Ahmed Kidwal: (0.) Yes. Sir, In order to sav& 
foreign exehUD!:{e. 

A!o._ (b) Yl'fl, Sir. Moditif,d orders on the f;ubjectl permitting the iRsue of RritisJi 
~ o t  Orders ond forefgn money ordt'rs are under issue. 
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-(c) Apart trOll1 Hl'itiljh Postal r~~ ' , s~ sc 'i t~on,8 to British journals re-

quired "for personal use may be reuutt,u wtt!lOut }umt of amount on appli0a-
tion to any b!l.lJk authorh,ed to deal in foreign exehal1gl', 

lIIr. B.. It. Sidhva: With reference to part, lC) of tlw IJUt!lition, will Go.va' u-
mt'nt make a rule t.o the (lffect that ill every case 01 1';ubscriptioll to Bl'iti':lh 
joumalB there will t,'l no limit or restriction and tlH:Y will ucoept pvery applica-
iion? 

'.the Honuurable Mr. R&fl Ahmed Xidw..a1: I dt '~ 1 d I lIpl"e i,: no limit but. 
if the Honourable Member wants to make II su ~ ·stiot  he shollid selld it to the 
f'inance Minister. 

SALE OF WAGONS AT IIALISHAHAR AND PANAGAB YARDS 

1350. *J[r. R. It. 81dhva: (0,) Will the Honourable Minister ,\f Railwa.y., 
be pleased to state whether it is a fact that B certain number of wagonlol have· 
been sold out at Huli!;hahllr and Pilnagar yards '! 

t (h) If so,whllt iR their number and why were they BOld? 

(c) 1s it a faot that these wagons would have been serviceable after repaas?' 
(d) }s it u fact that recommendations were made to have them repaired ,> 

(e) Since how long have they been lying at unserviceable and how long weI'S' 
they in service? 

(f) If! tht're any other lot for sale? If 80, how many? 

Tile Honourable Dr. loIm Kattb&1: (a) It is 'a fact that Il. certa.iu nomber of 
wagons were Bolrl tit Haliahahar and Panagar, 

(b) 680 were sold a.t Ha.lishahar and 81 at, Panagar, .'l'hoy were o\'erllged 
wagons and it was considered to. be uneconomIcal to r8prur thl'm, 

(e) It would 'have been possible to repa.ir !!«?me of these wagon:j but :H; s~ tt,d 
in (b) above It would havp been uneconomical to do so, ' 

(d) It is not l' fact that rt'eomrmmdatiolls were made to repalr the Sf! wagot's, 

(e) Some oI these WagOIl" had been lying idle for Ilw,r three or four years 
and almost all 01 them had completed their normal life of 40 years, 

-- (f) There url' tit.ill about 1:100 r!c'pillced un8tlrviceable wagons for sale, Ac-
curate figures c.annot be'given ~ the division of the fornwr B,A, Railwl1\ Mock 
Letween India IUJd PukistAn has not yet bel'll complebl, ' 

Kr. R. X. 81dhva: Mtly I know ~ t was loalised out of the;:.e tlAO wegonR 
which were dispos!'d of as unusable? 

The Honowllble Dr. John ](att.hal.: \Vhat, happemd \\'us that SOIlIl.' of these 
wagons whieh h:.d done t.heir normal term of se i ~ and 11Id i>ecome ~' Axpel'i. 
enc~~ uutit, fol' h":L\'Y IUl!g distance tmffic were fotllld tn hl' suitable fol' lioht 
traftie within t t·~ ~' ' · Ct . of factories, In the ca>'e of th'"!s!3 wngoD8 W<I ntf ~ 'd 
into negotiatioJJs ~ t  lllrge factories nlld ovor Il. 1 ~d of the;:£' were soH 
by negotiatiol" Itt prices wWch represented some 1 1i~ r tha.n the nrigilwl 
book valuC' , ~ l"l',!!;lrdH t.he rest whieh harl bpell ,'<,(hl("Nl to pure SNap what WI' 
did was to put tht:l1l 1lp for auction when these wag-om, were s'-'ld nlon,! with 
yariouH ot-hl'r pi'I'UP mlltprial,,; and r am t.he,"efol'e IIlillhle t,o givt· .HII IIL'curate 
averag-e fi ur ~ P' ~r \\\gon. -

Mr. R. It. Sidhvli: What is t,lle normal life of u wagon? 
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The Honourable Dr. John JrtattA&1: I"orty years. 

Mr; R. K. SidhvlI: What has bt'cll the life of these wagons: 

The Honourabl, Dr. John lIIattb&l: Over forty years. 

Mr. R. X. Sldhva: \Vere tllll,v.eoIU;iuewd to be ~ utd  useless for purpos,. 
{)f transport? 

The Honourable Dr. John Jrtatthai: Most of t e~e wagons },vd been lying idle 
for three or four r~  bfcausc tbey were umlUito.ble for use for Ju:!Uvy lopg-
dillbmce traffic. Therefore that was the only way in wh.ieh we could lIRe them 
in order thut. t~e sptlce might not be cluttered up with i1l1uf.;ubJe Ulateriul. 

Mr. 1. X. 8!dhva: Did Government try to find out whether by repuirs they 
eould be made ~er icu. e  

The llonoumble Dr. John Jrtatth&1: YeR, investigation WIIB made int,u that 
:particular question and it waa found tha.t repairs to thes3 wagons would cost 
quitt, &8 much &8 making new wagons. 

lIIr. R. X. S.tdh,a: May I know what figures wpre quoted f(.r· repairing these .' 
wagoDSl? 

The Ronourable. Dr. John Ma.tt.b.ai: At present whatever t ~t we incur in 
Tef'!pect of the mauufn.cture of new wagons is the figure that watl givp.n as the 
estimated cost of r~ 8irin . 

Ill. B.. K. 81dbva: May I know what QJlla.untm were osked for in order to 
npair these wagons. 

-
The Honourable Dr. Jc.l1n Jrtatthai: The cost of repai,ing a lJlJrticuJar wa[,on 

varies with th(· type of wagon. Repairing is done nnrm:!lly in O\l!" worksl:ors 
'~o that. we have got. figures with regard to wagon co~ts . 

. Mr. R. X. Sidhva: Were any people other t,han \\'ol'ki'h,lP expl·r!::; consulted 
in this matter? 

The Honourable Dr. John )(attha1: There is no other expert. who is engaged 
tit pn'sent i!1 the rmane!,iS of repairing wagons. 

Sbri S. V. Xrilhna.mlll'thy Rao: Could they not have been used for ~ ort
dif'tlmce traffic? 

T.b.e Honourable Dr. John lIattha.1: Yes, J said thD.t over 1\ hU;lclred of these 
whieh could be u&eti for short-diBtance and light tmtfic ,i 'r,~ !-lold to factories. 
T'hf: rest were founcl quite unsuitable, a.nd so no offers were made for them. 

. . 
Slui S. V. ltrtshnamurthy Rao: Will Government make inquiries und find~. 

out whether the remaining stock that is undisposed of CUll be used somehow? 
The Honoura.ble Dr. John Jrtattbal: WI:" are mahi,g every effort becn.use it 

i" not to our nter~st to dispose of wagons which can 'he used. 

EXPENUlTURE ON AGRICULTURE AND ALLIED RESEARCHES DURING PAST TEN YEARS 

1351. *Shri Kishori Kohan Trlpa.thi: (a) Will th'e Honouruble Minister of 
A/,·,-ieultllre bo pieaRuu to stat.e the UIIlount which the Government of India have 
spent, oyor agricultural and all ied researches during the past ten ~e rs  

{b) Have the 'e~ 1rc f's so nIude contributed t.owards ~e ecullornic well-
being of the ri~u turis  oclaRses in J ndia 01' added to the out-put of our agricul-
tura 1 products? ... 

..1 
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The HODourahI .. Shri. Ja.1ramdas ])ouJatram: (a) A !'to.t,etmmt Fhowing the 
(:I>.:penditure on tese::ur>h work on different items year by J ear iR illid on the table 
of the HOURe, 

(b) Yes. Improved strains suited to varying conditions of soil and elimate 
nnve been evo1.ved of rice, wheat, pulses, millets, cotton, sugar·cune. jute and 
other crops. 'l'hesf' have given an incre s~d yield of 10 to 15 per cent. The 
l'l-sLarches on proper manuring have also shown potentialit,ies of i c 'e 1s~d yiEJd 
varying from 20 to 150 in the case of rice Ql1d nil to 65 per eent. fo\' Whe!lt. In-
<!rPRsed yield hag also been obtained by improved manuring in J-.wax. mustard' 
~efod9,. sugar-cale ahd jute There is, however, room for stili greatt·j· progrfllll.! 
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SkJtt-

Showing the Amount spent over Agricultural and AlIitlcl researl'h •• 

1. Indian Agril'liitural H_reh Iustitut" (Doell 
Dot include ~ enditur ' OIl a/e of Dairy 
Expert which ~ been incll1diJd under Indian 

1935·311 

Rs. 

Dairy Re8E'Areh Inst.itute) 7,41,10141> 

2. Indian Veterinary Rese&r('.h lnstitutt' 7,16,398 

3. In(iian Dairy ReBeal'eh Institute (In('iudes 
expenditure on a./<' of Dairy Expert) 58,000 

4. Experimental Cattle Brefldinlo( Fann, 
Jubbulpore . . , 

B. Indian Central ('otton Committee 
6. Indian Gentral Jute Committee 

7. Indian Lac Ces8 Committee 2,75,381 

8. Inllian Central Co('onut Committee 

9. Indian Central Tobaceo Committee 

10. Indian Central SUllaroane Committe" 

11. Indian Council of Agricultural Researoh 

1939·40 -1940-41 

Re. R8. 

7,20,487 

7,36,6311 

118,634 

7,1l7,lill 

8,36,0911 

63,4911 

2,72,314 2,92,431 

1941-42 

Rs. 

!!,III1,Il' 
8,117,157 

60..216· 

2,615,385 

(Maintenance of S"t'retariat of) .• 3,44,900 3,29,100 2.41,300 3,18,800' 

12. Gt'aIlts made bv Government of India for 
lIp8Cific reeearch on behalf of Government 10,51,200 8,96,400 4,80,000 4,110.000-

11. Alrount paid by Indian Oouncil of Agri-
oultural Research to Province!l and States by 
way of grants and 8ubvention for imple· 
mentatiun of vari(>U8 sohem811 14,38,100 13,14.4,00 12 .. 91,70 14,37,'700' 



STARRED QUr':fI'rIONS AND A:-<SWF.R3 3631. 

m.n' 
during the Past Ten ~eo.r . 

1942-U 11143-4.4 1944-4/\ l!l4ii-4(l 1946-47 1947-411 Tot,,1 Remarlu 

RII. Rs. Ua. R~. RH. Rs. 

9,09,721 11,16,606 1:2,86,045 Il,13,223 11.06,400 11;,84,800 1,04,32,151 
9,78,496 11,10,0"5 13,72,116 IS,32,()98 21,24,000 27,0;',000 1,3S,fiS,OM 

2,43,932 3,79,093 3,fi8,589 4,23,9711 5,60,000 1.3,37,000 37,43,53;; 

2,16,000 2,16,000 ... 
61,36,000 

53,20,698 
2,!lli,7!!1 2,~9,198 2,83,359 2,91,60S 2,80,8'" 3,34,8&4 28,91,310 

1,42,136 t 
14,53,000 ! 

.~ o ' 
5,61,632 4,117,450 3,86,934 14,16.016 § 

3,18,500 2,70,700 3,37,000 3,115,600 4,fil,SOO 3,76,90n 33,114,600 
8,13,800 14,91,600 17,47,400 15,06,600 8,76,700 3,26,800 94,69,500 

11,85,700 1;;,82,200 18,18,600 17,70,700 11,96,30011 37,400 1,30,74,800 

Hrantl total 7,09,97,810 

... III the process of being set lip K'Cpen<iiture .. u fal' incurred 
.. nd equipment. 

rolat!' mostly to buildin, ... 

t In Indian CAntral To('oconut CommitteI.' was Bet up in 1945. 
t The Indi"n Central TobMco Committ.ee waf< set up jn 1945. 
§ The Indian Central Sugarcane Committee was set, up in 1944. 
II The bulk of the grllnl;ll for the year have still to be paid. 
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Shri Kisbori Mohan Tripa.thi: Do Government. circulate the l'esults und the 
1111dings alllong the aVl'icultural classes'! If so, how? , 

The HonoUlab1G Shri Ja.iramdas D.:..ula.tram: I have replied to a simil.lr ques-
tion on an earlier om ..~i ~ and given details of such .publieity 11r,; we hlwe been 
able to wake. The usual procedure is to hand over the results of t e~t~ rAsearehss 
tv the provincial GOVtrnments because it is they who are dealing with agrlcul-
llintl production. 

Seth GoVinddas: Are Govel'llment aware that up WI now, except an i!lcrPQse 
ill Government farms, these experiments have hud no lJearlog on India.'s r!'O-
dlwtion, so far as cultiVl .. tors are concerned '! 

The Honourable Shri Jairamdaa Daul&tram: I think I might read out certain 
figures which will indicate that the results of these .resea.rches are being imple-
lJlented by th,e agriculturists. 

The followiug are: the estimated percentages of the introductio:l of impl'f:'ved 
· varieties iIi regard to each crop. In regard to sugar-cane 75 per cent. of the 
arCh now is gCOWll on seeds of these new improved ricti~ . In regtlrJ to ju+,e 
in the case of one variety it is 37 per cent. of the area. which is under improved 
variety; in the case of another vnriety of seeds it is 75 per cent. In the case 
ot cotton, 27 per cent. of the nrea is under improved variety; in the case of 
wheat, 22 per cent. of the area in the country is ullder improved variety; in the 
case of rice it is () Pt'!' cent. ; in the caHe of jowar it is 1'2 per cent.; in the case 

· of gram it is 1·6 per cent. In the case of gram, jowar and rice, progress hu 
not been as great as in the case of other cropf'. ' 

8eth GovIn4daa: Do ~ot these figures show that in cereals there hail been 
· ~r  little progress? • 

Mr. Speaker. That is a matter of ~ inion and inference. 

Shri B. Sht\'8 Rao: Is it not a fapt that our researches in rice hnve attracted 
thp notice of other (',ountries but seem to have had very littlt' effect On rice 
rrodlletion in this country? 

The Honourable Shr1 Jalramdas DoUlatram.: It is possible that our 
reseal'ChCf;; huYe drawn the attention of researoh workers in other oountries. 
1 an, not aware that the agriculturists in other countries have implemented 

· the results of our researches; it may be 80, and if t ~ Honourable Member 
says so I will Dot dispute it. 

~ ~ t  : W ~ ft~ l1''Jfi, ~ ~ <tIT FIT ~m f~ ~~ 

G1l ~ e Rust) ~ 'fr ~ i~ ~ ~ if ~r~ f ~ f fir ~r ~~r ~ 3T'b: '3' Hir 

"FlIT ornm f. r~~ ~ ? 
Shri Ram Sahat: Will the Honourable Minister please state whether any 

research if; heilil! carried on in rust whleh affects wheat; snd if so, wha.t h .. 
been the reHuitt'.· thereof? 

3fmf~ 'l';.fr '\jf1RllT';Hf ~~~ : ;jff# f~ff~ \ifTU ~ n-~ q;;n m 
<tIT e ~m (Variety of seed) f~ ~ \if) "n::c:" (Rust) Of)) 1:f\iffc (resist) 

. Ofi{ ~ ~, f;;rq 'R W 'fiT am<: ~ -~m W I ~ chn:€t ~ ~ 
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I ~ '  . nf~~1 '1Tf \3f\.,r rr~  :;::3fr I i5'IT t m~ fuc (agriculturists) 

,l "fiTlfGT .,~  \:01 ~2t. ~ if ~.11 ~ rc t ~~  Cfi~ m ~ I . . 
The Honourable Shrt Jairamdas Doulatram: The research is in progress in 

ibis direction and a variety of Beed has been evolved which· i~ 'rust' resisting 
and is not effected by rust. ~o e do not stock tha.t vari£'ty •. but I am pre--
pared to admit. that necessary propaganda was not none. We are ready to 
help those agriculturists who ~cou d not derive any benefit so fa.r. 

Shri B. DelS: 1.; not there Ulultiplielltioll of l'c;;e!u'chf's i ~ ~ c  (·at.cgory by 
the, GovernIDcllt 01 h,dla, by thrd blouted body known Hil the J:ldian A.gricultu-
ral Research JUlititl11 t' and also tlH' various provincial GOVlJ'JlIIl('\I!" i' What 
steps are Government tuktng to COlWClltl'ute· research in each cutegory in one 
hody instead of huving ~o man.Y bonie·s? 

The Honourable Shri' JaJramdas Doulatram: I admit that there is need of 
laying down a pOlic.v with regard to agricultural research .. This mut,tN is under 
the cot1flidera1ioll d o ~.rmn nt and w;th the hplp of provmees, we propose to 
formulate il. 'plan by whieb unlleCeS!Hlry o,,-erlapping'ma.y hi) avoided and that 
there might bt) speeiuli7.aiion of reseal'l:h in particular Iliutter, in partieular· 
centres. 

Shri H. V. Kamath: Apart from provincial Govel11mental machinery, does 
Goverrunent propose to make available the results of all these researches to 
Kisans through their own organizutions like the /(iBan GOllgl'ass find similar 
bodies? . 

The Honourable Shri Jairamdas Doulatram: This suggestion will lw comi. 
der,'J. • 

. Seth Govinddas: With respect to rust proof wheat sef)d about which the 
Honourable Minieter has just spoken,. is Goverllment contemplntidg to send 
this !'eed to f:awh 1lo1'("'!S ill India where fhcl"0 is a general cornpl:J illk of rust? 

The HonOurable Shri Jairamdas Doulatram: That will be ('ollsidored .. 

Shri S. 'V. Krtshnamurthy RIo: l\Iay J know whether therfl is any illC'l'eaSe in 
the production of cotton:' ." 

. '0 
.. The Hon011l1'able Shri Jairamdas DQulatram: 27 per cent. of the firea is under 

improved varieties. I nn:- Dot able to S!ly what is tho r ~ ·t.~e t '. .' of illl'Tense. 
The overall rcent ~~' of increase whie]1 1 indh'atcd for IIli til" t~r s .1~  10 to 
15 per cent. With r~ rd to cotton I have not the fignres now. I run l,j'('pured 
to ·,:upply then: to the HOlloumLle MornLel' later. , 

GRANTS FOR IMl'ROVEMENT OF ARECA-NUT CULTIVA'l'JON 

1852. *Prof. N. G. Ranga: Will the Hr.l.lourable Ministt'r of A:;ril;ultul'o !)e 
pleased to state: " /If: . 

(a) what use ,hilS so far been made of t~~ special grll.l1t made for thb inltll'ove. 
ment of areca·nut cultivation;' and 

(b) in what parts of India h?s such use been made? 
The Honourable Silri Jairamdas Douiatram: (11) A pilot sehl:me with a rem;r-

ring eost of Its. 30,000 and u non-l'ecurring cost. of Hs. 10,000 W!lS sllllctioned' 
for combating malaria in -the areCA-nut growing areas of SOllth· Indiu. ·'1'he. 
upenditure Oli tbis s.cheme is to be lllet from the speciBl areca-nut grant. 
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A central areCH-Hut 1~ 11ittet' il>' heillg ('011 stit,u tec\ , The l'.Ollllllittel:' when 

·formed will be UI II rosition to make planF; for the developme.lt, and lllR! ket.ing 
of llr.-ea-nuts. 

Ib) South Kmarll' DiEtrict, Malabar. 
Prof. If. G. B.a.Dg.: What is the total amount of mOUr:lY that i" t'in~ placfod 

at t ~ disposal of 1Lis Committt'c? 
TIle 1loIl000rable Shri. J&lramdaa Doul&tram: I think it is Us. 5 llikhs. 
Prof. If. G, Ranga: Why is it that, though t,hi" grant ",,'as Jl1ndl.' IT;ore than 

two years ago, IUld tlt t.hat time the promisl' wnr; mllode that It Committee would 
be constituted, the Government are still thinking 'of conRti! Iltil1g' it. todq,.v? 

'!'be BOIlOUl&ble Shri 1&1ra.mdaa DouJatram: I do not wish to toke t.hfl res-
ponsibility for previous delays. J am, however, prepal·ed. to E,!'Ieed UT) thing_ 
berf'after. 

Shri a. V. Kamath:- With referenoe to- the matter ')f areCA-llut, culfivat;on, 
may I know whef hpr tht'l'e are any pests that attack and thrive on areca-nutra? 

The Honourable Shri Jairamdas Doulatram: Yes. 
Bb.r1 H. V. ltam.t.b.; What are the variou!> pests that thrive on r 'i .~-nut  

'!'he Honourable Shri Jatramdu Doulatram: I will not. be able to -name t ~m 
straightaway. 

Bhrt S. V. KrtsbDa.murt.hy lLao: May I know whether this unspent grant 
will be set "Pili t as 9. reRNtrch fund fwd uj.;ed for areca-nut r se r~  

The Honourable Shri Jairamdu Doulatram.: Yes, there is a r;pecilll grant 
of Hs. 5 lakhs for that purpose. • 

- Shrt S. V. ltrllhDamurthy Rao: I believe that Rs. ;, lakhs was grmllt:'d in 
1945-46 and :tTlo<her l{n 5 lakhs in 1946-47 Hnd t.he amoullt· has not lleen spent. 
May I know whether this sum of Rs. 10 lakIn; will be ~t,t ~ , for' I eFeltl'oh 
work 8Jld used for the areca-nut I'tlsean'h:l 

The HQIlourable Shri .Ta.tra.mdu Doulalt.r&m: I do not t.hiok the gr,\llts of 
the previous years Ilrt' still with us. They must· have . ~t d. 

Prof. N. G. Ranga: Is 1I0t it 0. f ~t. that thf'8e grants Wf're wade Of; p sort 
of n -~ur  grunt.;; eurmarked for thi" purpose and have_ govenllmmt consi-

. den'd the advif'lability of asking provincial Governments to supplement the 
CiJ1tral Government on ft 50/50 hasis? 

The Honourable Shrl Jalramdas Doulatram: No . .• 
Prof. N. G. Ranga: What is the ImSWt'.r to the t'1~' ier pH1't of the qllf'f.tion, 

namely, that there ","prE:' earrnurlwd RUIllR rsprcinll:v for ihi" ]lurp()f!l:', find tllere-
fore they i)l.·(·') 1".1, );'1:i;I' illfo :,!t'IIL'r:t1 r 't'111 '~ ,f tlJPY ('o1l1tl 1I0t hI' ~ t,nt in tho 
year for whif'h tht':v \\t're IIllott.d? 

The Honoutable Shri Jairamdas Doutram: I 11111 Itot :ll.1(· jo pw tht! 
Honoura hlt':'IlelJ dJl'I' any fnrthpr information. 

Rhri H. V. Xawath: oe~ Govprnrnt'nt, propos!' to make Illdia R('lf''''lIffieient 
in ureca-llllt and .In» irl]port.R of this eorllnJodit.y? 

The Honourable Shri Jairamdas Doulatram: \\'h('lI wc· P odlll'I' l'lJIlUhb we 
will stop the ;mpoJl!'. 

E};QuIItV INTO lNDIOENOUR ~ ~  OF CATTLE TREATMENT 

1.353. *Prof. N. G. Ranga: 'Vill !hp HOl1ourJiPle ;\lini"j<'T :If ,\!-'rl('ull.'ITc' t>e 
.pk:1Rl'd II) st t·~  

I". \\.I, .. tl1l'r th!' report!lof the (mquiry ordered to be made into the ill .. i~r'o ~ 
F.yl<f,l'trl "j "I'II! t,le t reatrnp.nt hRs been reeeived: if so.' whpn; and whpth,,' ;, :,. 

:pllhlished: 



'iI;t 

(b) whether any efforts Ilre being made by Government to condut~~ an! re-
search into the system; and 

(e) whether the v tlrioUl-; serulllH produced by Government "for inoculating 
cattle are being supplied to the practitioners of the indigenous system ~ 

The Honourable Sbri, Jairamdaa ·Doulatram: (a) The r~ rt referred to was 
,t'l:ct:ived in No\emb, r, Hl39. An rt~c e by the author, incorporating the fin-
dillgf' in the rel'ort was published under the title' Animal Hu,;banclry in Ancien. 
India' in September-November, lU41 issues of the 'jlldiw.l n i ~' publiBbed 
by the Indiar. COUJ.lcil of Agricultural Researoh. 

(b) No research all the indigenous system of treatlllcilL of c:.ttlt: diseases is 
being carried out at the Indian Veterinary Research Institute at present but 
'he question of Iponsoring scholarships for l',onducting the research primarily 
:wit.h 8. view to oolltlct. further information from the available ancient litprature 
and manuscripts is. under the consideration of the Indian Council of 'i~u tur.1 
ltesearch. . 

((') There n.as beel: no demand for sel'a and vaccine from the practition8l'll 
of the indi ~nous 8,fe-tem. 

Prof. JI'. G. Bania: In view of the fact. that the Kis'lll Congress has it~e f 
bet:n conducti.lg a Ilumber of dispensa.ries in the Andhradesa and bas allo a. 
college, Ulld h'IS guiJ](·d eOllsicif'rnhle expprielJ('c, will Government. c 1~ider the 
advilabiJity of iDstrul!ting their own proposed scholars to go .there to Study tbe 

~ in which resclll'l:h is being done there, or inviting 80!l'.e people to go to 
their research ,fann Hnd study ullder tilt' guidal)('l' of thei .. own scientific men? 

The Honourable Shri Jalramdaa Dou1a.tram: That will be considered. 
Seth GoviDddas: 18 it not a fact that as ill the case of Ayurvedic so in tho 

case of this lIIdigt:J1oUS system of cattle medicine, the o erumen~ is giving 
very meek support to th(, investigations which' are being made in thifl counb'y 
flO flir 8S indigclJous systems of medicine are concerned? 

The Honoura.ble Shri Jalramdu Doulatram: I agrce. 
alth OOVinddas: Whl:d steps /lore Government going to take, now tllut we 

bave SW8rU], to see t,hat t!J,el'lc indigenous ~ stems of medi ~ e are sufficiently 
Hwouraged? . 

The Honourable Shri Ja1ra.mdas Doulatlam: Govermnellt will consider all 
8llggestions for helping th£' indigenous H,Yst('ms of 111l'dicine. 

Shri B1swanath Das: IH Government awure of the' fact that th t• Indi,tIl Coun-
cil of Agriculturai Heseul'ch, then knowlI af; t ~' Imperial ('ouneil of AWic'ul • 
. turnl Rel'earch, "ppoillted tI special officer. who toured illl proVin('('il like OriHha, 
and States like 'l'raVtlllCOre to gathe ... illfOl'llI;ltioll and (':tIIIt' ill 'ont~it't with 
perl'OI1H hit ving ,.;omething to do with inuigellouH !'I,v,.;t,eIIiH of cattk treatment: 
that they have collected u lot of infOl'ma.tion on this s\lbjl,et: and whether 
Government ('ontenlplutc gl'ttillg' diNt, information awl also p!lblish t.he "lime? 

The Honourable Shri Jalramdaa DOUlatlam: Government will enquiro:' into 
this and u ~  wbRtevflr is useful for this particular purpose. 

TNCOME FROM SALE OF TIOKETS AND GOODS TRA.FFIC AT SAINTHIA JUNCTION ON 
E I. R. SAREBOUNJ Loop 

1354. ·Shri llihir Lal Ohattopadhy.ay: Will the Honourll hie Minister of 
H:lilwlIYs be pleast'll to stat.e: 

(a) the a"ernge annual ineomB from· saJe of passenger tickets at S"intbia 
.Tunction on thco Eust Inclilln Hailway 811bebgunj Loop for the last fom ''NIl'S; 

and • 
(b) the HVel'll!!e anllual re('('illt from goods traffic for the last four , ~ r· from 

~ e same tltntion? 
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Shrt Jrt1hir Lal Ohattopadhyay: Uay I know whether the Honourable ;l\f,inister 
is aware thQt t,bere is no waiting hall tor third-(lIH08s sen~e 's in that f t ~ion  

The Honourable Dr. John Mattha.i: I half expected thM, this question was 
ooming up and I made enquiries and I may inform the Honourable Menlbcr 
that there is f. wuiting hall for third-claaB passengers a.nd I think there ic also 
8 counter for lIpper,class passengers. 

Shri Mihir Lal Ohattopadhyay: May I tell t,he Honourable Minister that. 
there is no u ~r-c ~s _ counter? 

The Honourable Dr. John Mattha1: That is my i_formation. However, I 
will look into it. 

PUROHA:';E AND USE OF' AMERICAN AmoRAFTs ~ editor , 
1855. -:Mr. :B.. E. Sidhva: (8) Will the Honourable Minister of Communica-

tions be t~ f ed to stute the number of American Aircraft (Expeditor) pureh,\sed 
by the Government of India and their cost? . 

(b) When were they purchased and through wha.t agency and who mniutraillH 
theln'/ 

(c) What is the total maintenance and operation costs per month separately'r 
(d) How mauy hours has each plane flown? 
(e) Have they been used at any time for the Kashmir emergency or Punjab 

Evauuation purposes? 
(f) If not, why not? 
"1'ht Honourable Mr. :B.afl .Ahmed JDdw&1: (a) Two Expeditor aircraft were 

purchaaed by tbe Gon-rnment of India at a total cost of Hs. 1,91,926. 
(b) The aircraft were purchased in July Hl46 through the Director General 

of Disposals olld "vere entrusted to Indian N ationo.] AirwnvR for mnintrllilnee 
and operation Lor Government. ' 

(e) 'l'he ruti~ of payment to the Company for each Ui!'el'/lft, waH Rfl. 4,047 
per mensem, representing the cost of day-to-cIa.), rn ini,en 't~. payable only for 
the period the machine>; were airworthy, plus Its, - / 12/ - ff,r each mile flown. 

(d) Oue plul1':" fh'w for 14 hours and' the other none. 
(e) No. 
(flBoth tt.e ail'c'ralt were un~er ice e duriug the period r)£ evacuation and 

KaElhmil' e ' tion~.. 01 1~ of the aircraft,. was brought up to airworthy condi-
tion, but it uCC'llfne Illlsel'Jicenble after 23 flays and ('ould not be 1:1(1(11' [. il'l'vOI'thy 
aguin duC' to ]:1<'1\ of bpal't'R. For 1he same reas'On, the other uircruft h8:' re-
mained una.irw(.rthy \Ii> to now . .. 

Mr. :B.. E. Sidhva: Whut if! the reason for giving these two planes for main-
~n nce to the I.N .A. agcmcy? Cannot the new Government maintain these 
two planeR willwllt spullding HH, 1,046 cvery month? 

The Honourable Mr. Raft Ahmed Eidwat: It is very diffieult for me to know 
what reasous persl!lIfle!1 the then Oovernment to ur ' u ~ t1ICS<' plulles flnd to 
UJtrllst thf:lm to th' LN. A, for nHli!!l nC ~ P\II'J'OACt;. ~7 pro!.o!)l,v this WIlH 
done beca.use the Government itself hnd no IIIuintenance orgo.niJ;at.ion. 

Mr. R. K. Stdhva: Hove OOVerlllllC'n1. ol>ln;1I8d ('ompoiitivl;) rntes for main-
taining these two plunes or have they f;illlply handeel '.hem over to the I.N.A. i' 

The Hononrablfl Ml'.llafl Ahmed Kldw&l: ~ T said. Sir, thesc plnnes were-
purchased in J946 anll handed over to the I.N.A. Except Olle, which did a 
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flying of aboul 28 dliJS, they wC're not found airworth'l, and, consequently, 
hn ve remained ldle tili now . 

.Mr. R. K. Sidbva: Arc t.hey still maintained by the I.K.A., and. do they 
continue to re.:eive ully payment for it? 

The Honourable Kr. Ra.1l Ahmed ltidwal: For the period that the plane. 
remained airworthy the I.N.A. received about TIs. 3,000 aIld odd Its maintenance 
eharges. They ha\e ;lOt received a single pie during the pilriocl the planes reo 
mained idle. 

1Ir. R. X. Sidhva: I was told that one of the planes was airworthy for a 
few days. M'ly I know whether that plane was u!"ed for Kashmir evacuation? 

The Honourable Mr. Ra.1l A,bmed Xld'#&l: The planes were not used for 
Kashmir evacuation, beclmse during those days they were not airworthy. 

Ill. B. X. Sl4bvI: For whom were these planes im o~..ed  
The BOD.Ollrable Mr. Rafl Ahmed. lDdw&l.: They were imported for the uae 

of Honourable Miujpters and other high officials. 
1Ir. R. X.9'ldhva: Are they being used by the Honourable Miniliters. 
IIr. Speaker: W t! ~  proceed to the next question. 

hrou's SllA.BE AJTBB PABTlTION OF MooHULPURA WOBXSHOPS 
1856. ·lIrtr. R. X. ~d  (a) Will·the Honourable Minister of Railways he 

pleased to state who was deputed to take charge of articles ooming to our share 
after the partition of the Moghulpura Workshop? 

(h) Were all the articles taken over and was a list of the same prepared? 
(r) Is it 11 fnet that some heavy articles are still1eft over? 
The Honourable Dr. John 1Ilatthal: (ll) The Moghalplll'(I. Workshopf' \yere 

!lot partitione,l. To" question of taking charge of assets fltlling to the !'hare of 
the E.P. Hail ;v'ay did not therefore arise. . • 

(b) Does not arise. 
(e) Docs not arise. 
Mr. R. K. Sidhva: 1 could not. follo,,- the /lllSWer, Sir. 

The Honourable Dr. John Matthai: The arrallgement which was mude I\t 
the timc of pllrtition·-and which was approved by the Parl,ition Council-was 
that, as far as workshops were concerned, they were not to lie partitioned. -Cer-
tnin arrangements were made for the uSe of workshops in one Dominion by 
railways falling within the limits of the other Dominion. .So, the arrangement 
with regard to the :'lughulpuru "Vorkshops was thnt t.hey were JlOt. to be pl\l" 
t;tioned, but thc En>'t Punjab Hailway was to have the benefit of the serv'ce 
of the Workllhops. • 

lIrtr. R. X. Sidhva: Am I to understllnd that the :1.1'ticles and materiala in 
the WorkslHjp:3, IlJlnrt fl'OIp. the muc ~ner , were also not to be partitioned and 
shared? 

The Bon011rable Dr. John MAtt.hai: All the stores and materials which Were 
r~ of the workshops equipment rema.ined at Moghalpura. 

Mr. R. X. Sidhva: So we had no share in the Moghalpura workshops. 
Mr. Speaker: 'I'hot is what follows. 
Shrl H •. V. ltamath: !\.re there no obstacles placed b th", way of the Esst 

J)unjab Railway sLcuring the services of these workshops whenever the need 
arises? 

The Honourable Dr. Jolm lI[atth&l: At first it worbd extr(.mely uusati8' 
facfiorill but of lat4 there has been im 1 ome ~ • 
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FL YINO CLUBS IN INDIA 

1357. ·Shri Basanta Kumar Das: Will the Honourable i i~ter oj Com 
''CIlIJlIIt'atl<lIlS tHo ulellsed to state: 

(II) t,be IlHlllt'-S of Flying Club!! in India: 
1.1,1 till' 1111I1I1)('r qf H\"lltllli'S r.)cruiteti in the Hoyal Indian Air !'"rl'/' whp 

. rt)l:l:II't:U tn, inill!! ill each of the :Flying Clubs: 
\ c; wiln t usslstunce Government reuder to the different Flying Club;;: 
1.11 "l!l:tlll:i' the iltt('ution of Government has been drawn to thr .:rin"1Nll·" :.j 

'the lltmgRI Flying Club: and 
(e) wbnL steps u.overnment propose to take to remedy these grieVQl1ClI:lR and 

to g;\"t! thl'In proper facilities for work' ~ 
The Honourable Kr. R&ft Ahmed Kidwai: (n). (h) and (0), I lay on the 

t,,,ble of the House threo statelllent" givlllg tlw iUlormutioll n,;kltl fer b:v the 
Honourable Member. 

(d) Yes, hir. 
Ie) The grlevHl1(,ps of the Bengal I"lying Club relntl: to thr' rJ'oviRion of nir-

(;raft and II ~i·t1 i ' t sit(· for the Club. 
The Club :,us I.<>PI) allotted 2 'l'iger Moths ~nd 2 L-n Rircmft. Action is in 

hRlld to obtai!1 IN .. l"u aircruft flnd us SOOIl IlS they are rt' t~i 'et. , they will be 
n lIotj eel to Fl.' mg t'l tlbR I1P('ordilig to priority. 

The qUF8,ioll of i1 1:nttillg a pprrnallent sitl' t~  tlw Crill) is Il11dlT the cOI:si-
.deration of t ,~ (iO\"t'fIlllumt of India. 

Statement , 

Showing the Wlme8 oj the Pl'll'''3 OlubB in Indi.a 
Delhi Flying Club Limited, Willingdon Air St&tion, New Delhi. 
J10mhay Flying Club Limited, ,Juhu Aerodrome, Bombay. 
Madra.s Flying Club Limited, St. Thome.s Mount, Madras. 
Ben!"l I<'lying Club Limited, Barrackpore, Calcutta. 
TIihar Flying Club Limited, Patna. 
'Orissa Flying CJub Limited, Bhubaneshwar. 
Hind Provincial Flying Club Limited, Lucknow . 
• Todhpur F1ying Club Limited, Jodhpur. 
'I'ravancore Flying Club, TrivandrulTl, --BtJmIMtt 11 

87a0t0itlg tile """,ber 0/ peHOIU rec"'ted ill ehe Royal 11111i. A'" l'Of'OI'fDAo retiel", .. 'rain· 
h, «II .eaoA. o ~ '~ f1 0 .... · 

e.No. 

I The Karachi Aero Club Limited 
, The Bombay Flying Club Limited 
3 The Madras Flying Club Limited 
4 The Delhi Flying Club Limited 
15 The United Provinoee Flying Club Limited 
6 The ~n ft,  Flyinp: Club Limited 
'7 Tba Northern India Flying Club Limifed 
a The Bihar lI'Iytng Club Limi£ed 
9 The Hyderabad state Aero Club 
10 The Jodhpur I'lying Club 

Name of Club 

• 

TO'l)AL 

No. of pel'llODl rec. 
ruited in the Royal 

Indian Air lI'oroe who 
received training at 

each of the Clubs 

38 
1S6 
54 
41 

26 
48 
56 
517 

9 
II 

364, 

lVoe,.-In60d.dition 46 Pilot.frained by FlyillgClubl before r ere.~inted uCOlJlllli· 
.-i0De4 0fB081'11 at the oommencelD8Dt.of \he War. on. ~ .. 60 the ~ ., wblob .-.. 
.................. aoJ......, ........ 
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Statement III 

SOllie oj a88ia/(UlCe fJY Got>emrnent to the Clubs Jor t1~ year 1947-4li 
\ 
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Ii) Fixc,d subsld) ('1' Hs 30,000 Pl'!' J,llJlUlll per c·lub foJ' m~ct  the standlIlg charges 
plu8 eXC'CBS lIylIlg chlll'ges at. HM. 5 pCI' hour for flymg donl' in exces. 01 l<XlO houl's per 
annum. 

/ 

(ii) A bonus of Rs. 250 for l'ach ".-\" licence pilot trained by tho Club. 
I 

(iii) Under the torms of the financial assistance, the following chargE!!l for flying trainint. 
arc proscribed: 

(a) 1·'01' trailloos below the age of 2B years Re. 15 per hour. 
(b) For others Rs. 30 per hour. 

Government pays to each club a contribution at the rate of RI. 20 per haul" for ~  flying 
done in the ratt>gory (a) and HM. 5 per hour for flying under category. (b). 

liv) AccomnJodat.ion is allotted to new Flying Clubs if available, otherwise Cklvernment 
i c~ II grant.·in-aid to each Club fur cOIl.truction of hangars, workshops, stores etc., to 

t,he ext-cnt. of Rs. 25.000. 

I\') Allotment up to a maximum (,f 6 aircraft to each Club on loan. It hll.ll not. been 
possible to c:olJlplett' thi. numbcr sO fa" hut IUTu.ngelllPllts are heing made to oLtain more 
aircraft from aLroad for this purpose. 

(vi) Free landing and housing fooCilities are granted to Clubs at their aerodromes. 

Solc.-The above financial assistance is given only to the 7 Clubs in British India and I 

~~ not yet becn extended to the Clubs in the States. 

Shri Buanta Kumar DII: By what time are t.hc grievances of the Bengal 
Flying Club expected to be redressed? 

The Honourable Kr: It&ti Ahmed J[14wal: So far as the question of site is 
concerned, the aerodrome has been handed over to the Director-General, Civil 
Aviation, and the Club has been informed that it can carry on for the time being 
in this aerodrome, of whwh a portion will be allotted to it later. 

FIxA'l'ION OJ' PaxCll OJ' CocoNUTS 

1368. ·Shrt V. O. E._va -..0: (a) Will the Honourable Minister of A,ri-
~ t re be Dleased to date the preaent price of oooanu. in the market? 

(b) Are Government Aware that the prices have dropped by 70 Der cent. 
d rin~ the lalt four DlODh? 

(c) What is the re8&on for the precipitate fall in price? 
(d) Do Government propose to oonsider the aueltion of ft in~ Il minimmr' 

price for rqcoDuts and thus help the oultiva.tor? 

The B:OIDOUrable 8hri Jatramdaa Doulatram: (a) The present market price for 
a thousand coconutli without husks is about Rs. 105 and from Rs. 100 to Rs. 105 
at cochin and AUeppy relpectively. 

(b) During the last four months the prices in the two principal markets in 
IndiR, namely Corhin and Alleppy have dropped by 21 and 20 per cent. respec-
tively. A Statement showing the trend of prices is laid on the table of the 
House. • ' 

(c) The 20 per cent. decline is aecounted for hy (i) the difficult supply 
position of Caustic Soda resu ti ~ in a fall in demand for coconut oil by the 
Soap Industry; and (ii) transport diffioulties. (., .......... ... 
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S,atement 

Showi"fl the trend oj priaM oj COt}tmutB (without htulk8) in the two principal marX,et. oj 
Cochi,. and Alleppey du""fI the period from .1-12--17 to SO-3-38. 

Coohin AI)(IFY 

Date 
Price in Rs. (a) ~rioe in Rfl. 
pCl'thou8and Index No. perthouBand 

(ak 
Index o. of 

nuts of price nut. price. 

3·12·" 
17·12.,., 
81.12·'7 
1'.I·'S 
IS.l-'8 
11·2.'S 
15.2.'S 
10-8.'S 
U·3·'S 
30·3·4S 

Percentage fall iD pliee 

133 
130 
124 
122 
124 
122 
118 
115 
illS 
lOIS 

~  with ~ice on 3.12·47 a8 the base. 

100 
98 
93 
92 
18 
92 
87 
88 
88 
79 

21 

125 100 
180 1M 
120 88 
1.20 18 
121S 100 
120 II 
100 80 
10 7, 
10 72 

100 80 

20 

Shrl V. O. Eaaava B.ao: Am I to take it that the drop in the price of coco-
nuts is due to import of Ceylon copra? 

The Jlonour&ble Shr1 .TeJramdas DoUlatram: Not so far as' lam aware, 
Shri H. V. ltamath: Are co 'onu ~ availablo in Delhi markets, Sir? 
Mr. Speaker: It. is not a matter within the special cognizaDce of the Honour-

able Minister. 
Shri H. V. ICamath: But, in view of tht' fllct that a large nurnuc!r of South 

Indians are now bongregating in Delhi· vf'ry frequently, do GovernmeJlt propose 
to arrange for the import of ('oconuf.s int.o D('ihi '! 

Mr. Speaker: Order, order, ' , 

D1lI8SJ<lATED Cc::rooNUTS AND FOBmON DEMAND 

1359. ·Shrl V. O. KeS8\'11 Rao: '(a) Will the Honourahle Ministrr of . r ~111 
!ure he pipa;;;ed to state whether the proressing of coconuts' for the 'Prepal'fttioll of 
lessi('uted ('OrOl1utA has recei'!ed tho. at.tention of the Agricultural Ht'!<('/lrch 
lnAti! lltiol1!' ill tlw countr:v? -

(b) Are Government aware that there is ,. large demand for dee;sinatflcl rOM, 
nuts in foreign countries'! 

c~ Do Government propoRe to conRider the question of training fj·f>lp·,tml 
candidatflR in one of f.he central inst,itlltions for this purpose? 

The Honourable Shri .1a1ramdas Doula.tram.: (8) The question was oonsidered 
by the Indian Central Coconut Committee in 1945, and the proposal WQS then QS 
premature in view of the short supply of coconuts in India. 

(b) Yea. 
~ ~. • 
Shrt V. O. Elsan Bao: May I know whioh are the foreign countries import. 

ing oooonuts from India? 
'!'he JlODOUlabll Sbr.! .Taframdu Doulatram: I am afraid T cannot give a reply 

to thnl question straightwa,.., , ,., ... '" , 
• . .. ~  •. ,. ... , "" ~ . ,:..' 
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8hri V. C. Kesava RIO: May I know whether there is any demand for coco-

nuts from Canada and U.S.A.? 
The Honourable 8hri Jairamdas Doulatram: Possibly. 

INDIA'S R R 1 ~  AND PRODUCTION OF SODIUM SULPHIDE 

1360. *Shrl V. C. Keaava RIO: (a) Will the Honourable Minister of InJIIstr.v 
and ~u  be pleased to Rtate the requirements of the country III Sodium 
Sulphide? 

(b) What is the vresent output of the country in this commodity? 
(e) Is allY /lew factory being built for the manufacture of Sodium u idf ~ 

(d) Has 11 survey of the Eastern Ghats heen made for the raw materilll 
Sodium Sulphate? 

The Honourable Dr. Syama Prasad :Mookerjee: (a) About 3,500 t.ons per 
annum. 

(U) About GOO toni-> Pt'l' annum. 
(c) No proposals have cOIlle up for'stal'ting any new factory for the pro:illctiol1 

of the Sodium Sulphide, but several dichrornnte manufacturers arc consi ri ~ 
tht' production of SodillllJ Sulphide f!'Om the bye·pl'odllct Sodium Sltlphat .. in 
dichromate manufacture. 

(d) The information is being collected. It will be placed on the table of the 
HOllH' as f;oon as availahle. 

INDIA'S RlIIQUIBlIIMBNTS AND PRODUOTION OF BLlIIACRING POWDlIIR. 

1381. *8b.ri V. O. Keaava B.ao: (a) Will the Honourable Minister of Industry 
and Supply be pleased to st&te the reQuirements of the country in hlAaching 
powder? 

(b) Is there an.v Government. owned factory produoing this commodity and 
if so, what is its annual output and what is the degree of purity that the 
factory has been able to achieve? 

(c) Is it a fact that the factory has not been able to standardise its produota? 
(d) Is any reseal'ch beinll carried out to improve the quality of thA rtic e~ 

produced by the factory? 
'1"he Honourable Dr. 8yama Pr&884 IIoOkerjee: (11) Ou!' annual 

requirements are approximately 15,000 tons of bleaching agents. Against this, 
India produces about 7,000 tons in the form of Bleaching Powder Il.nd sufficient 
chlorine to replace 4,500 tons of e c in~ Powder, 

(b) No, Sir. 
(c) and (d), Do not arise. 
SJui V. O. Keaava RIo: What Hkps ure Govornment taking to increase the 

production of bleaching powder? 
The Honourable Dr. Syama Prasad :Mookerjee: As I have just indief t~d, 

~' ure providing for about 12,000 tons 1I0W. The flldory which originally 
belonged to Government find was sold away, will also stflrt producing in the 
course of the nC'xt, few months. TIlt' exist.ing fnetories have also indicated 
that they expect .to increase their production in the course of this yetw. 

Prof. N. G. Ranga: Why was the Government· fnetory sold. Sir? 
The Honourable Dr. Bnma Prasad :Mookerjee: It was found that the 

fact.on· whieh waR instulled h,· (io'Cl'lllllt.'nt con1,) !lot 1)(' \\"ol'kt'(l, and so it was 
d~cide·d about three years n ~ to sell the factory. 

Prof. N. G. Ran.ga: Thut rl1iRes . ~ot 't' question. Why wu,. it that 
Government could not run the factory-was it for want of experts or want of 
or·eratives1 
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The Honourable Dr. Syama Prasad MookeI1ee: I find th(tt; it, was ent,rusted 

to !I. particular eOllJpany which wa,,; .1L'ting on bl.'ho,lf of the Gowrnuwr:j, but 
th,' !'JH!lt did I!ot \\()Jk "d.i.;faetol'i:. t'~'n  of i«,4'hllill'll dinie,"t;"s. \\·JV'n 
thE mutter ~  reported to the then Governrnent, the Government tl!<ll.gbt 
thnl it \\'as ties;mble tll ,,;ell iL awl twt:llull,Y the pluilts alld lll<lcliillcry \\-Cl'e Bold. 

Prof. N. G. Ranga: Will (JovernnwlIt take the tl'ollhlp to Anqllire into j,he 
mattE';' and R tif f~· t e e -,~~ that. ('\('1'.' thing wa" dOllt· /WII/I fide and wlwther 
therL' were uny officers whll eould hl' got at for their mi"beh!l\'iour:) 

The Honourable Dr. Syama prasad MookeI1ee: Thit:; huppl,lleJ about three 
years ago and no useful purpose will I)ll served to reopen the matter at this 
time. 

Sm;, V. O. Kesava Rao: May [ know if there is any ro o~u  to tul,p hack 
thf factory by t,he Government? 

The Honourable Dr. Syama Prasad KOokeI1ee: The purcha8ers propose to 
run this factory and they will be given facilities to do so. 

Srr1 IIU1Jr La! Ohattopadhyay: When was the sale effected? 
The Honourable Dr. Syama Prasad. 1!1IOkerjee: This was done about three 

~ rs ago. 
Shri H. V. Eamath: From which country is hleaching powder at lJre,.:cut 

bping imported so as to bridge the gap hetween. our production nnd COnSU1l11.tioll:' 
The HOIlourable Dr. Syama Prasad )[OOkerjee: We are not actually importing 

HOy quantity just now. 
Shri B. V. Kamat.h: How than are our requirements, which are more than 

oUt' production. met? ' 
The Honouzable Dr. Syama Prasad Kookerjee: I would refer the Honou1'Ilbie 

:Member to my answer to part (a) of the question. 
Shrt Xuladhar Ohaliha: Was the factory sold to the same company? 
The HOIlourable Dr. syama P(asad JIookerjee: It was not sold to that com-

pany: it was sold to a different company. 
Prof. K. G. Ranga: How much did Government actually lose in the trans-

aetiolJ'.' How milch did they in e~t nnd how much did they l't!ali8e? 
The Honourable Dr. syama Prasad JIookerjee: I cannot give you the 

figllre,.;. PractieaJly the plant did not work. 
PBODUOU GAB FOR PUBLIO MOTOB TRANSPORT 

1382. ·Shrl V, O. Xesava Rao: (a) Will the Honourable Minister "f Trans-
port be pleased to state whether Government propose to encourage the ulle of 
producer gus for public motor transport? 

(b) What was the number of vehicles fitted with the necessary plants to Ilse 
gaa, during the war yetu'll? 

(c) Are Government aware that gas was found to be suitable for transport 
in the plains and that the cost of runnin~ is just a fra.ction of what it, is when 
petrol is used? 

(d) Do Government propose to consider the question of ae.pointing do oom-
mittee to in esti~ te the possibilities of using producer gas for motor transport? 

The Honourable Dr. John Katt.h&1: (a) The matter is under consideration, 
(b) The maximum number of vehicles fitted with producer gas plante in 

undivided India during the war years was 24,286.' 
(c) Yes. i~e however, t,lle fuel cost of a J:(a'l driven vehicle is comparatively 

l('s8, this saving is counterbalanced by the relatively rapid deterioration ,..,£ the 
engin8. 

(d) The Govemmept will consider the suggestion, ' 
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~ •. R. K. i~  May J kn?w whether Government have made any in-

vestIgatIOn regardmg the usc of Mus producer-gas .which deteriorates the engilles 
and thus reduces the normal lifc of n tl'uck: jf so. with what. r'iult.? 

The Honourable Dr. John Matthai: That is precisely what 1 said in reply 
~o this (juestion. The information that has been given to me hy my officers 
IS that the use of producer-gas parts fitted on to motor vehides hils the l.fff'ct 
of rendering the engine liable to quicker deterioration. 

lIIr. R. K. Sidhva: In view of tlJat, may I know whether Govenunent still 
propose to appoint a committee for investigating into the use of producer-gas? 

The Honourable Dr, John J[atthai: We would nonnully not have taken tflUt. 
tlla\.tp;· into eOTlsid.cruti.on but ill Vfl'W of the possiilili1y of their being a serious 
shortage .of ~tro  It mIght. become n(Jcessllry for 118 to take up this matter again 
Hnd my Idea IS to have the whole ma.tter dif;cussed at a meeting of provincial 
representatives in ,the course of the next month. 

Prof. N. G. Banca: I would like to know the difference betweeD 
plOducer-gas an(1 charcoal gas. Are hot.h the fH1nH' t in~  

The Honourable Dr. John Jlatth&l: 'l'hey are practically the same. 

Prof. N. G. Ranga: Will Government keep in mind the danger to tIw 
forest wealth of this country, if the produrtion of this gas is very much' 
multiplied in this country, particularly ill view of the wartime experience? 

The Honourable Dr. John J[atthai: The Honourable Member has got to 
balance that-consideration against the other one, which is that we ought tc 
muster all available facilities of t,ranRport. The whole question depends on & 

balance of consideration as to which is the lesser evil. 

SbrJ. O. V. Alagesan: Are Government aware that the use of producer-gBs 
has accentuated the fuel difficulty and that the use of petrol now hilS eased 
the position 0. little? 

The Honourable Dr. John Itattbai: I think I have covered that point in 
my answer. 

PrOf. N. G. Ranga: Will thE' Government. in the in~str  of Railways be in' 
'on~t. 1t tOlwh with t.he '1ini~tr ' of .\g1'ielllt'lrl' I1nn FOTeshy ill (mler to see 

that these two uses. are properly coordiMt.ed, so that the forest wealth of the' 
country does not suffer and at the sllme time only thnt portion of the fllel thai> 
can be used in a constructive manner is used for the production of this ga::;? 

The Honourable Dr. John J[atthai: That is obviously one of the matteN 
that I.would discuss with the re r~sentf ti es of provincial Governments. 

RESUMPTION OF SHIP-BUILDING INDUSTRY IN ORISSA. 

i 1888. *Shrl Lakah.m1Dar&yan Sahu: (a) Will the Honournbf" Minister of 
Industry and Supply be pleaeed to state whether Government of Indill propose 
to help' re-starting ship-building industry in Orissa? 

(h) Do they propose to start coastal crafts in Orissa under the guidnnee of 
Ministry of CommeTce of the Government of India? 

The Honourable Dr. Iyama Pruad Kookerjee: (0) GovE'rnment ore prepare" 
to consider any propoRRI that may be put forward for starting a shiphuilding 
. d t . O· \ m us ry III nssa. • 

t An.wer too, t.hiI cPUlt.iOD laid _ t.be talW, tM cpaeat.ioDer beiq.hIeDt.. • . 
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tb) The requirements of the Coastal r d~ of ri~s~ arc now catered for by ce~

t.l:r.in existing serviceI', Government are not m a positIOn to say whether any addl-
tionul servicet can be economielllly operated on the coast, bu! ~ e  ~ou d .be 
prepared to render, su~  assistance as is possibl,e to any compUllJCS whICh wish 
io operate new shlppmg or country craft serVICes,. 

UNREMUNERATIVE PAY SCALBS FOB LoWllB GlU.DE EMPLOYEES OJ' B, N, 
RAILWAY. 

1364. ·Shri Kishori Kohan Tripath:.: (a) Will the Honourable Uinister of 
Huilwu,Y>I UtJ pleuseu to stute whether Government ~e aware that the r ' ist'~1 
scales of puy have given no pra.ctical relief to u number ?i lower-grade emploYl'{l, 
of t.he signalling department of the Bengal .Nagpore RUllway and that t er'~. ~ ' 
C8.ses where a cooly of the department gets a scale almost equal to that of hi;; 
illimcdinte superior official? 

(0) If so, do Government propot:le to consider the desirability of ma.king 
another suitable revision in the cases of employees concerned? 

The Honourable Dr • .John Katthal: (a) and (b), ~e exact categories of 
staff which the Honourable Member has ir. mind have not been specified in the 
question. .I have not been able to examine the matter in the absence of such 
information. 

PrOf. Shlbban L&l S&kBena: Is the Honourable Uinister aware that there 
is such authority given in the report in many places and will he see tha.t the 
scales are revised, , . , , , 

Ilr. Speaker: The Honourable Minister hilS not answered the question at 
all. He has expressed his inability to answer it, on acoount of the uc~ti n 
not being specific. 

E.Ml'LOYMENT IN LOWER R . ~ OJ' E}lPLOYBBS OPTING FOR INDIAN DoMINION 
RA.n,WAY8. 

1866. *Shri Xiabort Moun 'l'ripath1: (a) Will the Honouroble ~1inister of 
tiaiiways be pleased to state wnether it is a fact that Railway employees who 
opted out for service in the Indian Dominion Railways have been employed in 
grades of services lower tbQl1 the ones tha.t they held prior to the partition? 

(b) If so, do Government propose to take steps to see tha.t these em-
Joyees Rre !lot adversely affel'f"!d in matters of their pay and chances r)f lJromo-
on? 

The Boaourable Dr • .John Katthai: (a) and (b), The position is as follows: 
Jstructions have been issued to the E.ailway Administrations that India-opting 

staff shoilld be absorhed in their substantive grade, reverting if necessaryanr 
staff who may be officiating in that grade, !lnd that they should be eonsi(lered 
for officiating in higher grades along wit.h other staff who are eligihle. In cases 
where such stllff could not be absorbed in their substantive grades on 'lccount 
oC there being no vacancies, Railway Administrations have been oslted \:0 
provide them with a\t.ernative employmp,nt in a grade as near to their 
Sllbstllntive gradp flf1possible and to pay them their substantive pay, Ilny 
dIfference between the grade pay and their substantive pay being treated as a 
JW1'!.;(\llal allowance for the t.ime being, . 

Prof. Shibban L&l Saksena: Will Ole Honourable<. Minister promise i;llut :1" 
soon as there Bre vBcancies in the equivalent posts they will be promoted? 

The Honourable Dr . .John Mattha1: Thnt is what T "ain in mv answer, 
'1 ~' will be promoted if on consideration (If thoir e\l\ims fllong with" the e1aims 

(,t other ~e e simtlarly flaoed they are elisible for promotion. 
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STOPPAGE OF PASSBNGER TRAINS NOT AT fLL STATIONS ON B. N. RAILWAY 

1386. *Shri K!.8hori Mohan Tripathi: (n) Will the Honourable ,\1inister of 
Hailwl1,.\ s be pleased to state whether GoveMlment are aware thnt no pns!'.cngel' 
trnin running OIl the Hengal Nagport: }bilway stops at all stations on tIle main-
lino and that this causos hardship to travellers particularly from rural !.nl1s? 

(b) If so, how do Government propose to remove the ha,rdships of rural 
pa'>sellgers in the above matter? 

The BOD.OIU'&ble Dr. John K&tQ1&1: (a) It is a fact that all through pas-
senger trains do not stop at each and ~'er  station on the main line, but earh 
section has at least one ~scn er twin each way stopping at every station O!I 

the s('etion at convenient holll's. The Government, are not aware of any hardship 
rflRulting from this practice. 

• (b) Does ~ t arise in i~ of reply to (a) . 

ADOPTION OF NEW FAY SCALES FOR RUNNING STAFF ON RAILWAYS AS RECOM· 
MENDBD BY PAY COMMISSION 

1367. ·Shri B. V. Kamath: Will the Honourable Minister of Railw!lYs be 
pleuscd to st t~  . 

(a) whether it is a f c~ that the Central Pay Commission could not obtain com-
plde datt\ as ttl what paJ' a.nd allowances the Railway Staff known as t.he Uunning 
~t ff had bel'\\ receiving 011 different RailwaYB, and therefore the Commissioll 
agreed that in the abseuce of such detailed information. the fixing up of total 
emoluments would be arbitrary but still recommended a few scaleB some of 
which could be adopted by the Railway Board; and 

(b) whether it is a fact that the Railway Board adopted all the scales instead 
of some? 

The Honourable Dr. John II&tth&l: (a) 'res. The Honourabh Member's 
attention is invited to para. 29 in Part III·C at page 187·189 of the Central pay 
Commission's report which fully explains the position. 

(b) Yes; This was considered necessary in order to allocate the different 
scales to posts the responsibilities and duties of which vary according to the 
imporlance of the trains on which the staff work. 

Prof. Shibban Lal Sa.ksena: Is the Honourable ,Minister aware t;hat the Pay 
Commission was appointed to reduce the number of scales, whereas it ha ~ 
resulted in a multiplicity of scales? Where there were two scales before there 
are now in some cases, five scales, A, B, C, D, and E. 

IIr. speaker: That is a matter of the repot of the Pay Commission. The 
C 1m~sitn . have reported accordingly. 

Prof. Shibb&n L&1 Sakaena: There are more grades as a result of the Pay 
Commission thll.n before, a result which was never intended. Will the 
Honourable Minister see that there are fewer number of r~des than there 
were before? -The Honourable Dr, John Matthai: Wf' are earrying out the recommen-
ilations of the Pay Commission. I am not prepared to ~o beyond that. 

Dr. P. S. Deshmukh: .Just, /loR it is admitteo thllt the Pay Commif ~io 1 
mar!p eertnill l'l'C'Olnruendat.ions \vithout having or wait.ing for proper informa-
tion, is tt. not II fact that the Pay Commission '8 recommendations firE' J lot 
basf'n 011 tho ;I verngc' income of'll. citizcm of this country? 

. . .. 
Mr. Speaker: TlJ(lt is a matter of opinion, 
Prof. Shibban Lal Saksena: In view of the reply given by th{l Hono\ll'!1blC! 

MiniRter, is he nWllre that the Pay Commission itself was not Qefinite and it 
was left· to thu Honourable Minis,ter 1.0 make definite in its recommendations 
on many points recommendationB? 
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'l"he Honourable Dr. John Matthat: What the Pu v Commission said ,v't,h 
regard to the running staff WIlS tlmt 1.l1n ntriOllS se ~  that tlif'y harl SlH.(g""· 

ted for different grades should hl' Ilpplied in flceor(lanee with the in Iport-,IIIl"!: 
of the particular trains and the disen'tion witb rc'g:\I'(l to til<:' Wit." ill w!llt:h 
this applieatioll is to 1)(' made is left rl..finitely by the Pay f:OIl1mi;;sioll \\·ith 
the Railway Board. 

Prot. Shlbban Lal Sak8ena; rOHe-

:Mr. Speaker: l'hp Honourable MerniwT is aski1lg about the illterpretntion of 
t1w "I.'('ommcnclati011 of the PH\ COllllllissinli. \Vh:lt. iH the ('xaet informatioll 
that he wants? ' 

Prof. Shibban Lal Saksena: I onlv wish to ilraw the attpntion of the Hono-
Ii!',,')!.' "r;lIis!,')" t,) Ow fud that tll;' P:n Com i,,~ion has not, IIllldt, :111.'1 
rc('oll1lllfmdations in this matter and that j't is for hAm to take action, 

:Mr. Speaker: That will be a matter for argument which hI:' may ctl' 
Alsewhere. 

Dr. P. S, Deahmukh: Mav I ask the Honourable Minist€r whether tht' 
recornmendntions of the Pay C~mrnission do not dest'rve to be scrapped because 
they are not based on the average income of the ordinary and average 
citizen of India? 

The Honourable Dr. John Mattha1: Quite the contrary, 

PAY OJ' TBA.IN ELUlINEBS ON INDIAN RAILWAYS i8-' - i~ OTHER SUPERVISORY 
MBOlUNIOAL PERSONNEL, 

• 1888. ·Sbrl H. V, Kamat.h: Will the Honourable Minillt-er of Railwavs be 
~~~~  . 

(a) whether it is a fact that the Train Examiners of the C&n'ia6re and Wagon 
Department of Indian Railways are technical supervisory personnel; 

(b) if the answer to part (a) above be in the affirmative, why they 9re denied 
equal pay Bcale with other supervisory persf)nnel of the Mechanical llld Engi-
neering sections; 

(c) 'if the answer to part (11.) above be ill the negative, the reasons for the 
o!assification otherwise; 

(el) whether it is a fact that Government rromised to revise the pay scal('s 
of Train Examiners in accordance with the recommendations of the Central Pay 
Commission; and 

(t') if so, the steps taken in that direction and the conclusions reocherl ( 
The Honourable Dr. John.:Mattbai: (a) Yes, 
(b) The scales of pay which have been prescribed for 'l'rain Examiners 

were specifically recommended hy the Central Pay Cdmrnisslon, These !'tcales 
are. in so far as the lowest two grades are concerned p. as, 55-180 an,l HB:. 

80-160 lower than the scales which have been recommended by the Pay 
Commission for (.thel categories of technical supervisory staff e.g .• (·hargemen 
in the Mechanical Department and Assistant, Permanent Way Inspectors in the 
Engineering Department, 

(c) Does not arise. 
(d) and (e), As already stated in (b) above, t ~ scales of pny of Train 

Examiners have already been prescribed on the basis of the recommendations of 
the Central Pay Commission. 

Prof. ShllAJlQ Lal S&k8eDa: Is the Honourable Minister 8 n~ that there 
is very great discontent .amongst one of these two sections of his Department 
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and that although the personnel is the sume there is so much difference in thA 
-scale of pay-55-5-l30 as com r~d to 100-5-200? 

The Honourable Dr. John Matthai: The. lIonollJ'abJ(' M(,wber has made a 
repn:scntntion to 1m: on that subject and I have told him that I would look into 
the matter 

INOREASBI IN R~  OF FREIGHT PBS BOGllll LOAD FOR CHAROOAL, Fnur,WOOD AND 
'BHOOSA, 

1369. ·Shrt H. V. 'Xamath: Will the HonouraLle Minister of Railways be 
phRsed to st t,~  

(II) the raff's of freight, per bo/,!"ie·load of HIl eight ""heeler with fiool' H'rn of 
3f>O iiq. ft., for charcoal, firewood Rnd 'bhoosa' on 31st December 1947 nnd lsi, 
J al1uRry 1948 and since; 

(b) the procedure adopted while revising the rates of height for thpSt' com-
modities; 

" 
(c) wllether Government are aware that the increase In freight rates bas 

adversely affected the trade in these commodities; 
(d) whether Government have received in this connection any representation 

from dealers in these commodities, and if so, to what effect; 
(c) whether Government propose to take steps to redress the grievallces out-

lined in the representation, and if so, what those steps are; 
(£) whether it is a fact that under the revised schedules the wagons cnrryhg 

charcoal and fuel are required to be weighed snrl the charges recovered from the 
com;ignor at the station. of despatch; 

(g) whether this revised procedure is strictly enforced by the railway autho-
rities at all' stations; 

(h) whether wagons of idf>nticai Boor area have got different (lltrrying 
oapacity; 

(i) whether the freight on charcoal, firewood and 'bhoos8' is calculated on, 
the basis of their actual weight or on the basis of the tonnage marked on the 
wagons; 

(j) whether it is a fact. that the time allotted for loading a,nd unloading of 
wagons Lor all types of commodities has been reduced from 9 hours to 0 hours; 
und 

(k) if so, whether Government propose to revise the rule- and allot more time 
to commodities sllch as charcoal and 'bhoosa' which are booked in loose form? 

'The Honourable Dr . .John Kattha.t: (a) If the stations between which the 
rates are required are specified, the infOl-mation will be given. 

(b) The increase in rates was n part of the general increase in rates and 
fares effected from 1st january, 1948. 

(0) No. 
(d) Yes, representations were received in regard to eases of charcoal mov;ng 

over the G. I. P. Railway where charges were demanded in some C8ses OD 
carrying cspacityof wagons in the absence of weighment particulars. 

(e) A further revisiov has been effected from 2nd March. 1948. 
(f) Charcoal a.nd firewood moving at other than wagon mile rates ure 

weighed in accordance with rules but freight repayment is not compulsory. 
On the G .r. P. Railway, charcoal wagons do not require to be weighed after 
the revision effective from 2nd ~ rc , 1948. 

e. 
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(g) Yes. 
(b) Yes. In some cases wagons with equal floor area have different currying 

capacities measured in tons. . 

(i) On udual weigllt subjPct to a Illinimlllll weigbt in the case of \\';tgO!l rut's 
othl'l' than those on floor area basi!>. Where ratLos lire bused 011 a floor un'u busis 
rates are charged on that basis and not on actual weight. 

(j) Yes. 
(k) No. 

Shri H. V. ltamath: What priority do chnrcoal and firewood get on gl'G'j.; 
traffic'" 

rie Honourable Dr. John Jlatth.a.1: I canllot allswer that off-ha.nd, 
Dr. P. S. Deshmukh: Is the Honourable Minister aware that very rr.!\ny 

wagons which are rea.lly suitable for conveying perishable articles are used for 
transporting coal and ic~ ver8(,? 

The Honourable Dr. John Katthai: I ani no .. aware of tpat. As fur (LS 
perishable goods of any importance are concerned I think we have been able to 
provide a sufficient number of wagons. 

RBFUSAL TO 'tAKE DELIVBRY OF CIUBCOAL WAGONS BY CoNSIGNBES ATSEWRI 
A.ND SION COAL D.sPOTs, BOMBAY' 

1870. *Shri B. V. ltamath: Will the Honourable Miui\lh::l' of Hailw&.ys be 
pleased to state: 

(a) whether, in the first week o~ March, 1948 consignees at Sewri 'ind Sion 
coal depots in Bombay refused to take delivery of oharcoal wagons, ~d if 1I1l. the 
reasona therefor; .nd 

(b) the measures subsequently -adopted to prevent repetition of such &C 
incident? 

The Honourable Dr. John Katt.hal: (a) In the last week of February 1948, 
scme wagons were detained at Coal Depots referred to as merchants refusell to 
pay charges on the carrying capacity in the absence of weighment partioulars. 

(b) From 2nd March, 1948 a revision has been made and the weighment 
ct charcoal wagons on the O. I. P. Railway is no longer necessary. This t:oaffic 
is now oharged on the basis of 300 maunds per 16 tons of the carrying capp,dty 
of the wagon concerned. 

OOCUPA.TION OF WAGONS BY RAILWAY STAFF FROM PAKISTAN DUE TO LACK OF 
HOUSING ACCOMMODATION 

1371. *Shrt H. V. Jtamath: Will the Honourable Minister of Hailways be 
plea8ed to state, 

(6)" whether it is a fact that many members of the RaDway staff tl'11nstrerred 
from Ilakistull to India nre still staying with their families in wagons for lack of 
housing accommodation; 

(bl if 150, the number of wa.gons, station by station, occupied bv .moh stuff 
and tbe number of individuals occupying the same up-to-date; -

(c) by what date residential quarters will be allotted tQ these railway r;ervants, 
thus releasing those wugons for their usual j>urposes; 

(d) whether it is a fact that some of the ~on8 occupied by the staff ure 
shunted from place to place, instead of being kept in a siding and if 110, 'vhy; 
and 

• 
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(e) whether it is a fact that births as ~  as deaths have occurred in those 
wagons and if so, how mbny from 15th August, 1947 up-to-date? 

The Honourable Dr. John Jrlatthai: (a) Some of the Railway staff trans-
ferred from Pakistan to India are still staying with their families in wagons for 
lack of housing accommodation. 

(b) The information is being collect.ad and a sta.tement will be placed.)11 
the table in due course. 

(c) Construction of temporary quarters is in progress and as new quarters 
are built wagons are being released. Most of the wagons at present. occupied by 
the staff are unservieeable wagons, which could not be used for movemeut oJf 
traffic in any case. Every effort is being made t.o expedite the construAn 01 
quarters for accommodating such staff, {Iud it is hoped that progressively I':lwer 
persons will need to use wagons for living in. 

(d) The wagons are usually kept in Hidings and are not &lhunted about. 
(e) Twelve cases of birth and three cases of death have been reported from 

amongst the staff living in these wagons. . 
Prof. 8hlbban Lal 8ak8ena: Will the Honourable Minister be ~ sed to 

give the number of quarters that have been built in these area., where the 
staff have been living in wagons, since 15th August 1947? 

'!'be Honourable Dr. Job.n llatt.b.al: I cannot give the exact number. But 
~ a.re speeding it up as much as possible. We have given it the highest 

pnonty. • 
Shri H. V. Kamat.h: Will the Honourable Minister give us at least an ap-

proximate idea as' to the number of railway staff living and dying in wagons? 
The Honourable Dr. John Ilatthai: I have given the number of deaths and 

also births-twelve cases of births and three of death. 
Ilr. R. It. Sidpva: What is the period within which the houses are lil{ely 

to be completed? 
The Honourable Dr. John Matthai.: I cannot give the exact period, but 

~ soon flS possible we arc going to have them consLrur:t.ed because from our 
point of view fllld frolll thl' point of "iew of the st.aff this is a most unsatisfuctory 
lI.rrflngemcnt. 

Ilr. R. K. Sidhva: What is the meaning of 'highest priorit.y· is therE' ally 
limit.? 

The Honourable Dr. John tt i~ It depends entirely On the extent, to 
which ~t e necessary mnterials are made available to the Railways. . 

8hri Robini Kumar· Chaudhuri: Arising Ollt of (d) may I know why these 
wagons are shunted from place to place, whether it is done in order to give them 
change of air or for transporting goods? ' 

The Honourable Dr. John Matth&i: They are not shunted from place to 
plnce. My amlwer to (d) wos that the wagons are kept in sidings and are not 
shunted about. 

Pandlt LakBhmi Kanta Ilaitra: Are these people given any specinl all-
owance? 

'!'he Honourable Dr. John Matthai: Not tha.t I am aware of; I will look into 
Ulat. 

Shrt H. V. Kamath:· After the occurrence of deaths in the wagons are any 
steps taken to disinftlct the wagons with a view to trlaking them fit for human 
habitation? . 

The Honourable Dr. John Katthal: I have no information that the deaths 
.~~ t ~,~es~~.o~,.'f  .e ~e~'~.~·.·.  • ' .~ . ~.  
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Pandit Lakshmi Ranta Kaltra-: .. Are special me~ic  facilities available for 

these people? 

The Honourable Dr. John Matthai: The usual rnilway medical assistance is 
a vl'Iilable to them. 

FAt,L IN Pmr,E OF (fnr IN DELHI PROVINOE AND AMBALA. DIVISION 

l372. *Oh. Ranbir Singh: (a) Will the Honourl.lble Minister of l--ood be 
~  to l'-taL· wht'thel' Government are aware that the l'ricc3 of Uur is fallit,t; 

do\\·ftllRQily in Deihl Province and Ambala Division of East Punjab find that it 
bas gone down to Hs. 4 per maund? 

(b) If so, do Uovernrmmt propose to fix: the minimum price of Gur and 
undertake to buy it at that Vricc, so that the agriculturist may be giVCll II milli' 
ilium price for his produce? If not, why not? 

The 'Honourable Shri Jairamdas Doulatram: (a) It is a fact that the price of 
gur ho.s declined in parts of Ambala Division but the price generally is still not 
Ie"s than Hs. H per maulld. In rcgaru to some individual sales it lIIay have 
fallen lower owing to exceptional factors. 

(b) The fall in the price of gur which has taken vlace in cert ~ produoing 
-districts is largely due to the difficulty of finding transport to certam Important 
consuming areas like Rajputana. Instructions have been issued that special 
attention be given to ensuring movement from the districts where the vrices 
l1ave fallen in recent weeks. 'rhe suggestion made by the Honourable Mernbt!l' 
if oarried out would involve State trading and State distribution in a perishablt= 
-commodity which might lead to ~r  heavy losse,; and indirectly impose a 
burden on the taxpayer. 

Seth ~  Are Government aware that in reply to a short notice 
-question by me with respect to the transport of gur, the Government made. a 
definite promise that something would be done in this respect and that in SpIte 
()f the fact that about a month has passed no improvement 8S far a. the tranl-
port of gur has been made? 

fte HODOIUabie Ihrl lalramdu Doalauam: I think I might supply a 
1ittle more information as to what has been done in the course of the last month. 
During the period 20th February, 1948 to 21st March, 1948, fifteen Gur 
Specials with a total load of 802 wagons have run from Meerut, Khatauli, 
Muzaffarnagllil' and Deoband stati.ODS on i~ d-~8 r n ur Section of 
the E. P. Railway. Three more Specials were arranged from these stations, 
but on account of restriction on booking, the Railway could not run the same. 
It is, however, hoped that with the relaxation of restriction the Railway will 
mako arrangements for the running of theae Specials. From Hapur two 
'Specials with a load of thirty and twenty wagons have been nm to Kantapoker 
'and the loading of twelve wagons on alternate days permitted. On the days 
"When no loading is done frGm Hapur, stations on Muradabad Division are 
permitted to load six wagons of gur. For booking to stations on M. G. syStem 
·"ill Delhi Berai Rohilla a quota. of ten wagons haa be8n allOWed from Mumaffar-
nagar, Meerut, Khatauli, Bharot and Shamli. Request for running a special 
with a load of fifty wagons from Agra to stations on M. G. system haa also 
been sent to \he Railway Board. Approximately 22.440 tons of gur have 
moved YO far by theBe &rra.ngement.. In acldit,icm a considerable quantity of 
., .. ..,.. AD propetI .. aI ..... , ...... ,.) .... boo1daa ID ~ 



STARRED QUESTIONS AND . ~  3551 
class was open over E. P. Railway and movements to E. I. were upgraded 
to clasS' 1. At present booking to B. B. and C.!., G. 1. P. alld via if; totally 
restricted which is seriously hampcring movcnrl:mt of traffic to areas served by 
these Hailways. As soon flS this opemiiollul r ~strictio 1 is relaxed, arrange-
ments will bp lIladl' to run 11 few more 8pecials. Programme is being worked 
out for introducing booking under quota system from different mandis. 

(b) .WRITTEN ANSWERS 

GRANTS FOR DEVELOPMENT OF BETELNUT CULTIVATION 

1878. *Shri H. V. ltamath; Will the Honourable Milli;;ter of <\gri'!iture 
ue pleased to etHte: 

(a) the amount ofV;t1bsidy or grunt made by Government annually for th(! 
dl'\'C'!opllll'nt of betelnu't ('uILvatioll; and 

Ill) whether Government propose to enhance the grant with a view to im-
provillg tbe qllHlity and iucrellsing the yield? 

The Honourable Shri Jairamdas DoulatTam: (a) The lust aIlnual griu,t 
allotted was Rs. 5 lakhs. 

(b) Government will ask for and use larger grants as soon as proper plans 
for such improvement of quality and increase of yield are matured. 

IMPROVEMENT m' COCONur C ~ IN Wlll'!T BEtmAL 

1874. ·Shri Sat1s Chandra Samanta: WiII the Honourllble Minister of Agri-
~ ' t,ure be pleased to state: 

(n) whether Government are aware j.hat 00conut trees abound in the coastal 
districts of Midnapur, 24-Parganas ana Howrah and scatteredly in other dis-
tr:cts in thl! Provinoe of West Bengal; 

(b) whethl!r a large amount of coconut oil is pressed out from 8 copra by 
means of ghani in rural areas for family use; 

(c) t ~ amount of coconut oil imported into the Provinoe year by year from 
1942 to 1~7  

(d) whether any steps have as yet been taken for the improvement of coconut 
ou'tivation in Welt Bengal; and 

(e) if not, whether Government propose to advise the Indian Central Coconut 
Committee to take immediate steps for the purpose? 

'!"he Honourable Shrt .Ta1ra.mdl8 DOul&tram: (a) Yes 

(b1 Yes. Some quantity of oil is pressed out by means of ghani locally for 
family use. 

(c) A statement of imports of ooconut oil year by year from 1942 to 1947 is 
plaoed on the table of the House. ' 

(d) and (e). Prior t. the partition of the cou~tr  a proposal 'Was .. recei e~ 
from tho late Government of Bengal for thE' t!stabhshment of a coconut expen-
mental staticn CUf!I nursery in Bakerganj District. Befote, however, ~ ~ ~o
llOS::\! could materialise the partition of Bengal took plaoe and Bakerga.nJ. Dlstr'ot 
was included in Eastern Pakistan. The Indian Central Coconut Comuuttee has 
tberefore, apin taken up tibe maUer wltb .. ~ . of tbe Wen D.eapl 
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and re ue~ted them to send fresh proposals for Re.tting up a Regional Coconut 
ResearclI Station in West Bengal. The G0vemment of West Bengal have a 
scheme unde!' considl:l'Ulioli in tl,i:s rc~ 'ct IIlId are on the look-out for a suitable 
site in 24-Parganas to set up the stat.ion. 

SIQIemMt 

Imports ()f Coconut oil into Bengal during the Y6¥ 1941-42 to 1946-47 ill as 
fonowl! :- (in gaUom.) 

Year From foreign 0 ountrie.~. From Indian portl! 

-11'1-4J 93,86,761 2,ISO,T. 

1941-'8 12,1.036 7,648 

IN3-44 2, ~, 41 11,89,765 

t'o -~ 20,11,495 15,68,100 

1948-46 26,87.475 6,'72,169 

1946-'7 15,08.927 1,ll1,179 

CuLTIVATED LAND, FALLOWS, CuLTIVABLlII LANDS AND FOBlDSTS IN VABIOUS PBo. 
VINClDS OF INDIAN UNION 

1376. ·Shri Satia Ohandra S&manta: (a) Will the Honourable Minister of 
Agriculture be plellbed to state the area (in acres) of the (i) cultivated lands; (ii) 
fallows; (i:i) cultivable lands other than fHllows; and (iv) forests-province by 
province !n the Indian Union? , 

(b) How milch cultivable IflncIf; has been brought, mider actual cultivation 
b;nce Hl42 (yenr by yenr prov:nce-wise)? 

The Honourable Shri Jalramdas Doulatram: (a) and (b). Two stakments 
giving t ~ required information are laid on the table of the House. 
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RBSlDAROBJIS' roB P.aOTBOT.lON OF CROPS AGAINST PESTS 

117 ••• Sbri Satia Ohandra S&maD.ta: (a) Will the Honourable Minister of 
Agricult.1II'll be lJ/()l:Ised to state the results of He search made for the protection 
of orops against est~ and the preyention of plunt diseases? 

(b) How far have those results been brought to the knowledge of the peasanta 
111 rural areas? .-

Tne Honourable Pri Jalramda. Doul&nm: (a) The important results of 
research done at the Indian Agricultural Research Institute, New Delhi, ars 
summarized iu the t ~ent which is places on the table of the House. 

(b) The results achieved are communicated to the Provincial Governments 
.. who r~ expected to bring them to the knowledge of the cultivators. Results 

of research are also published in the journals of the I.C.A.R. from time to time. 
The Cent.ral l'laut Protection Organization also had issued a few plant protection 
leaflets about the control. of ~ome pests and diseases, and more such leafleta 
are in preparation. 

Government are not satisfied that full use of the results of research is being 
mndl'\ and realise that more propaga.nqa work is needed and are considerin~ 
luitabl", step" to remedy the state of things, and place before the people more 
effectively the results of research. 

Statement 
The IndilUl Agricultural Re_reh lnatitute ever since ita inception in 1905 haa berD 

<:arrying on funa"Dlental rese&.rch on all aspect. of the problem of the control of insect pt' .... 
01 agricwUural crops, fruit trees, and storage of grains. The resulta of theBe relear<1b. 
are that !.he °life·hiBtoriel of a large number of wect peata have been studied in great. 
detail Loth under laboratory and field conditions 10 that the weakest links in the life 

-histories of the pest concerned mayo be known so as to apply the control measures more 
tffectively. The results of these researches on t.he methods of control by mechanical. physi. 
cal, chemical and biological means have been Jlllhiiahed in several papers and bulletins not 
only in English but in some of the Indian Language8. 'l'he Provincial departments of 
Agriculture have carried the re8ult8 of these rellearches to the ryots by means of their 
propaganda ataff. Among the pesta tackled in this Inat,itut,e may be mf'ntioned those of 
Sugarcane. Tobacco. Cotton. Fruit Trees, Vegetables, Stored products (Oraina as "ell u 
Dry fruita). 

B. PLANT DIUAIIIII'I 
1. IVhtat.-(a) Loole Bmut.-A very serious disealle which takes heavy toll every year. 

Tbe following varieties evolved at the I.A.R.I. have been found to be r~si8t nt to t.he 
disease :-I.P. 114, I,P. 124, I.P. 163-3. I.P . . .~-4. The disease can be effectively con. 
trolled by the Bolar and hot water treatment met~ds. 

(b) Ru"u.-fh6lll> are reBponllible for trem':!ndous 1088 to Ule wheat crop. Researches 
have shown tnat there are several physiologic races of the rusts and no one single variety 
of wheat is immune to all the forms of rusts. Work t,o evolve varieties resistant ill thlllle 
rust is in progress. 

2. Rice.-(a) Helmmthollllm·':um d 8~ r.- e disoase can be partially controlled by hol 
water t,reatment. 

(b) Stem Tot.-Rnmlathi and MUllhl-am varieties of rice ~ e been found to be higbly 
resistant to the disease. Burning the diseased stubIes, construction of strong and bign 
bunds round tho infected plots and proper irrigation and aeration of the soil are very 
effectiA·e in checking the disease. 

3. Jottlnr.-Grain smut of jowar which is rf'sponsible for ·considerable JoIIRes can be fully 
controlled by the use of .ulphur dU8t of a high degree of fineness. 

4. t~.-Co ered 'smut and loose smut of oats which are he common diseaAes of this 
crop can be ~ffecti e  controlled by the dry.spray method' of applying formaldehyde to the 
lInut.ted grain. 

5. Pigeon.Pea.-Wilt.-A very destructive diseasl;, can he ('ontrolll'd by the use of dil&8se 
reailltront varieties such u Nos. [!J, 82, 51, seJected at. the . ~. . 

6, (Jram.-(a) BUght.-Thia is a very serious disen.ae and is responsible for total df'strI1L. 
tion of the gram crop in certain areas. Type F. 8 has been found to be highly resiatant 
to this diMUe. 

(b) Wilt.-1'lork at the I.A.R.I. haa shown that the dillf'ltse can lie spprf'c1shly contl'OlJert 
by RdjU&tlnfil: tJae time of IIOwfn!t. 
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7. Sugarcane.-(a) Red·rot.-An extremely destructivlI' di"ie which &88umed epidemic 

form in certain years ('.an be controlled by tht' use of ra.tant va.rieties IUch WI Go. 285, 
Co. 313, Co. 356, Co. 419. 

8. Ootton.-(a.) Root·Tot.-Thili disease is responsible for toW destruction of the crop 
uLcertain irriga.ted a.reas and can Ilo effocl.ively !:ont,rolled by mixed.cropping with Ph_olue 
,,(.oll\t,ifolius (woth). Also the di~e 8e can be controlled lJy adjusting sowing timo a.nd cl0.8e· 
planting. 

(Il) Wilt.-Varieties Te6i8ta.nt to this serious disease have been evolved. 
9. 1'01(1/0.-(lIoj l,ate lltigltt.-This is one of the mORt serious diseases of this crop in the 

. hills and mn be appreciably controlled by spraying with Bordeaux mixture. Some of the 
va.ri(ltiell evolved a.t lhe LA.R.I. have_shown considerable re8i8t nce~' t, e disease. 

(b) ViTU3 diaeaBeB.-N 0 single cultivated potato val'iety ofllrs high resistance to 0. large 
number of viru8 diHt)nses which affect this crop. Rince most of those d18ense~ nre carried 
through infe('t"d tuhers which are used for IIl'Ied purposes, piantiDe of healthy tubers for the 
production of profitable crops is recomm~ de . A nucleus disease· free stock has been recenU,. 
produced at the L\.R.I. which i~ Ilwaiting multiplication. 

10. Taml/to.-Virus diseases of thi" erop are chiefly ~ on8i e for poor out·turns aDd 
can be appreciably controlled by adjuating the sowing Inne. 

LAND UNDER SUO ARCANE CuLTIVATION ~ WEST BENOAL 

1371. ·Shri Satis Chandra Samanta: (II) Will the Honournble Minister of 
l-oo(l he plellsl'd to ~t e whd,her Government are aware that Gllr is mamlfno· 
tured from the juice of sugarcane and from the juice extracted from date and 
palm trees :n West en~~  '/ 

(b) If the answer to part, (I') above be in the affirmnt.ive. how mHny acros of 
Ittnd (district·wise) are uRed for sugAroane cultivation in West Thmgal? 

'!'hit Honourable 8hri Jairamdaa Doulatram: (a) Yes. ., 
(b) 65.000 acres. A statement showing district-wise area under sugarcane 

cuItivRtio1 in West Bengal. is laid on the table of the House. 

SWkment 

Showing area (DiatriotwiBe) Jlnder sugaroane oultivation in Weal. Bengal 
_ (.AU figures in ACTe,,). 

~im ted no.rmal Estimated al'88 under sugaroane 
area under sugar· Last year This year 

Distriot 

cane. 1946·47 1947·48 

3,400 10,600 10,600 
7,100 3,000 3,200 
4,300 11,000 II ,000 

. ~ 24 Parganas 
12. Nabadwip · 

3. M u1'811idabad 
4. Burdwan 11,600 9,600 10,100 

o. Birbhum 9,100 8,100 8,100 

6. Bankura • 3,100 2,900 ! 2,800 
5,200 6,000 7,500 
8,000 2,JOO 2,500' 
2,000 2,500 2,500 

1. Midnapur · 
1'. Hoogbly • 
t. Rowrah 

1,800 1,700 1",800 
300 4.00 400 

1,700 • 2,300 3,100 
1,600 1,300 1,500 

10. Jalpaiguri · 
11. Darjeeling · 
U. MaIda 
18. W.tDinajPW 

Total for West BeDpl ",200 61,600 85,100 
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PRIOE AND m i~ 1'i  OF CEYLON COPRA Ili INDIAN UNION 

137R .... Shri Satis Chandra Samanta: Will the Honourable ini~ter of Indus-
try snd Supply be pleased to state: . 

(a) tlil' qlllmtit,v of Ceylon copra distributed in the Indian Union year by 
1ear from 1944 to 1947; 

(Il) tIll: controllpd price of the same; 
(c) the names .of Provinces suppJ;cd; and· 
(d) the qu!mi'€s supplied to eneh Provinee?, 
The Honourable Dr. Byama PrasadllOOkeijee: (a), (b), (c)· imd (d). India's 

quuta. from Cevlon is received part} ill the form of copra ~ d partly'in fonn of 
COCOllut oil. Two statements are laid on the table. Statement I contains the 
information asked for in parts (a) and ~ of the Question and Statement II, 
the informat:on asked for in parts (c) and (d). 

STATEMENT I 
Showing. Ceylon Copra and Cooonut Oil distributed in Indian Union year by year from 

1944 to 1947 at contl'Qllod ra.te!! mentioned therein. 

Year Tota.I.Copra Controlled Value Totsl Cuntrolled Value Total 
distribut. price C.N.Oil price 4+7 

ed. diBtribut-
ed 

1 2 3 , •• 4 5 6 7 8 

TonA Rs. Ra, TonI! Rs, ·Rs, Ra. 
1944 3.'i,11O 41i5 1,59,75,190 10,647 810 to 900 94,81,330 2,54,66,520 
19411 HI,OR3 4115 to 577 92,30,996 7,334 1100 to 995 68,14,710 1,60,45,705 
1946 17,219 625 to 900 1,10,;;9,467 111,806 995.to 13110 2,21.17,413 3,31,76,880 
1947 "'12,9,,7 1,23,27,1156 10,178 1390 to 1670 1,57,60,346 2,80,88,302 --_._--_ .. 

Total R4,:W!I 4,85,93,608 47,9M 5,41,73,709 1(l,27,U'r.'407 --_ .. _---------. 
"' Out of 1:.!,\l;;7 tons ooprn reellivoi at Dom}.o.y during 1047, only 2,167 tons were aQld 81! 

ooprn Itt, tlJO "11:tt.I".IJo..1 rl\to of Rs, \lOO, por t()ll. The bl\I"",,!t' quomtit,y approximating 19,800 
tOlla, hoillg t.ho bl!lk "r th .... rrivltiR, woro 1'f'l'eiv"d lido in I !14 i, n£ler the new import m~ n em  nt 
were mf\de wit.h U • ., C{lylony /JOYOI'IlIlIt'Ht, wh •• ,· .~' l 'pylon n!:rf'NI to export. <'('pra to India 
prnvi,I,,,1 AII(l g"l, brt"k :1:1% cuko ill r(,\.1I1'I1. 'J'hiH , tii~' of ' r ~ W6R not, therefore, distri-
buted o11~ t t.lw .. 11·,1,1."08, ],1It. only tho·!'eHI1I1,,·.nt oil wU.fj giYoll to then" ut r~f , I,60() Jler 
ton lII,ko,l, whibt. ('/I.k. ,..,<>, returned k' Ceylon Governtnollt nt Its, no pl'l' ton, C.J ,F, C"Iombo 
Ttw v,lllltl or I, ~, ~7 ,!I"tI shown ul:o.iuRt t.otal import(.d quantity inclllt!"s r{laliSlJ.tion frolll 
copr/\ sft1!.,,,, !til ~ ~i  fLH .. Iso 1'" .. liBlltion from oil delivol'ieH aud ",,1m n,t.urns t', Colombo 
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D_PAT<JR 01' WHBAT, SUGAR, GLASS BAN"OLlDB, VEGBTABLlII SUDS .llm V:8QHABr.. 

OILS lI'BOM DROLPUB STATION DUBING 1938·47 

1379. ·ShriB&ld.eo swarup: Will the Honourable Minister of Railways b. 
pleased to state what quantJties of wheat, sugar, glass bangles, vegetable seeda 
and vegetable oils were despatched from Dholpur station annually during the 
years 1938 to 1947? 

The Honourable Dr. John lIattha1: Wheat, glass bangles and vegetable 
leeds were not ~es tc ed from Dholpur station during the period referred to 
in the question. Sugar was despatched only during three of the years, namely. 
879 tODR in 1941, 828 tons in 1942, and 16 tons in 1948. .. 

Vegetabh! oil was despatched only during four years, namely, 92 tons in 
1942, 42 ton~ in 1948, 122 tons in 1944, and 67 tons in 1945. 
PBoDUOTION'OF SALT nOM SAMBHAB LAxlII BEFOBE AND.AJ'TER 15TH AUGUST 1947 

1380. ·Shri Brajeshwar Pras&d.: (Q) Wi'l the Honourable Minister of Industry 
and Supply be pleased to state what is the monthly production of salt from 
SambhfU' ~  

(b) What WIlS the monthly production of 8ambhar salt before 15th. August, 
1947? 

(c) Are Governml;lut aware that ~o e. of Bihar have got religious scr\lplea 
in taking sea salt? 

The Honourable Dr. Syama Prasad. 1l0000rJee:' (a) T'lle latest annual pro· 
duction from Sambhar Lake is about one crore nine lakb maunds. Monthly 
production ligures are uot appropriate because production is not evenly distri-
butel over the' twelve months. The principal production months are in t ~ 
lattl'; part of the cold weather and the summer. 

(b) The monthly production at Sllmbhar before 15th August, 1947 was sa 
follpws: 

February,. 1947 
March, 1947 ... 

• April, 1947 
May, 19" 
June, lIK7 
July, 1947 
August. up to 15th 1947 

(c) No)' fmch re lilZioUB scruples 
.ment·s notice. 

411."0 maunde. 
4,63,9117 

18,71,4'011 
20,21,696 
23,83.872 
29,7l!,SII8 
10,80,623 

have been specifically brought to Govern-

SCJIlIIMB FOB RAILWAY Lnm OONNEOTING l\IEOJUDA. STATION ON B. N. R.AILWAY 
WITH TAMLUX A.ND CONTAl 

1381. ·Shri Bas&D.ta Kumar Das: Will 'be Honourable Minister of Railways 
be pleased to state: 

(u) whl'thcr there was any Acheme for connecting the Mechllda station on the 
BaR-gal Nagpur Railway with thll towns of Tamluk and Contai by a railway 
ltnl"; 

(b) whether any work.in. connection with that Bcheme was undertaken; and. 
if 80, when; and . 

(c) whf'ther the scheme hilS been altogether ahandoned or will be taken up 
in some future time; and, if 80, when? 

J 
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'l'he Honourable Dr • .Tohn Katt.hai: (n) Yes. 
(b) From. the Survey of India maps and based on, the information obtained 

from the P.W.D. about the waterwa.Ys and fomlatioTl levels, a rough estimate 
for the Ml\ehada-Contai rail route was prepared by the Bengal Nagpul' H.ailwa.y 
in 1947. 

(c) The scheme has not been o~et er abandoned. It will be reviewed by 
the Central Board of Transport along with other railway projp.cts in Wes' 
Bengal in dU<;l course. 

CoNSTBUCl'ION OF RA.n.WAY LIN1D BETW1IlEN CoNTAI RoAD ~  OF B. N. 
. RAn.WAY ~  CoNTA.I TOWN 

1382. ·Shri Baaanta Kumar Daa: Will the Honourable Minister of Hailways 
be pleased to state: 

(8) whether a survey was m~de with a view to constructing a railwa.y line 
between the Contai Road station on the Bengal Nagpur Railway and the town of 
Oontaii, and, if BO, in which year; 

(b) how fnr t,he work in connection with the above scheme ha.s progressed; 
(c) when the scheme was abandoned and why; 
(d) whether there is any fresh srheme for the above line; find, if so, whl'n the 

work is expected to begin; and 
(e) whether the line, if const-ructed, will go beyond .the town of Conte.i; 

and, if BO, how far? 
. l'he Honourable :Dr . .Tohn Katthat: (a) Yes; 8. survey was carried out by 
t.be Bengal Na/lpur Rililway duri ~ the season lQ46-47. 

(b) The Survey Report has heen received and is under eXlUl}ination. 

( c) The scheme. has not heen alt<lgether abandoned. 
(d) and (e), There are schemes of connecting Contai with Machada. via 

Tnmlnh and wit.h .Tnleswnr I,ia Digha, A trll'ffic reconnaissance survey has 
been ('arri('d Ollt for these C 1 1~R Imel wiil he plaecd hefore ,the Central Board 
of Transport when they consider the projects in West Bengal. 

ESTABLISHMENT OJ' HORTIOULTURAL RESEARCH AND FRUIT TECHNOLOGY INSTITUft 
IN INDIA. 

1883. '" Shri Jaspat Roy Kapoor: WiJ the HonourAble ~n  i~ter of Agricul-
ture be p' eased to stat.e: . 

(a) whroth"r Governrnf,nt n f~ IlWllre that before partition of the country therf' 
was an inRtit1ltion of fruit technology at Lyallpur; 

(b) whether there is !lll'y 't.i~ turn  resellreh and fruit technology inst,itllt,e 
in India now; and 

(e) if the aT1S\\'Cr to part, (b) abovn he in the neglltive, whether Government 
have any plan to establish such an institution; and, if not, whether trey propose 
to COllllidi'r this qlwl:ltion in view of the J.,Tl"owmg importrwce Rnd the lV'eat pot,en-
tilllity of frllit preservation indu,;try in the country? 

The Honourable Shri .Jalramdas Doul&tram: (6), (b) and (c). A researoh 
section (deallng with the testing of sa.mples of fruit products, etc,) WIlS attache(i. 
(from 1943-44 'onwards) to the Agricultural College of the Punjab (}ovenunent 
at LY1'l1Ipur. There WfiR no full fledged InRtitute of F;uit Technology. 

A list showing the va.rious horticultural schemes financed by the lndiaD 
Counnil of Agricultural Uesearch iR placed on the table of the HOlIRe, There 
ie also II ro ~s  to set up an Institute dea1ing with fruit technology. 
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• STABBBD QUESTIONS AND ANSWBRS 

-
Li&f ,h(JlI"l1!l t ~ HOTticultllral .fkheme fillanced bJl the iridian Council ot, Agricultural 

Be,eareh 
1. Fruit Research in Madra •. 
2. Fruit Research and Development in the United. Provinces. 
3. Mango Necro8ia Research at Lucknow University'. 
4. Mango IIdId !3anlUla Cyto.genetic8 Research at Calcutta. Univerlity. 
5. Fruit Insect Peste Re8earch i;" the United Provinces. 
6. Fruit Researcll in Bihar.' 
7 .. Citrus Probl4!lns Research in Bihllr. 
8. Citrul FruitS Rp,8e&rch il). Central Pruvinces and Berar. • 

. 9. Yield Data from Fruit Orchal'ds "in Central Provinces and Berar. 
10. Citrus Fruit, Research in Assam. 
11. Citrus Fruits Research in Orissa 
12. Indian Inst.itute of Fruit Technology, I.C.A.R., Delhi. 
13. Survey of Horticulture Re8earch, l.e.A.R. 
14. Fwnigat,ion TechniquE.' for Imported FrnitR, 
15. Orange CuItivat,ion Re~eo.rc · il! Coorg. 
16. Orang(' Marketing Resoarch in Coorg. 
17. Fruit ~e8e rc  in Hyrlorabad Sto.k 
18. Fruit ReBeareh in My80\'P State. 
19 Survey of· e 'id 1ou~ r it~ In KashmIr l'!taw.e. 
90. Yield Data from Fruit. Orchads in Kashmir St&te. 

RAILWAY EMPLOYEES OPTING FOB PAKISTAN 

~ . *Shri Jaspat Roy Kapoor: Will the Horiourable Minister of Railwnys-
b .. pJeastltl to atuk: 

(a) the t'?tlll 1l1l!1I.lwr of rttilwll:V ~ i o ees who had opted for Pakstan (i) 
tinally and (u) provIsIOnally; t 

(I» tile tot:d numbt:r of employees 'rho opted provisionallv for Pakistan but 
~' n ~d their option within six months of the transfer of power; 

(e) how many of those who have Clhnnged their option-
(i) stayed back in India and how many of them have been absorbed; 
(i: i !J I i~' 1  kd or ret,lIl'1tell frolll l'nkistuu. alld how IlIuny of them have 

been absorbed; und 
(iii) ure still ill Pnb,tull desiring'to como to India; 

«(.1) how mHIl.\' of t,hc !lrovi.;iolla!ly opting em o~7eos who are in Indio. now 
aud have 1101· yet he"11 nbsol'bed uro (i) gnzet.ted oftieers Ilnd (ii) non-gftzotted 
elnpioj"C'NI !, 

(e) whej;Jll'l' !lll.' !lIly or allowulIel' is being g'ven to bhe provisionally opting 
employees who have not yet been absorbed; and, if so, to how mllny, and wha" 
il:l the total monthly expenditure 011 this account; . 

(1') whether i1. iH Il filet that IIndc'!' the Stst.e Rai wuy Establishment Code. a.ll 
F;crvice Ill!reements provi\k that the services of railwuy servants are liable t? be 
terminated at six months' llotiee on either side in the cuse of gnzetted ofhcers 
and at one month'snotietl' in the case of non-grtzetted ,employees; lind 

(g) wlwlht'r Government propose u·noer the 8fo 'e~ ic  t.erm of the agreement 
tote1'H1inatc the sf'r icc~ of the prov:siOlHlIl.v opting employees who have not 
yet been absorbed? 

The Honourable l)r. John J[atthai: (a) (i) 51.426; (ii) 81,576 approximately. 
(b) 17,487, according to officia.l information receivE'd so fa.r .• 
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(c) (i) 14.672 of whom 13.401 have been ,absorbed. 
(ii) 2,026 of whom ~1,27  have been absorbed. 
(iii) (Jovernmeflt have no authentic information so far. 
(d) AU are non-gazetted staff. 
(e) Ordinary pay and allowances are not now. being given to such staff. 
tf) ~ the case of permanent staff. 
(g) Government have not yet considered this aspect of the matter, 

;Sl1BVBY OF MM.nAB DISTB.IOT FOB IBmG.&.TION WORKS OR HYDBO·lDLJIIOTBIO PRo.JBO'!. 
1380. ·Shrl P. Xunb1raman: (a) Will the Honourable Minister of Agricul-

tur~ be. p.leas.ed to state whether the District of Malabar hus been surveyed for 
m8,Jor llTlgatlOn works or hydro-electric projects; and, if so, what are the. results 
of the survey? 

(b) Are Government, aware that in cert.ain pa.rts 01 Malabar. the yield is 80 
poor that it is not profitable to cultivate the lond, and that for a properly integra.ted 
development, radical measures IIrc necessar:y? 

(c) If the answer to part (a) above be in the negative, do Government propose 
to considel' the question of conducting a preliminary survey? 

The HonOlUr&ble Shri Jalramdal Doulatram: This question should have heen 
addressed to the Honourahle Minister for Works, Mines and Power. 

I 

AliBoDBOD AT CALlOUT IN M.u...&.BAB. 

1386. ·Sbri P. Xunhiraman: (a) Will the Honourable Minister of Com. 
Dmnications be pleased to state when the proposed aerodrome at Calicut in 
Malabar is expected to be ready for traffic? 

(b) Why hall Cannanore Dot heen selected for development though it had a 
1and:ng l,ase for the last several years? 

The Honourable Mr. Raft Ahmed Xldw&l: (a) The plans of the Governmen. 
of Inoi'j for the development of civil Ilviation include the proviBion of a minor 
aerodrome at Calieut. It is, however, not possible to suy at present when the 
aerodrome will· be conBtructed, 8S Government are at present concentrating- on 
the dewlopment of aerodromeb which are more important from the point of! 
view of the development of civil aviation in India as a whole. 

(b) The landing !-rr('J\mo at Cnnnano're helongt! to the ~~ . C n~ nore was 
not selected for development itS R civil Berodrome because It IS of less Importance 
from the all-India point of view thAn CaJicut. 

RECRUITMENT OJ' MEDIOAL Oll'FTOERS IN S. I. AND M. AND S. M. RAILWAYS 

1887 .• Shri P. Xunhiram8n: (n) Will thr Honourable Minister of Rai'ways 
be plcR<.;ed t.o Rtnte whrther mrv novert.iRcment. hnR br>cn pnhlisheo for the poste 
of Medical Officers in the 8. T. RailWAY and M. !lnd S. ?d. Railway? 

. (b) \Vhnt ·~s 1h(>, nll mher of IlPplicRt;ons recei e~ for such PORtS? 
(c) How many of them were select.ed? 
(d) Wbltt is 1 he sen Ie of pny of theBe Medical Officers? 
(e) What will be the actual rank of these officers ,:hen they are selected. to 

bold t.hese posts? 
, The Honourable DT. John lIIatthai: (It) On the pre8u.mption ~ t ~  'medical 
~fticers  the Hononrable Member ~  referring to medIcal offiCIals.In Clas 111 
Service, t ,~ reply is in the affirmatn'e 

~ . 



(b) 74. 
(c) 15. 

'TAJULJU) QUBBTIONB AND .uiSWBBB 

(dl 'l'he presoribed 8eales fa.: .Assistant Surgeon and Sub-assistant Surgeon 
are Its. 260-15-440-E.B.-2().....600 and ns. lOO--8-140-1o-1'ZO-E.B.-
10-2:3U i·ospectively. , 

(e) The Honourable Member's question is not quite clear but obviously the 
medical official will hold the rank of thl:)post lor which he is recruited,. 

RES'l'ORATION OF SHORA.N-UR-NILilfBUR RAILWAY LINE ON SOUTH INDIAN 
HAlLWAY 

1388. *H&li Abdus Sattar H&li Ishaq Seth: (a) Will the Honourable Minister 
of Hailwuys be pleased to state whether any estimate has been prepared of the 
total expenditure that muy be involved ill tho restoration of the I::lhoranur-Nil-
ambur ruilwuy line on the South Indian Hailway? 

(b) Hus any guarantee been demunded from the Government of :Madras and 
if so, to what extent? 

(c) ~ the financial implication ot extl'lnding this line from Nilambur to 
Calicut via Maiapuram, Manjeri and Kundotti been examined and if so, what is 
tht result? 

(d) \-\'hat is t,he prellcnt position with regard to ~ e restoration of this branch 
line? . 

The Honourable Dr. John K&tth&i: (a) '1'he cost of restoration of the 
Shorollur-Nilambur Branch has been estimated by the S.I. Railway as 
Rs. 50,70,000. 

{b) In reply to tiheir querry, the Government of MadraS-have been informed 
that the guarantee requil'ed from them would be roughly &. 4,67,000 per 
annUI:I. ill CARe thev want the restoration of the line. 

(e) No. . 
(ci) No decision hns yet been taken about the restoration ,of this line and 

the G0vermnpnt are nnable to state at this stage if the in~ i  actually be 
restored, and if so, when. 
SHOHTAOE OF WAGONS IN PANDuTUISUKIA /SECTION OJ!' BENGAL ASSAM RAILWAY 

13~9. ·Shri Kulll.dhar Challha: (n) Will t,he BonourRblA Minister of HaiIwnya 
ne plem;pd to state why no wagons were supplied to carry paddy, teu, etc" from 
Lurn(lrllg 1'ni,nlldn i' · ~tio  t,o Npnlllltti Ghat I1mI whether Govp.rnmenl, Ill'e nWIllll 
thnt. abo!!!. i~ t. lnLh" of te:l chests l\nve heen r.nrricrl hy Steamer COmptlolllU6 from 
dtiffp]'('nt. Rt('onlPr nhnts, enURing loss of revenl1e t{) the Bengal Assam and the 
~R t. 1 ndinn Hnilwnvs? ' 

(h) What. iR t '~ , ~on for thc' sliortage of wagons in Pandu-Tuisukia Flection 
of the Rl'l1gnl ASRnJn Rnilwn\? 

The Honourable Dr. John Ma.tthai: (a) The question iR not understood as 
wagons have heen RlIpplic(l fullv ur to t.he indents for clearing tea to Neamati 
Ghnt. Pnddy ooes not offer for movement to Neamllti Ghat. The Gov('m-
ment, ~ no informAtion ahout. t.he movement of ,tea by the Steamer Companies. 

(b) DOPA not nrise in vicw of repl.v t.o (a) above. 
REDECKINO OF BRfDOE OVER KOKILA RIVER NEAR NEAMATI GHAT STATION ASSAM 

1390. ·Shri Kuladhar Oha.Iiha: (n) Will thp Hononrahlp Minister of Rnilwltys 
be pl/,IIRP(! tr; :;;tntf' whd.]wr (iov('rnrnpnt Hrf> aware that the rf'moval of ol'cking 
on the bridge over thfl Kokila river near Niamati Ghat statIOn is causing incon. 
venience to pnssengers and wheflled traffic? 

(b) Is it, It ff\ct t,hnt His RXl'l'lI('nc,V the Governor of Assam represented to the 
Governmf'llt, of Tnrlin t~ ),prlpck the bridge? 

'I') Tf so. do Govpnlmf'nt, PI'opORe to ('onsider t.hp mattpr? 
The UOJ1o.urabJeDr. John Jrlattha.i : (a) Rerrm'f'lltAtions have been recpived 

from the Provincial Govprnment and a few puhlie hod ips recommending r ~tom
non of rondwa.y drcking on the rAilway bridA'e over Kokila river, or alternatively, 
running raRRcTH::(er trains to N eamati. 
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(b) Yes. 

(c) .The work of re-decking the bridge is in hand. 

CoNSTRUOTlON OF NEW LINE BETWEEN TRlOmNOPOLY AND SALEM via NAMEKXAL. 
S. 1. RAILWAY 

1891. ·Dr. V. Subram&D1&m: o(a) Will the Honourable Minister of Railways 
~ pleased to state whether there IS Iwi proposal for the construction of a new 

ral1way line' from Trichinopoly to Salem via Namekkal (South Indiall Rail;-
WBY)? 

(b) If .so, has any survey lor the same been MadeJ 
(e) If not, wily lIot? 
The Honourable Dr. John Kattha.i: (a) No. 
(b) A "1'raffic survey for B railwa,Y line from Trichinopoly to Salem waa· 

carried out in 1929 and it was found that the needs of the locality "Nere fully 
served by the eXisting roads. 

(c) In view of reply to part (b), the question d,?es not arisEl. .' 
ALLoTMENT OF TELEPHONE CC»{NEOTlONS IN AORA . 

1392. ·Shri J&sp&.t Roy Kapoor: Will the Honourable M:l1ister of Communi-
cf't on~ be pleased to state:. 

(n) what was the number of applicants for telephone connections on the 
wu:ting list in Agra 6n 1st July 1947, Imd to how mauy of them telephones have-
bet'ltl 111o~ted "ince thl'n: 

(h) whnt ill thr 11\IJlIber of Ilt·\\ Bl'plicllllts for tc ~ one connections i~  Agr& 
hetween 1st July 1947 Rnd 29tb February H148 , ~nd to how many of them tele-
phone conncct:odi h!lve hcen allojtpo: 

(c) why were nf'W I1pp::Nt1in'l"; RHllctionC'cl before the· wuWn/! list a!' on 1st 
July 1947 hRS bel'n dif;poseil of: 

(d) who is tlw stllletlO!ling !Iuthority for telephones in Agrll; 
(p) ,,'!Jet.rIN nOvernllll'nt an' 'Iwnn' that i1wrr if; [!('1wral r~ 'onte t i~ Agra 

with regard to the rnDnner of Illlotlllent of. telpphone conllP('1 innB; 
(f) whether !;orne time hrl('k (j(,Vf'rnlltl'T1t illf'j,ituted all I'll ~ ir.  int.o ,, ~c  

1'1I!1!ie gr;pvnlll"'. nnd if 1':0. ",lIn1 hOI'; 1'(Wll the result 1ht'rl'of, Hlld what adlon 
tillS bf!('11 taken thereon ~  o 'rntr ~ t  

. :.) wlll'trler. to nllaY 1'1lhl'c /Ij"(·(),,tf'llt., Oovermnent. propoRe to form a Telt>-
. pbo'n<' \rl\,istlr\' ('OlIlTII'itlt'e fit A"ru. :uHl if RO. whHn. unrl it' Ilot., whv. nnt.· 

(h) what is the number of fll'pliMnts for telephone ~o n ' 'f'ionR on the WoItit-
n~ lil-lt 111 .\UTIl :11. prel-lPTlt. fIlHl h" "hnt tim(' lire tllPY '~'  to \11' ll110tku tele-

phones; and . .-
(i) wltnt. ' te ~ (lcWl'rnlll!-'nt 1''''t ~'  to tnkp to HIed. tfw 'ro in~ demand for 

telrphonf! conT1f'('liolis at Agru? 
The Honourable Mr. Raft Ahmed Kldwa1: (a) 295 and 9 rrspedively (exclud-

ing Govcrnn.ent c011lwct.ion!;). 
(b) 41l nnd 4 respcetively (exr11Hl'ng GQvemrmmt.ronnectiolls). 
(c) New ~om~eetionR ~~e snnctioned in IIll the four ellf,WS., on t,he recom-

mendation'! of hIgh Rllthorlbrs. II 

@) 'l'hc Divisional Engineer, Telegraphs, Agra. 
(e) Yes. 
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(f) Individual cases, of complaint!:! received were investigated but it was 
.found that the allegatlOlls enumerated therein were not borne out by facts. 
Tho JUilt part of the question does not arise, 

, (.g) , ForUl,u,tioll of Il 'relepl,lOne Advisory Committee at Agra is under can· 
sldmutlOll. 111e latter part uf the questlOll does not therefore arilii:l. 

(h) There are ~ 7 Ilpplicunts on the waiting list. Telephones will be allotted 
to them nfter the additional equipment is installed at Agra. 

(i) The capacity of the f:lwitch Boards at Agra will be inc.~e sed shortly. 

, 
DIsOONNECTION AND RESTORATION OF TELEPHONli CoNNECTIONS IN AGRA. 

. ,1393. ·Shri Jaspat Roy Kapoor: Will the Honotfrable Minister of Communi. 
-cutlOns be pleased to state: 

(a) tlH' IIUlnbl'I' of klephol1c,I!I that 'Were disconnected in Agra during the period 
of· war; 

(b) the Jllllllber of - uc~  connectiolls that have been restored; 
Ie) the; Illlllli>er II: telephollte,.; Ihllt have bnenCiisco)'lnected in "\gra during the 

pp,riod 1st January 11')47 Ilnd 29th February 1948; and 
(Ii) I.lw lllilld Il'l' . of '<nch d ~ n ct ~d telephones subsequently restored? 

The Honourable Kr. Ra.fl Ahmed JDdwai: (a) 57. 
(b) 49, 
(c) 2. 

(d) Nil. 

SOUOITY 01' COFFEE AM TJUB DE-OON'PROL A.ND AUOTION OF CoFFEE STOOKS ' 

1394. "'Dr. V. Subramaniam: (n) '~ the Honourable Minister of Industry 
und ::;ul'ply be pleased to state ""'hother it is a fact that there is scarcity of coffee 
uIter de-eon Lrol ? 

Ib) Are OowrnIJlent. uware thut the Coffee Board allows only traders of Borne 
spurs' btiulding ill cofIee trade to bid in auction sales? 

(e) Do UOVCJ'l1l1lent ' o~e to make arrangements to auction coffee stocks fre· 
quently to a.l merchants with faclities to purcJ!lase even smaller quantities,? 

(d) Do ~r nt ro o ~ to take steps to allot only a limited quantity 
,'vtn to large scule buyers? 

~e  Do (iovernlllent p1'opose to draw th: attention of t~  ~offee Board to its 
. ~~urunc  of u nwllerate pree for coffee after de-control, 10 vIew of the sudden 
."M, in price of coffee in places like Madras? 

The Honourable Dr. Syama Prasad Kookerjee: (a) Immedia.tely following 
on de-control of coffee prices. there was doubtless so~e scarcity. but coffeeia 
I1mv gt:llerally available taconsumers at reasonable pnces, 

(b) Coffel3 auctions Ilre now open to all traders whether new or old. 
~c  Yes - , 
~d  No. To ensure ewide distribution, however, all large u ~rs at recent 
s ~~ have been refused permission to buy coffee at the next auction, 

(e) Thl) Government have done so already and have every. hope that 611. 
Board will bb able to bring down prices to reasonable levels. 
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}'U.A.TION OJ' MINIMUM PSIOJII OJ!' gur 

1395. ·Shrt V. O. Eesan B.ao: (8) Will the Honourable Minister of Food b. 
pleasen to state the prc!lcllt prioe of gu!" in the major cities of India and their 
pnCtls before the controls were withdrawn? .. 

(b) In the interests of tht' sugarcane oultivators, do Government propose to 
(!()nsider the question of fixing a minimum prioe for this commodity? 

The KoDourable..Shri .Tairamciaa Doul&uam: (8) A statement showing the 
priaes of 91" in major cities of India, from November, 1947 to Maroh, 1948, is 
laid on the table of the House. 

'. (b) The Honourable Member is referred to the answer Biven by me today to 
part (c) of the question put by Ch. Ranbir Singh. . . 
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, 'lIUtW' l -,,0 (JON8'fl'l'Ul!:N'J' ASSEIIr1UL\ Ole lN1>1A (LEG 1 SLA'l'l VJ» l \)1'1.1 Ai'ILIL 194.8 
. ' ~ OJ' M...uz.ll1 TO ~  AND JfOOD POLlOY Oli' (JOV.II1.RlUrllllNT OF IND,U, 

, 1~1 . "Pandit Kukut BiJl&ri La! Bh&li&Va: Will the HOllouflible Mlllil:iter of 
1- ood be pleal:!ca to ~t t  

\.U) \\iltlLHl.!f tilo UloLclltOll 01 Uovu1'llweut hal:! bcull druWll to a Heuter'lI 
llltll:ibUgtJ ulJpcul'iug ill the .. ~'t t n (Delhi b:cliLiou) 011 'the tll'l:lt page, ilrs, 
~01 11  uU ~. i  JUllllUl'j, llHtI bLlltug t u~,t e b:gY'l'L1U.U 1l0VCl'UlllCllt had l3igned 
ou ~. til J ulluary, l\Ht:i,' llg'rcellwllt.8 Wllh J lIuia, l: ugOl:ilU VllL und HUlllun.a for the 
illllllt'd,tutJ delivlll'J' to Egypt of huge quantities of maize; , 

~  if bO, tlw lmckgl'Ouml 111 W hieh ti1.s agl'eemcnt war; l3igued by India. and 
lilL uu ~ '  01 IlluiZtl promised uy tho Goverument, of Jnulu to the Egypt.lin 
.(JoVtlrllIHcllt; 

(c) the vrices at which maize had been promised to be sold ulld the delivery 
}Jenod thereof; and· 

(u) whether the. sale of majz,c by luditl to Egypt is m coufonnity w;th the 
lood lJoliey of the Government of Ind.a ~ 

The Bonour&ble Shri Jairamdaa Doul&tr4m: (tl) Government have seen the 
Press Heport. ' 

(b) There UI an, overall shortage of flce in India. whereas the Egyptiana 
ncecllld maize.. So to safeguard the intere8ts of the rice deficit areas of our 
countr.). we gave to Egypt what was with us, a less populur grain in exchange 
for rice. 'I'he maize given to Egypt was on its way to India, but it WQS diverted 
to Egypt when the burter transaction was concluded. 

(c) The price was the saine; at which India bought from Argentine Govern-
ment. I regret it will not be in the public interest at this stage to mnke these 
details ahout prices public. The Honourable Member will appreciate that thia . 
was H(.t, a "ingle isolated deal; _ it can ha.ve repercussi9ns on other negotia.tions 
whic1) we r .~' .hll,vE\ to carry on. As regards the de i er~ period, no period was 
fixPd bllt Hie toJal quantity of maize to be del\vered under the ternlS of agree-
meln ~ beell delivered in full to Egypt, Ilnd aur rice is also being shipped in 
full. 

(d) Yes, Fince we got rice in exchange. 

PENSIONS TO PERSONS J'OUGHT J'OR FRlIIEDOM OJ' INDIA 

1397. ·Seth Govindd&s: (a) Will the Honourable Minister of Home Affairs 
be plcased to state the polic:" of Governme.nt rt~ Rrdin  the pe'nsions being gi.en 
to those who helped the Brit,ish in the two world wars? 

(b) What do Government propose to do for those who helped and fought 
for the freedom of the country since 1920. by taking part in the Civil Disobedence 
Movement or otherwise? • 

(c) Do Government propose to give help or pensions to the latter? 
The Honourable Pandit Jawaharlal Nehru: (a.) It if!! not clear whitt pensions 

Bre referred 10. If the reference is to Military Pensions the policy of Govern-
ment; is to continue them. 

(hI and (CI, The Governm-ent of India. understand that the Government of 
West Bengal lUlYe issued some ordel's on this s.ubject. A copy of the orden 
qai' been just ohtained and thc matter is being examined, 

RJlPRBSBNTATION TO OBtsBA ST.A.TES PBOl'Llll IN cnu,SA PBovmCUL ASSDlBLT 

1898. *81ui YadhlIhthtr .lIbra: (a) Will the Honourable MinIster of States 
be pleased to state whether yovernment are contemplating in the near future to 
give representation to the people of Orissa States in ;the Orissa Provincial 
Assembly? 
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(b) If not, what steps do Government propose to take to trander ftill reRponsi· 
bility tQ the representatives of the people of Orissa States for thl' administration 
of these Stutes? 

The Honourable Pand1t Jawabarlal Nehru: (a) and (b). The Government of 
Ori"sll hal'!;) taken Hteps -to constitute: (i) An Execut:ve Council for the Orissa. 
Statl'''. (ii) An Adviflory Council for every State, and (iii) An Orissa States 
ASH( wb:y. ill order to associate the people of the States with the administration. 
It j" not possible ill present circumstallces and ullder the present Constitution 
to do anything further in this rospect. The Honourable Member will no doubt 
appreciate that in the event, of It final merger with the Orissa, these States will 
huv.! theslmw legislature and representation therein as other parts of Orissa. 

ABsORPrION OF LOWER GRADE SERVANTS OF ORISSA STATES BY ORISSA GOVERNMBl-:f 

1399. *Shrl Yudh1Jhtblr JItJabla: (a) Will the Honourable Minister of States 
be pleased to state whether all the personnel in the lower grade bervices of 
Orissa States will be absorbed by the Government of Orissa? 

(b) Have Government re'ceived any representation from the employees of 
some of these States in this connection? 

The Honourable Pandit .Tawahallel Nemu: (a) It has been agreed that eyery 
effort should be made to absorb the existing s~ff. 

(b) No, Sir. .. 

EMPLOYMlIINT IN INDIA OF OFFIOlllRS FROM PAKISTAN 

~. *ShriBaaant& Kumar DII: Will the Honourable Minister of Home 
\ffairs be pleased to state: 

(a) the number of officers who opted for ludia from each of the Provinces of 
East Bengal, West Punjab, North West fl'rontier, Baluchistan·and Sind; 

(b) whether the officers of a rt~u r province of PakistlUl have been allotted 
to a partiCUlar province of India for employment IUld if so, what the respecti ... 
province of India is for each of the llrovillces of Pakisian; 

(c) whether the Government of India have taken charge of any officers fOl 
employment and if so, what their numbers are according to provinces froIl, 
whinh they have opted; 

(d) whether any Provincial Government have not yet been able to give em· 
ployment to all the officera who. have opted out from Pakistan Rnd have been 
placed in their charge and if so, what the numbers of such officers are in different 
Provinces; and 

(e) whether the provinces have to bpHf the entire burden of maintaining the 
li{lJrpluB offiCtlrs till they are absorbed in the administration? 

The Honourable Pandit .Tawah&rlal Nehru: (a) Officers of the Governments 
of t .~ N(lrth· West Frontier Province, Sind IIl1d Baluchistan were not given the 
r;ght to opt at all. Those of the Governments of B.engal and Punjab were giveJl 
thi.,; ri"ht by the Partition Councils set. till in these Provinces. Detuils about 
the ~n ,eri  who exercised their option in favour of India in these Province!' 
Me not with the Government of India. 

(b) Employee!,; of purtitiolled Provinces who opted for India life being abRorb· 
ed bv the Governments of the ProvillC'tls,. l'oncerued. EmployeeR of the f rn e~' 
o ~rnrr ' t, of ~ m ure dealt. with by the present. Government. of Assam, 
those of th(:, -Government 01" Bengal by the present Government of West Rengal 
lind thos,! of t.he Government of Punjab by the present, Government of East 
Punjab. 

(c) Government of India have accepted responsibility only fOf"the Central 
Government employees who were called upon to e erci~ their optioa. 
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(d) ~ information is not' aY8ilabie with the Government of India but it is 
understood that some of the Governments of partitioned Provinces have nQ,t 
e~  able to Absorb all the employfles yet who opted for India. 

(e) ']'he (tovemments of partitioned Provinces are responsible for the 
absorption of the Prov:ncial Government emp:oyees who opted for India. 
RBPLACEM.BNT OF WORD "IM1'1I:BlAL" IN "OOBBlAL SECRETARIAT" TN OFFICIAL 

CORBESPONDBN.-w, 

lw.l. "'Mr. B.. E. S1d.hva: (u) Will the Honourabie Minisler of Home ARaira 
be pleased to state whetht'r it ilol a fact that all correspondence after tilt' 15th 
August 1947 fl'Wl the Secretariat and its branches bear the words "1mp"rial 
Secretariat .. ? 

(b) If so, what are the reasons for retaining the word .. Imperial" ? 
(<.') Do Government propose to take steps to replace the word" Imperial" by 

an appropriate word ? 
The Honourable Pa.ndlt JawaharlaJ. Nehru: (a) No, Sir. 
(b) Does not arise. 
(c) Government have already ipsued orders directing that the use of the 

word m ri ~' wherever it is officially recognised should be discontinued and 
that, thp, expression "Imperial ~ecreturi t  should be ~ ced by the designs· 
tion "Central Secretariat". 

SELECTION OF OFFICERS FOR INFORM.ATION AND DOCUMEN'T ARY Fn.M.s 
f 

1402. lI-Shrt V. O. Eesava Rao: (a) w'n the Honourable Mi'llister of Infonna-
tion and Broadcasting be pleased to state the number of officers to be selected 
for their Information and Documentary Films proposed to he produced? 

(b) Do Qovernment propose to oonsult the film industry in the matter of t ~ 
production of these films? . 

(c) What is the system (If """fuitment adopted for aC'quiring the necessary 
personnel? 

The Honourable Pandlt Jawaharl&l Nehru: (a) 31 officers, 
(b) The tt ~nt,ion of tlll Honourahle Member is invited to my reply to part 

(e) of flu('stion No, Afl2 em ~ e ~t  March, 1948. 
(e) Rperllitmcllt, i,; made aftet' advertisemf'uL inviting applications and on 

t.he I'Pl:omrnelHL'ltions of nn ad hoc Selection Board. 

DL'lTRIBUTION 011' GAZETTED POSTS IN SECRETARIAT j; 

1408. *Oh. Ranbtr Singh: Will the' Honourable Minister of Home 
Affairs' be pleased to state what steps Governmoot propose toO take to ensure 
eq'libble distributiun of gazetted posts in the Secretariat and adequate l'f'pre-
sentBtion of all provinces? 

The Honourable Pandit Jaftbarlal Nehru: A ttt'ntion of the Honourable 
Member is invited to the reply given to Question No, 1071, by Sri Kishori Mohan 
Tripnthi on the g1st ~ , 1948. 

UMBRELLAS FOB POLICE MEN oN TRAFFIO DUTY IN JlELRI 

1404. *Shri B. V. Xa oath: Will the Honourable 1\1ini"t,:r of Rome Affairs 
be"plensed to state: .... 

(a) whether policemen on traffic duty in Delhi are providtld with' umbrellas 
tn order to protect them f.,mst Slm and rain; and • 

(b) if not, why not? 
The Hoqourable Pandit Jawaharlal Nehru: (a) tes, 
.', ,) Doeo; not arise. 
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V .. OA.!l'orlts lND ltEORUITMEll'T IN POLICE DEPARTMENT, DELHI PBOV1!l'OlIl AFTER 
15TH AUGUST, 1947 

1406 •• Oh. 1t&nbtr SiDgh: Will the Honouruble Minister of Home Affairs be 
pleased to state whether Government propose to lay on the table of the House a 
statement showing: 

(0.) the number of vacancies which occurred in the Police Department after 
15th August 1947 in various ranks in Delhi Province; 

(b) the persons recruited froIfl Delhi Province and various other provinces iD 
the various ranks to fill those vacancies; nnd 

(c) the number of persons who applied for or offered for services in the Vari(ltB 
ranks from Delhi Province 'I 

., The Honourable Pandlt Jawaharl&l. Nehru: (a) and (b). A statement giving 
the information is placed on the table of the House. 

(c) CIUldidutcs were called and inwrviewed at recruitment parades or 
individually, and selections were made out of such persons on the basis of 
fUnes,;. Nt) record of the total numuer of persons who appeared for ;ntl'rview 
u~ lIlaint,Hilled or iR Rvailnble. 

(a) c n~ es after 15.8-1947 

(b) RellruilmenU made:-
N.W.F. Province 
Sind 
Quetta Baluohistan . 
West Punjab 
West Punjab States 
U. P. & C. P. 
East Punjab 
Delhi 
Other States etc. 

Total 

Received 0'\ tmuafer 
Vl\Callcies filled by promo-

tion from ono rank to 
other rank. _ 

Statement 

S.P. D.S.Ps. Inspre. SOTS. 

3 11 17 6 

\ 
S.I8. 

77 

A.S.ls. H .. f's F.es. 
-------#--

107 802 2458 ----------------------_ ... ,--

1 

2 10 

6 
1 
3 

10 

7 

7 

31 
13 
7 
!) 

, ·60 

I) 

5 

14 

40 136 
13 80 

15 
10 36 

-I 6 
1 
a 
4 

7 
1 
10 

261 
155 
17 

435 
16 

163 __ 
[,85 

430. 
232 

75 291 2294 

9 

7 10 

16 lO 

INSTALLATION FOR BROADCASTING STATION BY MAHARAJA OF FARIDKOT 

1401 •• Ob. ltanbir Singh: (a) Will the Honourable Minister of States be 
pleased to state whether Government are aware that the _ Maharaja of Faridkot 
has installed his own Broadcasting Station in his palace? 

(b) If &0, what steps cfo Government propose to take in this matter? 
The Honourable P&Dd1t Jawaharl&l Nehru: (a) and (b). Government of Irtdi" 

r~ iuiOl"lJIed that Q transmitter is installed in the State but I am not aware 
of its location. Enquiries are being wade and appropriate action will be tllken 
in t ,~ light, of the result of such f'nouiries. 
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POLIOY RE ADMINISTRATION 01' ORISSA STATES AFTD MERGER' 

1407. *Shri Yudhiahthir Miahra: Will the Honourable Minister of t ~es be 
pleased to Rlate the policy that Governmeut intend to follow in t~ administra-
tion of the Orissa Htates aft.er merg{'r both in the interim period and in future i' 

The Honourable Pandtt Jawaharlal Nehru: 'l'IHl Policy in the interim t~rio  
IS t? i t ~ rute the Hchlllllist,rut1ol1 of these Stott's wit.\! that of the Orissn })ro-
vincs. The ultilJlate objective it! Q complete merger. • 

REGISTRATION Ol!' EVACUEE GOVERNMENT SERVANTS FROM BAHAWALPUlt STATE 

1408. *Shri Upendranath ~ rm n  (a) Will the o 1om~ e Minister of 
Home Affairs be pleas€,d to stale whether t.he pvaeurc Chwenmll'nt servants frum 
Bahawalpur State hove been permitted to register in t ~ Transfer BurealJ'l 

(b) If not, what arrangements have been made to ttmploy these e icue~8 
within India? 

(c) Has an'y provision for rehabilitaticrn been made for the evaCUetlS who are 
pPlisionel'M from the State? 

(d) What is, the number of such evacuees. ''; 
The Honourable Pandit Jawaharlal Nehru: (a) No 
(b) Bnhllwalpul" State employees are eligib:e for registration lit the Employ-

DlPn t Jt:xchunges. 
(0) They are being treated like other r(,fugees . 

• (d.l Information is not ~i e with the Government of Indin, and the tirn ~ 
an<l ]8bmlr involved in co:lecting it will not be commensurate with the results_ 

, , 

BOBSTAL INSTITUTIONS IN CBNTRALLy ADMINI8TElUIID AREAS 

1409. ·Shri Satts Ohandra Samant&: Will the Honourable Minister ;)f HO:I!l· 
affairs bl' plensed to statp: '. (a) the number of Borstnl Imtitutions and other institutionH of the same 
nature in the centrally administered areas; and 

(b) the names and location of the institutions? 

The Hono.urable Pandit Jawaharlal Nehru: (a) and (b). There is ont! 
Hefo"uillton School ut Delhi. InfOlIDntion from other Ch;ef C'.IOmmissioners 
bas heen c8.l1ed for. 

ALLEOATIO:NS AGAINST R. S. S. ORGANISATION RE PREAOHINO OF VIOLENOE AND 
CoLLECTION OF ILLICIT ARMS, ETC 

1410. *Prof. Shibban Lal Saksena: (1\) Will the Honourable Minister of 
Home Affairs be ,pleased to stute whether Government are aWlire of ihe allegation 

. that the U.S.S. organisati01I preached the cult of violence and ind\Jged in acts 
involvillg urson, llllL'oit.v llnd murder, and collected illicit arms and ammunition? 

(b) How many R.S.S. offices havo so far been Fearched i:l the P.rovince of 
Delhi and other centrally administered an'os Rnd ill how manv of them arms and 
ammunitions, etc .. have been found? • 

(c) What is the nature and quantiiy of the8e 8nn8? 
(d) Have Govenlment. during these searches. fO'o.md any documental, pllbli. 

()8tions or notifications issued by this orgnnisation preaching t. ~ cult of violence 
and hatred? ' ' ,{, 

(e) If MO, do Government propose toJIlY on the table of the HouEle, copies 
of nt leH"t "ollie of the.most objectionable amongst them? 
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'l'he onour ~ e Pand1\ Jawaha.rlal N&hru: (a) Yes. 
(b) to (d). The information is not readilyavailab:e and will have to be 

obtailled from Chief CommiRsioners. It. will be laid on the tablE: of the House 
when it is complete. 

(e) f~r nent will eon sider th:s matter in thp light of the material 
~ eeted . 

JUDICIAL ENQUIRY INTO ALLEGA.TIONS AGAINST R. 8. S. ORGA.NISATION ' 

1.11 .• PrO!. Shlbban Lal Sabena: (0.) Will the Hr.mo\11"lIble i\imister d 
Home Affairs be pleased to state wheth(lr the Government of Indin have ordered 
any judicial enquiry to be made into the allegntioml mnde against the RS.S. 
,)rganisation? .;-

(b) If so, what were the findings of 1'111'" I'lfli,!iul erlrluir.v and do Government 
lJropose to la.y on the table of the House IL /'Op? of thefe findings? 

(c) In $lase no judicial enquiry hils so fur I)('Pll made, do Governrnent proposf 
to publish the evidence they have in their poslOE'ssion a'gainst. this or ni~ tion  

The Honourable Pandit Jawaharlal NeJuii:- (a) No, 
,b) Doeil not, arise. 
(c) TRO Honourable Member'H tu~ tio  is invlh,d to t ~ pr!'s" C'omlliullique 

IBsue,l QY Ooyemment 011 the f;ubject on the 4th Febrllary, 194A, n copy of 
which is pinced on the. \Ilble. Government regret that the publicution of 
III It teri al on which Government's action was based would not be in the public 
interests. TI" cloC1Imellh! lire of a secret nature. 

00" EltNlIIl!NT OF INDIA 

I'ln; ... s INFORMATION BUREAU 

PREH."'; C t ~  

1(, S. S. 8((11,,1, d"ell/red uTlZau/,1I 

In their Resolution of 2nd February 1948, t~e QQvernmmt of India. d.aclored·: hllil deter 
minAt.ion to root out the- forces. of hate And vlo!en5:c. that sru at work In our c("I.ntI'Y :tIld 
illlpf'ril t.ho frocollo!n of the nation and darken het· faIr name. In pursuance of tillS pohcy, 
the Government of India have decided to declare unlawful the Rashtriyp. SW&YOIll Revak 
Sangh in the Chief CommisMiont'rs' l'ro\·inces. Similar action is also hemg taken in the 
n ~t'nors' ProvinceI'. 

A8 demoC'fatic governments, the Government of India and .~ e Provincial Govtlrnroents 
have always been anxiouB tc /il1ow reo.sonable 8COpO for I(enuine political, social and economic 
a.ctivities to all parties ndor niR tion~ inc udin~ thos", whose polides and purposes differ 
from, 01' even run counlel' to, lheir own, subject to the considrration that such activities 
8hould not trnnil!l"ess certain commonly 'eco~ni8ed limits of propriety or law. The profess!'d 
aiIllR nnd objects oCthe RaRhtriYB Swa: 3 III I't'v"k Flangh n.r~ to promote the physi('al, intellec-
tual Rnd moral wel1.heing 0.1 t.he Hindus Illlt! nlso t.o fo~ er feelings of hrotherhood, love 
Ilnd scrvici' aIllongst them. Ooverrlt,lC'nt tlwIllselve5 r~ mo~t nnxious to improve the general 
materi,,1 and intellectual well·being of nil sections of the people nTHI have !lot s('hrmes on 
hand which are designerl 1,0 carry out, t 11('8(' objE'<'ts. pnrt i<'ularly lh.. p)'(wision of physieal 
training Rnd eduration in militnry maUrI's to the youth of the country. 

OovI'l'llmcnt havc, however, uoticod with regret t.hat, in practic(, memhers of the Ha.htriya 
Swavnm Sevak Bangh have not adhered to their profsMe(1 ideals. Undesirahle and even 
dangerous activities have boen carried on by mAmhorR of \,he Sangh. It has been found 
t,hat in severnl pal'lh of thE'l country in<lividul\l members of t ~ RashtriYII SwaYllnl ~  

n~'  have "inllulged in acts of yiolenco im'olving arson, robl)eI'Y/ daroity aud murdn amI 
hay; collcct.ed illil'it, al'mM and mmuniti~n. They haye heen fonnd circulating e f et~ 
flxhort.iug people t.o resort. to tC'.rrorist. methotifi, to eolh·ct fir 'm~, t,o create disnffec.tion 
a!tainMt the Oovornm('nt ,nn" slt.i.tom the Police "nd Milita,l':'. These activities have ~e  
carried on under a clock of secrecy, and Govemml'nt have considl"l't'd from time t.o time 
how far thcso artivit.io" rellderell it incumhent on them to deal with· tho Songh in its cor· 
porate capilcity, Th!l IRS I, occasion when Government defined t i.~ 1ttit.u~ie \'.'08 when tlle 
Premiers and 'Homo Ministers of Provinces IIlet in Delhi in conferonce towards the enr! of' 
November. It was then n nitnou~  agreed that the st ~e when the Saugh should be 
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dealt wit.h 808 nn association had not yet arrived aDd that individualil should continue to be 
dealt with sternly as thitherto.' The objectionable and hnrmful activities of th" 8aigh have, 
however, continued unabated and the cult of Violence spon.ored and inspired by 1.he uctivitiea 
of the Sangh has claimed many victims. The latest and the mOBt precioUB to fall wu 
Gandhiji. i~8e f. 

In these circumstances, it is the bounden duty of Government to take effective meuure. 
to curb this reappearance of violence in a. virulent form and, as a first atep to thi. end, 
they have decided to declare the 8angh as an unlawful anociation. Government have no 
doubt that in taking this me'naure they have the support of all law· abiding citizens and of 
all thoRe who ha.ve the welfare of the country at heart. 

Ministry of Home Affairs. 
New Delhi, Februa.ry 4, 1948. 

ARRESTS OF R. S. S' MEN IN CENTRAL BY ADMINISTERED AREAS 

U12. -Prof. Shlbb&n La! Susena: (a) Will the Honourable Minister of 
Home Affairs be pleased to Fltate whether the'R.S.S. leaders and workers who 
have been arrested and detained In the Centrally Administered areas have heen 
apprised of the grounds of their detention, and whether any opport.unity has 
been afforded to them to reply to the charges made against them? 

(b) If not. do Government propose to consider the desirability of doing so 
now? 

(c) What is the total number of arrests of R.S.S. men so far made in the 
Centrally Administered areas since 30th January 1948? 

(d) How many of them have been released and how many of them are still 
in detention? 

(e) How long do Government propose to keep these men in det·entiol1 without 
trial? 

(f) What treatment is given to the R S. S. men in jail? 
(g) &w many of them have been placed in A, E, and C clallses respect.ively? 
(h) If any special class treatment is given to these men, do Government p .. o-

pest' to lay 011 the table of the House the rule. governing this special claRs of 
trent lIlellt ill jail and pointing out the difference between the special class treat-
ment And tbo treatment of ordinnry C clOI'lR con viets ? 

The Honoura.ble Pandit Ja.waha.rl&l Nehru: (a) These persons have been 
d .. 1 !lilled und,,!' Sl'CtiOll 3 of the Punjab Puhlic Snfefy Act, 1947, which does not 
pt·o·vUf., fn,· (·cmmunicnt.ian of the grounds of d(·tention to the detenus. The 
C ~  of tlte;:p perSOllS nre. however, ~ei 1  f,'vipwed pcriodi(}f111.v. 

, (b) Does 1101 arlRp. 

(c) 54H 

(u) BO (eA(':uoing 11 rdp!lHed OIl T"lrld,,) 111111 4,1'>8., till the middle of March. 

(e) e~f ses ure mude 011 the reRults of the periodic!lI reviews; the maximum 
period of dctPlltion is six months. 

(f) and (hI. Til Uelhi thl're are no A. Band C cntegories. eri on~ of status 
are plaeed in Clnss I und ot ~ers in GIns:; IT ~ic  if! the same RS category 'C' 
hut thf'8e Jwople nre not reqUlred to do nny labour.· Informntion regarding other 
Chief Commh,s;oners' provinces iR being collected an'J' will be laid on the tnble 
of th \ ROll'!:) when received. 

(g) Thel il1fonnation is being ohtained and will be placed on the table of the 
Rouse· when received. 
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MEANING OF "PwvATE Amrucs" IN RESPlDCT OF R.,S. B., AlULI DAL AND CoNGRi.S9 
BEVA DAL 

~t13 .. *Prof. Bhibb&n Lal Baksena: (a) Will the Honourable Minister of 
HOUlf' Affairs be pleased to st t ~ HS to what Government mean by the term 
"private artnios", and in whnt particUlar respects the n.S.S .. the Aka.li Dal nnd 
thp l:ongress Beva Dul come within its purview? 

(b) Artl (Joverument aware that ever since the ban on the E.S.S. was placed 
by tlle Government, even physical driB by youngmen is disallowed and' stopped? 

The Honourable Pand.l.t Jaw&harl&1 :l'8laru: (a) "Private Army" is a ~
understood term but for the benefit of the Honourable Member I would define 
it n<; II llon-official body of volunteers organized una trained on military or serni-
militul'l line'> with distinctive unifonns and u regultlr programme of drills, 

r de~, e' ~r i8 R in ,armR. etc. '. and c ~ ~ of being used ~ a disciplined force. 
Each en",! 'I' to he ]udgl'd 011 Its merits With rf'fercl1ce to Its programme of 
training, drill, etc. 

(b) No. 

BROADCASTS ON MAHAVEER JAYANTI BY ALL INDIA 'RADIO. 
1414. ·Shrl R. R. Diwakar: (8) Will the Honourable Min:ster of InformatiolJ 

Rnd Broadcasting be pleased t.o state whether Government are aware that the 
All India Radio broadcaiits inforllJation regarding the respective personaLties on 
C ristm ~ da'y, Buddha Jaynnti, RBm-NBvami. etc.? 

(b) Are o erni f~nt aware that flO such information it; broadcast on Maha 
veer Jayanti, i.e., Oil ~ ' t April eVllry year? If so, why? 

(c) Tn view of, thf' importance of l\fllhflveer .Ju.vanti, 110 Government propose 
to see that brondc'lIst! on Mabaveer al'e made on that, day by the All India 
nadio? 

'1'he Honourable P&Ddit Jawah&rl&1 Nehru: (a) ,Yes, 
I") Mnhnvir Jayanti is nlso noticed by All India Radio Stations at Drlhi, 

Calcuttd lind Lucknow, 
(c) Does not arise. 

CRITERION FOR SELECTION OF RAJPRAMUKR :olND QUAI.IFICATIONS REQUIRED FOR 
STATES TO FORM UNION 

1415. *Shri Baldeo Swarup: (a) Will the' HOMurable Minister of Stl1tes be 
plcur;ed to state how much income !llld what population are regarded as suffi-
cient for n~' Stat\' 01' Pnioll of t t~~s to form one unit for administrative pur-
posps? 

(h) \Vhnt i~ oJ"" (,l'ikliol1 fo' >;e]pcting the Haj Prnmllkh for II llllion of 
States? 

The HonOUrable Pandit Jawllharlal Nehru: (n) No hnrel !lud fURt, rule hus 
bern lnil} down. nueh casp is judgrd on its meritR. 

(b) 'flip Ba i Pramllkh if) f'ledeo hy the COllllc:1 of Ru:ers. 
, 

R R ' ~  TO A ')MINISTBATIVE SERVICE OlrINDIA FltOM FIELDS OF PuBLIC 
tn'E. ('OMMRROE ANII INnl1STRY . 

1418 .• Pedit Hirday :l'ath ltuuru: (11) Will the HOllournble Minister of 
Home Affnirs be pleased to state whetlier Government p,roposp to hldicaf(· U.( 
Rt.eps t.hat hnve heen t e~ to make ~  the deficiency in regard to 4dTll121iF;tr 
tive and 'Secretariat officers of t.he TIght, t.vpe, apart from the recrUItment : I 
junior personnel for the Admin'fltmt,ivC' Service, in order to remove the 't' ~  
of officprs of the age p1'oup 25-40, by direot reeruitment from the 'fi~ds of pllblw 
lift,. commerce and industry? 
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~  If no BUah Btiepa haYe been taken, why aotion on these lines bas not utter 
talren? 

(c) Have Government any objection to the employment of direct :t'ecruits t(\ 

strengthen'the Government machinery? 
'!'he Honour&ble Pandit Jawa.ha.rlal Nehru: (a) uud (c). Government have 

already taken steps to form u Centred Adminil:ltrative Reserve for the Central 
Secretar*t by direct recruitment through the Federal Public Service Commis-
sion af cUlJdidntes between the ages of 30 and 50. In addition, steps are being 
taken t.) strengthen the Provincial cadres of the Indian ~d~ nistr ti e Servict:-
in order to (:1I:Ibl(> Proviucinl Govcl'llmellts to re:cn.sc larger numbers of officers 
in- t .~ requirl'd ago, groups for employment Ly the Centre.· Preliminary 
selections of Provincial Civil S('rviet: offIcers fluitable for the purJlose have been 
made all'cudy h;v ad hoc Committee appointP.d for the purpose A oonfel'ence 
of Ch 'ef Heeretal'ief; of Province!> was held OD the 31st M arch and 1st April, 
fit "hieh all .J!ossib:e sourer" of recruittrlent from the requisite age-groups, 
including those lllentioned by the HOllollrable Mt'1(lbE!r have bm'lI rt-vipwcd. 
The Confcrenct' has been llble to reach agreement 011 all points eOllsidel:ed by 
it Hnd its recommendations are Itt present, under t.he C0118iderlltion of Go\'('1'0-
ment. 

(b) Does not arise, 
HINU{JSTA!, TIMES UEPORT re ARRESSOF PERSONS AS R. S. S. MEN WHILE PLAY 

ING FOOTBALL IN StTRZIMAfDl, DELli/, 

1417, *Prof. Shlbban Lal Swena: (a) Will the lIonourable Millister of 
Home Affairs be pleased to state whether tJle attention of GovernmPllt hnR been 
drawn to 0. report publish .. ,] ill The HindllRtan 'l'imn'/r dated 17th i\lamh 
1948, that 21 persons were arrested while playing 11 football mittel! in Subzi-
mandi, Delhi, on Monday, the 15th March Hl48 , 011 the plea that 11 rcguldl' 
R. B.'S. meeting was being ~ d in the form of playing a foothall match ~ 

(b) How many of these 21 arrested persons are still under detention (lIld how 
many have heen released? 

(c) Do Government propose to consider the advisability of releasing ', ~ 
persons still under detention? • 

The Honourable Pandit JawahlLPlal Nehru: (Il) Yes, bllt the football match 
WfI>I JlJPrl!ly iliad!' 1111 oceasJOn fo:, eonfablllatioll before and after match. 

(b) 17 are still under detention und 4 have been released. 
(c) No. Sir. The R.S·S,S. is as the onour~ e Mt'mber 11\\'(\re, an Ull!,,\\,-

flll orgldli,,'l1 ion and the ~nt in n  1 j l,er>lons hJtvc dec1illE'd to rlissocinte them-
sfllv:'s fro:ll its activities, 

ARREST OF PERSONS TN A TEMPLE IN DEI..HI ENGAGED IN H ARI K lR'l'.\X 
~1 BEJ.ONOINO TO R. S. S. 

1418. ·Prof. Shibb&n Lal Saksena: (H 'i Will the Honourt\ble Minister of 
Homo Affairs be pleased to "tate whether the fitlentioll of Governnwut hUI3 been 
drawn '-to II r~s report publi!;hed in papers that, !Hi perHons were urresied whIle 
engaged in Huri Rirtan ,in Guuri Shanker Templp in ic~i MarIho DnR 11('!tr' 
Red Fort, Delhi, on 16th March 1948. on the plclt that thf'Y were holaing HII 
R.S.S. meeting while engaged in Hari ~irt n  Is this report, true? ' 

(h) Are GovernmenOt aware that a deputation of Vbout 200 Indies gllthnreu 
outflide Ow Assemhly Cham her protf!sting' against the arrests of their childre', 
Bnd asked the Honourable the Prime MiniRter to releaRe them forthwith? 

(c) How many of these person!'! have so faf been released anCl how mRnv ,,( 
them are· still under detention? .. • 
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(d) When do Government propose to release tbose who are still under deten-

tion? 

.. 

• The Honou.r&ble Pancut Jawaharlal lI'ehru: (a) :Fifty-two students were 
arJcsted on the 16th March, 1948, while ho:d:ng a meeting of the Rashtriyu 
SWllyalll 8ewllk 8angh, camouflaged as lUI assembly for holding a. Kirtan. 

(b) Yes ...... 

(c) and (d). None of them ha.ll beeu released 80 far. 'rhe Chief Commis-
sioner is, however, considering the question of release on their fulfilling certain 
)OJlditions. . 

DlI'.I'tT·4RATION AS UNLAWFUL OF COMMUNIST PARTY OF INDIA BY WEST BENOAL 
GOVERNMENT. 

1419. *Shrt YudhiBhthir lliahra: Will the HCTlourable Minister of HOllltJ 
Affairs be pleased to state whether the Government of West Bengal r.on'mlttd 
the Government of India before declaring the Communist Party of India as 'Jr.-
lawful? 

The Honourable Pandit J'awaharlal Nehru: No 

CONSTRUCTION OF AERODROMES IN BHOPAL STATE .AND ll11tJ,;tT AIR SERVICE. WITH 
PAKISTAN. 

1420. *Shrl Jaapat Boy Kapoor: Will the Honoun.hle Ministel' of States be 
pleased to state: . 

(3) whether any aerodromes are being cOllstoJ:ucteu in Bhopal State, IIl1d if 
so. how many and at what places; 

. (b) whether from any of these aerodromes direct air service (lall be had witb 
PakiBtan; , 

(el whether llny ull' Hnt'vice hilS been started from any aerodrome in thtl 
Shlte: .-

(d) whether the Sttite has obtained Govel'l1ment sanction for the construotion 
of any aerodrome or the starting of ~ air service; and 

(e) if nny aerodrome IlI1s been constructed or any nir service started without 
the sunt't:OJ1 of GOVL'rtllllent, what steps Government, propose to take in the 
mattel'? .- . 

The Honourahle Pandit' Jawaharlal Nehru: (11) ,[,hl' Govc!'lHlIent of India 
have IW illformatioll of uny IlCW aerodromes being· constructed ill Bhopal State. 

(b) Does ncf arise. " 

(c) No F;cheduleil air !lervi('(' ol'i[,!'iontes froJ1l BhopAl. but the DmwllJ1 Ail'-
WO.Vfl' Flf'l'vicll from Delhi to Madras inc!udes fI, landing at. Bhopal. 

(d) and (0). Do not arise. .. 

'1'BOHNIOAL Rf ~  BOARD TO BliMINB FOREIGNBR TECHNICIANS FOR INDIAN 
EMBASSIES. 

1421. *Dr. P. S, Deshmuklt: ~ Will the Honourable Minister of Home 
Affairs be pleased Lo state if thfTe is any proposal for the estab!ishn1ent 0f 8 
1:echll:enl PeJ'sollnel Bo"Ord to examine the technical qURlifications of foreigllers 
before they are granted visas by the Indian Embassirs nbroad? 

(b) Are Government aware that moet of \he indepelldent nat\ow; ~ sucb 
Boards? 
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(c) Have Government any record of foreigners employed by Indiall oo~

panies and individuals? 
(d) What is the number of forei~ refugees who have been so employed! 

The HonOUrable P&n41t Jawaharlal Kehru: (a.) No such proposal is unAr 
cQllu,ideration. 

(b) Government have no informatiOll. 
(c) No, Sir . 

• (d) 1'he infonhation would have to be collected from the Provincia.l G.wern-
men ~,s and local authorities concerned;" but this WOll Id invol ve an amount \If 
labour and tmt) which would not be commensurate with the results. 

Pd H'llJ!'i 1l')3 I'll' ~1  \'lIJlO Pt\ 1 :>':10'10 T 0'" S l'iUt;, CO I.T.. CEMENT, TRANSPORT 
F,\O[LITIES AND SHIPPING AND.TlI1!I ApPROAOH TO UNITED STATES GOVJ!lRNM";N-

FOR ASSISTANOE. 

U,22. ·Pandit Hirday Nath KunZl'u: Will the Honourable ini~ter of 
Incillstry and Supply he pleased to state: 

(n) wI tether rrojects for increasing the production of steel, coal, .. ement. 
trunsport fU('ilitics and shipping have been drawn up in india; 

(b) if so, VI hethbf' estimates of additional steel plants, coal-raising 
muchillery, locomotives and the plant and equipment required for the produc- .. 
tiOll of ~ agoDs, ships and cement have been prepared; and 

(c) ~t, er any approach has beeu made to the United Stat.es of America 
to obtain f.Dallcial and other assistance similar to that to he given to Western 
Europ :al1 countries in accordallee with the Marshall Plan? 

The HQIlourable Dr. Sy&ma Pruad )[ook8rjee: (a), (b) and -(c). The position 
l't'gar(liIl s tht: different items is as follows: 

Steel.-The Government have decided to set lip one or-two new steel plants 
of 500,000 tom. annual capacity. Estimates can bc prept1red anly after l'xpert 
advice has been obtained regarding design, const,ruction Hnd location of the 
1,lunts. 

CUIiI.-H hail b('Pll pillllll!'(l tn st,('p up pror\lwtioll I\t. tbt' I'IIte of ~ millioll 
ton" per annum. The total cost of the capital equ'pment of major ~nte ories 

- to ~ imported from Ilbroad is el3timated to be 2 million pounds. 

Ccment.-The annual target enviRagell in the p1an drawn up in 1945 was 
abOut 50 lRkh tons and licences to import machinery are being issued to suitable 
parties. . ,., 

Trllllll])Ort facilitics.-Availability of l'6il transport is dependent on the supply 
of steel and spare parts for the maintenance of locomotives and wagons. 

l{pquil'{'lllents of motor tra.nsport ar" obtained through commercial channels 
and 110 difficulty is al1tieipated in getting imports. 

8:Il/Ipinrl.-India'R t·Ollllflg'C requil·(·rnents up t.o the end of HI4A Ilre eRt.imat,ed 
at a minimum of 250,000 tons. Government nre prepared t.() release n reason-
able Amount q! dollars for the purchaRe of.t.he U.S.A. lIurplus ships. 

Government are inclose touch wit.h the U.S.A. Blithorities through their 
Embassy h(>re and the India Sllppl,v MiRsion in ns in~ton and nre trying to 
obtain R reasonable ftllotment. of steel for urgent requ'rements. The assistance 
of t ~ U.S.A, npthorities haR also ~en sollght in connection with the flupply of 
E'RRcntial capital goods. . 



STATEMENTS LAID ON THE TABLE 

IN.B'OBMATlON PROMISED IN REPLY TO OEBTAIN QUESTIONS LAID ON 'IRE TABLE 
OF THlII HOUSE TO·DAY 

Mr. ~n , u edr,t'8 Started Question No. 422(6). (c)and ( l) of 12th November 1946 
CoMPLA.INT EXPORT OF TrMBlIIB, BTIIIIL, CLOTH AND COTTON FROM INDlA 

Statement showing Quantities of exports of certain commodities from India (on 
privf!te (UlCOunt) during 1946-46 and 6 months ending Wth September 1946. , 

Oommodi,;". 194$.48. 1940-47. 

Timber (Teak wood) _ . 
I rOil or stool Wld Rwel bars . 
• Cloth (Cotton pieoegoods) t Cotton (raw) . .. ' 

·Cu. Tons 615 
Tone 1,138 
Yards 440,610,258 
Tone 135, 945 

(1st April to 30th Sep-
tember 1946). 

144 
1,600 

144,863,602 
100,719 

8hri R. R. Diw,dCat"8 Starred Que8tion No. 133 [b) of 20th Dcremher, 1947. 
SUBVENTION 'r0 PBOVIl'WEB FOB MANURE-SUPPL Y 

(Stritement not printed in the d f ty'8 De.bate.. A copy has been placed, in tli,8 Lib· 
?"try oj the Ilov.8e. Vide Oircular No. LXXXV I dated 9 April, 1948;-Ed. of D.] 

8 r~ M. O. Veembthu's Unstarred Question No.6 of 27th November 1947. 
eoWMODITIES JlIXPPRTlIID FROM MADRAS TO CEYLON DURING THE YEARS 1937-31<1 AND 

1946-47. 
Fill/lMrlent showing the quantitiIJs and val1LIJ var;ouR 'articles IJ;rporte.d tf) reylon' 

from the provineI'. of Madr,/s during the '!raTS 1937·3R and 1946·47 
- .. --._-- ------------------

rtic1 1 r~ of tM Article. 1937-19.~8 1946-1917 
Quantity Valuo Qualltity Vahw 

.--.-.. --~--
2 3 4 6 

Rs. R 
Animals living Cattle. NOB. 786 6,500 6 2,400 
Animals, living Horses. NOB. 11 13,240 12 53,500 
Animals, living Sheep & Goatll, Nos. 80,614 6, ~,812 26,032 4,62,819 
Animals, li ving Other kinds. Nos. . 781 2,343 1,056 17,945 
Apparel. Val. 24,194 2,22,663 
Art works of Val. . . . 1,719 24,253 
BoneR for manllfn.cturing purpoaee, Ton8 687 1,13,276 
Books, Printed etc. Cwts. 1,748 2,08,306 2,415 . 6,114,720 
Boatll & ahoes- Others. PairR. 13,500 28,303 41,326 2,12,012 

. Buil'ling ote.-Brioks. Nos. . 2,14,305 5,918 73,59,000. 35,220 
Rllilding Chalk & Lime, Cwt.B. 25 7fiO 
Building Tiles. No. • . 62,57,227 3,01,95& 67,68,027 7,70,617 
Building Other kinde- Cwts .. 4 12 1,006 46,944 
Candles of all kind?, T.bs. 12 10 
ChominalA etc.·Salt, potre. Cwt. 2 12 156 6,354 
t ~r s.Jrts of chemi(!als. Val. 2,341 19,400 

Co ;1 and oake--Coke. Ton. Owi. 7 25 
Cual 1lJl(1 ooke--Coa\. Ton 4,000 1,39,331 
Co"feo . . . . Cwt .. 247 11,047 9,852 8,30,636 
Coir mllnllfllCt.Ilre-Coir yarn. Cwt. 646 5,203 
Coir rnanufacturo-MM.ts & matting Cwt. 250 6,226 261 

• No exports were I\\lowed during the stated poriod specifloally against food supply. 
t Tho shares of China, .Japan and U. K. il\. thelle exports figures are indioated below_ 
Cotton (raw) Torl8. China Japan U. K. 

1945-46.. 13,163 30,006 
11146-47 

(1st April to 30th September) . 43,795 4.7(J7 ... 

3579 
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·1 

Coir manufacture·Other SON. Owt. 
Cardage etc. Cwt. 
Drugs etc.-Asafoetida. Owt. 
Drugs etc.-Camphor. lhe. 
Drugs eto.-Senna. Cwt. 
Other 8ort.ft of drugs, Dying etc. Value • 
Barks for tanning. Owt. 

2 

26 
4 
39 

375 

3 

RI!. 
55' 
1~  

2;120 
til 0 
122 
122 
217 

Dying etc.-Cutoh and gambier. Owt. 
Dying etc.-lIyrobalans. Cwt. 

2,214 
21 • 

4,521 
89,631 

6,7M 
604 

Dying et<'.-.>ther Borts. Cwt. 
Earthenware etc. Val. 

339 

F)bre for brushes & brooms. Tons . 
Fish dry uns'alt6d. Cwt. 

Cwt.ll 

FiAh dry salted. Cwt. 
Fishmo.w!I & shark fin8. Cwt. 
Fish wet salted. Cwt. .. 
Fodder etc.-Rice bran. Ton. 
Other Borte of bran & Pollandll. TOn. 
Other sorta of fodder TOD. 
Fruits etc.-Fresh Fruits coconutto. NOB. 
Fruits eto.-Othel'l!. Val. 
}<'ruite-F rash Vegetableft-Onions. Owt. 
Fruits--other kinds. Val. 
Fruits dried eto.-Cashew kemelB. Ton . 
.Frllits dried eto.-othel'l!. Ton 
}<'urniture. Val. 
Glass and glll88ware. V 1\1. 
Gro.inf< etc.-Jowar & bajra. Ton. 
PUlst'8-BAlm.'l. Ton. 
Pulses-Gram. Ton. 
Pul&o3-Vmtitos. Ton. 
'u 8e.~- t er 8Orte. Ton. 

GrainB-P!lddy (rico in the, husk). Ton. 
Grain3-ltien (rice not in the hU8k). Ton. 
QrainR.--whont 
QrI\l1l8--whent flour 
GrainH OthQ.l' ~ort8. 
Gulns of c.-Benjamin 

Ton 
Ton 
Ton 
CwL 

J .4 ,~72 

84,697 

4,090 
1,'778 
1,380 
1,419 

1\5 

4,89,')47 

(,'wt.4 

7 
i02 

181) 
s:n 

1,427 
826 

79,'29 
Cwt.14 

2 
219 

- Gllm' et,·.-OLher sort.s Cwt. 24 
Hardwaro and cutlery Va!. 
HidClfj & Skinrr-Hft.w goat skinI'. TonI!. 10, Nos. 12,100 

Hide·' & in~ RhoAp skinFl 
Hides & Skins Other skins 
n.~tru mentfl--M lIsica) 
lnetruments--Othor Borta 
Jewellery 
Lao-other sort's 

Tons 7 NOli. J ,46,58 
Lbs 12 NOR." 2' 
Val. 
Va1. 
Val. 
Cwts. 

::!,471 
17,370 

147 
15.U,102 
15,n,714 

~,f 70 

35,S3!! • 
81,945 
76,361 

3 
3,M7 

6RI 
103 

II 
2,4)7,'H7 
1,58,D66 

443 
~7,  

190 
6 

t4,47,~07 11,118,220 
2,71,465 

9,801 Cwt.13 
70,382 
3,OR3 
4,647 

19!1 
at 

16,046 
51,731 

1,77,874 
4il ,1O:i 

9;),77,67·1 
13ti 
400 

24,85.'l 

571 
2,00,241 

12,240 

11,370 
40 

26,4'M 
1,42,451> 

2,(1)1 

2 
46 

3 

I) 

R~. 

17,!'I'i7 
1~,063 

282 
,i.~6t 

3,71,i28 

t07. 
4,431 
I ,aWl 
6,~  

(1,'16,,) 

1.23,02,403 
112,39,656 

27,646 
111,34,892 

IO,IO! 
348 

2,18,tlt2 
47,67,061 

7,'26,360 
,7~6 

7,1)7,162 
1,335 

2,72,1144 

".00 
1,0311 

6,25,035 

20,291 
5,28,tH9 

8,86'9 
1,904 
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s.. 

2 3 • 5 
-----,--

Leather Hidea & skins Td, 
Bufflliow hidE's Tons. Cwt. I 104 •.• tI 

No. 37 
Cow hidl-'s " Tons 2 7,849 Cwts. II 

Nos. 2401 Nos. 591:1 5,776 
Calf Bki--.Buffalow Tons 2 2,400 

NOB. 1.0 
·do· Cow " Lbs. 4 8 

NOB. 2 
OthE'r hides " Cwtlr. 5 1,294 

NOB. 634 
Tanned skin_goat skins " Cwts. 7 1,039 2 36,246 

Nos. 2012 NOB. 10136 
.. dp. sheep IIkins " Tons, 3 16,004 20 2,42,282 

NOli, 33560 Nos. 9820} 
.do. Other skins " Tons. 15 28,485 

NOB. 49874 
I..euthE'r unwrought, Cwt. 51 10,069 320 2,68,653 
Leather manufncture_Bags &: 

Trunks ,ral. 2117 :W,917 
Other sorts " 7,885 93,277 
Liquors-Spirit Gala, 24,923 17,259 , 

Other BOrtS " 7,386 4,847 131 1,861 
Machinery and Millwork of 1111 

kinds. Val. 7,26'5 1,73,026 
Manure_BoneK for manul)illl 

purpoHes ToWl. 1,818 1,75,632 52 8,747 
Bone Meal 2,734 ],79,495 
Fish manure . " 644 30,307 
Guano. " 519 48,686 
Other kimls " 45 6,887 13 3,023 
Ma.ts &I matting. Sq. ds~ 86,672 
l\IetRI & ores-

4,243 . 16,48,10 14,421 

r s~ wrought cwts. , 982 48,317 
... Copper wrought . " 3 189 
Iron or Stool-

Pip6R &; f t~n  • .. 4 84 
Iron or steel·-Nailll .. • SJrOWK & rivots • Tons. Cwt.l 100 
Sheets und plates " Ibs.78 20 14 4,606 
Other manufactures of Iron 

or Ateel " 406 76 41,245 
Tin wrought including sheets 

and plates, Cwts. Ul 746 
LeaQ other sorts " 45 1,184 
Ores & mineral 1no 1 me~ ted . " 525 
Oils-E8Hentiul-

AnimAl oil . . Cwts. 57 4.200 
Gals. 717 

1.cmon r~s oil • Lbs. 28 28 
Gals. 3 

Salld II! wood "Di1 • 21 157 11,01 4~. 20 
Gail" 2 Gals, 137 

Oil-Esscntiul- • other Hortt:! to 1.067 2,666 
Gals. 117 

Oils--MineralR-
Petrolcum, Da.ngerous oil Gals. I,Ul .~91 

Oils-Minfll'lt I_other sort,s 420 6,540 • 
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1 

Oil-yegetable-Nonesaeotial-

Castor Oil • CwtB. 

Coconut oil 

Groundnut oil 

Linseed oil 

Seaaamum 

Other aorta 

Oil oake&-Castor 
Groundnut 
Rape & Seasamunl 
Other kinds 

.. 

" .. 
" 

Tons. 

" 
" 

Paints & ooloul'8--other aorts . Cwt •. 
Paint.ers, material-Terpentine .. ' 

Do. other Barts • 
Paper & Paateboard-

Printing paper 
Other kinds of paper 
P88teboard.MilIboa.rd and 

oardboard of al\ kinds 
Perfumery 
Pla!1tslivinp; 

. Val. 

Cwt,. 

" 

~. Val. 

PreciouB stones .. 
Printing I ithographic m ~eri  .. 
Proviflions--Butter CwfB. 
Confectionery , " 
pickles. Chutneys'& oondiments " 
Ghee " 

Other Bort.s 
Raw Huhher 
Rubber manufacture 
Esaentiall'leeds-Ajwan 
Anno8eed 
Coriander 
Curmin other than black 
Fennol . 

Fennugree. 

Cwtl!. 
Lbs. 
Val. 

Tons. 

.. 

2 

1976 
GIB. 214:68 

l' 
GIs. 168 

3'93' 
Gla. 4:17'8 

2604: 
Gil. 30304: 

674: 
Gis. 77'2 

9615 
6721 

14:4:62 
21 

86 

5 
18 

400 

24: 
49 

911 

1879 
1674771 

653 
3 
2 

Cm. 1 
Seed-N on·oll8ential-Seeds-

CMtor seeds Cwts. " 
Cotton. 
moundnuta 
Mustard 
8eSI "mum 

Tonll. .. 81 
642 
213' 

1258 

3 

21620 

880 

391541 

, 
8815 

Gl •. 101015 

Gla. 
28 

300 
34:91 

4:6019 Gil. 4:2809 
7836 700 

11604:6 
343836 

134'110'"' 
990 

21807 

-776 

85 
380 

17419 
28786 

893 

23784 
62 

894 
935 

38653 

20092 
860505 

2149 
200 

93302 
720 
404 

13 

lflf 
6260 Ci 

40932 
33409 

108986 

11 

8459 

2 
92 

13 

7 

8 
6792 

3483 

40 
1698 

98 

" 10 

70 

1 
163 

67692 

... 

) 262 

309486 

43856 

721 
4724 
2357 

1420 

639 
262733 

400 
1800 

5i633 

900 
503292 

298741 

43898 
509 

1i7194 
1587404 
125037 

5542 

28~6 

20570 

993 
116602 
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---- ------- -----.--.- -.-- -_._--
2 3 4 IS 

Othl'r sorts Cwtll. 19 238 
Seed other than oil 8E'eds 19 814 
ef~ ortoise shell Lbs. '24 125 

Soaps Cwte. 16 1527 457 49141 
Specimena illustrative of 

Naturalecience Val. 355 

Spic_Betelnute • Cwt,s. 54 2233 16 2534 
Do. Cardamoms 40 11360 23 3583 
Do. ·Chillies " 76406 1642932 68975 502777& 
IX, Cloves .. II 1I05 
DOl Ginger It 2673 1021126 18'1 7249' 
Do. Pepper .. 7 120 1600 100325 
DOl Turmeric .. 12339 1515869 5442 273014 
Do, Other sorts Lbll. 34 21 , .. 

Stationery Val. 7090 1796458= 
Stone and marble granite set Tons. 10 500 
Stone & mBl'ble other sorts II" . Cwt. 5 LVII. lI2 846-
SU!lur below(23 D. S. but not 

below 16 D. S. • • Tom. 128 22882 
Sugar 15 D. S. & below .. 526 63502 
Molll8Bes l2S() 202833 8 260 
Tell, Black Lbs. 3367404 2302827 
Texti Ie Raw cotton Tons. 2111 122505 

Do. Cotton~ 88te Cwts. 1712 29521 471l! 135036 ' 
Do. twist & yarn · Lbs. l4,7044 73794 104280 115f)69 
Do. CoUon!bosiory. . Val. 164 8.~ 762 
Do. Cotton pie<'egoods·Orey Yds. 21533 6510 756973 4277ii6-
Do. -do. white 31172 6938 609694 4505(16-

Do. do. Coloured 211172124 7133078 247!H704 9:i305977 
Do. Throad sewing • Lbs. 923 204 
Do. Cotton manl1fact,ureJ P 

t,t f~r sort B • • p . ,,""1 300571 731556 134159 195785 
Do. Huherdashery & 11m., Jo?il 

lincry . Val. 485 
Do. .do. other Borts 6822 J2 

I 
Do. Hemp raw • Cwts. 32U 1i396 80 3910 
no. HOIop manufaeh,;'os Vu\. 42U' 684 
Do. .T1ItEl manufacture- ".. 
Gunny bagH Slicking . . TonR. Cwts. 15 343 34 10545 , 
Do. Jut.e rope and twine Cwt. 211 2116 130 7563 
Do. J ut.e mauufacture otiler 

kinds JI". Cwts. 187 2063 \08 11413 
Do, Silk manufactured ... 

(goods of silk mixed it ' .-~·· 
other mat.erials) Yds. 316180 I 27:l04 

Do. Silk pjeoegoods • 57128 73081 306 3531> 
Do. Silk thread sewing ~. 20 31 
Do. Silk other Borta • 28 44 
Do. Wool raw. " 248~ 1079 

TextileR-Wool manufactilre 
CRrpets & rugs . . Lha. 

Do. Wo, I mAnufact.uro 
49507 25519 106761 J6430P' 

piecegdods . .' Yd8. 1256 1121 
Do. Wool manufacture 

8hawls. . Nos. 11 200' 
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Textilell- Wool manu fllt'tu I'e 
ot ~r sort .. . Lb ... 2221 2290 703599 1214306 

Other textiltls-ml'uufactured . VI'I, 6(7470 820 
TabacClo--unme.nllfacf'urod . Lbs. 8495117 883607 

Do. manufactured ·-,Cigars I.os. 11231) 21'i17~ 2167 8372 
Do. Manufactured-c-igaretw9 .. ::!07S2 2;9379 

Dg. mRnufactured---othol' 
sorts 770 13~3 1715!);W 5801!!37 

'foys- Games and sport!! 6905 772~ I 
VehioleH-Carriage8 and carLS . NOli. 16 11350 

Do. Parts of carriage,; and 
c.art8 Val. 3799 liol7 

Do. Ships parts of Val. '360 50139 

Do. Vehicles other kinds 5fj 160 

Wax of all kinw. Cwta. 27 2132 7 1636 
Wood & timber Teak wood C.T. 3 120 

Do. Sa.ndalwood . TOM. Cwt. 4 216 8300 

Other kinds of wood & t.imber VitI. 6297 

Manufacture of wood Val. 10lH 12959 

~08t  articles . Val. 2700614 8637080 
All other articl_unmanufac· 

tured. .. 100076 112754 
All otlier rtie ~.~nuf ctured 62306 280335 

. Shri YudhiBthir ltfishra'8 StfJrred Que8tion No. 708 of 8th Decembpr 1947. 

CWTH I Y ABN AND SUGAB SUPPLIED TO ORISSA. STA.TE 

Quantities of cloths yaw and 8Up1' supplied to the Orissa State during the year ending 
the 3 hit October 1947. _ .. 

Cloth 

Yarn 

Sugar 

29,360 bales 

22;024 bales 

29,67G Mounds 

Sur; Algu Rai Shastri's 8tarrrd Question No. 722 of 9th Decsmber 1947. 

EVAOUATJON OF REFUGEES FROM JIUIILUM (WEST PUNJ AB) 

(a) 3,000 and 4,200 non-Muslim refugees arl'ived in Eaat Punjab by the trains which 
It'ft Jhelum on the 5th and the 11th November, 1947, respectively. 

(b) Hall of the refugees belonged to Jhelllme propcrty while othe"" had collected ftom 
outside on different dutes, some a8 earl:-- a! Oetober. 1947. The evacul'les who came by the 
firllt train were given only 6 hours' notice, while th08e by theelll'cond train were givlln 12 
hours' notice. 

(e) The fir8t ~r in arl'ived at JuJlundur and the evacuee! he"e Bince dispened. The 
aerond train arrived at So/tepat. and lomp of the evaCUI'88 were still ther\ ill the first wgek 
~~. ' - . 



BTABRED QUESTIONS AND ANBWBRS 3681 • 8"'r, Profulla Oh,.l/N.'lra Sen'8 Starred QUeJlticm No. 8~'8 of 12th .December 1947. 
STBIKJDS IN COTTON MILLS 

r (a) The statement below shoWR the total number of man-daya lost in the cotton miDI ba 
ndia province-wise from the 15th August to tho 18th November 19(7: 

Province No. of man-days lost 
-------.-------------------------------------------------------------

Bombay 
West Bengal 
C. P. and Berar 
United Provincee 
Ajmer-¥erwara 
MAdras • 
Delhi . 

l· 

Total 

10,68,lIlI3 
3,75,200 

78,(2( 
15,339· 
1.'16 
6,186 
2,(80 

15,(3,698 

·Does not include figures of four strikes in which the number of workers involved is not 
known. • 

Information l'6ga.rding cloth-yardage lost province-wise is not available but 1lgurea relat-
ing to tbe whold"of India··and Bombay area 80 far aB known are as follows: 

August 1947 
September 1947 
October 1947 
November 1947 

Month 

'. 

.' 
India Bombay area 

(Million yards) (Million yards) 

(5'9 
5R'l 

Not availahle 
Not available 

I 

6·1 
86·7 
16" 
2'0 

81.8 

(b) A statement giving an analysi, of the cauaes of strikes is attached. .. 
(e) There WaR no appreciable delay in the sett1ement of striIl:es except ill a 'few caeee due 

chiefly to the mills clOSing down. . 
Statemtnt 

Showing caUBe8 o/strikes in cotto", mills ;,,,, India from the 16tl, Augwt to the 
. -16th NotJe7nber 1947 " 

• • Not • oonnected 
Province Wages Bonus Perso- Leave Others with Remarka 

and nnel &: industrial 
allow- houri, disputes' 
anoee , 

Bombay 23 1 16 1 12 ·1 

Ajmer-Merwara 6 2 , 
West Bengal 3 
C. P. &: Berar 2 ( 2 3 20 Co.U88S not. 

known in 
3 CB188 • 

Madrp8 1 5 1 ( .... ·2 

Unitt-d Provinces 6 1 5 Causes not 
known in 3 
1'8888. 

Df!lhi • 1 .. \ 

Total 35 ,; .2. 39. U .111 27 
----"------ --------- , 
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!)iwaft 0 hama" _ LaU' a Starred Question No 110 of 4th Februar1/ 1~48 

REHABli11'Al'lON OF RBFUGBE::I THR.OUGH THB OENTRALLY CONSTlTUTED A\lTHOItlTY 

Stateme"t 

(a) The points at which refugees from u i~n were detrained had to be determined 
in the C'.olltexts of the proximity of the entr in~ points for Muslim eva.cuees froul East 
Punjab. It was not always possible to detrain thll refugees directly at points where they 
were to be settled. Thus II. large number of refugees at one stage numboring over 75 
thousand were fir~t taken to Rohtak town after they had been evacuated from Pakistan. 
At preBl'ut the number of refugoos in Rohtak is about 6s thousand of whom about 17 thousand 
belong to areas whose refugees ure being l:IIlttlcd in ,lr around Rohtak district in accordance 
~ thA EWit Punjab Disper&al scheme. The movoment under the Dispersal scheme will 

be regulated accorCing to the availa.bility of land and hOllies ir.. the districts of Karnal, 
Rohtak, and Hissar and Gurgaon. 

• 
Diwan Ohaman Lali'a Starred Question No 112 (a). (b) and (c) of 4th Februar1/1948 

CONFLICT AMONGST AUTHORITIIlB re RESETTLEMENT OF REFUGEES 

(a) No. About 16 thousand families have been Bet-tled on land in Ambala distnct. aDd 
in the towna over 70 thouund perlona have houlel. 

(b) No. 

(c) No. 

Mr. R. K. SidhtJa'a Shrred Question No. 1291 (a) of 6th Febrvar1/1948. 
ALLOTMENT OF LaD BY DBbHI IMPROVBMlIn TalTST 1I'OB BUILDIR. 

PuRFOSBS 

Of t.he land de e o~d by the Delhi Improvement Trallt, an area of 349:9 &crell is avail-
able for building purpoltl8 . 

• 
Dr. P. S. Deshmukkh'a Starred Que8tion No. 14601 6th Felwvar1/1948. 

- bVlDSTlGATIOJ.( INTO THE CONDUOTOll' TBXTILB CoMMISSIonR SJDRVJlI1'G D1' CBNTB.A.L 
PROVINCBS AND BERAR 

Thl name of the Textile Commiuioner, O.P. & Ber ... , is Mr. K. A. Padmanabhall and 
he has been working in thllot capacity since 29th March 1945. The Polire did hold the 
view that this Officer had eome. ulterior motive in acting beyond his authority in· tho matter 
of fixing price. of cloth produced by a. certain firm, but &fter a detailed examination of the 
fact. ttf the case, the Provincial Government found that there wal aMolutely no evidence 
on which a orimiual charp;e could he sustained against the Officer. The question of taking 
departll,ental a.ctiOR aga.inst him is being examined by the Provincial Government. 

REGISTRATlON 01' CLAIKS 'JOR PaOPJIR'l'Y LBft IN PAXI8'l'Al' 

1,257 Claima were tendered fnr registr&tion W1th the lJeputy Director, Belief ud Rehabi· 
1itation, Ajme!', upto tbe lilt .February', 1948. 



S'l'ARBED QUBSTIONS AND ANSWERS 3587 

Shri Rol.trti Kurnar Ohaudhury', Starred Question No. 157 of 7th February 1948. 
NUMBER OF REFUGEES DIED OJ!' INFEOTIOUS DISEASES IN COlJ1lSE OJ!' EVACUA-

TION 

Sta.tement showing deaths a.mongst the Refugees on account of infeotious di.leases and 
other cau"ell during lilt Sept. 194.7 to 31st December, 194,7 

~ ~~----------------------------------------------------~------.... 
Provinoos or States 

East Punjab 
United Provinoes 
Bomba.y 
Bihar • 
~tr . ro inoes 
Madras 
Ajrner.Merwa.ra 
Kapurthala 
Faridkot 
Nabha] 

Jind 
Patiala 1 

.. 

Deaths due 
to 

infectious 
di_ 

2,724 
til 
33 

2 
17 

4, 

53 
110 

16 
M 

Deaths due 
to", Total deathll 

other 
causes 

3,G3lS 6,360 
4,66 607 

4,4, 77 
34, 36 

·21 38 
3 3 

39 '3 
113 
110 

6 6 
13 29 

197 221 

.. NO'l'B.-There were no offioially IIponsored refugees in AsIIam & Ori.ea & therelon the quell-
tion of deathll amongst them does not ariee. The West Bengal Government reporied thuO 
no,ldeaths had ocourred amongst recent arrivals from ~ st Bengal. 
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Statement showing promotiol1ll to higher P08t8 in Attaohed OlBo e8 after the 15th August 1947. 

Name of office 

Ollioe of the National Savings Commissione,., 
Offioee atta.ched to the 1. & B. ¥Jnilltry . 
Agricultural Marketting Department 
i ~ r  Accolmts Deptt. 

Archaeological Deptt. 
Dftct,o\'-Gener",i of Health Services 
Office of the Directo.r of Cwitoms in t·ho C.B.R. 
D. G., I. & S. 
D. G. Disposn.1s 
Chief TeC'hnicai Adviser, Fertilizer Project. 
Cow Commr'", Organisation 
Offices attached to the Labour Ministry 
Naval Headquarters 
Anny Headquarters 
D. G., P. & T. 
G. G., Civil Aviation 

'-
Offices attached to the W.M.P. Ministry 
Officell att8.ched to the Ministry of R. & R . 
Offices attachod to the Food Ministry . 
F.P. S. C. 
Intelligence Bureau 
Speciw Police Establishment 
Controllel' of Hy. Supplies 
Central Stundards Offioe for Railways 
Offillos attached to the Commerce Ministry 

Total 

. .. 

.---

No. of 
promo-
tions 

to 
higher 
poets 

11 

160 

In 
normal 
course 

6 

93 

Promotion Due to 
due to trani-

Premature fers to 
retire· Po.kistao 
menta 

9 

1 

25 
3 

4 

6 
6 
5 

3 

5 

68 

Seth Govind ,pUS'8 Starred. Q'Ue8tion No. 524 of 1st March, 1948 
SA.LARIES OF l'ROM.O'IEll STAFF OF GUN CARRIAGE FAOTORY, JUBBULI'ORE 

Statement 

Since May 1945, 231 members of the ~t ff of the GWI Carriage Factory, Jubhulpore, 
wel'e promoted to higher posta. Promotions made by the Superintendent of the Factory 
are only provisional and have to be contirmed by the Director of Ordnance Factories at 
Calcutta.. As the papt;rs l'elating to 44 of these ca.ses of promotion were lost in transit. 
Iltlt.wllen tho Factory' at Jubbulpore and the Directorate of Ordnance Factories at Calcutta, 
some dela.y occurred in obtaining the Director ~of OrDnance Factory's confirmat.ion to thelle 
promotions. No reminders wel'e received ip Ordnance Factory Headqw;.rters, nor did any 
request to receive a. deputation ~ this connection reach the Director o{ OrdlllUlce Factoriel. 

Enquiries have been instituted with a view to aecertaining' the perllon or perlons respon-
lible for the delay in these 44 casel and to determinini what, if any, dilciplinary action should 
be taken. ' 

• i 
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SetA GOtJitld Dru', Starred Q,""ion No .. 625 of I" MarcA 1948 
DI80BIHINATOBY ~ 01' QVatoB'l'JllBB 'l'O EMPLOYlIIBS 01' GUN CARRU.GIl 

FAOTORY JUBBULPORE • 

(a) It iu not Il faot thai the European, Anglo--Indian lind Chri.tian ataff of the Gun 
CUTiage Factory, Jubbulpore have been allotted staff quarters in the manner suggelted 
in the quution. , 

(b) Comp8D8&tion in lieu of quarters hili been paid wherever admiuible. 
No . 

. Shri R. R. Diwaka,', t ~.d Qu.stion Nil.. 812(a) of 17th ;March, 1947. 
ESTABLISIlHBNT OF BOIBNTIFIO RESEAROH DEPARTMENT I'OR 'l'BII INDIAN nAILWAV& 

[Statement not print.d in the day', Debate. A copy hal been plao.d in 
the Library of the HOUle. Vide circular No. z.;xxXVI dated 9th April, 1948.-
Ed. of D.] 

SA" Kishori MOMn Tripat1&i', Starred Quution No. 913 of 22n.d March 1948. 
BURVBT 01' C.llATTISGARH BTATES J'OR MINERAL 'WJDALTB 

~ Ye.. Reconnailaance mineral surveys have been made of aU the C ~i r  8taMB, 
with detailed luneY' of IID&ll portion •. 

(b) Certain miDerala ment.ioned below have been found to oocar in th_ Statea .:-
Butar--beuxite, copper, corundum (of no economic vAlue), golds (amall quantit.y). 

graphite, ilmenite, iron· ore (very large depolit), magnetite (amall quantit.yl. 
lepidolite (promi8ing), limestone, lillimanite (of no 8C¥)nomic importance), mica. 

C ~~ ,. iron-ore (no large Icale in~u tr  pouible), mineral pigment. ,:of 
no economic lI1Iportance), coal Ino economic importance). 

Chhukhadan-cla.y (inferior qualit.y), haematite (of no economic importance) yellowilh 
claY' (no economic importaDce), lime-ltonel (grey and reddilh), calcareoul .hAles. 

u u~ u ite, aluminoul laterite. 
Kalahatldi-graphite, manganele and iron-orea, mica, bauxite (good qaalit.y), litho-

marigic clay, white clay, yeUo\v ochre (of little indultrial value). 

Kanker-haemat.ite micaceou8, haema.t.ite, red ochre, yellow ochre, mica (Imall qUaD 
tity), gold (amAll quantity). 

Karwardha--white clay, red ochre, yellow ochre. iron ore, limestone (dark grey, 
total quantity not large), mica, bauxite, gold (ameD quantity:). 

I 

Khairagarh-fluorite, white clay, clay .hales (no economic importance), red ochre 
(smAll quantity), ~~ o i8  ochre, limeatone (poor in qualit.y), lead (of no economio 
importance), gold (of no economic importance). bauxite (not. of sufficient quan-
tit.y), pyrite (of no economic importance), korea·copper, lead-orel, etc. (of no 
economic importance), calo-t.ufa, white clay (of no economic imporlance), coal. 
Nandgaon-limestones and calcareous 8hale., white ,clay, lead-ore (&mIall quantity), 
bauxite (of no commercial ~ ue . 

Patna.--graphite, manganese-ore, rajgarh-coAl, iron ore (of no economic importance), 
limestones and dolomite, mica (of no economic importance), red ochre, white 
elay, .akt.i· limeatoM, red .halea. . 

Ba.rangarh-limeltone, .. iron ores (of no economic importance). 
Surguj&-i;laY8, limestone, calcareolll-tufa, bauxite, coal, brick and pot.tery cla.y., 

high-quAlity clay., lead ore (of no e!::!)nomic importance), miaa, red ochre, yellow 
ochre, pyrite (no commercial value), hot., lulphur Iprings (a large numbllr). 

Udaipur-bauxite, ('.alcareouB t~f  8~~it cJ.posibR) , coal and fire clay (of no r cti~ 
uae), mica (of !,O practical utility), red ochr. rock crylt.&l (of no economlo 
importance), white olay. 

(c) .SYlkmat.io eo o ~c une  is being. oarried out. in p)lr1ualJ.Ce of the Geologioal Survey 
of India'. fift·year plan for Ori.u whicli includes Chhattisgarh Btatea, part.icularly Buta.r, 
Kalahandi and Patna. 



SHORT NOTICE QUESTIONS AND ANSWERS 

BAN ON EMPLOYMENT OF WOMEN AS ASSISTANT RESEARCH OFFICERS FOR CENTRAL 
W hTEll POWER, IRRIGATION AND NAVIGATION ON HESEARCH STATION, PO()NA 

Shrimati G. Durgaba1: Will the Honourable Minister of Works, Mines ancl 
Powel' be pleal:led to state: . 

(a) whether the attention of Government has besn drawn tn 30n advertise-
ment which appeared ill the Statesman, dated the 14th February, 1948, inviting 
application.s for 13 posts of Assistant ReseQrch Officers for thE!' Central Wa.ter-
Power, Irrigation and Navigation Research Station, Poona; 

.(b) how many applications have been received; 
(c) whether selections have been made; 

(d) whether it is a fact that a woman is debarred from applying for one of 
Mlese p08 ts ; 

(e) if 80, for what reasons; 

(f) whether qualified womm are available for such posts; and 

(g) if so, whether Government propose to re-advertise 80 that women should 
also have an opportunity to apply for some of thel6l posts? 

The Honourable Shrl If. V. G&dg11: (a) Yes. 
(b) Government have no information. 

(c) No. 
(d) Yes. 
(e) The duties involved are strenuous. The Assistant Research officers 

have to do both labora.tory and field work and have to do extensive touring. 
While working on models, they have to stand continuously for long hours. II 
was considered that women ma.y not be suitable for these posts. . 

(f) This is a matter of opinion. 
(g) No. 
Shrimati G. Durgabal: May I.Jrnow, Sir, whether actually an application 

has been turned out with the remarks that wQmen are not eligible, but an 
order to this effect under section 275 of the Government of India Act, 1935, 
as adapted, has not been adopted by the said department? 

. 'l'b.e HonoUl'&ble Shrl N. V. Gadgil: I want notice of the· question, but in 
viiw: of the intense feeling expressed by the noble lady, I Rm prepared to re-
consider the question t.o the extent whether it would not be advisable after all 
to reserve a. post or two for women who are duly qualified. 

Shrimati G. Dur,aba.l: May I remind the Honourable Minister that women 
are against a.ny reservation being made? 

Sllrl,m&ti :aenuka Bay; Is there o.n~ genera.l rule of the departmwt debarring 
women or not?· .' 

The JIoDourable Shri N. V. Gadg1l: Thflre is no general rule as such. 
(3591) 
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)lr: R. X. Sidhva: May I know why for thesEJ p'a.rticular ppsts women have 
beon debarted from applying? 

The Honourable Shri N. V. GadgU: 'I'he reasons are given in answer to 
part (e) of the question. 

JIr. R. K. Sidhva: Are these reasons justified? 

The Honourable Shri N. V. GadgU: It is a matter of opinion. 

Shri X. Santha.n&ID: How many qualified eD:gineers a.re available for these 
posts? 

The Honourable Shri N. ~. Gadgil: I require notice of the question. 

Seth GoviDd Das: Are tbe Government aware tha' nowadays women are 
ready to bear ull the hardship!! which men are bearing and under these elr, 
cWIlslia.nces will Government see that no bar is put anywhere as far as 
women are concerned 'I 

Mr. Spe&ker: Order, order. That raises a general question. lam oalliug 
the next short llotice question. 

BBlZUBE OF MAIL BAGS BY NATIONAL GUARDS AND PAKISTAN POLICE 
IN EASTER PAKISTAN 

Shri ltuladhar OhaWla: (a) Will the Honourable Minister of CODlmunications 
be pJeasi.'d to t;t.ut,e whether the attention of Government has becn drawn t,o i~ 
communique of the Government of Assam published in the Hindustall St(l//(/!wi 
dated the 1st April, 1948 (Calcutta Edition), in which it is stated that 406 mail 
bags intended for Assam were seized by National Guards and Pakist.an Police ..t 
Lalmonirhat and taken away on the 25th and 27th March, 1948? 

(b) Does the seizure 'amount to a breach of the International Postal Conven-
tion? 

(0) If so, what action do Government propose to take in this matter? 

The Honourable )lr. It&fl Ahmed Xldwal: (8.) Yes. 

(b) Yes. 

(e) Government have already taken up the matter with the Posts and Tele-
graphs Administration in Pakistan for the r~stor tion of the bags. 

Shrl Xuladhar Oh&lJha: Wh'at steps do the Government propOSe to take to 
carry muils safely to Assam. 

The Honourable Mr. Rafl Ahmed Kidwal: Weare arranging that our mails 
will not pass through the Pakistan area. From the 15th of this month the 
mails will be taken throughout through our own territory, first by rail up to 
Siliguri and from Siligury by motor bus. 

Shri :aohinl Kuma.r Obaudhun: May I know, Sir, when the Government of 
India recftived information a'bout those mail bags? -

The Honourable Mr. Ba1l Ahmed Xldwai: We received information before 
We received the cutting from the press. 

Kr. R. X. Sldhva: May I know whether this new route will totally eliminate 
the passage qf these mails through the Pakistan ~re  
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The Honourable 1Ilr. Raft Ahmed Kidwai: Thl-t is what I have stated, Sir. 

Pandit Lakahmi Kanta Kaitra: What has beolL the response to his appli-
cation for the restoration of the mail bags;) Have t,he Government got the 
mail bags back? 

The Honourable Mr. Raft Ahmed lt1dw-.i: fulply hatJ been received and it 
is being investigated. Our latest information is that the bags are lying at 
Lalmonirhat and are still safe. 

Shri H. V. ltamath: Are they standing still? 

Shri M. Anantbaaayanam Ayyangar: May 1 ask tlle Honourable Minister if, 
the India Government has not agreed to carry mails from Western Pakistan 
to EastBrn Pakistan'and vice versa. through Indiun territory? 

• 
The Honourable Kr. Raft Ahmed Kldwai: No, t:;ir. All t.he service rl'lHI<.'rcd 

ill thi1,; respect is being paid for. We are paid B.s. 33,000 a month for the 
cltrriage of rtheir mails and from the 15th we will make our own arrangements. 

Shri II. Ananthaaayanam Ayyangar: In view of the fact that we are carrying 
their mails even on payment, why not they agree to caTry our m,ails? 

The Honourable'Mr. Ra.fl Ahmed Kidwai: But the arrangement has not been 
working satisfuctorily. Therefore all tirst dass wilils are being carried by air 
mail, and parcels and heavy mails are being sent by rail, and for that We are 
making a slttisfactory arrangement. .' ' 

Shri Rohini Xu mar Ohaudhuri: What act.ion is generally taken when sucb 
II. breach of postal convention takes place Ilnd whItt action do the Government 
propose to take? 

The Honourable Mr. It&fl Ahmed Kldwal: The matter has been t.lken up 
both .~ i om tic  and depnrtmeutully with the Pakistan Government. 

Shri Rohlni Kumar Ohaudhurl: What action is generally taken in case of 
silch a breach of the .conv!lution? 

~ Honourable IIr. Raft Ahmed Kldwal: We lodge a rotes~ and sometimes 
it leads to war. 

Prot N. G. Ranga: What is the special need or advantage accruing to the 
Indian Dominion for them to curry Pakistan mai!!; when they are refusing' to 
providp, necessary facilities to carrv our mails? 

" . 
The Honourable 1Ir. Raft Ahmed Kidwai: Offieitdly t.hey have not refused 

it, 
Shri Jlihir L&1 Ohattopadhyay: Was any prev!ous information received froIn 

the Eastern Pakistan Govenunent that our JIl3,ils will not be allowed to pass 
through their regiDn? 

The Honourable Kr. Raft Ahmed Kidwal: Th(,,v 1I1'Q doing it" Today mails 
are going through Pakistan. -

Shri Hihir Lal Ohattopadhyay: What is the reason for withholding those 
mails? .• , • • • The Honourable 1Ir. Raft Ahmed Xidwai: Pt'rhap", they thought. that under 
the customs law they are allowed to holet up our m i ~. We have told them 
they have no Buch right, 
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Prof. N. G. B.anga: Why not we ourselves refuse to carry their mails? 

Mr. Speaker: These are aU suggestions. The information that could be had 
is alre"dy given. 1 find Honourable Melllbers lUe arguing. That cannot be 
done on questions. What is the information they want? 

Shri Rohinl Kumar Ohaudhur1: 1 want to know whether the Pakistan Govern-
ment justified their action in taking away these mail bags. 

The Honourable Pandlt Jawaharl.&l Nehru: May I remind the House that aD 
Inter-Dominion Conference is going to be held in the course of the next five 
or six days or a week in Caloutta, and one of the important subjects for dis-
~us9~on . is this particular matter. Why they did it, of course they did not 
Justify It. My Honourable colleague said they thought that the new order in 

regard to customs gave them sOllie right to deal wit.h it. If they thought so, 
tho:y wt!re oompletely WrOllg because there is no relat,ion to the carrying of 
malls. Anyhow the matter is going to be dealt with at diplomatic level and in 
8. few days' time. It is 8. serious mutter of course, but the HOHOIe will 
remember that even serious matters do not neoessarily lead, or ought not to lead 
to IlctiQ1l taken in exoitement.· 

Dr. P. S. Deshmukh: Is it not time that we learnt something from Pakistan 
in all these. things? 

The Honoura.ble Pandit Jawaharlal Nehru: I hope not, Sir. 

Dr. P. S. DeeIlmUkh: Is it not time that we learnt something from Pakistan 
in all these dealings? 

The Honourable P&Dd1t Jawabarlal NehrU: I hope not, Sir. 

ATTACK ON IRANIAN HINDUS AND ~ IN AUAIIAN 

Giani Gurmukh Singh ][usafar: (R) Will the Honourable the Prime Minister 
be pleased to state wheth.:-r the attention of Government has been drawn to the 
news of attack on Iranian Hindus Bnd Sikhs in ~d n, publishen in the 
Hindu8tan TimeB, dated the 4th April, 1948? 

(b) Will o~ernment please refer to my starred questions NOB. 879 and 
860 in this oonnection answered on 21st February, 1948 and 18th March, 1948 
respeotively and state whether the Bill ourtailing the trading eti~itie  of aU 
foreirrners in Iran referred to in reply to part (c) of starred question No. 842 
of 18th March, 1948 has no~ been ~sed by the Iran Legislature? 

(c) What steps do Government propose to take to safeguard the interests and 
lives of Indian Nationals in Iran? 

'!'he Honourable Pandit Jawaharl&l N.hru: (a) and (c). The Government of 
India have seen the report referred to, but have received no information of any 
reeellt disturbanceR in Abannn. A report n~ been cRllen for from our 
Ambassador in Teheran. It is rOl;sible that the report rf'fers to nn cnrlier 
illC'ident which rE'slIlt.ed in some 25 Sikhs employees of the Anglo-Iranian Oil 
Company being repatriated to India at their requeE't. . 

In December last the Government of Indin. stopped further exodus of 
In0i!1I' labour from Bombay for Irun. Since no fresh incidents have been re-
ported Binoe then Bnd we have been given to underst:nd that the situation in 
Abadan is normal, we ~ . e a.llowed Bome recruits to proceed to Abadan. We 
shall reconsider the position on receiving a further report from our .t\,mbBsaado!'. 
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, I might mentiOl. that approximately the total nUL.lber of Indian nationals in. 

Iran is 1663 and not a smaller numbar which I gave on a ~ i 8 occaaion., 
Weare trying to get the exact figures. 

(b) The Government of India have received no intimation that the Bill 
(!urtailiug trading activities of all foreigners, including Indians, in Irna has yet been 
passed. although it has been introduced in the Iran Maili8. The Governmellt 
of India hnve already infonned the Government of Iran of their objections to 
this rnPfisure in so fur as it. applies to Indians. 

d u'" IJ:$:... A-tot ~ ,.t-l..t rS'X ~,.  LJ+'" ~ : ,.iI-A tA-- ~ ~ ~t  
- ~ l.Y Protest t..s u~ .6-r J.. Ambassador J'tx....,.Mil ~ L>"'" 1:11)'l1 

Glani Gurmukh, 8'iDgh, )[Wl&far: May I ask the Honourable the Prime 
Millister what protest bas been made against it by the Indian Ambassador m. 
Iran? • 

-~ .. ~' 4S ~  ~ Jw,;T ~ r,.t- : ,~ 1~ ~ ~ t ~, i 

~ - ~ ~f1  4.aJI, - LJ',s ~ )t:. l.! u,~. ~ .... ~ t.,.S L>"'" .J-1... U"1 
~ ~ r-l# ~ L..!:;, ..,~ - .:! ~ ~ ~  )4Q..I ~ &.S 4S u ~ J.. ~ 

L.0: u4=t-.,,1 ~ ~' - ),1 ~ . .'~.~ I:.IWf, - .! ~ ~~ .,s t...,., 
..rllj )I}Il' d ~ 4'" LYfrA )'-+:i-' -~ .J.j U',.Ilf ~ u"",, .! JI,... ~ .J.; 1.. u,..-Ilf 

-~ ~ U'tl Employed ~ rtl- rP."A.J.i u~ ~ ...,..Ilj ~ - ;.i II!!! uta, 
Ambassador. ~ ~,s Ambassador ~ ~~ U'S wI, U"J J.. ~ 

- ~,.  l,SIl ,.<ti ~  ,:; ~~ 'ri ~f-,~ JbW' ~ ~ f~.f  1.. 

The Honourable Pandtt J'awaha.rlal Nehru: I do not under~t nd what the· 
Honourable l\fl-lmber wants. DoeS' he want me to produce the letter or the 

telegram? The facts Ilre as I have already st.ated. The news which has 
appeared ill t.hepress 80 far as my infonnation goes is grossly exaggerated. 
These incicientf< are very old and the situation is now nomlru. As regards 
emigrants only twenty five. men have returned so far. '1'he, news published 
in the puper" st:\ted that a thousand men had left Iran. _ To my knowledge, 
one tllo\H;Hnd Ulen are not even employed there. l hall complained. about this· 
incident. to Hll! Indian Ambassador in Iran. If you like I can show you the· 
Am basflR(lor' s reply to I,his. 

.f ~ U,s ~ 'ri L,)AoA J'"" ' , .- tr~ ~  u~ : ,Jt....... etl- ~,4 ~ ~~ . " 
~,.  ,&,\)' ~ f.., ~, ~1 - ~ U"'-t ,,.... " t:! 1I1l,- ,f'>1j ". Is' ~ (J'" &.S u'" 

u:..t.. ~ ,s (Products) ~3,  ~  1 1'~f.....u... ,s ~'  ~ r ~ uu...~  ~. 

• 
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1;""-; U"'1 X ~.m'~1.i 1... I,;)I)'!!I "I ,&l I,j ~ ~  .} .J..,s ~,,.  ~ im port ~ 

~' ~  d -..54- 1 ~  .u ~t  .~ ,s ~ ~ cJ')'II' ~ ,. ~ .s~ t ~ 

~ I,;)";u ..::,..+-' u-S -.::.»l:pJ ~f , ~ ~  L.l'o6-'" I,;)I)'!!I ~ , ~~ t 1... ~ U"'f 
tt ,,s ,s.. t~ uAll.I-.lI 

-.. . -,~ ~ 1,;)1)'1/' ~ '  I,;)I'tll ~  .u ~ ~t ~ .. ~ ~ .J..1.l- l.4 

i. .J..,s dIm" uo '~ u~,s ~ '  u)U l"s t3 ~ u, ~ I.I.M.tLt 1.I;,s x u,*l.i 
- ~ )4.1.JJ 

Giani Gurmukh Singh Kusafar: I want to ask. only one supplementary 
u~sti . I huve got the draft in Persian of this Bill and give you the Urdu 

translation of section 8. . 
• "Agar koi mulk Iran ki products ko apne mulk main import ya £arokht karne ki i ~t 
nil. de our Iran ke tajel'on par is nisLat St, po,ballcli laga de tab Iran Government ko ~ 
- o ~ ko apni Assembly ki ijazat 110 us mulk kf! ~s ind n jo Iran main rehte hen unkl 
tiJarat ki ni&oot qanun main tabdeeIe kare," 

"If the import of goods made in Iran and the sales thereof are prohibited by any country 
,and if restrictione are impaeed on Iranian tradei'M in that countryi the Government of lra.n 
will have the right to impose t rou~ the Legislative Assembly 0 Iran, lIimi1a.r restriction. 
in respect of tr~de on na.tionals of tha.t country resident in Ira.n." 

The ubject of my reading it oub -to you is this that in 0888 wo ~ ernment  
of Iran imposes certain restrictions on India.n traders in Iran, is our Govern-
ment prepared to impose simil8l' restrictions on Iranian 88' ~ m ~ter of 
r<:ciprooity. 

,",vJ ~, D d! ~ -..5.) ,.) tlLM>I ..r-! - u .... 1JT : ,~ ~ ~ ~ J-w,.,j 
- L)t!,s ~ ~ .u J. dt!,s ~ X LJ"I ~ ,:; l)ot X Nationals ')u ,31 IS' 

"!he Honourable Pandlt .J&waharlal Nehru: Yes, Sir, the (;oVel'uruellt 01 
Iwn I lin t:l br 1~11 informed that if the Indian nationa.J.a 8I'e effect~d, th,) Govem· 
went of India. will consider what action to take. 

Shri H. V. Ka.m.ath: l::iir, when did tbis carlier occurrence regarding the l't:l-

.patriation of Sikh employees of the Anglo-Iranian Oil Company tuke pla.ce? 
The Honourable pandit .Jawaharlal Nehru: 1 think in December last. 
Smi B. V. Xamath: After our Ambassador took over at Teheran? 
The BOD.01p'able Pandit .Jawaharlal. Nehru: I do not remember the exaot 

. dates. 
Shri B. V. Xamll.th: Did they ask for repatriation becILuse the economio 

and tr~de conditions were deteriorating, or what.? . 
The Bonourable Pandit .Jawaharlal Nehru: 'l'here WIlS 11 petty incident there 

at that time-I forget the detai1s of it-alld 118 a. result of that a 
number of Indians wanted to go home. 'r if~ is a matter entirely 

between the Anglo-Iranian Oir Company /lnd their ~m o ees- e come into the 
picture only to give protection when needed-and the Oil Compl1k1y repatriated 
-some people. After that, conditions improvfJd and others Bre staying on. There 
the matter stands so far as I know at present. 

• • 
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DEMAND FOR THE RETURN OF HEQUlSITlONED LAND TO JHANS! P}<;ASANTf! 

. Prof. N. G. Ra.nga.: (a) Will t.lw Honourable Minister of Defence be plllll.sed 
to state whether the attention of Government has been drawn to the press news, 
lJUblisiled in the Hindustan 'l'imes, dllted the 7th April, 1948 from Jhansi t ~ 
20,000 peasants threaten to march to Delhi in order to press their demand tbat 
their lands requisitioned for only three years by the Military authorities .for army 
manoeuvres in the year 1941 should now be returned to them or that adequate· 
compensation should be paid to them ? 

(b) If so, what are the facts of the case? 
(c) Why were not their lands returned earlier or at least compensation paid 

both for t.he use of the land and for the deprivation of theil' l:l11(ls after the, due 
date: • 

(d) What do vovernment propose to do to redress their grievances? 
The Honourable Sardar Baldev Singh: (a) Yes. 
(b) to (d). The land was requisitioned during the period from 1941 to 1944 

for military camps, field firing ranges and tank ranges. The total area requisi-
tioned WUR abmlt 80,000 acres (including· about 20,000 aeres in Gwalior State). 
About 2,~  acres have so far been released. The annual compensation due on 
this account has ,~n paid up to the 30th June H147. The U. P. Government 
have been requested to expedite the payment for the second half of 1947. 

The' flren under requisition is required pennRnently for essential militarv 
purposes, 

Prof, N. :G. Ranga: Have Government ever tried to provide these people with 
alternative pieces of land in view of the fact that this is their only ml'Rns of 
living? 

The Honourable Sa.rdar Baldev Singh: No alternative means of employment 
have been provided as far as r remember .. 

Prof. N. G. It.anga: Will Governmen"t consider the advisability of" doing it 
at least now? 

'.l"he HODOurable Sardar Baldev Singh: Thnt is always borne iD mind and 
every effort is made. 

Prof. N. G. Ranga: In view of the fact that no effort has so far been made. 
will Government give an assurance to this House thRt they will oertainly take 
some serious steps in order to provide either alternative employment or alter-
native land on which they can possibly eke out their living? • 

The Honourable Sardar .Baldev Sdngh: The only :tltN'l1o.tive employment 
thnt can be given to tbet;c peasants, is to give them land in exchn,Iige of the land 
that hRS been requisitioned hy the Government, and I think, Sir. that steps 
might have beun takpn ~ the U. P Government. but. I could nFJt say offhand 
what steps have been taken. 

Prof. Shibban L&l Saksena: Will the Honourable Miniskr enquire and let 
1Ji; know? -

The Honourable Sltrdar B&ldev Singh: I will enquire uheJut it. 
Prof. N, G, Ranga: How soon arc the U. P. Govemme:'lt· (lnd the GWIllior 

~o ' 'nm nt as well (IS the Central Government expected ta pay t e~'f' people 
the compensation for the deprivation of their lands once their half-yearly pay-
ment" beeomf1 (hw? • 

The Honourable Sw:dar Baldev Singh: Sir. nB T have nlrmirl:v stated, the 
half-vearly instf mr~ 1t was paid up to the 30th June 1947. Ab,)ut the second 
illstn'lmen·t. we haH> already reminded the U. P. Govenunent. 

Dr. P. S. Deshmukh: May i know how the compensation workfl out per 
ael'e? 
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The Honourable Sa.rdar Baldev Singh: 1 require notice. 
Prof. N. G. Banga: In view of the fact that these peasants have no other 

901l1'C(: of employnli:!ut, do Government realise the seriousllo,S of delaying for 
llinc months t·hc paymellt of their !:lecond half-yearly instaluHmt? 

The llonourable Sardar Baldev Singh: The last instalment was paid abou1 
nille ll'\ollths ag<, a.ud the seeoll(l im·tuhuent. should have been paid in· February 
(Jl" March. It does take one or two months to mako the puyrneJlt. 

Prot N. G. Ranga: Tilat is exactly the point I raised earlier: How soon 
.aft,,!, the. il1stalmwI become!:l due, do Government think of paying the instal-
.ment to these people? Now, they pay every six months. . From June W 
December, it. is six months. Are these peasants expected to wait from Decem-
ber till 3ht ~ o.r  or 31st April in order to get this palment for the eurlier six 
months 7 " 

The Honourable Sardal Baldev Singh: The delay for payment. of this second 
instillment is Hhout thrt'e months. I will remind the U. P. Government and 
hlform them that <ltepb should be taken to' pa.y this compenc::atioll in time. 

Dr. P. S. Deshmukh: May I at least know the total amowlt of (ompenss-
.tion paid? Has tl'.e Honourable Minister got the figure? 

The lIoDourable Sardar BaldevSingh: I require notice. 
Shrl llamnaray.n Singh: Why was this instalment method of p!l,yment re-

sorted to? Could not the Government pay at a. time? 
The Honourable Sa.rdar Bald.ev Singh: 'l'his instalment r.ysi.e1ll was agreed 

to tecause we wertl not sure whether this land will be permanently required by 
us or Dot. Now, it has been decided that this land is permullenfT'y required eor 
military purposes and the compensation will be paid in a lump sum. The de-
tailll are being worked out 

MOTION FOR ADJOURNMENT 
FAILURE OF GOVERNMENT TO OHEOK INCITEMENT TO 
VIOLENOE BY KASIM RAZVI-LEADER OF RAZAKARS OF HYDERABAD 

.r. Speaker: J have received notice of an Adjournment Motion from the 
Honourable Member .Prof. Shibbanlal Sa.ksena. The notice as it standEl is a.rgu-
~ ent .ti e and I have therefore tried to a.mend it and put therein the substance 
.aud the point of his argument. 

Before I read the notice, I must again invite the a.ttention of the House to the 
£lI.ct that; I find that, the fact of the Adjournment Motion 'in~  givp.n has 
found a place in the Pref,s this morning. I once told the House that, this prac-
tice of publishing an.ything in the Press is not a v('ry deRirllhl.! one I do not. 
mean to suggest that it finds a place through the H0!10111'Ilh]' Members 
who are tahliDf the Motion; but whoever is responsible for it, the 
pructice is not a dt'~i1'R ' OIle. '!'he Pre,;s will also tllkto notie ~ of it nnd if I 
'find this occurring again, it will be my painful duty to j)rof'eed ngeinst the de-
faulting members of the Press. 

Now, the motion 8Ei amended is: 
"That the HOWIe do Btand adjourned to discuss & tnlLtt.er of urgent public importlmce, 

.namely: 
'failure of the Government of India. to take effectIve steps to check incitement to 

violence and the possibility of breach of pear.e in the Indian Union, cont.ained 
in the Rfleech of KaRim Ra.zvi at t.he Uln8R rally of the RnzBkars on the 31st of 
Yarch 1948'." 

May I know how the position stands so far as the Government is concerned? 
The' Honourable Pandlt J'awaharlal Nehru (Prime· Minister (,lid Leader of 

the HoUSle): Sir, may I say to begin with that I deeply regrAt t:tlnt notice of 
thit; Adjournment Motion has found its wa:v to the Press. H I may say so, 
I entirely agree with the remarks that fell from you that 'thit; is a very unde-
sirable practice and I tr ~t that this kind of thing will not occur ugain. 
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'fhe Motion for Adjournment appears to meinadmissib1.e £rom a. large ll.umber 
-of points of view. It ~s for you to decid~. I tl.m not .going to ie~  with those 
rather legal and t~0 mC81 pleas, but I wlSh to say thIS that 1 tbnk that any 
.discussion on .1 spt:ech like this, that is to say, a. speech that h'l.s 1,ee11 reported 
in the public Press·-for us to discuss a. speech as well II.S other counected mat 
ter~ wuuln hardly be in consonance wIth the dignity of lihis House, however 
i:ood or bad til/It spllech may be. Let me, however, say this that. this speech, 
although it is II. private speeoh, nevertheless it comes from the leader of ,an or-
ganisation. I UO lJut know and I cannot say straight off uow ·fRr tbf report 1. 
eOITect or not, without further enquiry. But presuming t.hat it j,., bl:lbically cor-
rect, the s e ~c  is perhaps the most amazing aod irresponSIble utkrance tha.t 
1 have ever (lome beross-not only irresponsible, but us has been said in this 
Motion, a. direct, incitement to violence and llIurder- and Goverlllllt!!lt have given 
the most careful thought to it and are giving the most careful tll<,ught to the 
t1it.uution, as it is dt::v(']oping, in Hyderabad. 'fhey cannot . i ~  ignore stich 
speeches or the CUJlkequences that such speeChL'H might r d1 ~'~, That is as much 
as I can say before the Rouse now. It is obviously a difficult matter for us 
Po discuss at this stage lI.nd I do not think it would yield any sati'3faC\tory results. 
I suppose all in the Home are agreed that it does not reqUIre discussiun that 
the speech :1S I'eport.t'd. if it is tl'l1e, is 11 lIlost objeetiollnble lhill;:;. Kohody has 
two epinions 'l,buut i~. 'rhe questions that urise are not on the ~ ec  reallv, 
but o~t other matt·tors-what policy should ~ adopted; what r,pould be Q.one 
about it; and other questiolls. Normally speaking, such questions cannot be, 
l'usily discussed ou the floor of this HouRe. Some partid'Uiar policy-btoad 
po hcy- might be discu&8ed, but such matters are not nOnImlly discussed at 
fill when the Government is engaged not exactly in negotiations, but in dealing 
with t,hat particull:lr matter initially. It would undoubtedly crotlte difficulties 
if they were to have such discussion. So, while I aPl'reciH.te-und not only I 
a.ppreciate, but t ~ Govemment appreciates- the apprehension Ilnd, if I may 
!lay so, the anger <>i the House that such speeches should be delivE'red, and 
Government olltirel.V associates itself with it, still I would beg of the House 
and of you, t);r, to consider that any discussion of this· issue at this moment 
would not help the Roust: or the Government or go in any way toward!! meetin~ 
jihe problems that have arisen. 

Baji AbdUl Sattar Baji Ishaq Seth (Madras: Muslim:) May I raise a point 
oi order regarding the notiee, Sir? We can discuss here only matters with 
whic.h the Govemment of India. is concerned. You were not em~cd to rend 
the wording of the original motion-if it is the oreech t ~t t.he Honourable 
Member wants to discuss here; if that is so, it is quite out of order. What we 

can discuss is the failul'!" of the Goverqment of India in preventing the man 
moking tbllt speech, or the failurC' of the Govemment of India in having the 

speech published here. What is the particular subject that is to be discussed? 

Kr. Sp8aur: I think I put ~ e point of the motion cleudy .Il tht' mendn ~nt 
which I made. As r sHid, the orginlll wording was al'gllllltlIltntiv(' in nt/till· ... 

hut the point IHwmed to be that, the effeet of the Rpeceh t ~ "eport,ed iR Ii p03si. 
hility of a SE'riOUI{ breach of peace in tbe Indian JJuion and the failure of the 
Government of India to safeguard agaiJ1st the possibility of hreach of peace. 
That IH'emed to me to be the point of the argument and that is why I, prima 
facie, thought that the motion could ·not be ruled out on the ground that it 
relates to a speech made. by some person in a foreign State. tt is because of 
Its repercussions heTe and the duty of the Government of India to safeguard the 
interests of the Indinn Union, that I thought. the matter has relevance. 

I should like to know what the HonoQrable Member has to say in view of 
what has fallen from the HQIlourable the Prime Mintster. 
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Prof. Shibb&n La} SabeDa (U.P.: Geiwro.t): Before suyiul{ anytbing, 1 IDIl'y 
tell you thnt 1 was t;xtremely ~ ~1 ' ' sed to see· the report of the motion conJing 
today in the New. Ohronicle and 1 can only assure you that I gave it ~ the 
office at 5 ·15 last evening and I do not know how it 1111.8 been published. I . 
hope the Press will take care that they do not publish such news in future. 

All fa.r as the IDvtiO[l it~. e f is cOllcernt·d, I lUll ver.v glad th£ HmlOurable ·~ e 
Primtl Mill.stet· hus given ~ un nSSUI'IlJl(· •. ! dlRt It'\:! will wtlteh the 8itUHtiOll in 
H,Yderllbad nn.1 w.lI take cllre that sueh Hl'l'fleht·s are not maoo ill future. .Lt 
is not this speech that. 1 reHlly wanted the House to discu~~, but thil:! B{Jeech 
gives a vivid idea of tht' Bitllntioll thut, is c1evelopillg in Hyderubad which may 
cause sel·jous repercussions on the rela.tions between the Commuuities in our own 
Dominion and create bad relations between them. My only purpose in n;oving 
this adjoul'lllufIlt ruotion W/lf; 1l1l1t becQu·sc of the greut tlutter l'awud by the 
speech in the oity of Delhi, t,he House should reaHSUle public O)lilli011 in the 
COWltr.y that the· Govel'llrnent waH fuHy alive to the sit ~t.i01  und it was 
therefore neeessary that this spcl\ch should he brought to thfl notiee of the 
House. Now i.n view of the assurance of the Honourable the Prime .Mini8ter, 
and his strong ('ondeJllllul.on of t.hp speech I shall not press th':l motion. 

Prof. N. G. Ranga (MHClras: Genoral): In 11118\\'0}' to my Honourable friend 
Haji Ishaq Silth what he has Ru:d if; this. I heard it reatl out Ily ,You und one· 
third ca.me to TOY 'trlind find thllt is, this: the failure: of this GOYl'rnment to Sf'e 

that there are ~ fifth ('olumnists in the IJ}dian Union esp':Jeinll,v III view I)f 
Ra.zvi's reference to HI(> existence of 4i crores of fifth columnist.; in the Indian 
Union. 

'Kl'. Speaker: Whatever it may be, the matter need not be pursued any 
further, CIS the Honourable Member is not going to move his motion. 

ELECTIONS TO STANDING COMMITTEES FOB MINIH'l'HIES OF 
(i) COMMUNICATIONS, (ii) WORKS, MINES AND POWEB, 

(iii) Tl:tANSPORT and (iv) FOOD. 
Kr. Speaker: I have to inform the Assembly that the fo o in~ merubel''il 

. have been eleeled to ;erw· on the Standing Committees for the M-inistries of 
Communications, Wnrks, Mineli and Power and Transport n ~ r than Roads):-

Standing Committee fOT the Mini8try of Oommunication •. -Laln Achint Ram. 
8t ndin ~ Committee for the Mini.t1"Y of Work., in~. d;'td Pilwer.-Shri 

Basanta Kumar Das. 
Standing Oommittee fOT the Ministry of Tran8port (Otht1r than Roads).-

ShriSatis Chandra Samanta. 
I have nlso to in£orpi the ASHemblj' t,hut upto a 'P.M. on ThnrRdav, t.he Hth 

April, 1948. the time fixed for receiving nominations for election of'a member 
to the Standing Committee for t.he MiniRt.rv of Food, one nominution was re-
ceived. A., thert' i'l ('nlv one (·:tndidIlIe fOI'- the vflcanev, I dl'clare Ski Nand· 
Lal to be duly electfCl to the Committe&. 'ill 

PAPERS LAID ON 'fIlE TARLE. 
A t;THENTICA'l'ED RCIIEDULE ~' :\ {;'rnORISED SUPPI.EMl';NTARY EXPENDlTURE--oTHER 

~C1  HAII.WAYH FOR 15TH AuouRT. 1947 TO 31ST MAUCH 1948 . 
. The lIonourable Bm:t R. K. Shanfnukham ~tt  (MiniRwr for FiI;l1ncp\. 

8u'. I lay on the table III pltnmflllce of HP('tion 3A .f U'e GOvl'rllTnent. of India 
~ct, 1935. aR f dn t~,c1, read. with BlIh-Rer.lion (1) of flection 115 therf'of, ntl' fillt'hfln-
hC'sted ~ ' edu f  of nllthol'lsl'd Fmpplpmelltnry e1(pf'iJditllre for the prriod 15th 
August, 1947 t~ 111st March, 1948 In rpspect of expenditure ot,her than Uuilways. 
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In pursuanoe of the provillioDII of Sootion 38 of the Government of India Aot, 1935, 88 adapte 

by the India (Provisional ou ti~ution  Order, 19.7 read with sub'lIIOtion (1) of Sootion 85 thereo, 
I, Louis Franois Albert Victor Nioholas Earl Mountbatten of Burma, Governor.General of India 
do hereby authenticate by my signature the following IOhedule of supplementary ezpenditure 
from tbe revenues of tbe Dominion for the year 19.7-.8:-

8CHEDULE 

Service, Administration or Area to which Demand 
relates 

Amount (in thousands of 
nlpees) 

Voted Charged Total 
~.-----------------------------------------------------------------

1. Customs 
2. ('...antral Excise and Salt 
3. Taxes on Income including Corporation Tax 
4. Opium 
6. Stamps 
9. Indian Posts and Telegrapbs Department 

19. Ministry of External Affairs and-Commonwealth 
Relations 

21. Ministry of Commerce 
27. Ministry of States 
28. Ministry of Defence 
20. Ministry of Industry and Supply 
33. Audit 
36. Police 
37. Ports and Pilotage 
63. Agriculture 
li5. Industries and Supplies 
66. Overse88 Communications Service 
68. BroadoB8ting 
61. Census 
66. Mint . . . . . . . . 
77. Defence Services Effective (Sllpplies and Stores) 
78-A. Grants·in·aid to Provinoial Governments. . 
79. Miscellanoous Adjustments between the Central and 

Provincial Governments 
81. Civil Defence 
82. Delhi . . . 
86. Relations with Indian States . . . 

Staff, Household and Allowances of the Governor. 
General . . . . . 

92. Capital Outlay on Civil Aviation . 
97. Commuted value of Pensions . . 
99. Capital Outlay on Schemes of Stllte Trading 

NBW DBLm; 

1,74, 
83 

5,50 
5,62 
5,02 

1 

51 
4,61 

38 
1,24, 

39 
2,98 

56 
24, 

2,08,82 
69,00 

7,89 
3,68 

76 
2,84, 

1,04,,72 
1,40,00 

6 
15 

2,99 
11 

56,33 
2,65 

8,53 ,15 

27 
97 

3 

1,38 

1,74, 
83 

6,50 
5,62 
5,29 

98 

51 
4,61 
38 

1,24 
39 

2,98 
56 
24, 

2,08,8' 
ell,oo 

7,89 
3,68 

75 
2,84, 

1,04,72 
1,40,00 

6 
lI'i 

3,02 
26 

1,38 
116,33 

2,66 
8,53,25 

the 7th April 1948. 
Sd/· MOUNTBATTEN OF BURMA, 

Governor-General of India. 

INDIAN RAILWAYS (SECOND AMENDMENT) BILL 
'.l'JIe KoI101U'&bIe Dr. IGIlD Jl&UhIIt (Minister for RaIlways and Transport): 

Sir, I move for leave to ~troduce eo Bill further to amend the Indian Rall,,'ay. 
Act. 1800. 

.... lpeabr: The queation is: 
"That. Ier.v. be granted to introduce a Bill furt1rer to amend tJJ. Indian B&ilwal' Act. 

1800. " 
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~ motion was adopted. 
1'he B.onourable Dr. John Kat\hal:$ir, I introduoe the Bill. 
'Shri Kohan Lal Sakaeu.a (U.P.: General): Before you proceed with the 

business, may I know if the H9use is sitting beyond 5 o'clock today? 
Kr. Speaker: Yl's, I just wanted to be sure about that position from t ~ 

Goveriiiiient Chief Whip and I have not yet had definitt> information. (Inter-
ruption). I' might just 'State that. there was a proposal that the House might 
sit tomorrow from 10·45 to 1 I'.M. But in view of the fllOt that t,od ~  was 
declared. the last duy on which the House should sit und eonsi ~ri  that vari-
ous Honourable Members have got appointments und have made their OWll 
arrangements for tomorr0w, it was considered more desirable that, in order 
to finish the agenda before the House, the House may sit a little longer todo.y 
instead of :neet;ng tomorrow. ~o there will be no meeting tOlOO1'l'OW and the 
session will end today. 

The arrangement. has been that. we will have a recess of Illllf an hour from 
5 to 5·30 P.M. and will l'eswne from 5·30 till about 7 1'.M. when the work it; 
finished. 

Bhr1 Mohan Lal Saksona: Are we to unden:iand that we sit till we fiuish 
the business:' 

Kr. Speaker: Well, I think the better arruugeml'nt will oe, we sit till 7 V. M. 
and make an effort to finish by 7 P.M. I said advisedly, "about 7 P.M. ". If 
we exceed by a. few minutes or a short time thereafter, the matter will stand 
differently. I do nol propose to prolong the sitting indefinitely and go much 
into the night. 

Shri :It. Santhanam (Madras: General): I do 110t objeet to the guillotine 
being put at 7 P.M. but 1 do not wunt the motion to be t:dk,'d out. 

Kr. Speaker: 1 take it that the onour ~ Member wlmb, that 7 P.M. will 
be the guillotine hOUl, when all outstanding questions will be put to the vote 
of the House. 

An Honourable 1Iember: Are we to finish the entire agenda b,Y the time? 
Ilr. Speaker: Ko. As much a8 the outstanding questions at that time. If 

it be 0. Bill, then WEI shall finish the Bill. We will not take ariy subsequent 
Bill if we have not reached that. • 

ROAD TRANSPORT CORPORATIONS BILL...:..contd. 
JIr. Speaker: Then Wt? will proneed clt.Luse by cla.use with t,he Uosd Trans 

port Corporations Bill, 1948. 
The question is: 

"That clause 2 stand part of the Bill." 
The motion was adopted. 
Clause 2 was added t<l the Bill. 
Pandit Thakur Daa Bharga.va (EUHt Punjab: General): Sir, I move: 
"That for 8uh-clause (1) of clause 3 of the llill, the following be lIubstitul.cd : 
'(1) Notwithstanding a.nything contained in the Motor Vehicles Act, 1939 a Provincial 

Government with a view to- ' 
(a) co·ordinate all forms of road tr&llllport; 
(b) prevent uneconomio ('.ompetition among lite various forms o'f transport; and 
(e) provide f ffic~ent  for the ~~ s ort need. of the pu')lic, trade and industry and 

generally Improve the belittles of luch transport in speed, convenience and cheap. 
IISIII, . ' 

may, with the consent of tbe ·Cent~ Gov",nment b'y .t tu~ or notification in thi. behalf, 
i~or t.e BoadTra.JUlport Corpotatlon or Cor or t ~n8 for the whole or any part of 'the 
Provmce· ... 
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Sir, in 1\.146 WhUl Sit' Edward Benthall, the predecessor of the Honourable 
Ministtlr for, Hailways placed his demand before the House member after mem-
ber TOI'e Md the dl';mand was defeated, because the mentality then was that. 
88 railways wertl in charge of a European they were the special lOncern of Euro-
peans whereas road transport was the, conCl;lrIl of Indian membt'r>t of the House. 
At that time the members thought that there was competition between railways· 
on the one side and lorry drivers on the other, and Indian mer.i1bers wanted to 
~ee that the railways did not get the better of the two by sheer influence. Now 
the entire picture has changed I1J1d there is no difference between the railways 
and the iony driverR.Wl' want that thp railways should be given a fair deal, 
Md if it IS in tIle int.erest of the countl''y that ·the railwuy f,mn 01 transport 
~ ou d be eIH·..ouraged it must be encouraged. Again, 1;0 far ilR the principle 
of this Bill is ,concerned, I think the matter .has been put right b.) the speech 
of the Hailway i ~ister in reply to the objection of Mr. Sauthanam, that the 
principle of the Bill is that Government will give their consent and will not 
dictate terms to the l)rovincial Governments flud the Provincia.l Governments 
will be nt liberty to lwhave in whatever manner they think best ill t.he interest 
of the general public. This being the accepted principle I seek to clarify the 
Provisions of cltluse 3 IIY this amendmel!t. 1 wunt that the words "huying 
regard to" be repluced by "with a view to", and also to add lJhat the l)rovincial 
Government, should eit.her by statute or notification, ill whatever way it thinks 
best, be ubl{' t.o incorporate road transport co'l'pol'lltiolls. Thirdly. I W!Ult to 
insist that the basit: and paramount consideration for the Previncial Govern-
ments will be the spec,d, eonwmience and cheapness of the transport and the 
general interest of t,he people living ill their jlll'isdiction. If the ]'[Iilwuy form 
of transport gi\'l's 1 101' ~ cOllveniencc and speed and c n ~ss, it lI1l1Y be that thc 
.road transport c:orpoJ'ation may not allow the lorry drivers to Gome into ('om]'e-
titiol1 with thv I i r ~· . But if it ~o bappens that the Boad Transport Corpora-
tion or the Provincial G oYC'rnlll ('nt, think!'; that it, will be in the illtert sf, of the 
gelJeral public t.hat the rai.lwn,Y form of transport shoul.] not he given filly sort 
of preference, the right COUl'llll would be, I think. for the Pr,lvincial Gowrn-
ment ami road t,r ns o~t corpol'lltions to allow and encolll'uge other !>wift, cheap 
and convenient form of trunspclrt and giye it 1'l'efeneIJee, Unless this is mude 
dear I do not see any meaning in the words," Notwithstanding Ilnything ~on
tnined ill the Motor Vehicles Act. 1930". That Act and t ~ sllbs.cqllcnt ~ t· 
tempt!; Itt aIl1f'nding it were directed to bring about 11 t;tute of things .in which 
the railwuys were rf'garded 9.S u body which should be protc·cted b,Y this ROllse. 
In regn.rcl to the second amendment of the l\.[otor Vehieics .\et for wbier. H Se-
It'ct Committee was appointed of whieh I WllS a member, we !nude cwrv effort 
to Stle that the legitimate interests of the milways were prot"dld, hut' at tht) 
same time we i ried our best to see that,t.Iw interests of the general nublic and 
the lo!'ry drivers were not imperilled by these amendments. - This is' the prin-
ciph· which T wllnt to in!'iF,t upon Ilnd Wllllt to he IwceJ,lt,ed by Government" 
that, in the incorporat,ion of these r()[)d transport r.ompnnies the s~ e point, whinh 
the l)rovineiul Govemrnellt!; woulrl consider would be the puhHc intpreE't Ilnd 
not the int 're~t of I,he raqwo,Vs fiR su('h. It is for thip rro~e that I Reek 
to amend tllf'!,lC T'!·ovlsionR. So fnr IlS the co-ordination of all forms 
of rond tran':,;pOl·t. is ('oTicerned. t ~· rllilw'A,V ill/,clests will be (!.mply pro-
tect.ed by enacting this and also uneconomic. ~om tition will b ... avoided.' But 
I ~ '  fuJI 'cmphn!1h; on clnm;p (e) of tht' flnwnc'lment· which is the keynote 01 
thp whole' thing, that the rnrnr~ nt conRideration will b€ speed, con~enie ce 
an(l chearneRs of tre.nl'lportf(1f the puhliC', trade and industry" Sir, 1 move. . ,: 

:Mr. Speaker: Amendment moved: 
','That for ;.ub-clause (1) ofc ~e :3 of the Bill, t.he followilll{' he 81,bstituted : 

'(1) Notwithstanding an:thing contained in the Motor e ic ~8 Act, 1939, a Provindal 
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Government with 1\ view to--

(a) co-ordinate all forms of road transport; 
(b) prevent uneconomic competition among the various formll of transport j and 
(0) provide effici&ntly for the tr n~ ort needs of the public, trade and industry and 

generally illll'POV6 the facilities of such transport in speed, convenien<:e and 
cheapness, 

may, with the consent. of the Central Government by statute or notification in this behalf, 
incorporate Road Transport Corporation or Corporation II for the whole or any part of the 
Provmce'. " 

'!'he Honourable Dr. John lIatt.b.&1 (Minister for Railways and Tram.port): 
Sir, with regard to the point raised by my Honourable friend I om substantially 
in agreement with his general view on the subject. But the ~ rticu r amend-
ment that he has proposed does not to my mind really make any difference t9 
t·he sta.tement of the objectives of this measure, because the' objectives are 
simply co ordina.tion hud development in the chenpest and most efficient manner. 
The way iII which he !Jut it verbally iF. different from mi ~ but §ubst,antial!y 
makes no difference. 

With regard to the general points that the Honourable Member hos placed, 
when propr)sals regarding road-rail co-ordination er~ plaeed before tht' 
old legisiature o.t the time the .ld Government ~ tunctinuing. it was 
turned down by ~ e House on the ground that t ~ Provincial Govern-
ments at that tiple \\£:;re not represented hy Ministl'ie..;. and they Wflll-
ted, I think. th,e whole matter to be reconsidered with the Ministry 
Governments ill the provinces. Since then we hav.e been iT, active 
and continual Jiscuflsion with the Provincial Ministries, and the stlltement of 
objectives as put in the Bill is the statement which has resulted from the 
discussions that we have had with the Provincia.! Ministries during the past two 
years. And it seemo to me t.hat since there is no difference in substance 
although there is difference in tenns. and phraseology, and. since this parti 
cular form has emerged from the discm.gions which have been carried .()n between 
us and the P, ovincial Ministries. there is really no case and I would ask my 
Honourable friend not to press his amendment; it is not going to made any 
difference to the position. As re ~ds the possibility that the railways ma.y 
impose their will in regarrl to the development of traIlsport, thot is in settling 
questions of competition as between railways and road transport, the House wf.tl 
remember that under the terms on which these road transport corporations are 
going to be hmwd. l'9ilwllYR would have only a 20 per cent share in the enpital. 
In other words, the representatives of the Railway Ministry would appear at thl.' 
Board of Directors as the representatives of a small minority holding,.as 
poor relations. All tha.t it does is to give us a locus standi so that we may with 
due humility place before the 80 per cent shareholders our views on thQ subject. 
That is ull that happens and I hope the Honourable Member does not want me 
to deprive the railways of that elementary ri ~t. 

Shri E. Santh&n&m (Madras: General): I have to make one point clear. r 
llave tabled an amendment on which there iR a. change in substance to the origi· 
nal draft. l l andit 'l'hakll1'das Bhsrgava's amendment. i e~ 1\ different version of 
the clause hut the substance of mv amendment is also essential for hili! clauso be· 
cause it also provides fo!' the Retting up transport corporations with the consent of 
the Central GovernmenL My object is that the setting up of the Corporation 
must be 8U act of the Provincial Government. They must decida when nnd how 
:to set it op. There mUllt be no question of tlbking consent. The Statute m 8~ 
provide the conditions ond the purposes for which these oorpol"ations &hould be 
,.~t. up. Provincial autonomy in the matter of road transport should not depepd, 
on their consent., That iR t·he f;ubstantial a.mendment. 

So far 8S the actual wording is concerned, I think both -the original draft 88 
well as my friemf's dr8ft err in putting padding in the Statute. After all the 
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lDr. P. S. Dsshmukh] 
every effort to be as cheap 8S possible, and should not on the plea of establish-
ADent of the Corporation go on inoreasing the rates irrespeotive of the conve-
nience or inconvenienoe of thepublio. So. if he acoepts that prinoiple, I would 
like to lmow if it would not be possible for him to accept u suitable change by 
which this important idea would be incorporated in the section of the Bill? If 
that is so, probably my friend, Pandit Thakur Dns Hhargl1va will also be sutllS-
:lied. If no such wording is there, there is nothing to indicate what the situation 
would be" because the Corporation would be a IOrt of a t .tuto~ body, whi()b 
will be brought into being by Provincial Governments, and they will probabl.v 
do a8 they like, without caring to discharge their responsibility, not only with 
respect to increasing efficiency und the faoilities, but also of maintaining tht' 
services as economically and cheaply aa possible. Tha,t ia my submission and 1 
hope the Honoura.ble Minister will agr:ee to alter (0), for inatanpe, by merely 
changing Il couple of words. If We say-

"the desirability of extending and improving the fadlities for road transport in any 
urea in such 1\ n~r us to provide most efficiently for the needs thel'eof anu of IH'OVel1llllg 
uneconomic competition among ally forms of road transport and to run the services a8 , 
cheaply as possiltle." 

If he were to aceept the addition .of these words, it would be thorough-
1\- illoffensive and would serve the purpose. It would also afford 11 guarantL·(' to 
tile t.ravelling public that they would not ha,ve to pay more beCBUj,1e the pr:vatt1 
bus-owner had eeHsed to ply his motor!;. J am totally opposed to increasing the 
coat to the gencml publie as it generally and as It rule h:ll pells whenever, 
Oovernmellt 1 e cie~ are substituted for private or com puny ugellcieti. I lUll 

not prepared to IIsk the people to pay more merrl,v for huving the sntisiaetion 
thnt the ser ice~ are st.ate-owned. As I already snid "1 1IU1 opposed to mOllo-
polies und thus J think that, We must insist that whoever WI,nts- concessions 
a.nd monopolies of one ROri or the other mllst compete on equal tenns with the 
existing agfmcies and show that they can continue to compete. 

Kr. B. K. Sidhva (C. P. and Berar: General): I wnnted one point to b·: 
clarifind. The Honom'able Minister said that the Railways' representatio;l 
would be in B minority, that is 20 per oent., and their voice will not be the 
deciding factor. But he forgets that the policy of the Railway remnillR and that 
iF; t.hat there sl.ould not be any service running "nrallel to t.he rnilwnys, Will not 

this polic\v override the cOIl!-ltitutioll-the minorit.y rt~ m. t- ent tion ·0£ the m~
WRy on tlw Corpomtion? AHer 1111 the policy Hnd the o ernm ~ t, nIle will 
interYt'nE'. 1 want, to l()l()w frotll the Minister whnt he thinks Ilhout that, 11 
tlwl'e is II !-lpnic'e nlreftily existin/! on II pllrallel line. will he Rft\' t hAt it will be 
allowe(l to continue, or will he by the rllle-llHtking power say th'u! t hi!-l interfere!' 
with the policy of the GoY('rnm('ut and notwithFltnnding our minor representa-
tion on the Corpol'fltion it Rhnll not he allowed? 

Shri M. Ananthaa&yanam .Ayy&DI&r: I feel somehow t,hat this mllst, hi' only 
nn enabling meaSllrt'. Ar:. thp Honol1rnbl(" Mini"j!'l' saill, for W:IlIt of a 1(1gtll 
right or jl1l'isdiction t ~ Provincinl Government8 cannot bring inte e i t , ~ ' ' 1\ 

Corporation and so they have applied to the Centre, The Oentre :ntlfll onlY 
prepare. in this Bill a: draft, scheme for bringing into exiRtence a corpOrrtliOtl and 
the e ~ ture of any province might fill in the details. If any province nt~ 
to run It through a stute department it, must be free to do so. Thnt i" also 
c~e ted ~  t.hf: Honourable ~ini ter, Even where a corporation is brought into 

eXI<;t,pncf' It Tnay not he thnt. private ngencif'H Ilrc IlhRolu!;ely turned out on t,Iw rrJIII1, 
'rbi, is !IIRO envisaged. Some of the details are worked out in thc Bill itself, 
So far as the coryorations are ooncern\ld the Centra.l Government .nt~ to t(\k.' 
!l cf'rtnin percp;ntage of shareR on behalf of the r~ s to Bafeg'unrd thf' inte. 
relStR of the rmlwa.,vs. The quantum of the shares has been reducea io !l mii,j-
m:lm or minority. of 2{J per cent. Therefo"e they may not have n dominsnf 
vOICe. The rest IS 11 free field for enterpriae either by the Provincial Govern. 
r~e t or they may lenve it to t.he bus-owners or those persons who are nlread.V 

• 
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running the services. Under the oircumstances "with the consent of the 
Centrul Government" need not be there. It is a provinciaJ. matter and there is 
the safeguard that the Central Government muat be given 20 per oent. of the 
shareR. This Bill may be passed with tti" amendment of Mr. Santhanam. 

The Honourable Dr • .John Katth&1: With regard to the poirit made by my 
honourable friend Dr. Deshmukh the words "moat efficiently" covers the qUt'S-
tion of cost. It is not necessary to specify the word "cheaply". Th13 only test 
of efficiency is that the best possible service is available at the ~ st cost. There 
is no other meaning that you COll put into it. 

Dr. B. Patta.bh1 Sltaramayya (l\iadras: General): Efficiency does not include 
eeonomy. 

The Honourable Dr . .John Itatthat: . If efficiency does not include economy 
I do not. quite understand what efficiency really means. 

Shrt It. Ananthasayanam ArYangar: I would suggest a compromise. 
"cheaply comlistent with efficifmcy." 

The Honourable Dr . .John Itatth&i: If the Rouse so desires I am prepared 
to have it in this form: "to provide most efficiently and at the cheapest cost," 
or some words to that ·effect. In my opinion it is quite unnecessary. I do hope 
the HOII!;(> will accept my assurance that in any kind of business or industrhl 
concern efficie 1'~  can he determined onlv by relating the quantum and quality 
of service to the expense to which the company is put. There is no othi:'r way. 

Dr. P. S. Deshmukh: Our experience is that very often it is llOt so. It is 
for this reason we feel so keenly about it. ' 

Shri It. Ananthasayanam Ayyangar: It would enthuse the public to wel· 
come thiE; Rill wholeheartedly. 'fhere is no harm in having it.-

:Mr. Speaker: Efficiency and cheapness need not, necessarily go together. 
Thnt, is how Illy mind react!'> to it. Things may be more cm;tly to work I'ffi-
eielltly. Whnt, is necessary is the word "cheaply". "To provide most effieiently 
antI eheaply" means that it should Le both efficient and cheap. 

Dr. P. S. Deahmukh: I would say "as cheaply as possible consistent witb 
efficiency". 'fhM would be bet,ter. 

The Honourable Dr . .John Matth&i: I would suggest "to provide most effi-
ciently Ilnd economi('aJly for tlw needs thereof". 

Mr. Speaker: I might illustrate the point. Even first class coaches mtty be 
provided lWei t e~' muy be UR economical as possible but it may not he possiblp 
for the ordinary publi(' toO t.ravel in the first class. That seems to be at the bad{ 
of the mind of Honourable Members. It may be ().(lJI!;idemcl t,hnt we are lllaking 
a challge in t.he whole ideology, as t{) "the desirability of extending and improv-
ing the facilities for road transport." 

Shrt Ie. Santhanam: ~oRd transport whether it iR eheap or cosily is neN);;-
snry. Wherever it is possible it should be cheap. 

Mr. Speaker: It is better we wait for sometime and keep it over. Melln-
tirlll' the Honollrable l\Iinister can tum it over in hiB mind. 

Shri Ie. Santhanam: In the meantime my amendment may 'be accepted and 
we may adjust later. •. 

Mr. Speaker: If til(' House 1,rO()E'ecl'; to Ilc('('pt the amrlldmeI,1t. of Pflndit. 
BhargllvfI, the .Horwurable ~fetr er's H1nendment will n. ~· 1.0 htl an f nen me~t 
to i~ amendment. 1£ t ~ is not accepted, even then, IIldeppJ'fdently t,herE' 1<; 

scope for his amendment being moved. 
Shl1 Ie. Santhanam: Whether Pundit Bhargava's amendment is to be moved 

or not my amendment may be accepted. 
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Mr. speaker: What about the other amendments which cover the sa.me 

ground? 
Several Honourable lIembera: They will be withdrawn. 
Mr. Speaker: The only amendment that we have before us will be the 

amendment of Pandit Bhargava or in the a1,ternative the amendment of Mr. 
Santhapa.m to delete the words "with the consent of the Central UovElrnment", 
in case Pandit Bhargava's amendment is not accepted. 

Shr1 X. Sa.nthanam: In any 088e my amendment would come. 
Kr. Speaker: That is what I mean. 
Dr. p. S. Deshmukh: If the Honourable Minister would accept my wordmg 

of r~ (a) and (b) being substituted and (c) being omitted that would be the 
best possible alternative. 

Kr. Speaker: That may be considered later on. I am not touching clauae 3 
at present. I take it that Dr. Deshmukh is not moving both his amendments. 

Dr. P. S. Delhmukh: No" Sir. 
Ill. Speaker: I will keep over the amendment of Mr. Sal1thanam for the 

deletion of the words "with the consent of the Central Goverument." We will 
proceed with the other amendments to this clause. 

Shrt X. Santhanam: Sir, I move: 
"That in Bub-clauee (1) of clause 3 of the Bill, Rftel' the f ~ ' 's I '~9', the words 'the 

Indian Companies Act or any other !.&w· be m.erted." 
I want to make it more general. 
'!'he lloDourable Dr . .John K.tU1al: Sir, I accept it. 
Mr. Speaker: The question is: 
"That in Bub,clause (1) of clullHe 3 of the Bill. after fij{ures '1939' the words 'the 

Indian Companies Act or any otber law' be inserted." 
The motion wall adopted. 
ShJ'1, E. Santhanam: Sir, I move: 

"That in lIub-elaWlCl (2) of clause 3 of the Bill,-
(i) for all the words occ;urring before part (a), the words 'In such Corporation' be 

lubstituted ; 
(ii) in part (a), for the words 'provision is made and continues', the words 'provision 

Bhall be made and continue' be Aubatitut.ed; 
(iii) in part (b), for the worda 'provi8lon is made and continues', the word. 'provision 

shall be made and continue' be Bubstituted; and 
(iv) in part (c), for the words 'provision is made', the worda 'provision shall be made' 

be substituted." 
All these amendments stand together, beoause the idea, is that the statutory 

authority given to the Central Government should be taken out of the picture. 
Therefore they are merely consequential amendments based on th,.t principle. 

IIr. ,Speaker: I would not put the amendment to the vote, if the llonour-
able Member agrees, beoause it is consequential to the first amendment: 

Shrt K. Santhanam: It is consequential to the removal of-the woras 'Central 
Government'. Whichever alternative is accepted, the deletion of the word!'> 
'Central Government' is common ground. 

The ~ur. e Dr. 30b0 Katthal: I accept it. 
Ilr. Speaker: I will, put the motion"before the House; but I will put it to 

vote afterwards in the proper sequence. 
Amendment moved: 

"That in lIub-clause (2) of clause 3 of the Bill,-
(i) for all the words occurrinj{ before part (a), the worda 'In IUoh Corpon.tion' be 

subatituteci ; 
- (ii) in part (a), for the worda 'provision ill made and continuel', the wordl ·provi.ioD 

shall be made alld continue' be lub8tituted'; -
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(iii) in part (b), for the words 'provision is made and oontinuea' the word. 'proviaioD 

Ihall be made 6Dd oontinue' be subitituted; and ' 
(iv) in part (c), for the worde 'proviaion is made', the worde 'provi.ion .hall be made' 

be substituted." 
Pandit Thakur DI8 Bhllgava: I beg tr. move: 

"That in part (c) of sub-clause (2) of clauee 3 of tbe Bill, before the word . compenlill Lion' 
tho word 'adequate' be iI1!lerted." . 

In part (b) of sub-clause (2) the provision is for 'adequate representation'; 
but in part (c) of the same sub-clause the word 'adequate' is not there. It sa.ys 
'for thc payment of compensation'. I know what is compensation. Unlesll the 
word . adequate , ill there people may not; be adequately compensated. We do 
not know how Provinoia.l Governments may behave in awarding proper com-
pensation. I had tabled the amendment as 'fair and adequate' compensation 
but I ha.vo dropped 'fair'. We want to insist that these lorry drivers who have 
done pioneer work should be a.dequately compensated. 

The ~nour e Dr . .John Katthat: I accept it. 

Shrt T. T. ][rtahnamach&rt (Madras: General): As" matter of fact in regard 
ro this particuJo.r word we have been fi tin~ elsewhere. The question of 
'adequate' or 'just' compensation sturts all the trouble. If my honourable 
friend is going to accept it without realizing its implications he is going ro puli 
the whole lot of Provincial Governments in a soup. 

The Honourable Dr. John lIatthai: Under clause 7 of the Bill the Central 
Government is in a position to ma.ke rules to cllrry out the purposes of this 
measure. There is an amendment proposed with regard ro that which restricts 
our rule-making power as regards compensatiou. My feeling is thalli if you a.dd 
the phrase "adequate compensntion" here it is possible for the Centra.l Govern-
ment, by making rules under this clause, to seo that whatever provision we 
make, there may be agreement between the l)rovinoial Governments Bnd the 
Cenfire 

Shri T. T. ltrIShnamach&rl: My Honourable friend if! lIlaking a little mis-
take. The introduction of the word in the body of the statute is one thing, and 
to give the powers to the Central Government to describe what is the nnture of 
the oompensation, in the Rules is another. What is contained in the body of the 
statute takes reced~nce over the other. Lawyers will have to explain in court 
how it is adequate and a whole lot of trouble will be raised. There is so much 
difference between putting i~ in the etatute and in the rule-making power. 

The lIonourable Dr . .John ll.a.tthai: It is my intention to aocept the amend-
ment whioh hBII been suggested by Mr. T. T. Krishnamachari with regard to 
arbitra.tion. One of the matters on which 1 certainl." think there might ~ 
difference of opinion is -this matter of compenllation. Supposing for example 
there is difference between the Central Government and t.he ~ro inci  Govern-
ment on that matter, it is something that would neoessarily go up for arbitra-
tion. Therefore the question of what is adequate compensation would be'deter-
mined on the basis of the statute. 

Shrt T. T. ltriIhnamachari: In regard to my amendment. this is a ma.tter 
between the Central Government and the Provincial Government. I am suggest;.. 
ing arbitra.tion. But if the Honourable Member aooepts this amendment. t ~8t 
will not eliminate the trouble. THis is bet,ween the parties and the prov1l1Clal 
Governments. .' 

Kr. Speaker: We will take up this oin~ after Lunch. The House Is now 
adjourned till 2-80. 

TM A8Bembly then adjourned for Lunch till Half, Pa8t Two of the nZock. 
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The Auembly re-auembled after Lunch at IJalf Past Two of the Clock, Mr. 
Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair. 

ELECTION TO STANDING COMMI'l":I'F.Fl FOR MINISTRY OF INDUSTRY 
AND SUPPLY 

Itr. Speaker: I hu..ve to inform the Assembly that Professor Nibaran Chandra 
Laskar has been elected to serve on the Standing Committee for the Ministry of 
Industry and Supply. . 

ROAD TRANSPORT CORPOHATIONS BILL-coltcld. 
IIr. Speaker: We were last discussing the umendment of Pandit Thakur Das 

Bhargava about t·he addit·ion of the word •• adequa.te ", and there was some dis· 
cussion on the term "adequate·". 

Shri T. T. Kriahnam&chari: May I suggest that since the Honourable the 
Law Minister ha.ppens to be here. he mav be asked to clarify the position for thp 
benefit of a layman like myself. 

IIr. Speaker: He knows the point, I believe? 
Shri T, T. ltrlshnamaohari: Pandit Thakur Das Bhargava. wants to put ill 

the word "adequnte" before the word "compemmtion'·. 

Mr. Speaker: "Compensation to owners" would mean adequate (lOmpensa· 
tion 

Pandtt Thakur Daa Bhargava: It would not meltn adequate unless .von make 
It I\dequate by the addition of that word. You lmow even in regard to requisi. 
tioned lands the HOllse a.greed that the compensation should be one half. 

:Mr. Speaker: Let us hear whflt t,he Honollmble the Lllw l\-fni"t,er hUR to 
sa,\'. On th,· discu"sion raised by the Honourable Member Mr. Krishnamachari 
I WIlf; thinking thllt. the- question of adequacy might perhaps raise some compH· 
cations-adequaey ill whut respects and in o8~ opinion, and all that sort of 
thing. 

Dr. B. Pattabhi Sltaram&yya: I should lik .. to keep the word "ndeql1lltf''' 
for t i~ 1'eason that this if; u word which is extremely necesllary in view of thp 
happ(!ningF; ill other provinces. It 1S not a question of law at all. The wordll 
that hav(' been used hnve been several-'adequate comp9nsa.tion', 'proper ~om 
pensntion', ·just. compensation', 'fair compensa.tion', 'equitable compens-iition'·-
all theRe worth; have been used. But leuving it as mere compensation may just 
ruah- it IHHuinul compensation. I know that in the United'Province-s- the,,: hllvj.> 
{lfi'ereu Hs. l,(IGO for all buses Wht'lteVCr they Ilfe taken I)ver. Now thiR' is not 
compen!;ation. It is nominal l'ompemmtion. If you £lily . adequate' eOtnpellKa.-
tiot). thpn of (,OUT!,;,' it may become a Ru e~t of dispute in law courts, but if Y01l 
e1iminl1te tIlt' Hdjf'ct,ivp f to d ~r, it will still more hecome II subj(!ct of (Ji!';pllte 
in lEuw courts without any guidance-to the judges. Therefore we mllst; he clear iii 
om' own mimI!; whether we meull to give to t.he bUR·owners when we take over 
the buses compulsorily the com e ~s t.i 1 to which they are enhtled. For instoR.nCf! 
suppose there is a bus whil)h has run for two yean. It has been purchll£ilPd at fl 

cost. of about He;. 15,000. Now if you give compensation of Rs. I,O()() a8 a 
mut-t,'r of TOut:ne, that will he cruelty carrie!! to the utmost degrrf'. It, is exer-
ci!';iTlg fhf' power of a gillnt like a giant. There is no f ir~8s in it. There is DO 
ustic ~. no profJl;jety or equit,ability in i~. Therefore ~n you a.re taking. over 

property from Ii person the vallie of whICh ca.n be appraIsed by men of wl!;dom 
and men of souna commonsense and sonnd Judgment, then you mnst lise .the 
word which will Iwlp tho person who is being deprived of his ro e~t . I might 

• 
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:say that after great deliberation we have ~sed the words 'equitable compensa· 
tion' in regard to compensation payable to zamindaT8 on their ;.,amindaris beinl 
abolished. Well, there it is a. right that is being taken Bway. Even so equitable 
compensation was being contemplated. Equity arose from the fact that, not 
merely the gross income, but the nett income had to be taken into account; the 
amount of expenditure incurred in collecting revenues; the amount of expendi-
ture involved in irrigation works; also failure of collections. All these things 
being considered, there being no ma.terial object on the basis of which appraise-
ment ~ou d be made, we said it should be . equitable compensation'. But here 
is a material object, a commodity which could be purchased and sold. ftlld then--
fore you have got a market value here and the market value must be the guid-
ance. III that cuse the only word to be use:! is 'adequntp' comp!.mslltion, so that 
the power of the l'l'Ovincial Corporations or Governments whichever may come 
;nto existenoe to take over the new concerns may not be exercised arbitrarily and 
even inequitably. 

Mr. Speaker: I might point out one thing. As a. laWyer I also feel some-
thing about this, but with my limitations of being in the Chair, I will not enter 
into that arena. of controversy. The point here is compensa.tion has to be paicl 
in respeet of sen'iees which are heing taken over or even displaced. I can 
imagine services being displaced without the fleet being taken over. 

The Honourable Dr. John Mattha1: If I rnu\' intervene now, there if; an 
nmPlldment 011 the Order Paper asking for the deletion of the words "or hav(> 
hCPIl displaced boY reuson of the exercise of any powers vested in the Corpora-
tion" \JY my HOllourable friend Mr. l'. 8u\1I II tllHlliHlll, and it is my intention 
to '~ee t that amendment. 

Mr., Speaker: In that, emlt', it would simply meUll "whose servic,es ha ve 
IW(,lI tnken over by the Corporation". Of course, the basis of compensation 
wOjlld he the cos~ of the 11eet ('te., but. in order to lessen t.he controversy and 
save time, T lUll just. WOlldel'iJlg, whether tho words "due compensation" \\'Qulll 
sabisfy Honourahle Members. 

Smi O. Subramaniam (Mn.dmfl: Ucm'l'ul): I WOll:d FlllJmlt, that, compensa-
tioll has to he paid b'y the Provincia.l Gove1'Tlments. They will have to judge 
what. \\'olll(l bt' the proper amollnt to be paid ~cordi 1  to circ m~t nces. Thorp 
is anoth('r poillt also, This i" a mutter of fUlldamentnl right. No mlln ('oulll ~ 
dl'l,riv('(1 of i~ property without being paid compeusation, Imd we are in~ 
pr'misioll ill t1l(' funJllmental rights what ~ rt of eompPll8ntion-equitllhle COnt-
penF;ution or adequate compensation or what otlt('r sort. of ('olllpen8:ttion-huR t{) 
hf' p:!. :ll ill 1,hl' cilse of taking over the property of another. In these matters we 
should Ilf' guillAd by fundamental rights. Therefore let us not be rOHtricted hore 
by R:willg 'ad"quate', 'due' or 'proper' or Illly slIch t.hing because a.fter fill we 
fin' goillg to ~c g()vprned by fundamentlll rights which we will he pa!lsing very 
soon. So Ipt, it stand as it is. 

Dr. B., Pattabhi Sltaramayya: Thl' 'jo'ul1d!lmentnl Hights' SUYs 't' ~e t in 
u'·l·(lt'dan(·1' ",it,h tht' Iflw'? 

Mr. Speaker: Per"wllully, T do feel oompenslltion would mean an adequate 
mf' ~ure of compensntion for what.ever property is taken over. That iR the 
nHtural 111('f.llillg of it. nlHI \rhethpr you put the word 'adeqllate' or not, !ltill a 
court of law would tukt' cogllizance of the value of the property to the own(\]' ill 
nSc{:l'hining the eomppnc;ntion, if ~ all the mnt.t.er can go to a court of In\\" That 
Is my own fpeling. :li,lIt in view of what hilS been felt by Honourable l\Iembers, 
I Wtlf; fihaky nbollt the word 'adequate'. Therefore I was suggesting 'due' com-
pellRi tion insiA'flo of 'adequate' bf'cause the queRtion of adequacy will raj,,!) qll;s-
tiOnR !luch 111\ differcnt standards of adeq'llacy, adequacy from whose standpolllt 
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[Mr. Spoaker] 
and all those various complications. That is why I was suggesting 'due' COID-
pensation, but m,)' chief business was to save time, in discussion. 

Shrt '1'. '1'. KriIIU1amachari: Sir, may I suggest that there is an amendment 
to cla.use 8, which I think the Honourable Minister is willing to acoept in some 
form; ths,t means the Central Government will have to lay down the terms under 
which compeusation should be paid. There the position of the operators is safe-
guarded because the Centrlll Government will frame the rules as to how the com- . 
pensation is to be paid. . 

Mr. Speaker: . Still, the word "due" will not do that much harm af> the 
word "adequate" is likely to make. ... 

Bhri It. Banthanam: Sir, one point has not received attention here. The 
whole difficulty is not nbout the B'3tual stuff which is taken over or Hot taken 
over, but about the goodwill and expectation!!. How far 0. company ho.s built up 
its goodwill and what art' the expectations of its future profits ?-that will he the 
material element. So, if you put any adjective then the proper consideration of 
-that element may be prejudiced and therefore the word should not be there. 
'l'he rules may be framed in detail by the Ctlntral Government as to how far 
goodwill will be considered and how far future expectations will be considered; 
all that is 0. matter of precise formulation and therefore we should not. put the 
word .. compensation" with any kind of d e~ti e and I say it should be left as it 
is_ 

Pandit Tb&kur D&8 Bhargav&: Sir,. the words "du!)" and "adequate" have 
different meanings. Whereas" 8dequate" indi(lates the idea of amplitude from 
the point of view of the receiver of the compensation, the word "due" 'implies 
fair consideration of relevant circumstanoes only. \ 

:Hr. Speaker: That is what I think, and there·fore I suggest tha.t the 
Honourable the Law Minister will be our guide. 

'!'he Honourable Dr. B. R. Ambedkar (Minister for Law):' Sir, I have not 
followed the controversy from the beginning, and I personally think that it is 
not a legal question ill the technical sense of the word. But speaking as a 
Member of the House and not as a Law Millister, -1 Rhllll say this thnt the ques-
tion us to the content of the word "adequate" would depend upon whether the 
word "adequate" stands by itself or whether it is coupled by a further provision 
[lamel,v "adequate iiI accordance with rules presoribed by the Government of 
India". 1 am not certain about it, but if t ~re is a provision or if tho Members 
of the House could agree to some such provision that the Central Government 
should have the power to make rules, to lay down the prinoiples on which com-
penRat.ion could be assessed, then in my humble judgment the word "adequate" 
would not ma.ke IIny difference at all. The result. then will be that whatever 
compelu:;ation is assessed ill aC(lordance with rules framed by the Government of 
India would be deemed tv be. an adequate compensation and there could be no 
controverAY as to the content. of that word, apart from the rules framed It\' the 
Govenlmellt of India. 

'rherefore, my suggestion ill this that if ROme Honourable M .. mbers are keen 
in retaining the word "adequate" in order to give some sort of an assurance to 
perl>ons ",hosp property is likely to be taken over under the proviSions of thi'l 
Bill, then I think they would do well to agree toa olause like the one I am 
suggesting: ~ "rt 

"adequate compeusation ILl lL18es8ed in accordanctt with ruleR made ,by the Government. of 
India in this behalf". I. ' 

If those words were aocepted as limiting or defi i~ the scope of the 
adequacy, I think there could be no diffioulty at all. .. 

Dr. B. Pattabhl 8Iw&lDayya: The difficulty in that is that here we are 
making a law for the Provinces; it is an enabling law and in this we are trying .'. 
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1.0 butt in in ordel' to fill up all the details by arrogating to ourselves t.,he ru e~ 
of compensation. The Honourable t.he Law Minister will kindly . consider that 
aspect of the matter. 

The Honourable Dr. B. R. Ambedkar: The re ~ to that is very simple. 
The rules of compensation Heed not bl! the sam3 allover India; it would be 
perfectly possible for the Central Government. in consultation with the Provin-
cial Government.s, tu mllke different rules for different Provinces, because the 
drcnmstances may be quite different. And I do not think the generality of 
phraseology such all the one I have suggested would create the sort of difficulty 
thnt my friend Dr. Pattabhi Sitaramayya anticipates in t i~ mater. 

Kr_ Speaker: Then how do we stand at the end? 
The Honourable Dr. John Jlatt.h&i: Sir, I think the Law Minister's Buggei· 

tion could be embodied in some such phrasing 88 this: 
"Provision is made for the payment of adequate compensation in accordance with rules 

made by the Central Government under this Act." 
Kr. Speaker: Which iii the amendment which Mr. ris n mo.~ ri was 

referring to? 
Shri '1'. T. Xrl8hnamachari: Amendment No. 6 in List No.2. It cuts out 

the generality of the rule-making power of the Government of Iridia, but gives 
them only pOWEr in r€gard to this particular sub·seetion. 

JIr. Speaker: Yes, under that amendment the rule-making power will cover 
only clause (c). 
/' Shri T. T. ltriahnamach&ri: It is restricted only to sub-clouse (c). The 

generality of the power is taken away, but it. is restricted to sub-clause (c). 
Kr. Speaker: Then, of course, a compromise out of the situation is very 

('lenr. If that- power iR re!'ltricted to rule-making and the word "due" is added-
If it is acceptable to the Honourable Members we might say ~'due compPllsation" 
-and we also accept the other amendment, that will meet the point!l of view .of 
both the smes. 

Shri E. Sant.hanam: With due respect to you, Sir, unless you also put." in 
aceorclance with rules" the .. due compensation" will bJ! itself become justiciable 
whether you make rules or notl. , 

Mr. Speaker: That may be adopted if it is acceptable to the House. Is Dr. 
Pattabhi clear on the fact that what is proposed is due compensation in accord-
ance with rules made? 

Dr. B. Pattabh1 Sltaramayya: I do not mind. instead of leaving it to the 
arbitrary pleasure of the Provincial Govemmenill. 

Kr. Speaker: And we accept the other amendment if it is acceptable to the 
Honourable Minister. 

Dr. B. Pattabhl Sltaram&"a: We dare say these rules will be published in 
the Gazette for public critioism as is the practice generally? • 

Mr. Speaker: Of course, it is assumed that they will be puDlished. 
The Honourable Dr. John Jlattbal: I will have it placed on the table of the 

House. 
Mr. speaker: There is tliat. assurance that, he will have them placed on ~e 

table of the House. That is <'Jarified. What about the amendment under dIS-
cussion? It may be withdrawn then. 

Pudit ThalmreDU Bhaqava: Sir, I beg leave of the HoUle to withdraw 
m v amendment. -

Mr. Speaker: Has the Honourable Member leave of the House to withdraw 
his amendment? -The amendment was, by leave of the Assembly, withdrawn. 
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1Ir. Speaker: Who moves the new amendment? 
P&n41t Thakur Daa Bhaqava: Sir, I will move i~ 
I beg to move: 

"That in part (e) of Bub·clauBe (2) of cla.ule 3 of the Bill, for t.he word 'compensa.tion', 
the words 'due. compensation in accordance with rules made under sedion 7' be substituted." 

Mr. Speaker: The question is: 
"That i~ part (e) of ~u .~ use (2) of cla..uSt> 3 of the Bill, for the word 'compensation'. 

the words due compensatIOn In accordance with rules made under sectIOn 7' be substituted. ,. 
'l'he moti~m wuu adopted. 
Mr. Speaker: Now, as regards the "cheap" business. 

'fhe Honourable Dr. John Katthai: Sir, I have thought over the matter 
again in the light of the discussion tha.t took place here. I find on full considera· 
tion that the use of the word "cheap It would not be a very satisfactory solutioll 
of the problem. :My OWlJ suggestion is: "So as to provide most efficiently Hilt! 
economically for the needs thereof'·. My objection to the word "cheap" is that, 
chel1pness i diCt t ~s low ('ost independently of the quality of service, wherl'It); 
the word' 'economically" would mean low cost consistent with the qUlIlity of t.h" 
service, and I think what the Honourabh' Member wants is servict of good 
quality at the lowest pos!:\ible expenditure. I think the word "economically" 
would cover that very much better than the term "cheap". 

Pandit Thakur Das Bhargava: It may not be cheap, but it may be econo· 
mical. Cheapness froll! t.he point of view of the public, Ilnd economical from 
the point of view of the Administration. We want "cheapness". 

Bhl'i T, T. Krishnamachari: "Economical" is "cheap ". 

Dr. B. Pattabhi Sitaramayya: The dill1cult.y, Sir, is that. thert' arc two 
points of view. Olle .i~ that of the Central Government or that of the organisa· 
tion itself. The other is that of the consumer. Now, when we talk of cheap· 
ness, we arc talking from the standpoint of the consumer. When we are talking 
of economy, we ure talking from tht; standpoint of the organisation. For 40 or 
50 years under the ure u~r c  the controvBrsy has been a most irreprcRRib!'l 
one between el:onomy aud efficiency. Whenever we wanted "economy" t}wy 
~ id "efficiencv··. We wanted the salaries of the Executive Councillors to ,~ 
reduced from ~. 6,666. They said; "No. There must be efficiency." 'rhl'." 
alwa.ys sacrifi':ed economy for dficiency. Of cours£" economy and efficiency 
r.an be cOlnbined, anel though successfully combined, they only satisfy lh .. ' 
members of the organisation. Therefore, "economy" serves the Government 
v('r,}' well, but it does not, serve the consumer. What the consumer wants is 
ihi.,,: fiS a rate payer, he wants every Administr,;,tion to be run ~ot~ efficit!lltly 
lnd eCOIHlltlically. He also expects that the serViCe rendered to· hlIn IS renuer,·a 
It easy rates. Now, for instance, one of the big factories may conduct their 
lusino'ss and manufacture products eco~omic  as well asefticiently !Lnd vet 
hey may cbarge e,xhorbitant profits, so much so the consumer is badly dealt-
{ith. Thll,t is the difference between the two. 

Kr. Speaker: May I mako a suggestion with reference to this also? I also 
lought of this point. I do not know whether it would be agreeable to th" 
[onourable Minister. I suggest the addition of. the words '.'and as cheaply 68 
)ssible for tho needs thereof" sftoer "provide most efficiently". 

The Honoun.bleDr. John Katlha1: May 1 Just Bee how ~t will read? 
Kr. Speaker: It will read as follows: 

"in lIuch a ma.nner· as to provide most efficit'ntly and as cheaply as poasihle for the 
lds t ereof~ .. 
The Bonour&ble ·])r,J'olmK&ttha1: I will accept it. 
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Dr. lI. PaMabh! SItaram&11a: You may add "40nsiltently with efficiency" 
.110, Sir. 

Kr. Speaker: That would not be necessary if ~ e 'amendment I have su e~~
ad is aC'Jepted, ec ~se it is said there . 'most efficiently and as cheaply .. 8 
possible." Now, I think somebody can formally move the amendment.. 

Dr. P. S. Deahmukh: I beg to move: 
"That in ~rt (c) of sub· clause (1) of dauae 3 of the Bill, after tho words 'most efficiently' 

the wordB 'and as cheaply IWI poasible', be inll8rted," 

Mr, Speaker: The question is: 
"That in part (c) of sub·clause (1) of daU8e 3 of the Bill, aft.er t,he words 'most, efficiently' 

the words 'and 808 cher.ply as pOlllible', be inlerted." 
The motion was adopMa. 
Mr. Spea.ker: How do we deal with the amendment of Pandit Thakurdu!; 
.r ~ 

Pandit Th&kur Das Bharpva: Sir, all other things are there in the original 
clause of the Bill. '1'he only clause wus the one about "speed" and "conve-
nience". Speed und convenience are of course inoluded in the word" efficiently" 
Now c ~  has also been included. So, I wish to withdraw my amend-
ment to sub-clause (1). ' 

Mr. Speaker: Has the Honourable Member leave of the House to withdraw 
his amendment. 

The amendment WIlS, b;) leave of the Assembly, withdrawn, 
Shri K. Santhanam: Sir, I move: 

"T}lat In Nub·claus!, (1) of clause 3 of the Bill. the words 'with the consent of the Central 
Govl'rnmont' be omitted." 

The Honourable Dr . .John )[att.h&l: Sir, I accept it. 
Mr. Speaker: The question is: 

"That in sub· clause (1) of clause 3 of the Bill, the words 'with the consont of thl' Central 
Government: be omit.ted." 

The motion wus adopted. 
Shri K. Santhanam: Amendment No. 3 hal been moved. 
Mr. Speaker: So I shall put it to the Houae. 
'I'he queAtion is: 

,~t 1Il Bub· clause (2) of clause 3 of the nm,-
(i) for all thll words occurring befot'e Pllort. (a), the words 'In such Cdrporation' be 

subst.ituted; 
Iii) in p"l't, (a), for the words 'p;ovision i~ mwe IIoIld continues', the word. 'provision 

bhall he made and C(lntlUu6 be. 8u s~ tut.ed ; " " . 
(iii) in part (Il), for the wor.Is 'provIsion .IA made IIond continues, tbe words provlalOn 

shall be matle and cotinues be. ~u 8~ tuted ; , and " . , 
(i\') in pnrt (e) for lhe worda 'proVIsIOn IS marlo, the wOI'cIs provIsion shall be made 

he substituted." 
The motion was adopted. 
Shrt O. subramaniam: Sir, I heg to move: 

"Tbat in part (e) of Bub·clause (2) of claull6 3 of the B.ill, for all ~ e words beginning 
'th th rds 'have l.een tlloken over' to the end, the follOWing be BubstltUted : 

WI 0 WO • , " 
'are taken over ~' the Corporation. 

Sir, the o e~t of this amendment is this-yesterday I e i ~d it;-that if 
t the. principle that a displaced person also should be entitled to com-we uccep . T t' then it would Jead to very serious consequenoe.!!. omorrow, you 

pensaf lon, State Trudin lT Corporation for the purpose of faKing over the export 
may orm fI, • '" h b .' 1 th Trader---e.n d the import trade. If we accept tea ave pnnolp e, • en a 
~n rt.er or an exporter-may come and say: "I have beeD di ce~, ~d there-
W1pO., with this prinoiple I am entitled to compensation. I aug-
~~ ~1 .~0~~0r n e 8 tion should be 'given to perBODJI 'fJ'ho have e~ displaced 
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as such and whose services have not been taken over. It is only wi\h that object 
that I move this amendment.. 

The Honourable Dr. 101m JlMU1It: Sir, I accept it. 
Kr. Speaker: -The question is: 

. "That in part (c) of Bub·c).UN (2) of W.1l8II 3 of the Bill, for .II the wordl beginning 
With the words 'ha.ve been taken over' to the end, the following be lublitit.uted : 

'are taken over bY' the Corport.t.ion'." 
The motion was adopted. 
8hJ1 T. T. EriahDamachari: Sir, I beg to move: 

"That. to sub-claUBe (2) of danae 3 of the Bill, the following provilO be added: 
'Provided that where no agreement is arrived &t or a diSpute arilel in re&peot of an)' 

matter referred to in t.hi. lub-l8ction between the Central Government and • 
Provincia.l Government such dispute will be referred to an arbitral tribunal 
consisting of one nominee of the Central Government, one nominee of the 
Provincial Government and one nominee of the Chief Justice of the li'edera.l 
Court who shaH be Chairman of tbe tribunal and the findings of the tribunal 
shall be final and binding'." 

This amendment is necessary because of provision (a) of sub.clause ~ , 
which makes provision for negotiation between the Central Government and the 

Provincial Governments and in order to avoid a deadlock, we think 
3 P. II. theJ'c must be 8 provision for arbitration. That is why I have moved 

this 8,mendment. Sir, I move. 
'!"he JIoDourable Dr. lob lbWaa1: I accept it, sir. 
Itr. Speaker: The question is: 

"That to sub·claUlle (2) of clause :5 of the Bill, the following provilO be added: 
'Pro,ided that where no agreement is arrived at or a dilpute ariles in respect of any 

matter referred to in this ~ 8ction between the Centra.l Government and a 
Provincial Government such dispute will be referred to an arbitral tribunal 
consiating of one nominee of the Centra.l Government, one nominee of the 
Provincial o..vernment and .one nominee of the Chief Juetice of the Federal 
Court who ahall be Chairman of tbe tribunal and the findings of the tribunal 
shall be final and binding' ... 

The motion was adopted. 
1Ir. Spewr: The queBtion is: 

"That. claule 3. as &nIended, Rtand part of the Bill." 
The motion was adopted. 
Clallse 3, o.s amended, was added to the Bill. 
Clauses 4 and 5 were ndded to the Bill. 
Pa.ndlt'l'ha.kur DII Bh&rgav&: Sir, I beg to move: 

"That in cla.use 6 of the Bill, between the worde. 'and' and 'in .uch manner', U,e word 
' .. ve' be inserted." 

The Honourable Dr. 101m JlatUlIl: I have no objection. 
Itr, Speaker: The question is: 

"That in clause 6 of the Bill, betweell the worda, 'and' and 'in lach manner', the word 
' .. ve' be inserted." 

The motion was adopted. 
Mr, Speaker: The question is: 

"That claul8 6, U amended, ltand part of ibe Bill." 
The motion was adopted. 
Clause 6, 811 amended, was added to the Bill, 
IIIrJ, '1". '1". Erilhna.ID'CIwi: Sir, I move: 

• 

.MIl'hat in olaue 7 of the Bill, for t.he word. 'this Act,', t.he word. 'clauae (0) of BUb· 
___ (I) ol .-loa (I) 0' thia Act' be luba"kMd." 
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Thifl limits the scope of the rule-making power' of thP Government tlbllut 

which tbere was B discussion some time back, Sir. 
IIr. Speaker: The question i8: 
"That in clause 7 of the Bill, fOI' t.be word. 'tbia Act', tile wordll 'claull8 (0) of lOb-

section (2) of seotiOiI (3) of this Act' be ."bltitut.ed." 
'l'hf' motion was adopted. 
Mr. Speaker: The question is: 

'''fhut, dause 7, as arnend .. .d, et&nd put of tho Bill." 
The motion was adopted.' 
Clause 7, as amended, WRS added to the Bill. 
IIr. Speaker: 'rhe question is: 
"That c1alU!e 1 do 8ill/HI part of ihe Bill." 
The Illotion was adopted. 
Clullse 1 was added to the Bill. 
The 'I.'itle and the l)realllble were added to tho Bill. 
The Honourable Dr. John lIatthal: Sir, I move: 
'That till' Bill, ali a.mended, be passed." 
·Mr. Speaker: Motion moved: 
"That the Bill, as amended, be passed." 
Shri Rohini Kumar Chaudhuri (Assam: General): Mr. Speaker, we nave 

proeent/t,tl in this week at a, speed with which if any owner of a motor vehicle 
or /lily uriver of a motor vehicle had imitated in a. public highway, he would have 
been certainly prosecllt,ed. Sir, this iR a very important B.iU which had practi-
cally upset the most salutary provisions of the Motor Vehicles Act and if ms 
illformation is correct the time taken in passing the Motor Vehicle8 Act wall 
nothing sh{)rt, of 7 or 8 days and here in less ~ n IL eouple of hours time, we 
have dil:lposed of almost entirely the main provisions of the Motor Vehicles Bill. 
I (10 not know, Sir, whether 1 should congratulate or to express sorrow for tho 

! success which hus been achieved by the Honourable Minister in c r ~ of Trans· 
port. Sir, this Biil, at any rate, has made obscure the por,;itioll of the Govern-
In('nt 130 fur as I1nt,ionalisu.tion is concerned. It is not -more than a cou{>le of 
dAYS ago that t.~ have in this House enunciated some definiti princ'iples of 
nlltionalizn1 ion and there several categories were omitted aud we have accepted 
thnt n pri\'atf' motor tl'l1ulsllOrt business should be outsid(J the pule of the policy 
of nstionnEzlltioll. We know vel)' well .. that it i~  impossiblo [0;" any Provincial 
(iovernlllP!lt or oven for the Government of India to bring to sllccessful fruition 
the various projects which they have undertaken or theytnean to ulldortnke so 
far (lfi lJatiollldiz:ltioll iE' 'lOlJeorned. On the top of this we find that encour~e
me-nts hnve been given to the Provillcial Gov:ernmeut.s 1>/) Illltiollnlise private 
trullfiporL and throw out a large body of employees from their business and 
profession. I could understand if a tripartite agreement had been reached some 
yenl's ago. 'rodn.Y HI'! some Honournbh' Members have SHiel t·here is ItO .necessity 
for It tripnrtite ugreerucnt. The needs of the hour are food and they Mnllot QPrry 
the oLher goods 01' fllssengers [Iud therefore there cannot be any question of 
hllvillg :t measure (If this kind to protnct the Railways from keen competition. 

'rh!, SC'OJid qUtlstion is: Why are you ha.ving this? Why are Y011 throwing 
this Bill to the temptation of the Provincial authorities? Do ffi ~ p1lblie really 
demand that 1he priVAte motor transport should ~  n tion is·~d  Has there 
bmm a, ('omplaint, in" IIny part of the country? What is the object of thinking 
of nat.ionalising' tho motor trnnsport? Is it beCIlUl3fl the Government wants to 
make SOllie 1l1onoy out Slf this sine~  Can the Govcmm<::nt rp.ally make an 
earning out of t.he mot{Jl' team;port business? Sir, they might show BOlne corninA' 
to this C'xiC'llt that whatever is paid by the ordinary private motor usi 's~ in the 
!1hnpe of income·tux. the Provincial Governments will not ha,ve to pay !lnd tha.t 
will ho some gouin. But to that extent it will be a loss to the Government fLt. the 
centre. It might also be !1hown that the Provincial Governments, wllenjhey 

~~~ . 
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n ~ thIs mot<;>r t~ns ort business, will not have to pay large sums of money 
whIch the prlvatp. motor owners have to pay as permit fee; and that mRv be 
shown to the oredit of Government as part of the profit eamea. by them. B:ut jf 
~'ou e ~ udc from this the income-tax which is paid by the ordinary business ma.n. 
111 t,he motor i~e. if yo.u exclude from this the permit fee which would .have 
been payablr by the ordmary, m?tor traIlsport owner, e~  little profit will be left 
(0 Government. Therefore It IS very difficult for ordinary people Iitie.us to 
underst,and the reason why all nHcnhrm bn:; brcll focussed taWill'rl." the nnhll1'11-
isation of privntr trauRport. When they ha.ve not been able to improve railway 
transport what business was there for Government to turn their attention to 
motol' transpnl"t. ~ cc t that they want to show that they can interfere with 
.~ m t. in  I1IH] thry ~  na,tionalise everything? If you really want to nation-

i8~ ~  ~o you not nationalisE.' the children of the country? They need 
nailOlwlIsatloll more than Emything else. Most of the children of this countrv 
are uneducated. t.hey arc not properly fed and clothed and nursed; why not st ~  
with the nationalisution of children? Why not take away the children of poor 
parent.s and house them flnd clothe them und give them education? That is 
slHlwth ing worth striving for; that is a process of nationalisation which. we 
would huv!' flU welcomed. But why turn your attention to this motor transport 
onlv? • 
. 'Sir, my Honollrable friend has the passing of this Bill to his C'.·edit. There 

if; one clause in this Bill-to which I along with others could not giye sufficient 
Attention-which s ~ that in the case of u dispute between a private owner and 
q.overnment while this husiness is taken over, some compensation shall be 
paid to him. Bllt; wbo will be the judge of the adequacy or otherwise of this 
compensation? You hAve provided here 11 machinery to settle disputes between l 

. the Provincial Government Rilld the Central Government; but what provision is 
t.here for settling disputes about compensation to be paid to a private (lwner? I 
refer to clause 3(2) (c). Sltpposing th€l Corporation or the Provincial Govern-
ment has taken over the service of a private transport owner and either no 
compensat,ion or very poor compensat.ion has been paid, and the private trainS-
port owner takes his complaint to anit urges before the Central Government that 
they should not aenord any sanction to suoh B take-over unless .d.e u f ~ com-
pensation is fully paid to him, who will judge whether the compensat1on paid 
by the Provincial Government has been adequate or not? Has this Bill balTed 
IIny suit being brought in tho ~i i  court where a claim is to be adjudicated upon 
between the owner of the private transport on the one side and the Government 
concernf~d on· the other? And shall the appointment of thi! Qorporation be 
allowed to st,And over till such a suit is disposed of? That is a pofor-- which 
should have been an8wered. I submit that t ~ whole provision of this Bill can 
be held up by one such single suit where the o n~r of Q private transport husi· 
llf'BS slles the Provineia} Government. for adequate compensation, And so 10ng 
as ~ t suit is pending in court the clause which empowers the Central Govern-
ment to give sanction to the appointment of the Corporation will not operH.te. 
So you must ('lither put in a clause in this Bm that no suit shall lie in anv court 
for a.ny breach of th .. provisions of this law or you must altogether say that 110 
comp(msution should be paid to anybody whose business has been taken over h,Y 
the Corporation. I hope the Honourable Minister will turn his attention to thl" 
aspect of the matter. It might possibly be said that ndequate nIles may be 
framed ill order to make provision for that. But I will submit that no rules can 
be framed which will meet the diffieultiQB that I have pointed out; rules are 
not intended for that purpose. A specific provision should have been made. in 
the body of the law itself to provide the machinery -thereby the com ~nsRt o,n 
payable to the private owner should be fixed. Therefore on the whole I submIt 
that 9 t ott~  every member of this House should feel proud tha.t he has been 
inst:,umentaJ in the passing of so many meaB'Ures this session, 1'do not see what 
useIul purpose will be sarved by having R mensure of this Kind so hastily as if 
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it was part of an Ordinance which you want· to apply tomorrow. On the ODe 
hand .the hands of Govemment-ProvinciaJ as well as Central-are now so full 
that they cannot go on considering the nationaIisation of such small matters 
when most vital matters Are still pending. The other thing is that the law has 
been so defective in a material particular tha.t the whole machinery of this law 
can bo held up if a regular s~it is filed in order to settle the question of com-
pensation. 

Sir, r must support' the motion before the House, but at the same time I 
must ask the Honourable Minister to give some reply to the point!!! that I have 
made .. 

Prof. Shibban La! Saksena (U. p.: (Toneral): 8ir. I am sorry I could not 
hdllf) an HTlIPllllmellt that 1 wanted to move, but I shall draw the e.ttention of 
tile Honollrahle Minister to one grave omission in clause 8. This Bill is intend-
I'd to nationalise rOlldtrnnsportor at least it permits provinces to nationalise 
them. 1)ui J hllve seen flO many motions being made by the Government. to 
L'ive effect to their nationalisution schemes but stilI no provision has been 
ma(ll' ill mJl' of tlw Rill .. int.ellded to give effect to the nationalisation schemes 
10 pl'ovidl' f()!' g'llHl'antep.!3 for decent conditions of life' for labour employed hy the 
CorpOI·n.tioIlR whil'.h will administer these schemes. Here we are nationalising 
rO!l(1-transport. I had been connected formerly with tbe bus drivers and m ~
nics nnions who in most cases were a.lso bus-owners when their property was 
tulwn over by t ~ U. P. Government and now I ha.ppen to be President \ff. 
Iwvcrul Unions of employees working on the o ern~ent motor buses which 
llU \'t' rcplncf'd pl'ivllte huses. I can certainly say that the passengers a.re more 

.!',omfortahlP now in the new buses, but \1ie salary paid to the stat! employed to 
hpi 1ltem ifl so ridiculously meagre that there is great discontent among them. 
'nil' ~o t ct rr  Ilnd cleaners and drivers who worked on priva.te buses used to 
('nm about Hs JOO or HB. ] 20 per month plus food; and now Rs. 60 is the usual 
wage paid til u <lri.ver. und similarly low are the wages of other mechanics. I 
think tlmt is not proper; that is in III way obeating these workmen through 
l1atiollulil4ution. [n fact when there was no nationalisation these driverslmcl 
cleaners used to get much better wages, and now the oonditiollS of service are 
al"o hnrtl,]r. I hA.ve known these people worki}:'i.g-lor 12 to Hi hours per day. 
Therefore while I am for nationn.lisa.t.ion, I think this mensure starts at the 
ron~ end. We should have first nationalised .tbe key industries and i ~ ro ed 

things. But we have been disappointed; and we have been told that for ten 
' ' 'm'~ tIlPl'e will be no Tll1tionalisation. In this Bill, the Provincial Governments 
have been nuthorised to nationalise road.tr9dlsporil. In fact there is a very sad 
bir;tory of these road tJ'!.mspoft nationalisation schemes .. We remember that the 
old. ~ ernment was very jealous of these motor bus oWifers hecause in the 1942 
movement these people had sympathy for us and they helped us in that move· 
mlmt; they carried us from place to place in spit.e of police preca.utions and 9.11 
thn1,: nnd so th-o British Government were keen on nationalising road-transport 
111\11 hringing it under their thumb. They did not know then that they woul<1 
hnvl' to go away; hut our Government RIso continued the scheme and took 
f.l,wav t.hrs(' Em; Oompanies. In fact I do not think that these small bus-owner" 
Clhnl;l rl h:wc been so treated; they are not big capitalists. Still I think itis ~ 
gnod thing to nntionalise rond-transport. But, if you nationalise it you must 
at, least give sufficient compensation to those whose livelihood you ~e away. 
Ro I f~ my sympathy with t,hese who comple.in that in mOlly ~es this has 
D01, been dom.. But while I am for nationalisation I shall drnw lihe Honourable 
Miniflt.er 'B attention to a ver-Y important omission. While he has put in 'three 
conditionfl for nntionalisat,ion in clause 3(2),. he must also add Q fourth condi-
tion and irtsist that the conditions of labour employed by the Corporation a.nd in 
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thp. buses plied by them will be such as to satisfy aJI the regula.tions {or a decent 
treatment of labour and that labour will not be exploited in any way. I aleo 
hope that oare will be taken that the conductors, oleaners and other meohani08 
who work on t.hese buses do not get a lesser wage than wha.t they were getting 
on private buses. J think this is important; in fact if I had an opportunity I 
should have liked to move for the insertion of another clause in addition to th,' 
thren clauses mentioned in clause 8 (2) saying that when you grant permission 
to u Proviucial Government to take over the rO:td-tra.nsport system, you must 
also lay down that the conditions of labour will he 8utiHfactory and there shall 
be no eX'ploitat.ion and that they shall be paid adequate wages, so that it may 
liot be said that undel' nationalisation, labour will be in a worse'13I5nditlOll than 
under private companies. Sir, I support the motion. 

The Honourable Bir John K&tthal: Sir, the main issue that has heen ra.ised 
is whether we are imposing nationalisation upon the Provincial Governments hy 
accepting this Bill. I explained yesterday at considerable length that we- are 
not doing it, and 011 an)' sort of eonstructian- that you put on this Bill that. does 
1\ot ariKE:'. All that we do is that ill the matter of providing an organiliHltion for 
road-transport we are giving Provinces u fair field and no In\onr. 

Mr. Speaker: The question is: 
"That the Bill, &8 amended, be palsed." 
The motion was adopted. 

CALcu'rTA POHT ~ '  BlLL 
The Honourable Dr. lohn lIlatthat CMiuisk-r ior Hailways uud Transport): 

!:lir, I move: 
"That the Bill to provide for the transfer of conll'Ol. over i ot ~e un the River Hooghly 

to tbe Commissioners for the Port ~f Calcutta, be taken into c.onsideration." 

[At this Btage Mr. Speaker vacated the Chair, which was then oocupied by 
8hri K. Santhar.am (one of the Panel of Chairmen.)] 

Sir, the purpose of this Bill is to transfer the control over pilotage on the 
River Hooghly from the CE!ntral Govenlment to the Port Commissioners at 
Cnleu"ttll. The Port Commissioners of Calcutta, under the' Calcutta. Port Act 
have several responsibilities in Y-Qurd to the workipg of the administration of thl' 
TJort. They are in chH,rge of the docks and jetties in the port; they cont.rol i ot~ 
age to this port (units); they are also in c r e~ of the surveying anQ. bridging of 
the whole navigable length of the river Hooghly from the limit of the port up to 
the sea. It is fin r.llr,ma!.¥ in regard to the present administration of the Cnlcllttll 
POI'1; th:>t whilo the peft' Commif,sioners have responsibilities over all these 
mattel'f-;', the rei'lponflihility for controlling t,he pilots in the Bengal Pilot er ic ~ 
is vestl,d in t ~ Central Hovernmf'nt. The result of that anomaly has be£,11 thnt 
thore is a eorll;;iderohle amount of administrativEl confusion. There is also, in· 
('ffeej.ive clJperviKio)). The Central Government is not in a position to exer('ifJ-:' 
RtJin(:ienl eontl'Ol sitting here. The proper course, from the administrative point 
of view. tiwreiol'c, is to entrust the CommiBsionen; of the Port of Calcntt.!1. who 
Hn: responsible for ('W'1'Y other funf',tio)) in rega.rd to the Port of CaJeuttn. with 
powers 'lor tIll" eontrol over the pilotage. The real reason for ~ e con~int ~nce .0f 
t.hi,:; flT1()l1July J have not been able t() find out. But my own ImpreSSIOn IS thIS. 
PilQting 1 o~  the COIII'BO of the river :googhly iii one of the most difficult in t,~0 
waf of pi\otngc t n~' ere' in the world. 'rhel'efore, it was necessar:v to rflerlllt 
mell of wry high Ekill ftnd for that purpose recruit~nt used to be done by t.ho 
Secmtlll'V ~f State. Since the men were recruited by the Se'lretar,V of State 
They t3~~me membel'8 of what in t,he old days used to be ca.lled an "ImJwril11 
Service". As thev were members of an "Imperial Service". 'fhey were - . 
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obsessed with dignity and importance attached to an Imperial Service anti 
were unwilling to come under the control of a local bpdy like the Calcutta. Port 
'l'rmt. 'rhe.Y thought that their dignity would suffer if they were not under tht> 
{'ontrol nIHl sllperviRion of the Central (iovernl1l<!Jlt. 'I hat positioi1 IlflR eom-
pletely changed now. As regards the Caleutta Port Trust we ha.ve, for the fir'it 
timf' , IlII Indian Chairman, an Indian Deputy Chairman and, as the Hous.! 
imom" we are taking steps to have 'better Indian representation on the Port 
'fl·llst of Calcutta. And, therefore, : t scems to me worthwhile from every point 
of view to tral1sf;!r control of the Bengal Pilot Service from the Central Gov" 
~~rn t to the Port Commissioners of Calcutta. This Bill aims a.t doing it. 

Xr. Ohairman: Motion moved: 
"That the Bill to provide for I,he t.ransfer of cuntrol over pilot.age (oft the River Hooghly 

to I·he Commissioners for the Port of Calcutta, be taken into collsideration." 
1Ir. B.. E. Sidhva: (e. P. and Berar General): Sir, if you refer to the 

BOTn,bay and Madras Port 'l'rust Acts and also the Karachi port Trust Act-which 
LIO more is u parl of India-you will find thot the pilot Service ill all these 
ports is under the c('·t1trol of t.he port Commissioners. I was [Ill "lung perplexed 
why an exceptio II should have been made in t.he case of the Bengal pi;ot 
service alone in that it should be under the control of the Central Government. 
'rhe lfonourable Minister has given \18 the reason why an exception was mtide. 
in the case of the Calcutta ~t Trust. I am very ,glad that the amending Bill 
seeks to do away with this anomaly. I fuil to see why, if the other Port 'frUl;ts 
could successfully pilot their ports, the Calcutta Port Trust alone could not 
do that. The only difference between Calcutta and the other ports is that while 
the former is navigatfld by the river Hoogbly, the others are on the high seas. 

Rut while one anomaly is sought to be removed, a new anomaly is 
introduced hy the proviso to clause 5 which reads: 

.. Provide(l thn t any Much order made by the Commissioners sh ... lI, as respects a.ny 
offi(:er whose ~o. n '  anlOuut. to or exceeds one thousand rupees, be subject to the previous 
5anctio<l of the Central Goverrunent." -

I do not see any rellson why a special provision should be made ill the C:lS6 
of Memhers of the Rengrtl l'ilot Service alone. There are melJl bers ill the pilot 
service of the other ports like Bombay Madras. Again pilots are not the only 
officers under a port trust. Besides the pilots There are many others, like .h:ngi-
neers, Managers and Deputy Managers who draw more than one thousand 
rupees. T, trlerefore, fail t{) understand wh,v a solitary distinction should be 'made 
in thp case of officerR of the C'nleutta Pilot Service. ThiF; proviso almost amounts 
~ this that the pilots arc llnd(·r the conhol of the Central Government. T am 

cT1tirely in agre.toent with 'tllP other provisions of the Bill, and support it. But 
1 would draw the attention of t,he Honourable l\finister to this provision !lnd 
would request him t.o look into it. 

With these words. Sir, I support the Bill. 

8hri B. Da.s tOrissa: General): Si", I welcome this Hill. Sir, the Calcutta 1'ort 
TI"\H.;t is controlled b.v the J.3ritish Chamber!'; of Commerce. The Hooghly pilot 
sYl'item covers nearly ClO mIle!' from Calcutta to the Diamond Harbour, which 
is visited by international , ~' .rners find ships. That was why the Secretlt'·y of 
State was particular of recrllltlllg Europeans to that service. I wonder whether 
there are one or two Indian officers in tliat Pilot Service. I no doubt admit that 
the Bengal Pilot Service, ~ a great history and a. great tradition behind it and 
novels and romances have been written ahout the services they have rendered 
to toreign shipping in India. But I do hope that I will hnvl1 '1 w:l1"l of 11smrnnce 
from my Honourable friend the Transport i~ister that in future no foreigner 
will be recruited and that he will issue a direct.ive to the Port Commissoners ~t 
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[Bhri B. DaB.Q . ' . ., 
they will take in no more outslders. Let me hope the Calcutta Post CommlBBlO-
ners will prove responsive although the Calcutta, Bombay and Madras Pori 
Trust Bill will become an Act in the autumn session of this House. 'l'hat 
Port Trust must work henceforth to serve India and Indians. 

With these observations, Sir, r support. the Bill. 
The Honourable Dr. John .at-thai: J can briefly explain the points rai,ied. 

As regards the point raised by Mr. SidhvR, the real difference between this 
particular case and the cases in Bombay and Madras is this. Here are memLers 
of a government service being transferred to the control of the Port Trust. Tliere-
fore it is necessary for the Central Government, whose service it is at present, to 
have some say in determining the salaries that they draw while. they are under 
the Port Trust. So We have just reserved a certain measure of control in order 
to see that these officer's terms and conditions of service are safeguarded. 

Mr. Oh&lrm&Jl: The Honourable Minister will please address the Chair. 
The HOIlourable Dr. John Katthal: I am sorry. 
As regards the question raised by Mr. Das with regard to the European and 

India.n members of the Pilot Service, the position is that there are 87 members 
of the Bengal Pilot Service. Out of that 16 are Europeans and 21 are Indians. 
Out of the 21 Indians, seven are at present apprentices. 

The arrangement we have made with the Calcutta Port Trust is that when 
the Bengal Pilot Service, is dissolved, the Calcutta Port Trust would be free to 
take over as such of these men as they consider suitable. For practical purposes, 
the a.rrangement would work out like this. WI) cannot altogether dispense with 
Europeans immediately. Such of the Europeans as are taken over by the 
Calcutta Port Trust would be engaged on the basis of short-term contracts 
ranging from three to five years, whereas the Indian members of the Bengal 
Pilot Service would be taken over as permanent servants of the Pilot Service, 
and it is our aim to increase the Indian personnel in the Bengal Pilot Service 
as soon as possible. 

Kr. Ohamnan: The question is: 
"That. the. Bill to provide for the transfer of control over pilotage on the River o ~ 

to the Commissioners for the Port of Calcutta, be taken into consideration." 
The motion was adopted. 
Kr. Chamnan: 'rhe question is: 
co That ~ use 2 stand part of the Bill." 
Clause 2 was added to the Bill. 
The motion was adopted. 
Bhr:l '1'. '1'. ltrtsbDamacharil. (Madras: General): Sir, I move: 
~ t. in dauRC 3 of .thfl Bill, the following he added at the end: 

aa may be prescribed by the Central Oovernment from time to time',"' 
Under this clause, the Commissioyers' duty is to maintain R suffioient 

?umber of pilots and the sufficiency has to to be prescribed by somebody. Tha. 
1S why I have moved this amendment. . 

Kr. Ohamnan: The question is: 
"That in cla.use 3 of the Rill, the following be added at the end: 

'68 may be preacrif)('d by t ~ Centr:U Government from time to time'." 
The motion was adopted. • 
lIIr. Ohamnan: The question is: 
"That Clause 3, 88 ruTlllnded, 8tand part of t.he Dill." 
The motion was adopted. 

- Clause 8, as &meDded was added to the Bill. 
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Jlr. Ohalrman: The question is: 
"That Cla.use 4 ata.nd part of the Bill." 
The motion was adopted. 
Clause 4 was added to the Bill. 
Bhrl T. T. XrilJhnamachart: Sir, I move: 
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"That in part (a) of sub-daWle (1) of claulI8 5 of the Bill, before the word 'wages'. 
the word se.lariee' be inserted." 

Actually a pilot should be paid a salary. So the inclusion of this word i~ 
necessary. 

JIr. Ohalnnan: The question is: 
"That in part (a) of sub-clause (11 of clause 5 of the Bill, before the word 'wages', 

the word 'se.laries· be inserted." 
The motion was adopted. 
Mr. Ohairman: The question is: 

"That Ciause 5, as amended, lltand part of the Bill." 
'rho motion was adopted. 
Clause 5, ~s amtlnded, was added to the Bill. 
JIr. Ohalrman: The question is: 

"That Clauses 6 and 7 stand part of the Bill." 
The motion was adopted. 
Cluuses ti and 7 were added" to the Bill. 
Pandit Thakur Das Bhargava (East Punjab: General): Sir, I move: 
"That, in part (a) of clause 8 of the Dill, the word 'it' occurring in line three be 

omitted. " 
Jlr. Ohairman: The e~tion is: 

"That, in purt (a) of cluuHe 8 of the Bill, the word 'it' occurring in line three be 
omitted." 

The motion WIlS adopted. 
Shrt T. T. XrJsbnamacharl: Sir, I move: I 

"That, in part (b) of clause 8 of the Bill, after the word 'salaries', the word 'wages' be 
inserted ... 

In this case the word • wages , was left out: whereas in clause 5 it was· the 
word 'salaries'. Hence the amendment. 

Jlr. Chairman: The question is: 
"That in paJ'\. (h) of clauso 8 of the Bill, after the word 'salaries', the word 'wages' b. 

insertlld." . 
The motion was adopted. 
Pandlt Thakur Das Bhargava: Sir, I move: 
"That in part (d) of dause 8 of tho Bill, for tbe worda 'have been', the words 'may 

be', be flubstitutfld." 
:Mr. OhaUm&n: Amendment moved: 
"That. in part (d) of c1auBO 8 of the Dill, for the worda 'have been', the words "may 

be', he suhstitutrd." 
The Honourable Dr. John Matth&i: I agree with the Honourable Member 

that the words "have been" are perhaps not very satisfactorv. Rut T would 
suggest "are" ini'tead of "may be", namely, ". .. engaged in the pilot 
service who are injured in the execution of their duty. " 

Pandlt Thakur Das Bhargava: .Either of the amendments will make it 
logical Ilnd ~onsist.ent. It Any of the two amendments will do. 

:Mr. Ohairman: If the Honourable Member accepts this amendment, he may 
withdraw his own and move this one in its place. 

Pandit Thakur Das J!lhargava: Very well. 
JIr. Ohairman: Has t,he Honourable Member leave of the House to 

withdrAW fiis amendment? ~ 
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The amendment was, by leave of the Assembly, it dr~ . 

Kr. Ohairinan: Will the onuum ~  Member move the other 1l1lwl1dmeut? 
Pandit Thakur Das Bhargava : 8ir, 1 move: 

"Tb,at in J:l,.rt (<I) of c1auso 8 uf the Bill, fur the words 'have been', the words 'l<1'e' 
be Bubstitute . II 

Kr. Ohairman: The question is: 
"That in part Ill) of clause B of the nill, for t,he words 'havtl boon', the words 'are' 

be substituted." 
'fhe motion was adopted. 
Shri T. T, Krishn&machart: Sir, I move: 

"Thill in clause B of the Bill, the followioj;t new part be added at the end: 
'(e) the provision of euucaticmal, I'rc)'''lltionul IUHI oth"r ILmenitie's for pilot.s and 

other officers and 8CrVo.nts of the Commissioners employed in pilot Bervice'." 

Sir, this clause refers to expenditure on PilotHge ac('ount Ilnd vllriollR itmus' 
are catalogued. But there is no provision for expel\diture Oil lImellitit!s fQT 
people under the Commissioners as pilots and other servant!!, That is why 1 
thought fit to mOVe this amendment. Sir, I move: 

Kr. Ohairman: Amendment moved: 
"That in clausl' B of t.he Bill, the following new part be added at the cnd : 

'(e) the provision of educational, I'Pcreat,ionllT and ot.her amenities for pilots a.nd 
other officers and servants of the COIDwiS8ioners employed i.n pilot service'." 

Kr. R. X. Sidhva. I only want some more explHnaHoll. Does t.his lIleUI! that 
all facilities should be provided for the pilots-for their education for their 
family and recreation'? Well, these ure very highly pili I otli('('rs and I W()'ilri 
like to know whether such facilities should be provided. 1 clln IInderstand it in 
the case of servants who are the lower paid stuffs but I fuil to underst.ond the 
idea. of the Honourable Mover when he desires the (l1't'S('!·VIli.ioll of:t II t t' t~ 
kinds of recreation, educational fncilities and other amenitil'F; for ffi ~t, 's ([rllwillg 
Rs, 1,000 and over: 

JIr: Ohairman: This is purely nn enubling clulIRe. There is no ohligation to 
do-tl8nything. 

Shri '1'. T. Kriahnamacharl: If I may be permitted, I will explain. 
JIr. Ohairman: No, 110· The Honourable Member cannot speak for a. second 

time .. 
'!'he Honourable Dr. .John Katth&1: It is a ma.tter of discretion with the 

Port Commissionerg whether they Elpend more On this particular itl'm or !lot. It 
does lIOt mean t ~t the Port Commissioners are compelled. It h01l I t.hink 0. 
wholesome influence on officers nnd servants to be provided with such facilities 
88 the Commissioners may be able to provide . 

• r. Ohairman: The qtw"t:on is: 
"That in clau8e a of lhe Bill, the followinj;t new part be added at the eni: 

'(e) the provision of cduc!\tional, recreational and other nmenitieB for pilots and 
other officers and scrvantR of I,he Commissionf!rs employed in pilot service'." 

The motion -waR do tt~d. 

,)(r. Ohairman: The question is: 
"That clause 8, as amended, stlmd part of the Bill." 
The motion was adopted. • 
Clall!le 8, as amended, W(lS added to the Bill. 
Clauses 9, 10 ond 11 were Hdded to the Bill. 
Clause 1 was added to the Bill. 

• 

The Title and the Preamble were lidded to the Bill. 
'1' e~onour 1e Dr. John Katthat: Sir, I move: 
"Th:t'the Bill, as nmenrled,. r,1l 1"1""1'1 
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.lIr. Oh&1rman: The quet.ion is: 
"That the Bill, as amended, be passed." 

l'lle motion WIlS adopted. 

LEGAL ]'HACTITIONlmS AND BAH C ~~  (AMENDMBNT) BILL 
The Honourable Dr. B. R. Ambedk&r ~ i i8te ' for Law): Dir, I lllOH' for 

leave to withdraw tht· Dill further to amend the Legal IJrlwtitiouers Act, 1879, 
and the Indian Bar Councils Act, 1926. 

~ir, after the Government of India had tuken the decision to withdraw this 
Dill therll were two ways of currying thut decision into d'f(;et. One WIiS till: 
ordJllary method of allowing the Bill to IMps!) hy making no motion 'l!lout it in 
tWCl consecutive sesRioilS und the other method ~ to adopt the way wbich I 
have adopted" namely to table a direct motion seeking the permisslon of the 
II oll,se t{) witl,ldraw til(' Hi II. The Tf'lJ.SOn wIly I adopted t.he d irl.'et mdh()<.l ot 
tabling a Illotlon to seek the permission of tlw Hou8e to withdmw the Bill was 
beculHl(] it ~us, felt that in view of the circumstances relating to this Bill, t'he 
Rouse WIlS entItled to some explanation justifying thp decision of the Govern-
ment to withdraw this Bill, . 

Sir,Ow origi11 of the Bill got'S bftek to tIle time when the Interim UOVel'Jllil,'nt 
was in office before the 15th August, 1947. I understand that two Honourable 
Members ll!ld tabled two Bills in order to relieve the legal practitioners who 
hUd pal'tidr>ated in the AUgUHt Hl42 1\tovement Ilnd who were Oll that account 
hauled up before the different High Courts with the reRult that their names were 
removed fJ'Otn thc' roll of pmditionerH ,)f th!' High Court for cond ~t which was 
Jlrejudicial't.o the provisions contained :!I the two Acts refl'rred to in the Bill. 
The Bills. ~ the House 1\110\\,15. lapsed because the sse ~' chauged, When I 
took chuJ'ge of t,he lllatter 1 l'ro forma Ilnel hllying hud no time to ('()fisidl'T th" 
matter moved that the Bill be introduced nnd the Bill WIlS B(:cordingly 
introdlJel.,d. HnhHcqucnt to the ta.king of the e11 nrg(' of this portfolio I sought 'to 
make' all il\\'(,Rtigation ftS to the number of pl'HetitiollCTfl wllo were nffcct.cd IIV 
the action taken under the existing law by the different High Court.s and I found 
that altogether there ~re not more than seven perHOllf: ngainst whom action was 
taken. Out, of the 7. four were in Madras and two or threl' T think were in 
AlhlhHbarl and there were no more ellses of thflt sort at all. Hnving those fnets 
before me I hegun tK) examine the position and to find out whcther in order to 

~ grQnt relief for so smull 0. number of lawyers, viz" 7. it wail Iwcesf;:Iry to 
lIndertakP leg-isiation which had the d ~t of completely altering t.ho w'ry 
funrinnwlltals of the provisions contained in the two Ads, 1,iz, the Leglll 
prnctitioners' Act Ilnd the Indilln Bor Councils Act, My conclusion was that it' 
would be q\!ite possible for Government to relieve the seven people who Wt'rn 
nffflct.ec1 hy t,he. existing lows Ilnd the decision of the High 
Courts without undertaking such funnampntu) changes in tho lllw nfft'('t,iug 
lawyt·rR. 'I'hnt decision waR accepted hy the Government And it is on the 
a1lt.hority of the Government that this motion has been tahled, The procedure 
which the Government propose to adopt in this mn.ttl'r is to allow thE' seven 
persons who are nffected to mRl;:e their appli,cll.t.oin to the v:Jriolls High courts 
fo), the r('lwwnl of their BanaeI Ilnd the cancellation of the orders made against 
them and the provincial Governments .would he instl'UcU'cl to instruct, their Ad-
oc t, ~ General to appent before the trigh Court wl)('n th(1 npplicflt.ions cnme for 

cOTiflidf'l'ntion flnd t,o m ~rt, the applicflnts in ohtaining 'the redrl'RS that TIl(':V 
mig-ht, sf'elc T think thnt will mE'et the e i~encie '  of the caRe, It woul(l !llso 
givf' GovemmE'nt time to consider whet.her the two .Acts which F!'0VPTII the. 
kg-al nrnriitioners at all need nny changes in the light of the e~1 erience W11ich 
'WI" have. -.. 
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Pancllt LakBhmi Xanta Jlaitra (West ;Bengal: General):. What about 
seotion 30? ' 

The Bonour&ble Dr. B. R. Ambedku: We shall examine that if neueilsury. 
As I said, for the moment the action proposed by the Govemmeut is quite so 
sufficient to give relief to the people whose intoresk we arc seeking t? prtt£,ot 
by the changes which we had proposed to make. I hope the House Will acoept 
th(' motion. 

JIr. Ohairman: Motion moved: 
"That Jell v'" btl gl'anted to withdraw tho Bill further to amend the Legal r ctitione~ 

Act, 1879, and the Indian B&r Councils Act, 1926." , 
, Sbrl T. T. Xrishnam&Ch&rl. (Madras: General): ,sir, r'want to say a few words 

for this reason that I was probably the first in the field to introduoe a Bill for 
the same purpose ill H)45 for amending Section 12 of the Legal Practitioners 
Aot and the relative section of the Indian Bar Councils Act, which Bill as the 
Honourable Minister said had lapsed. I accept the position as mentioned by 
the Honoura.ble Minister that by exeeut,ive direction the Government could see 
that these seven people do not suffer a.ny longer but I do not think that i" at 
all adequate. My Honourable friend, said that Goverllment will consider 

~t er therf) is any necessity to amend these provisions of the two Ads. My 
<'wn feeling is that the necessity is the!'c. It may be said that in the pllrni we 
were under a foreign government and as a result such thing happened. But it is 
quite conceivable that some circumst .noe~ might come into being in the future 
and the mere fact that the shape of the Government has changed (loes not 
mean that there is adequate proteotion to a. lawyer so long, all the statute is 
as it is. The amending bill sought to restrict the lawyers' offence to acts,- in-
volving moral turpitude nnd that is as it should be. My own feeling is that the 
House should ask from the Honourable Minister something more, than what he 
has chosen to give us, an assurance that is definite that before long the position 
will be re-examined and Il suitable amending Bill will be brought forward by 
government. The position at present could be eased by the seven persons being 
allowed to practise by the restoration of their sanads. Rut the Honourable 
Minister cannot give a categorical assurance that there will be no recurrence 
of such action by'th"e executive, whoever might be the authority. This makes an 
amendment of the two acts imperative. 

1 

1[1'. Oha1rmaD: There is no provision at all for forcing the Government to 
proceed with a Bill. Therefore Honourable Members should seek some other 
remedy than taking the time of the HouBe on a voting of the motion for with-
drawal of the Bill. I do noil want to shut the disoussion, but any Honourable 
Member ca.n bring forwa.rd a Bill and push it or bring a Resolution, or do 
something of the kind. But I suggest we should not take the time of the 
House on a voting of this motion. 

Dr. B. p&tta.bh1 Sltaram&yya (Madras: Geneml): The Honourable Minister 
himself has s,sked for support of the motion and We have a right At least to (lsk 
of him some explanation. '. 

JIr. Ohairman: Thf' Honourable Minister has given an explanation. 
Dr, B. Patt&bh1 Sita:r&mayya: We want a clarification on a. single point;-

The method he hM suggested by way of remedying the grievances of those 
,,~ neople who have been the' victims of Bureaucratic anger is that they 

should put in an application for the restoration of their IIanads Imd that the 
Afl VC\('fl t",,-<1enernl in the respective pro'vinces would be requested to BUPPO" 
t o~  applications. ~ 

Mr. Ohainnan: StAnding Order No. 50 Bays: 
"The memher whf') n~ introilu(,p.d a Hill mn.'" at any staa;e of the Hill move for c~, e 

to with,trAw t,he ~i 1  anil if luch leave ia /tl'anted, no further motion may he mnde with 
rf f ~~ . to thl' 1mL" . 
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Prof. N. G. :aauaa (Madras: .General): Butflle leave is not grant-ed yet. 
Ill'. Chairman: The real trouble is you cannot force him. There should be 

some purpOse in tllking the time of the House. Of course Honourable Member .. 
are free to make ust:: of the time, but if it is purposeless. __ 

Prof. N. G. Ranga: Will you kindly resume ,your seat, .Sir? 
Kr. Chairman: Will the Honourable Member withdraw wha.t he said? 
Prof. N. G. Bania: How can I address the House if the Chair goet; (In 

standing all the time? (Interruptions) All right, Sir, I withdraw. 
:Mr. Ohairman: The Honourable ;Member must know better to behave. 
Prof. N. G. lI.&D.ga: I have already told you I have withdrawn my rema.rk. 
Dr: B. Pattabbi Slt&ramayya: In regard to this matter there is a, question 

first of granting lea.ve, a.nd secondly there is the question of his asking for sup-
port. When he asks for support it means that he asks for leave to be granted to-
withdraw the Bill. In doing so he has made a suggestion. I just wanted to as), of 
the Honourable Minister whether it is not necessary according to the procedure· 
tht he has laid down that the applica.tion, 8upported as it may be by the 
Advocate.· Genu!!1, should be approved of by the Bench. If there are ,Tudges-
and tlwre are !nJcb Judges-who lrtill think that the old victimization must 
continue, whRt would be the remedy. I wanted to put this llueation to the· 
Honourable Minister. 

The Honourable Dr. B. R. Ambedkar: My friend has made a most! 
extravagant assumption. I have never heard of such a thing that when th& 
Advocate-General supports the request the High Court refuses it. However, it 
such n, contingency arises the Government is always there to see that proper-
f(:m(ldips are adopted. 

Shri Rohini Kumar Ohaudhuri (Assam: General): Mr. Chnirnlll.Jl, I thank 
you fo,," t.he opportunity you have given me of speaking on this motion which, 
as a lawyer I feel, is a vital motion. It would not have 
taken much time to pass this legislation. We have passed today and yesterday 
n'ore momentous pieces of legislation in a milch Ahorter time, and)f you c:,ly 
allow fifte£'n to twenty minutes on this Bill we might have passed •. Bill mid 
made it into a st.atute. It is n useful Bill. I am Sl1re that the Hono'.lral:llr. 
Minister in charge of this Bill or his predecessor did not want to initiate this 
measure only in order to benefit the seven persons. No legislation is at. any 
time introduced only to benefit a specific numher ofindividllals or persons. 
Legis)ativ(' enactmont. is necessary for the people not only for bhe prf'sent bllt 
for posterity. Here, for virious reasons, being victims of bureaucratic ~er, 
80me persons of the legal profession werc not allowed to earry on t ,~ir' 
profMsion. That was all unner the BritiAh Government which wns in power. 
But does the HonouaBle Minister mean to say that such an occRsion wi): liOf; 
arise again tomorrow? SuppoRing by any means t.he Communist Party is in th& 
Government and the tables are turned, is it not possible that they will do 
thE same thing in respect-of t,he. me.mherR of this House or the mp.mbe.t,; of 
the present party in power? Will they spam them becaulle t, e~' belong to the 
Congress Party? The British Government. did not spare. them :Jecl1m;e 'hey 
hf>longed t.() the Congress Part,y and they wanten to punish them and "topped 
them from practising in the law CO\lrt!'\. Suppose the Communist, Pnrty or the 
Socialist. Pnrty came into power· ann jf they found reasons t.o prm;pcl1f e or 
convict. thp.Re people,.would they he nllowed to practise if this legi"'lnt.ion i!o; not 
the.rr? You cannot be sure of yourself .. You don't know the fllturl·. 'ronnv ~' '  
are. in power. Tomorrow you may not he in power. Tomorrow .VOll mllv he 
subject to ruthless, ~n ust rule. Anot·her pnrty mny come to power lind they 
mAoY stop all theRe lawyers of the Con~resR Party from practising in the fniure 
altogether. Why not have this legislation now? No law is intend:cT for any 
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.specified Persons, It is a bad and unjust argurilellt to put forward that uecause 
these persons have now been exempted from that bar of pructing therefore 
we ueed not proceed with this Bill. After all Wl! want to show thnt so ~ !IS a. 
rnrin is no~ guilty of any offence involving moral turpitude he will hu 't~ . en:ry 
right. tu pl'oece>d wit.h hi" I1Yocation. 1::)0 1 sily if any piece of legislntioll ·wus 
illJpOl'tiint t.od ~  including even the Ul1lCh-allticipated Hindu Code, this picce d 
legislation i8 more important than anything. Ally lawyer who is in politics' 
wOllld feel that !;neh legislatioll should be maul' u statute as SOOI1 fiS po!!sible. 
What stunds- ill thn way of passing it today. Why does the HOllCl1ll'lIhle ::\Iinister 
withdraw the Bill? Let him put this Bill before t ~ House. We I'll III II pass it 
today in twenty or fift-ctm minutes. Let us llave it as a law and we ;;liall hen 
feel vPI'Y mllcn mort· ~t. rer. ~' withdra'\\' it? We t~ n sit till rnidni:-..j:t nnd 
PIl.SS the Hind Code. Therr. neeJ not be any anxiety ubout it. Let us pass the 
Bill and We shall all be grnteful to the Honourable Minister for Law. 

JIr. Oh.&irman: M;V attention hUR heen drawn to a Hnling of the Chair v,hieh 
'SHYS thut if finy Member moves for leave t.o withdraw a motion and It is ohjected 
to, the question is put forthwith without further debate. Obviously, as I 
expected, this is the ordinary rule of commonsence. 

Dr. B. ~ . 1 Blwamayya: It mav be oommon8ense; but yon Arc forring 
.u decision. v 

JIr. Oh&irman: But this is a Ruling of the Chair. 
Dr. B. Pattabht Sita.r&mayya: Rulings IIxe not i din~ like caSe law; they 

-can change. . 
111'. Oh&irma.n: I am here mn.king the Ruling. for today. 
The question is: 
"That leave he ~ ted t.o withdJ'Hw the Hill further to amend tho ~' n  ~ .ctitione ' o 

Act, 1879, and the India.n Bar Councils Act, 1926." 
The motion was adopted. 

HINDU CODE 
'!'he .ourable Dr. B. :8.. Ambedkar (Minister for Law): I beg to move: 
"That, the Diu 1.0 amend and codify certain hra,nchos of the Hindu Law, 1.0 referred 

to a Select Committell consisting nf Shri Alladi J{ri.hnaswami ~· r. J1r. Ilakshi Tek 
rhAnd. 8hri M. n 1 s ~~mRm Ayyane;ar. ShrimRti r.. DurgRbRi, filhri· L. ris n~~ 'mi 
Rhn.rnthi. Shri n. Srinivall:t Mo\'ay:va. Shd 1\Iihir Lal Chat.topaclhv3V, Dr. P. S. Dpshmllkh, 

+:hrimnti Renuka Hay. Dr. P. K. Fen. nahu Rnmnal'aY:lI1 SilJllh, Shd Ki.horimohnn Tripathi, 
~ rim t.i :I,mmn Flwnmin,"l'mn. Panrli!. Bnlkrishnlt Sharmn. Shri Khureh,,<i Lal, Shr; 
r o· ,,~ .r rR~ , . flhri R. Shi\'11 Rno, Shri Ra.ldco Swnl'1¥'. Ahri V; ('. ~ ,  Ran I1l'1d 
the 'fn\'''J', with inst ' tion~ to n'p"rt nol latel' thRn the .~t rlRV of t.hp first 1I'(, .. k of t.lle 
next 8Pssion of the ~Rem .  and that. Ihp !lnmber of mf'm er~ whosu prpq"wo ~ n  be 
nnces<;ar.v tn cOIlRtitut .. n Inpcting of tho Committee IIhall be five." 

Flir, it is a mAtter of grent pity flnd also of great regret both for my!\el£ and 
T helieve nlso for thp membf'rs of the House thnt 80 important n meflsure as 

tho coaificfltion of Hindu Law should have come for rli;;clIsRion 
4 P M bef,.."" thfl IIow;p fllmoRt at the fA.g end of the ReElsion. We have, 

u!<corrling to the flrrllngement, nnnounced by the Honolll'nble Spf'nkpr this 
morning. to 'eonc1une thfl nebate on this motion hy 7 'e1o~  frorn now, with 
an interval of half an hour. T think it my nuty thAt, within the limitnt,ions 
in which we Rre placed I !lhou1n give more~ time to M emheTR of Ow Legisla-
tl1re to express their views on the vnriolls point!; rnl!'1pn hv thi<; Rill Ann I 
F;h01l1rl like, to cont.rihut,e m" own mit€ to the flllfl1mpnt of th'l'l wif<h which I 
hflW' f'xpre!'1sf'n.. The on1" wny by which T ('(IUln. no it is to r::et, nn eXflmple 
by m..",elf t.o make my opening speech Of! brief ns T enn pmuidb1v mAke. I 
r~~et  It yerv mw,h to have been required to come to that nec>i!:;irl11 because 
thiR RiJ} .. .iR ~f such II vast ~ f rRcter thnt, if OM were to expound it fully, and 
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~. ~rou , and to explain its provlslons u.s agailist the background of thtl 
ulstmg lillldu Law, .J. huve no(, the slightest d,oubt that such an ",!forti would. 
take uot less thau. lOur or fivtl hours. .l:iut that is impossihltl !lnd the House. 
t ~refore ~i  for~i e me if 1 confine myself to plu(l1ug ucf~re it the most 
&ailtlIlt pOlIIts wluch mark a depl1rlure from ~ e existing Ilj,w as we know it 
today. 

l::iir, this Bill, the aim of which is to codify the rules 'of Hindu Law which 
lue sc tt~ 'e~ in innumberable decisions of the Ihgh ~ourts aIld of the l'rivy 
(1ouullil, whICh form a bewildering motley to the common man and give rise 
to cCJIIstu.nt litiglltiou, seeks to codify the law relating ttl seven different 
matters. Firstly, it seeks to codify the law relating to the rights of prolJcrty 
of u. uc!.:eusod H nuu who has dwd intestate without making a will, both 
femule and lllule. ~eco d , it prescribes a sOlllewhat altered fom of the 
order of succession IlIUoug the differeut heirs .to the property of u deooased 
dying iutestate. The next top;c it ueuls with is the law of mainteuunce, 
marriage, divoroe, adoption, miuority und gUaI·dianshp. The House will SlItl 
what is the ambit and tht; periphery of this Bill. To begill with the question 
.of inheritance, under his head the Hill enacts u new prillciple, at least for 
certain parts of British IlHliu. As many members who are lawyers in this 
House will know, so fur us illheritllllce is concerned, lIhe Hindus ure gov-
erned by two differellt systems of law. One system is known as Mitakshara. 
lind the other is known tlf; Dayallhag. The two systems have 11 fundamental 
difference. According to .Mitakllhara, the property of a Hindu is not his 
individual property. It is property which belongs to what is called a copar-
cenary, which consists of father, SOli, grandson and great grandson. All these 
people ha VB a birth-right in that property and the property on the death of 
:tllyoue member of this coparcenary pusses by what is called survivorship to 
the members who remrun behind, and does not pass to the heirs of the 
deceased. The Hindu Code contained in this tJ3i1l adopts the Dayabhag rule, 
under which the property is held by the heir liS his personlll property with an 
absolute right to dispose it of either by gift 01' by will or any other mallner 
that htl chooses. 

That is one fundamental change which this Bill seeks to make. In other 
words, it universalises the law of inherito.uce by extending the Dayabhag rule' 
to the territory in which the rule of the Mita/ .. shara now operlltes. 

Corn:ng to the quest.ion of the order of succession umong the heirs, there-
ig also funJamental differeuce of u. general character betweell the rule of. the 
MitaJ.:sham aud the rule of the Dayabltag.' Under the Mitakl!hara rule the 
agnates CJf a decellseo are preferrfl.d to. his cognates; under the Dayabhag ~u e 
,the ba;;i" of heirship is blood relatlOllshlp to the deceused and not the relutlOn-
Fohip IJ1lserl on c(1gnntic or Hgnatic re ~ions i , That is one change t tt.~c 
l\'ll Timhf;; in other words. here also It adopts the rule of the Dayabhag III 

prefl'n")(,c to t,lw r\11e of t,he Mil.a/olhara. 
Jll wldition to t.his geneml cllunge in the order of succession ~ a deceased 

Hindu, the Bill also seeks to WAke four chnnges. 0ue c n ~ IS thnt tlw 
widow t.he duughter tho widow of a pre-deceascdson, 1111 lue given the Barne 
, Ilk [I'S the son 'jn th'o mltt,ter of inhcrituIH'l', In [ldditioll to thrd;, the daughter 
~iso is" given a sillll'e in h('r futher's property; her shal'l' is re~cri ed liS half 
of"tlll1t, of the Rot). Here again. 1 should like to point out t~ t the only new 
chnng{\ which thi" Bill seoks to m ~ e. so for os the female J,Jelrs nre conce~ed, 
is <'..onfinnci to daughter; the other femnle e~  hove Already been recoglllsed 
b'.t1 Hindu Womel!'s Hight to Property Act of 1937, Therefore, ~o far as 
t~ . t.' lOort of t,he Bill is concerned, there is really no change In the ~  .at all; th: . ~i  merely carries the provisions contnined in the Act to whICh I have 
made ref-erence. •• 



36~  OONSTITUENT ASSEMBLY 011' INDIA (LilGISLATIVJI) [9rB APlUL ;1,948 
l Dr. H. R. Alllbedkur J 
'I'he sec~nd change which the Bill makes 10 far 80S the femaltl heirs are 

conoerned lS that tho number of female heil1l recognised now is much larger 
than under either the Mitak.hara or the Dallabhag. 

The. third change maatl by the lBill is th:s that under the old ILLW, whether' 
the Mltakllhara or the Da1!abhag, a· discrimination was made among female 
he.rs, as to whether u. partlCular female was rich or poor in circumstances, at 
thtl death of the testator, whether she was married or unmarried or whether 
she was with issue or without issue. All these consiueratilills '~ ic  led to 
dilScrimination in the female heirs are now abolished by this Bill. A woman 
who has a r.ght t6 inherit gets it by reason of t,he fact that IShe is de~ red to 
I:>e an heir irrespective of any ot.her considerations. . 

'l'be last change that is made relates to the rule of inheritance ill the 
Dayabhag. Unuer the Dayabhag the father succeeds before in preference to 
the:, mother; Wlder the present Bill the position is altered so that the mother 
c.cmes before the father. 

So much for the,Ol'der of succession of heit·s to a deceased mule Hindu. 1. 
now corne to the provisions in the Bill which rda ~t~  tu intcsbLtc !;ullce,,;::;ion 
to iemruetl. As Members of the House who are familiar with Hiudu Law will 
know, under the existing law the property held by a Hindu feJllllle falls into 
two cnt,egories; one is eulleu her Sf.Tidlrall, and the other is <lulled omr~n's 
property". Taking first the ques.tioll of stridhar" ullder the exist:ng law 
Rtridhan falls into several. categories; it is not oue single cnt.cgory, und the 
order of SllecassioIl to the stTidhan of a female under the existing law varies 
licl'ording to the category of the .trrid~n  OIle category of stridhan has a d-fler-
cnt law of succession thu.n another category and these rules are alike both as 
to it 7~ 1t r  as they are to the Dayabhag. So. fnr us Btridhan iB concerned 
the present Bill makes two changes. The one change it makes is that it 
oonsolidates the different ca.tegories of stridhan into one single category of 
property and lays down a uniform rule of succession; t ~re is no. v)1.riety of 
heirs to the 'stridhan in accordance with the different categories of the stridhan 
-all stridhan is one and there is on~ rule of successIon. 

The second chunge which the Bill seeks to make with regard to the heirs 
-is that the son also is no'w given a right to inherit the Btridhan and he is 
given half the s ri~e which t ~ daughter ~ . es. Members ":il1 r~fi ~se t ~ in 
formulating this Bill und making changes m rules of succeSSlOn, It IS proVIded 
that while the daughter is getting half the share in the father's property, the 
son is also getting half the share in the mother's property so that in a certain 
sense the Bill seeks to maintain an equality of po.sition between the son and 
the daughter. 

Coming to the question of the "woman's esta.te", as members of the 
RO\lse will know under the Hindu Law where a woman inherits property she 
.gets only what is callen a "life estate". She can enjoy the income of the 
property' but she cannot deal with the corpus of the property except for legal . 
necessity' the property must pass after the death of the woman to the re er~ 
sioners of her husband. The (Bill, here again, introduees two ohanges. It 
~on erts this limited esta.te into an absolute estate just as the male when he 
inherits gets an absolute estate in the property that he inherits, and seco?dly, 
it abolishes the right of the reversioners to claim the property after the wIdow. 

An im ort n~  provision whieh is IUlcillary to the rights of women to inherit 
property contained. in this Bill is a provision which relates to Dowry. 'AU 
mem e~s of the House know what II. soandBious a.ffair this doWtJ'?1 is; how: for 
instance girls who bring enormous lot of property fro~ their pare?ts either 
by way' of dowry or .tridhan or gift 8re treated, nonetheless,. With utter 

. ntempt tyranny a.nd oppression. The Bill ~ ides in my u~ m~nt one 
:: the' m;"t salutary provisions, namely, that t ~ property which IS gtven BB 
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dowry to a girl on the occasion of her marriage shall be treated as a trust 
property, the use of which will inure to the woman and she is entitled to 
claim that property when she comes to the uge of J8, BO that ueither her 
husba.nd nor the rela.tious of her husband wili have any interest in that pro-
perty; nor will they have any oppOrilllJity to waste that. property and make 

"ber helpless for the rest of her Ue. 

Coming to the provisions rela,ting to maintenance, there is mostly nothing 
new ill this part of the Bill. The Bill prescribes that the dependents of u 
d~coosed shall be entitled to claim maintenance from those whQ inherit his 
property either under the rules of intestate succession or who inherit the pro-
perty under his will. There are 11 different kinds of dependants enumerated 
iu this Bill. I believe, at least speaking for myself, it is an unfortunate 
thi11g that even a con~u i e is included in the category of dependants, but 
tht:lTt.l it is; it is a matter for consideration. The liability to maintenance is 
cust upon those who taktl the estute of the deceased. As I said, there is 
nothing very llew in this purt of the Bill.' 

Tlwre is another part of the Bill which is important und it relates to the 
rights of a wife to claim se u ' t~ muillteTlUncc WhCll f;he Lv{)s sepru'ate from 
her husband. e ~r ' , IIIlder the provisions of the lliudu luw, a wife is not 
entitled to claim mailltenuiWP frow her bllsbund if slw, docs not live with 
bj.m ill his houstJ. The B "ll, o ~ er, recognif;es that t ~r , ure undoubtedly 
<!rcllffistances where if the wife hns lived away from the husblulCl, it must 
btl for cuuses beyond her control ulld4t would be wroug not to recognise the 
causes und not to give her sepurate llluillt,ellance. COl1segllently the (Bill 
provides that a wife shall be entitled ti;l dllim separate rnainhmance from her 
husbnnd :f he is (1) suffering from !1 loatill;ome tliRease, (2) if he keeps a con-
cubine, (3) if he is guilty of cruelty, (4) if he has abandoned her for two years, 
(5) if he hus converted to another religion und (0) any other cause justifying 
her living separately. 

The next topic to which I wish to make 11 referenlle concerDS the question 
of marriuge. The Code recognises two forms of marr:ages. _ Oue is caJled 
"sacramental" marriage and the other is culled "civil" marriage. As mem-
bE-rs will know, this is a departure from the exif;ting law. The exis4iing Hindu 
law recognises only what is called "sacramental" murrilige, but it does not 
recognise wha.t we call a "civil" mnrriage. Whell one considers the con-
ditions for a valid sacramental marriage und u valid registered marriage, 
under the Code there is really very little difference between the two. There 
are five conditions for a. sacramental marriage. Firstly, the bridegroom must 
be 18 years old, and the bride must be 14 years old. Secondly, neither party 
must have a spouse living at the time of murriage. Thirdly, parties must not 
be within prohibited degree of relationship. Fourthly, parties must not be 
Bapindas of each other. Fifthly, neither must be un idiot or a. lunatic. Except 
for the fact that similarity of 8 ind ~ i  is not a. bar to a registered marriage, 
so far as other conditions are concerned, there is no differenoo· between the 
sacramental marriage and the civil marriage. The only other difference is 
thut the registered marriage must be registered in accordance with the provi-
sions in the Bill while a sacramental marriage may be registered if plU'ties 
desire to do so. Comparing the rules of marriage contained in the Bill and 
the existing law, it maybe noticed that there aro three differenocs which the 
Bill m.akes. One is this, that while the exiRting law requires identity of cMte 
n.bd Bub-caste for a va1w sacramental marriage, the Bill dispenses with this 
oondition. Marriage under the Bill will be valid irrespective of the caste 
or sub-caste of the parties entering into the marriage. 

Pandlt Thakur Das Bhargava (East Punjab: .General): If the marriage is 
between pemons belonging to different castee, will ii be valid 'I • • 
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. The BODourable Dr. B. B. Ambedkar: Let me proceed with my speeoh. 
If the ~uour e Membtlr puts the question while milking his t;peeclJ, J shu!! 
reply to It. 

1'he seoond proVISIon in this Bill is that identity of gotrapravara is not a 
bar to a marrillgtl while .t .is under the existing law. '.I.'he third disti cti ~ 
feature IS. th.IS, that under th.e old law, polygamy wus ptlrmissible. Uuder the 
new u~  It III ~ono 0 n  ~  is prescribed.Thtl sacramental marriage ~ 
a. .mal'nage whlCh WIIS mdlssoluble. 'l'here could be 110 divoroe. '1'he prestlnt 
'~i  makea. a new dtlvarture by ;ntroducing into the law provisions for the 
d ~so ution of lllarriage. Any party which mfll'ries Wlder the uew Code bas 
three remedies to get out of the contract of marriage. One is to have the 
marriage declared llull Hud vuid; sticondly, to hu ve the Illurrillge dcclartld 
invalid; und thirdly, to have it dissolved. Now" the grounds for invulidation 
of marriage are two: Olle, if aile party to thtl murrillge had u SpOUSti Ii viug at 
the time of Illuniage, then such 1;1. marriage will be Hull and void. Secondly. 
if the relntiollsh p of the parties fell within whut is called the ambit of PI'O-
hibited degrees, the marriage cuuld be declared null and void. The grounds 
(or invalidation of the marringc lire four. First., impotency. Second, parties 
being sal'inda. Third, purties being e:ther idiotic or lunatic. l;'ourlh, 
gUllrdiall's consent obtaiul:lti ~  force or fraud. In order~ not to keep the 
s\\ord of cli8soiutioll hanging 011 the heud. thp. Bill, in my judgment very 
wisely, hus provided n limit to an uct,:on for invalidatioIl. It provides thlLt a 
suit for the invalidution of marriage must be filed within thrE'e yea.rs from. 
dll.tl:l of the urri ~  otherwise the suft will he barred and the marriuge will 
continne as though therl:l was no ground for illvalidit.y. t~ Hill a!so 
provides that eVl:'l1 though the marriage may be invalidated and may be 
c1ecllled invalid by II Court of Law. the iuvalidution of marriage will not 
affect the legitimacy of the children born find they would c.ontillll() to be legW-
mate just the same. 

Then coming to the question of divoroe. there nre seven grounds on which 
divorce could he oiJtnined. (1) desertion (2) conversion to another religion (3) 
keeping u. concubine or becom:ng 11 concubine (4) incurahly unsound mind 
(5) virulcltt ann incurable form of leprosy (6) venereal cliseases ill communi-
cahle forIll Bnd (7) cruelty. 

Coming to the question of udoption, there again, most of the rules em-
hoilied in the Bill are in no WIW different from the rules obtain:ng under the 
pn.st'nt-iuw. There are two new provisions in ilbis purt dealing with ndoption. 
Firstly, under the Code it will Ill' necessllry for the husbAnd if he wants to 
make an anopt'on to obtain the consent of his wife and if there are more 
fhl1!l one, at. Jeuf;t the COllsent of one of tEem. Secondly. it also lays down 
t.hnt if the widow wnnts to Rllopt. she can only adopt if there "are positive. 
instruct;ons left hy the hllsbolHl Iluthori!ling her to adopt un~ in order to pre-
vent litigntioll OF; to wlwtl1f'r the hushnnd has. as f1 mntt,er of fnct, left instruc-
tions to his w:I1>. t,he Code provides thnt. t.lle evidenee of such instructions 
shull be ('itlH'r by' l't'gis;tered rlf'cd or by u provi!lion in the will. No ortt1 
evidence would lk nclmiRsihle. iOO thnt. cn:mcP'F; of litigntion Are cOIl"ioernbly 

. m;tigllted. The nocle u.!f;o provides t.hRt tho nooption may alRo he evl,lenced 
hv rC'mstration. One of the rnOf;t. fruitful Ronrces of litigl1t.ion in t,hifl c1nmtry 
iR" th(; queflLion of adoption. A 11 sorts of O1'ltl evidence is manufnctnred. oon-
coded; . wit.nef'!;es are suborned: widow!; are fooled; tkey one dny. declare that 
they have made one Roopt.ion nno subRequently they make nn a,vown.l· that 
t ~ have not . adoptednndin order tha.t a.ll this litiga.tion ma.y be put n stop 
to. "thp. ('lOde makes a. salutary provision that there may be regiRtl'ntion of 

do t~n by 0. Hindu. • 
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. . 'l'hen 't er~ is the q,uestion of minority and "guardianship I jAba last ubjec} 

whIch the Bill seeks to codify. There is nothing Dew iD ~t is part 'of ~ e 
Oode and, thereiore, I do not propose to say 8Jlything so far as that part in 
th(> Bill is concerned. 

As members will r aliz , the points which nris out of this BiU for con· 
sid l:atiou and which are new are - these: F ,rst, the abolition of birth-right 
and to take property by survivorship. The second point that arises for con-
sideration is the giving of half-share to the daughter. Thirdly, the conver-
'ion of the women's limited state ioto an absolute estate: Fourthly, the' 
o ~t' on of caste in the mat r of mardage und adoption. Fifthly, the prin· 

ciple of monogamy and sixthly the principle of divorce. I have sought to 
numera.te these points separately and categoricaUy because I felt that in 

view of the limited time we have at our disposal, it would be of help to the 
Memb rs of thi House if I c6uld point out w!J.at are the point of d ' ~ te on 
which attention may be concelltrat d. These d partures which are mnde in 
this mIl und ubtedly r quO s just'ficp.tion, but I think it would be 0, waste 
of time if I nt this stage und rtook any defence of tbo d partures enacted by 
this Bill. I pl'opooe to hear Honourable M.embe\·s 'as to what the.Y have t.o 
say on the poiuts which 1 have enumcrllt d, and if I find tha.t it is necessary 
f r me to nter upon a justification, I propose to do so in the course of my 
r('ply. Sir, I move. 

Mr. Ohairma.n: Motion moved: 
"Tha.t ti,e Rill to amend and odify certain lJ«'anchcs of the Hindu Law, be referroo 

to a ,elect ommittee cOllsisting of 8th; HatJi Krishna warYli Ayyar, Dr. Bakshi Tek 
Chand , lui M .• nanthasa anum Ayyaui(:l.l', Shrimali G. Durgl\bai , Shl'i L . K ri shnnswami 
B)Jaruthi, hr i U . 8rin iva a MulJayya, Shl'i . Iihir r, .. 1 Cll atLopn1.lhya , Dr. P . S. o~ mu , 
Rh,'imnti Rf>1uhl llny, 1 r, P . K . Ren, Hahu Ramn rayaH Singh, Shl't K ishotinl)h,.,) T'ILe,hi, 
' hl'irnuti Ammu Swaminadhan, P andit 1 ;l.l lLrislino h a\'IllII, 8hri Khl1l' ,hcd I I. '111'1 
TI l'ajoshwo.r r ~ud, ~ n i n. ,hivfi Rno. Buri Ro, dro S\\:,rnp, Slui V, C. r 1\ '3. Rllo and 
the Mu 01', with inktl Ul' Lioli fi to l'c port nut :ater j hU11 the hst duv of the first week of t h& 
no t Sl'ssioll of the ,~ mhly snd tt. o.t the n·ltillirl' of nl('mhoIR who:;c ' ~ ce shall be 
nl\( •• "l'Y {o constitute a 1rI6cti n(l of th o COIurnitteo shall be five. " 

Dr. B. Pattabhi Sltaram'ayya. (Madras: lallera}): Mr. Ohairman, Sir, 1 
riSE> a.t fln a.rly moment in order to catch your ye in tho hope that r shall 
have the ear of the House whil baving the ye of the Chuirman. This is Q 

very interesting piece of legislaliion wh 'ch Las b en presented to thi HOllse, 
n. piece of legislation for which th cOllntry bas been waiting for long. This 
country having passed under the rule of foreign 1'S £01.' nearly fl thousand y urB 
has not be n able to effect that social progr which is inc'dental to changes 
in society in the world and which takes plue imperceptibly by force o£ over. 
changing custom. Oustom is a £oroe which is g nerally pa.troniz d, appre. 
cil)ted and recognized by the . rulers. Unfortunately ihis country has had no 
kings for a. long time to whose inspiring e:xample the subjects ' could look up 
for any cbanges in society: In the West even today if a. social change i. 
required all that is to be done is for the King to initiate that. change and an 
the people w'ill follow 811 a matter of course. You might have heard t&e-
.tory of Edward the Eighth wlio wium he WM Prince of Wales , went to a far 
ai.tant island and .~  heard from the people that . their occupation ..... 
gone beeaUJe -of the change of fashions, asked what the fashion - was wJiieJr 
had ruined ~e occupation. They .aid fonnerly they were maQufaet.ul'el"l of 
thaw ha.t. and now .tn.w ha.k had ftiven place ~ felt hats and therefore the:1 
bAd lod their oqoupatlon., The next dny he appeared in publio on a. ceremonial 
:OCc .. ion with ... traw hat and the Wa'IV ·hat indus#.ry Wal •• once "feme&. 

"ft ... 'i .. the power ·d/. \lie king; he 18 not merely the pOlitieal bead of a 8WIJ •. 
_. heed of-lOelet;J. the exeblplar, tb61 mentor· and th tno i~r. As" such ~ 
4Tal)J ..... the ~e- on , traditional .-.ncr ' ~ noti e  by. ~ 

Jt ». III; ...... .... .......... -V,o,'" 06«. -:W-. , 
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~~~t 8 . t ~e~~u~~~ u.te since ,the riti~  I'Ulc iJUd come into existence'! SO 

-~ ',I tl ' were rUlll,l1{ ,th s l,OIlI"I''y ~'  cOPied our CUSl(Jl11!1 and 
t' COp16u lelr LJustoms' tlwre WIIS ' t ' 

custOlIl' "UIl, 111 L'r-llllxturu lind lIlt.tJI'-CUl'J'lHW,Y of 
t.i 1 .. ~ ~nd th,E:'refore some me sure~ 01,.80<:1111 progre!ls. But ufter Lhe Bri-

s I Cdme, whtu tlwy cume to bl' lOOKt;d Ilpon HI. 1Il1WllcilalJll's 'Illd eveu 

tllluppl'oachnbh!s by 1 he Vllst lllllj,orit y of 'he n<'{,uJu.tioli f tl " ,. 't I 
situat' tl t tl '." r~ 0 liS coun ry, tie 

, ' lOll WIIS . III ley were ufnlld to t.ull(;1i the t:llstoms of th s eOlllltJ-y with 

t,ht longest ~o e. They w'e.re afraid of auy iuterference with the socio-religious 

strueture wIllch \\'::IS 'b. delIcate structure almost liktl U chemieul balunce u.lld 

bore, tl,le repereusslOns ,of the slllallest change coming from abroad and from 

,h(h 'outlt ous sources:, rhe'y were ufrald that sllch reptlrCUb8ioIlS would be 

,rUlilOUS to t}w sLabllIty of their empire ill this ~ountr , fwd therefore they 

~o ted the, ~ uusi e !IllU seemingly reasollable uttitude of not interfering 

With t~e relIgIOn or the custom of the land. III this maIlIIer the J'udges of 

t/I" Ihgh· <?OUI-tS ~ s helped to register the custom us it had eXisted for 

loug ce t r ~  beh.lUd, and never registered a change in the cu'Stom lIB mnrki.ug 

:a progress. ~n society Thus custom becllme petrified find when custom be-_, 

«'ame petrified progress became impeded 6ltogether, and for a hundred and 

iif~  years our society has not been able, to make' any progress. If social 

evils, had ~e.n pointed. out ~~ ~nissio 1 ries at 0!le stu ~ they were' so pofnted 

c..ut III a spmt of c~ r  critiCIsm rather t ~ n III 0. spirit of progressive belp-

fulness, And as time udv>tnced and English educution took root and as 

' ~mocr c  spread its tenta,des and got oml hold upon the affections of the 

:people another change came into being, The very missionaries und clergy-

;men who were, so keen 011 edu(:ated lnuiulls throwing off the trammels of 

\their orthodoxy become suddenly conservative and critical of the drastic 

cbltoges which the English-educated people were taking to with a certain 

amount of irresponsible euse. They began to inquire whether after all these 

people who were so readily tuking to these changes meant to take to these 

ehanges or whether they were simply t.hrowing away b'y way of relaxat.ion the 

rigid customs of age Itnd of societ.y. They did not i~e it because the'spid 

of reform is always destructive of thcir own power III the encouraging of 

reform themselves t ~  saw the dangers to their nIle lIud the missiollary saw 

Ht Ollce that he WIlS encouraging I\, certaiu amount of rebellious spir't in the 

nation. ~o  Brahmoi81/l cume hlllf-way between Christianity and COllscrva.-

tism. Brahmosim wus looked upon as the sllving factor in this country, but 

6rahmoism WI\S thereupon condemned by t.he missionary because it providen 

a holting house far the reform spirit of the nation. Thus the missionary him-

5elf became cOllserva.tive. Englishmen becamc cOllservative, (}\litem became 

rigid, society became petrified and congealed and coagulated, as it were, in 

8 chamber which was not wide or expansive. Thus we have suffered, so much 

so that the isslle of a post-puberty marriage in the Punjab was declared illegi-

timate by the High Court. This was the last straw that broke the back of 

pl'vgresslve society. Immediately .there was an attempt to break the bones 

of custom, by trying\ to reform the marriage law. Act It of 1870,. populru;ly 

known ns the Brahmo Marriage Act, requirod, however, .1\. certalll den'al 

'fltntement, "1 repudiate that I llm a. Hintlu or AI Muslim or n ,Christian or. n. 

Pars'ee or n .lain or a .Tow, "This obnoxiou .. decla,ration was associated WIth 

"the prov's'iom; of that ,~t, 'l'herefore it did, not, become' populnr. .t,er~  

'th(; Sa,rda Aot came into being; fortunately it has stltthe Benl of ~ut t  

-l;pon thRt piece of social reform ,wh'ch the heads of ort.hodoxy .were tmposmg 

RtH1 were impeding, A new ern has begun. e'~n un NatIOnal. Congress 

i-hr;'h had "turlcd ;11 1885 had tillHH!) RssoCiated with. it ali-an . .c ~ a'Od 

f·' 'Imdlillry a soehtl romrm organisation which .leaH; \Vltlf iQe sOOlll1 ,evIl" of 

'~ ~ ~ ut ..tr  /llld suggested varions' e~i~ nt,i e.  mCall¥re$ ,&180-. But t ~'  ~ s 
"+tt non~ i11 n t ~  on -1ltil!!> part ot-4!bfJ ri~i cC'1 ~r t t ~ ~~~ ~  1~8'

ldi7. chaDie8, lUl,d aa NP16 progreilled there wa,i also a.n _\lllWllbngnesl, on the 

" 



part of lOCiety to accept the social reform at the hauds of foreigneJa in this cOWltry. _ 

"Fortuuately, ~ir, today Wtl have survived those times, 1 am glad 1 am 
u. ~,e  ~ see .t~e. age when on ,the ' iti ti~o of, the ~iou  Government a pro. 
~~t ~ne ,m,e.~su~e ?f refonu, ,eom~re ens e 111 outlook, fur-reaching ill its 
HISUlt, radICal III Its llature, IS belllg put forward, which embruces the rights 
of on~en :11 regurd ~o i 1 e~itun'3e, in regard to marriage, in regard to pro-
p,0rty, m ~ urd to divorce, Ill, regard to persollal freedom'. Aud I hope, as 
tune advauces we shall havtl more aDd U1Or6 of reforms in this direction to 
which this measure poiuts today, -

, Let us start with the full rights that huve been conferred upon the wor:t:\.@n 
after the death o~ her husband. In our ShaBtras it has been br:etly described 
t1~ t 't e womall IS ,the ~ond slave of her father when she is young, to ber 
}JUsbllnd when she IS mIddle-aged and to het" !)on when she is a mother. 01 
courSe all epigrnms, aphorisms, proverb8, platitudes 1l11.d truisms are hHlf 
truths. There is a core of truth about them. We sometimes find it useful to 
quote these things but there ;s a core of untruth also about them and we 
should try to understand the full significance, of all these. 

According to the measure before us, a woman will have property in her own 
right und be able to dispose of her property. I have been trying to see whether 
tilt' Law Minister would expluin when these rights would come into torce, 
Riippos'ng ufter the passing of this measure a man dies and his widow inherits 
his }Jroperty: what are her rights compared with the rights of a widow whose 
husbund died one year ago? The lu.tter posseSS68 limited estates, What is 
the change Bought to be introduced? Can widows with only lim'ted estates 
(,Ollvert those limited estates into full right estates with the right to give away, 
to mortgage, to sell and so on, irrespec8ive of whether there's legal necessity 
ju the interests of the family or not? Thl\t is a point which I have been try-
iug to understand by turning up the pages of the measure before me but I 
have not beN} able to understand it. I dare say in his reply the Mover of the 
B'll will be so good as to elucidate the point. .. 

The 'rights' of the daughter is a matter on which I have been feeling very 
keenly. When speaking to English people, or when discussing Indian condi-
tions and society with sava.nts and scholars co~n  from abroad, I have 
never been tired of praising my own system. If you wish to understand the 
basis of a system, or appraise any of its s~~  customs or practices, y<;>u .must 
not take it in its present degenerate condItIOn. But you must take It III all 
its pristine purity and glory. I look upon child ma.rriage as a splendid insti-
t'ltion as our ancients conceived it because tney conceived it good for the 
average man nnd the average woman to be married. And this marriage is a 
good thing because the child has to be . grafted into another family and graft-
ing should take place while the plant -s young and not when, the ~t ~ 
become old. But then. the 'lonception itself has c n e~, .. Now we , ~ III 
an age when it is much more happy to bA bflchelors :llld cntiCise othf'tR W!ves 
t i ~  mal"l-y and beget c~i dren, . Therefore o~r -de~ s. have. chtmged itnd 
tht.refore t ~ princ'ipJe of child marrlRge may not be md ~ upon. uS', ~ c  
r,lH' ill, nt liberty to live his or her o,":n life. ~cordin  t~ her or ~ s pleasure 
'11l0 t.here is no obligntion:, il!Jposed oy. sOCiety ann. social con~ t ~R. hny!' 
~' nn.f ', 'n, Under the eirctfmstnnces. we. ~ u d. not mde~d .lje -the VlctunF; of 
!,nRt tradition, PRSt cllstoms, past e en~s, _ 

. But how Bhnli' ~ (lu:l with the fn~t  i~  'exist nttbe .-Tlrf'ReDt nny: so ~ 
m mv clnu<>hterFl ann BO mnny I!'sters. . re~ t mere-ly vegetntmg ~ ~. ~~ 
ro~tin  in "their homes, While we-"'1)"rafs!' our systems" to others, ,,'e' ('nnno 
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shut . from Our O,:,",D eyes the fuct thut our sisJ;ers . aud daugbtclC and other 
relst-JOlls tlre rottmg in their own bomes ullable to e~ any. relief. .Latterly 1 
hav suggested a love str ke for our women. Tho:t is the ollly remedy which 
1 ~ e t ~u t out tllld I have been able to think it out as a remedy dIrected 
agl:lllist. th1s custom. 1 read Ii book called "'l'he lmpregnable Women" while 
I was 1n the Ahmednugar ' ort. There was a war ill l i}naland and all the 
Women wanted to resist the war. How oould they resist? The men are 
~~' ed . The meli are pugnaoious and blood-thirsty. 'l'hey want Po fight. 
IbeS want to meaSU1'e the sbtte.ogth of the tiger and ape .. them with the 
strength of the ape and tiger in o~ ers. Therefore the worn n suid: let us have a 
love strike. No young maiden would sp ak to her lover: no wii would s eak 
to her husbaud: no mother would speak to bel' son ~ The meD were boy-
00tted. There' was no social life between men sud women until the war about 
toO be declared was cancel.ted . They said th y would not mix with these 
veople. But I will not push the mutt r further. I suggest that J ill 11 
vi!lage, or town, 01' mohaUa, there is ill -treatment of a single woman, all our 
Wlves had beLter ha.ve a club and go away from our hou. cs LInd live thure for 
24. hours and Vel'y soon tho r en.lcitraut husband will be bl'ought to his senseS. 
All the men wjll brillg their moral influenoe to boar upon th' s man and they 
will ten him: "Wbat the bell ure you doing? All our homes are broken up 
and they will remain broken unless you take back our wife." , 

You may laugb now. fBut wbut else ure you going to do? Are you goiag 
to pro ecute the man? He wilt ~r'  up his chargos, Are you going to .,prose-
C\lL(1 the wife? She will bring u number of churges, You should not enter 
:nto the- quarrels bctweeu husbuJ".1 Ulle! wiie. Once 1 fOUlld a husband beut. 
iIII-; bii; wile. I went and inted~r d, Tlte Womfltl turncd round and c.:all'te 
uOWJ\ on lJ1e like 0 wolf on the fold. She said: . 'It is my husband who ' s 
~ tin  me. Who the hell Ilre you to interIero ~  Therefore it is not possi. 

ble £01' you easily t;o interfere in domestic affairs. After an tbe Rowrava8 !lila 
Pandhawas when th y fought, they us d to suy: . 'we arc 100 agn'nf;t 5 but 
against a. third party t~e  F;uid we are 100 plus 5," So in these dorn stic 
quarrels both are ~ .inst us ~ 11 we m dd. e in. their alia.irs. So if ~ the 
daughter is to be bappy she mllsL be able to mhent proporty lD bel' om right. 
J find that tbe position of 0. wife is most obs quious. Her ist r's son oomes. 
Her brother comes. She wHnts to ~ e them a. good present. But the wife 
h aE. to wait upon the goodwill of her husband in order to get even Es. 5. Atter 
all this man bas his moods. And be may be in 0. good mood or a. bad mood. 
So she must bav some property ' whioh she can call her ' own. Would you 
wish her to get rid of some of her jewels? The idea is fantast io. No woma.n 
will sell away her jewellery even after her husband's death because after her 
husband's death that jewellery stands as the "symbol of the unity of herself 
and her deceased &pouse. I kDow it. I have spoken to many 'Yomen, 

1Ir. Ohairman; Does the Honoura.ble Member want to speak for a lODger 
iime'l 

Dr ••• Panabld IHart.JIlt.,,&:' I am KJrty. I was not looking at }he -.ne. 
T would like to coDtlnue . 

•• .. ~  The lIooa8 will now adjourn. fet ~ f all hour - and I'If. 
; 4IMDable It naif Pad ptft of the Clock, . ' 

11" .A ..... &I' Il ~ t4i~. 'iU H-V P .. t Fi." of tA, Clock. in tl.t, ..... ' .... • QU "., . 
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The -A8Rembly re-as8embled at Half Past Five of the Cloc/., with Mr. 

Speal.er ('l'he Honourable Mr. G. V. Mavalanl(ur) in the Chair . 

. Dr . ...D. ~t i Sitaramayya: Mr. Speaker, 1 was dealing with the ques-
bon ~f a shure for tIlC duughter frOll! the putt';tllony. 1 am ill tbtJ h!lb t of 
twitting m,), lady frieIlds by asking thetn "\-Vby do you want II. share? You 
an: goillg tu lWeollic the (PH'l'DE of ultOthl'1' hOll1e:' ~1'  wife hus ul;'come the 
(llltXJJ of my horn!: ,!I III shu ;s the unqllestioned lwad of lhe fllmily. bile is 
gdllig the key!> of her OWI1 sufe and so wi!! you get the keys of the snfc of 
dJlotber home." But, that is ]Jot enough. It- is Llot, enouglJ to be at the 
mercy of a husband, however dear thut busban(l lIlay be. -A womall must 
lHl\?e her (1W11 rigltt !Inti whell she has hel' own right "he is better reRpect-ed by 
tbl;' husband .and although tho doctrine of self-enacement on the part of the 
woman has been carried 011 in our '!ountry and. ~oeict  for ages long, yet the 
fact remains, thut ill the moclrrn day tho cOilcel'tioll of self-respect' has com-
pletely flltel'ed the p()..<;it'on. One must he able to suy that Rhe has 0. little 
money to deal with in her own right. • 

Hitherto I have hud a little doubt as to whether we arC' uet depriving all 
the sons of the share to which they ure legitimntely entitled :f the daughter 
also comes ill· for her share. Now tht: Bill bl'fol'e us gives a share in the 
stridlwna to tIle SOilS to the sume extent to which the daughter is given Ii 
f,ht:re in the fnther's property, That. largely equnlises t.h·ngB and wurns all 
parents that they should have un equal !lumber of sons and daughters. That 
is the only condition that is imposed upon us aud that will be able to . .n'~e 
0111' economy. \V c must olso balance our progeny. 

But tlfere is unother difficulty. After all as things stand i~ looks as 
t.hough we canuot allY hereafter in murriage'nV!tatlblls that my daughter is 
be'ug given in marriage to so uud so. ' ' er~ will be a Ilew language adopted. 
My daughter and so aLtd so will marr'y each other. That is the llew la.nguage 
Eodopted. Still the fa'lt remaius that except ill Mala.bar, where the husbands 
go to their wives' bouses, here our daugllters gellerally go to their husbands' 
houses. Of course the position ill Mulabal' is entirely the reverse of our 
clolldit ons and it will take hours to deal with the (iueBtion. I am not going to 
stra.y into that vel',}' interesting topic. Yet the fact remt~ins when the 
daughter goes away from her father's boce the wonder is whether she is 
able to elljoy the property that is given to her by her parents. I have asked 
my Muslim sisters and brother;; as to whether the age-long custOlll of giv'ng 
tl j;Jalf share to a daughter, half of the lIlon's, ;s really, practically, enjoyed. 
'l'hey said that except ill towns it_is not enjoyed. ~ome o  or other the 
brcther does the sister in the eye and kllocks off her prope,rty and gives her 
some compensation. That mayor mn,\' nt)t be so but .t,he ~ ct rem i~s that 
H'ere if; that supreme danger Hnd the gn·atest, dauger III thIS matter IS that 
whell you re')oguise the fact that 80 pel'· eent.. of tt .~ .lIre able to pay 
only Its. IU as tax on 2~ 1:\('re8 of wet land or- four or fiye acres of dry land, 
wb;'l't' Oll ('"rth 's there a chnltCll for them to give a share to the da.ughter, 
which Shl' can carry with her or which she cun enjoy. I doubt very. much 
from the prn.ctinfd side but on the theoretical side at any rate the thlDg is 
U1Jll1l8stionably quite correot-

When thus you hwe raised the status of women in society and when you 
ha \'e conferred upon her the r'ght to absolute property then you mU,st also 
give her certain rights wbleh se f r~ ect engenders in. her naturally. The 
(!onditiolls of marriage r~ !lot condJt;ions of slavery. It IS 1\1\ very well to say 
thnt murriages are made m heaven find that once a husband a.lways a husband 
(,1' once a wife always a wife. It iB a very. good rule but .at the BA.Dle time 
tber(lare conditions like drunkenness, pers stent cruelty, lOunora.l character 
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on t~~ part o~ the husband, diseases like leprosy, i1:npotency and various other 
conditlons whIch are enumero.te~ by the law lHinister whbb justify a s'epara-
t on of the husband from t.he wife. If a man feels free and bas' then ht to 
stray abroad and .do . ~e er he wants to do, if he oan marry a scconl time 
~en the first WIfe IS alive, then of course it must be equally open for the 

WIfe so,~ malTY a se?ond us ~d while the first one is alive, Imagine 
that conditIon. ~ sometimes s~ fr.tlllds when I see 11 young mun dressed ill 

~t, boot and. SUIt and by the s ~ e goes Il uieely clad Hindu ludy dressed in 
nI. .. tht: beau.tIful folds of the IJmdu sure,e' "'Vill 'y<;)U kindly \ reverse your 
d;-esses? WIll the us ~d ,wear a dJlOthl Ilnd the w fe a hut uud skirt of n 
. .uro ~eun WOUHll1, ~' wIll It 1001.(" It will look absurd, us absurd as when 
you SigH your name III 'yO'Or mother tongue OVer an English docllment. Once 
an officer' asked me llot to sigll in '.I'elugu over lIll E!Jglisil doellJJJeJJe 'l'lil't1 1 
said t~ t the re~erse situation r of UII English signature over u Telugtt docu-
ment IS equally lllcongruous. Therefol'e ,\1",' must give full freedom to our 
sisters, mothers .lllld daughtllrs .and enl4ble them to have judhial se r tio~ if 
necessary and dIvorce. But I trust and hope that the distinguished lad:es 
who m'e ~e 'e and who have been labouriug for years ill the cause of rights for 
women wIll preach lind propagnte the fact und thc doctrine that divoroe is a 
roserve fund not to be drawu upon for cllrrent expenses, tha.t divorce should 
he the ultimate resort for causes which are otherw'se irremediable. Publh 
opinion, personal influence, family persuasioll, all these are there. You must 
remember that the quarrels between a husband and wife during the day are 
generally closed up in the night and therefore there is not much chance of 
perpetuating these qualTels. We should not ·make much' of tbem. IIll America 
there is a. State called IndiaDopolis, where the porter cries "mdianopolis 
Station, Twenty minutes. for di or~e.  The divorce court is in the railway, 
station itself. Any husband und wife having a quarrel in the train, coul;! 
apply for divorce and get ;t before the train departs. That sholl:ld not be our 
position. Our divoree must be a. kind of reserve fund like the Jewel1ery on a 
woman's person, always to be drawn upon under conditions of the greatest 
necessity uud never to be lightly ut,ilised. 

The question of adoption's u. very cliflicult question. The Honourable 
Law Minister has assimilated the Mitakshara pructice to that of the 
Dall",bllUga, I suppose DIsyalJJLagll obtll.ins in Bengal alld Mitakashara in 
80ilth Tndin and in Bombay there 's a law c t~d Mlllluka, ac('ording to whhh 
nmongf;t the non-Brnhmins it is not· necpssary for ~ e husbund to give per-
mission and th.· widow ('an adopt a child. I had reud a judgmtmt of the Privy 
CouJlcii f;ome ten or twelve yenrs ago. I want that law to be eopied in other 
pnrts, ert~ sueh adopt."ol1 is not pemlissible according to Mital,shara. After 
"II why d,x\s a family adopt a boy? To p('lrpot.uate the fnmily. IF; it not 
the right of t,he widow to perpetua.te the family as mu~  us of the deceased 
hw;h:mcl? Is it, only the exclusive right of the man who is rleceaspd to per-
petuate the family. If a boy could inherit the property, why should it not 
hI' open to the mother to a.oopt the bOY;N her own right apart from the 
written or t,hc re i~tered ... perIllis8ioIl of her husband either by a document or 
b\' n will. Tn English law oral wills nrc permissibl(': wlJel'eas written 
,~i s ~t' i 'c two signatures. oral w:lIs rllquire nd~ SUl'h thing. After all by 
oral wills properties worth lakhs and crorps nre alienated. "AI} to wife" OD 
:\ T1('wspaper hit ill helo to be a valid will. Thl'n why s ou ~ lt ~ot . be r er· 
r i~ i 1c :n lllw for a hll8hllJld to give ~enniRsio  orfllly to hlF; Wife m order 

thflt, slJe can adopt. These nre poinb; which t,he SWect Committee '~'i . have 
to give its consideTHf.ion to. (An HonollTable Member: "\Vhy per:m1FISIOn at 
all ? ") That is my ~ontention. If permission is necessary why not oral per-
mission? Rela.x the la.w regulating adoption 88 .much ae poaaible. 
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'fhen there is the question of monogamy. 1 am very BOrry to note thai 
young girls in their blooming youth do n9t understand all the conditiolls t e.~ 
must be o s~r ed in .regard .to the proper selection of matcb for marriage(;.. We 
o ~ an unClent s ~n  which when rendered wto Englh;h says: You mus~ 

co~s der the prosperity, good looks, tradition, pedigree, culture-all these 
thmgs you must consider before you select a husband. But now it haa 
become rather common-and e. very distinguished authority has confirmed 
t.lie st.atement-that educated girls have the habit of picking ready-made 
husbunds who have already got a wife aud five or six children. Why docs 
thiii happen? It is due to the want or education during their college days 
about these mutters. Somehow these things are co siden~d taboo and every-
body shrillks from talking about them although 1\ lot of private talk is in-
evitably done in regard to Lhese matters. 'rho lorhiddeu fruit. has never 
rUilluilllltl uutllsted. Therefore it is necessary that we provide teaching ill 
regard to these mutters. I once spoke to a certu:n friend of mine-he has 
given freedom to his daughter with regard to the selection of his son-in-law 
-;md in the course of his convenuJ,tion he told me a story which I later 
related to· his daughter and sou-in-Iaw much to their amusement. She was 
askeu by him 'Do you w'sh to marry so and so,-o. boy who is ha.ndsome, 
good-looking. is well educated, passed B.L., or is in the pl'oteRsilJll, is the son of 
a rich l!lan fllld u~ un upstair hOllse nud she BAH '!i,o. fuHwr. hUIi he got no 
motor '~ r alld electric lights? If he has got a motor cnr and electric lights, 
no mutter to whom you give me in marriage I am willing to marry him". 
Such are the temperaments, tendencies and trends of untutored youth and 
therefore it is very necessary that we should teach them about all these 
matters. It is not enough to make luws; but it is necessary to propagate 
t.hese laws and propaga.ndize these laws in order to educate· our young girls in 
the direction of monogamy. That is very necessary. 

I welcome every aspect of this B'U. If there. are defects whi'}h "rEl' 
(,bvious here and there I daresay they will be remedied by all the distinguished' 
personalities whose names have heen mentioned in connection with the for-

, mat'on of the Select Commi~tee. I have taken a little more time than oece8-
su.ry. Perhaps I can hold forth for hours together. I have got the experi-
ence of U8 years COvering a .careful study of all kinds of oollditions aud I 
wOllle) have liked very much to continue except for the fact that today's time' 
if; limitee] and we must npply the guillotine at 7 o'clock and some of our s'sters· 
r\llQ brot.hprs nre very anxioufl to speak Hnd I am also anxious to hear them. 

Mr. Naziruddin Ahmad (Wnst HC'lIgal: Muslilll): Hi1',' I 11111 ill tk· mm;t 
unfol·tunn(;e posit'on of having been charged with t.he oomrnlluieation of certain: 
view!; which hflve been e t.ru~ted t.o me by some of my £1ienck' '~' are' 
E()1l1P ~ritieisms of the Bill. 1 mllst however assure the Honse that persopally 
I would flllly RUJ1port. the Billi lts provif;iollS are Inrgely in accord with t.he 
laws whidl prevnil in my OWI1 (Jommuuity fllJd the B'1l trie,; to do abRolllte· 
iustice to all regardless of r ~ticn  results. It. is however wit,h ROnH' amount 
~f nervousness thnt T have risen to RpC'llk. When T find that. t' 1fd~  memher& 
of the Hou;;e who would hove spokc·n ngninst, thf' '!3ill 11,11'\'., ,!11"il.·d hdoTe a 
)lowel'fu! IlITIl'y .of five clist'ngu;;;h(,<l m 'm~en  .o~ Hit., fllir sf.'x: rendy. to stAnd 
to t.hpir v,tlllS. IJttlL' ('ourage cnIl 1 muster In glvmg out. the "10WI'I whICh I am 
rharged to communicate. 

Sir. t.he Honourahlp the Law' Minister has not, t.old lIB fl.nyth·/Ig ahout the' 
opinions that have been colleded atId printf1d in tpe pamphlets which hn.ve 
been circulated to us. ~ e  were made availahle to us at a very lut.e stnge. 
If it was desired that Honournhle ~em ers ~ o d :rcad 1heJ?1. n~ 1 1 st' t.hem 
and' tell the Houie the result of theU' anaiySlB I thmk the t:me 18 too sbort. 
There it • pamphletr-the Report of the Hindu Law Cpromittee-which coD-.. 
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tllins (t In.rge number of opinions, 1 tl.iIl f'on'y this was not circulated amongst 
the rW'ernbers, (An H01/ ourable Member: '''It was cir<:uhtec1"). Jt was Ilot, 
TruE' book wus llot circlllatefl, 

The ...Honourable Dr, B, R, Ambedkar: It was kept in the Library for. a. 
vp,ry lung t.illW, 

. Kf. Naziruddin Ahmad: It was not; hpt in the I.ibrary for ~ very long 
Lirlll'. J t ~ been pluted jn the Library very re ~ent , I had to buy it from 
the lTIm·keL I t is lnJ.y recent.ly that sOlne copi"H were kept in thc 1 .iln'ury, 

Prof. N.G. Rallg!l c r ~  ' ' '~  What, is it:? 

Mr. ~ ruddin Ahmad: When all Honourable Mmnl>t'r lil<p l'l'OfeSROr 
Ranga. asks 'w hat is this ~' it ouly shows . , . 

Prot. N. G. Ranga: I Ilsl\('cl ",hilt IS It you arc I'ef!'rl'illg to. 
Mr. Naziruddin Ahmad: The Hepol't o~ the Hindu Law Committee. 
Prof. N. G. Ranga: Thut is, the Huo Committee. Its Report has been 

before t ~ pllblk for a year. 
Mr. Speaker: Wh:.tevl·r it lw, t ~, HOllourable M.eInber 11111j' proceed. 
Mr. Nazil'uddin Ahmad: The Heport has been published ouly recently. 1 

submit tllUt in this l{eport there is a dissentient ininute of the .at.e .Justice 
.J). N. Mitter. He hus collected a large number of opiniom; .in~t the Bilt 
1 do not wish Lo '~ d. t.htlul. He has CllLslifieJ. them provin'..16 by provinoo 
and subjPct by subject. 'I'bere is no time to delll with them. but he has said 
that t.he principles of the Bill are oppost.ld by the entire Hindu community, 
tbat ·s. trw orthodox sec:tioll of the community. 

I have studied liS nare'fully as it WItS possible for me within the short time 
Available the recent opinious on the Bill obtuined by the Government and 
eirculated to us. 1 find there is a volume of o ~nion against the ~i . In 
fact. Ilt t.he t.ime whfln the Committee was hearing evidence the evidence in 
Bengal WIlS Illso all olle way. Now iu the OPInIOllS circulated I find the 
opin'on in West Benga.l is all one way. It is dearly against the Bill. Wha.t 
i~ remarkable is f.hat there is an opinion by the Secretary of the Government 
of Bengal ill the Ministry of Law. That opinion is to be found in paper 'ijo. 4, 
opinion No. 17. That opinion is in~t the B il1. I t s ~ that this is not a 
propp,r time to tuk!' the Bill. (An Honourable Member: 'When wus that'?) 
H heal's no date. It has been circula.ted only recently-five or six days ago. 
l.u fad, it suy,; t,hat the Bill is of far.reaching importance and enough con-

~r t,ion has not heen given to the opin'ons expressed. The Hou.se will be 
.]pnsen t,o "onsider t,he rl.ifferent categories of objections, One is that this 
~i  ·.Rhollid not. be conRidered hy a mixed Legisluture consist'ng of members 
.f various communit.ies, Tt is for this reason that I am particularly a.nxious 
IJ "ppak liS it was f(eared thnt men of different communit:es will rather sup· 

port the Blll and spoil the CRlISe of orthodox Hinduism. It is for this reMon 
that I basten to rleclare t.hat J am not sllPporting the Bill as the Hindu com-
munity is mu')h ngll'llst it. 

()ne of the objections is that the introrlnction of women's shares would 
introduce litigation. There aro mHny opinions that this would lead to exces-
sive fraamentation . ..t.hat :t will lead u1timately to the destruetion of that joint 
fBlnily B.yst.em amon!!'st .the Hindu!l which hIlS saved the community from the 
destructive effects of fr ~ment tion from whioh the Muslims most terribly 
suffer. It is said also that the Hindu law-the Vedice l'terllture and the pOBt-
Vetlir, lit,erat,ure known as the" Sruti8" and the" SmritiB"-have a divine ori,$in. 
But the present- Bill' goes. it :8 said. BRain8t the very' structure. the very 
religious basis and thf\ very religious tru~ture. of the Hindu.. It is on this 

- \ 
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,ground that it is seriously opposed. It is arglU:ld that you cannot regard aU 
thi.. reI gious law. all this saoreu literaturt: as till much UOllStlllSical supersfii-
tio,!. 'llH'Y t m~ j;:ept the 11 iLl,: u s(.ciet.) ali v,: for u c~ Lhougll it is quite true 
that soeld,)' (:UUliot remain i;tugnullt. j t Ulllst mOVll. But it must move 
cuutivusly and it,~ t'xperience. 

'i I.i:.: prescllt ![jiJ Tllaktll; u chaugt: \ ; h u sweepiug stroke. AuothtJr poiut 
thut ll:l:; l)l:<!u IIJUde Ilppa.reut iu l,hL'be . Ct,i ~  IS that the pre):;tlnt Legir:;ln-
tl1lC \\ w, ulectcu 011 01W Ii;SUl\ lWUle,,)' t i ~ uttalrlllllJIIt of ludepemllHwe. 1 he 
prtlseni; HiiJ, i·~  is l'cLtiiy of ~ \'e1',)' sweeping and complicated ehal'Ucier, 
lIud ;tll l,rinl: pIes lllwe lIot beell befm'il the publie and it would t ~refore be 
IJl'tt,I;:1' too wait to digest opillimls and to pass 11. constitutiou and ho.d electious 
1 i i~ this u definite issue before l,he public. Jt will thell be seen whether 
Ow pub\ (: at lurgc re 1~' clesil'e it. III faet it iii said that the Bill wus not 
.l,ropel·ly (!irculnted. Mall.Y associations got only 11 few day,;' time or even Ii 

few boul'l" time to c si t~ ' and give their opmions. III these circumst!m'}t:!s 
it. is argued that the llill should not be,lakt·n into (!ollsitierut on ut this stage. 

Tl:ltlll there is auothcl' impol'tallt aspect of the u~stion. The Bill attempts 
to make the law applicable to Hindus uniformly throughout Indiu, but it has 
bt'cn pointed out that the effect of uniform ty will not be attained in vicw of 
the shortness of time. It is. well knowu that agricultural luud is beyond the 
,purview of this House. It is u provincial subjed. Whatever :aw we ma.y pass' 
\\oill affect ouly lion-agricultural luud, whatever that expression may meun. 
Thut expression is also, vllgue. l.t hus beeu ddined 'n the Income-tax A'}t for 
tht' purpose of taxation and this Bill as well as mallY other Acts have ,taken 
.that 118 the ebu8is. There may be lunds which lie midway between agricultural 
and nOll-ugricultural lsuds. In fact. apart from this distinction, a large pro-
portion of Olll' propertY--llbout 80 per cent .. ~on8·sts of culturable land. Thus 
,,~ is perfectly clear that the Provinces will have to' denl with them and they 
may deal with them in a different manl1er. and !'Gme provimes may not deal 
,with them at all. And then agaill we hav<;l the acceded States. Though 
Hindu Law is to he the same-uQd it is attempted to make 'i uniform-the 
!States people may legislrtte or IIlay not ;egislate, lind in cuse they legisla.te 
they lllay ma.ke differel1t proviflions. In fact the Provincfal Governments and 
the 8tntes will be lurgely guided py local custom and local opin'on Ilnd I 
believe it will be extremely diffioult for the West Blmgal Legislature to pass 
Il h.i.w which iii 80 muoh against t ,~ opinion of that l'rovillce. It will there-
for.: come to this that, 'I we pass this law tho result, would be that in the 000ie 
of a mOll having two classes of properties-Il house or building and certain 
agriculturnl lllnd-one set. of low wiIi apply to nOll-agricultural lund and 
aitother set of In\\' will apply to agricultural land. Whatever law you 'pass, it 
should be uuifonn and it would be fur better to collect opil!ions from the 
ro ci ~  Govcrmopnts, and to ask for their consent to give jurisdiction to 

thiJ:; HOllse to pass 0. comprehensive legislation 118 We have done in some cases. 
If 'JOmprehensivene86 and completenes8 is the objective, it is better that. the 
Centrlll Legislature should be armed with their consent and deal with it on 
<Ill nIl-India bus·s. and it would also be a proper thing to ask the Stutes to 
c0-operate in this matter. These are ' some of the difficulties. As ~ . are 
worlling ng'ainst time. it is impossible, as the Honourable. the Law Mmlster 
has pointed out, to deal with even some of the sa.r ent features of the Bill. It 
i& also impossible to deal with somo of the objections except from the border 
point of view. Oue thing tha.t. strikes me is that the opinions have. ~ot been 
very cnrefully studied. We ~ n~ got any analysie of these' op'mons col-
leeted point by point ~d supplIed fi? the members to enable t ~~ to deal 
with them. ~t is very difficult for pnva.te Members to read the opInIons at a 
high: speed and to a.na.lyse them, store them in different compartments of 
of their brains Rnd use them in a classified form. On n mst.ter of such great ... 
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the fundamental principltll on which this new ConstItution is to be drafted. 
The new State is going to be a democratic 'State and democracy is based on the 
equality of individuals. It is from this point of view that we have now to 
approach the problems of inheritance and marriage etc. that are before us. 'The 
Select Committee will therefore have to see that the new Bill is drafted on. 
these principles. . 

It is true that the Code has abolished thtj sex discrimination with regard to 
inheritance. A woman is recognised as an heir and she :s also entitled to enjoy 
hel property in her full rights; that is, the Code has aLolished the limited estate 
of the woman. Even then we feu! that it does 'not go fur enough. A daughter 
whe is recognised an heir inhel'ts the property, but she inherits hulf thtl share 
of the SOIL 'l'his violates the principle of equa.lity on which we hnve again Qnd 
again said that our new Constitution is going to be bused-a COllstitut.iOll which 
aims to secure for the people of this country justice, social, political and economic. 
We therefore feel that the daughter should get an equal share in the property 
of her father with the son, and the son also should get an equal share in the 
property of his mother w:th the daughter. it is also argued that a daughter 
gets her'share from her father as well as from her husbanu, while the man does 
not. get anything from his wife. We have already proposed, that is the Women's 
Organisations have said, that the husband ean also inherit the propert.y of his 
it~ in the same way that the wife inher'ts the property of her u~ .nd. In 

the Indian Succession Act the provision for the inheritance of husband is a:ready 
thf>re alld I think we shall do well to copy that proviRion . ., 
• People have !Irgued, and the Honourable friend who sp0ke before me has 
said that if a. daughter is given her share, especially in 8 'ianded property, there 
will be fragmentation of land. But why is this argument trotted out in the 
case of 8 daughter's inheritance? The same thing applies if a. man has more 
than one 80n; if he has, say, four or five son, the land has to be fragmented; 
why is the argument not trotted out then, and only trotted out when. the ques-
tion of daughters inheriting the property comes up? The better thmg would 
be: that there should be law aga:nst fr~ ment tion and the property should be 

. sold' if it goes below the ~e cri ed limit. Or there is another alternative and 
that is eollectivisation of the land. 

Then with regard to the question of nlUlTiage. I Rm. gratified, and the 
women of India will be very happy to know, that the priuciple of monogamy is 
reeogllised, and if the Code comes into being then the pr:nciple of rnorlOgamy 
will be estu,blished. Sir, we have felt that all civilised nations, all civilised 
communities have adopted the pr'neiple of monogamy. Disrespect for women 
und nil the atrocities thut Wl' llear of perpetruted on wOlIlen are I think due to 
the fuct. that this prillciple of polygamy exists. If we had monogamy I do uot 
think that women wouldllbuve been abducted, munied off or other things would 
huye happened to them. This is u very wholesome principle and I hope tho 
House w:1l accept it. 

IBllt with regard 'to some of the conditiolls of marriage there are one or two 
poillts that I would like to suggest. With regard to the marriage of the 
.~ 1 i d 8 Ilwl the definition of lIapincia, that requires a little revision; we are not 
q Ide satisfieu w'jth tho definitioll that is given ~  the Code. Then ~ i , we 
would like the ago of ulII.rriage o]so to be a condition of a valid murriage. We 
IHtve got the Sarcla Act bot that is not sutisffwtOl'y; that has not f'Ht.isfied the 
people because it hfts not been able te prevent ch:ld marriage!:>; it is not effective. 
F:or iJIJut reason we woqld like the law to be more drastic. If we want sixteen 
to be the age of murriage, then it is very necessary that, it should be included 
as one of the cond¥ions of valid marriage and I would like the Select Comm:tte& 
to make that change. 
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' ' C ~. with regu.rd to divorce. even that. from the point of view of !;omu dues 
not, go fu.r e~ou . There is, however. one thing that 1 would like to brillg to 
the not ~ 01 tbe llwlllbers 01 die >:leled l.OUlll"llL'e Imd that is, the' time gIVell 
tor desertlOll, If u m:!u or a woman deserts his or her t,;pouse, it hus been pro-
\lded, he or .she can dIHJl"l:e her or hill! utter. ti ve year.,. Five ,Yl'ur:; is tile 
Pl'l'lUd glYl'll JlI the. Code .. EI·el.i tIl ··Narad Smrtl( Jt i" giveu thut a. child loss 
~· m ~  sl1o\lI(\ ~ t, jor tlm'e ' ~urs. After. three ,yClm; s~e ~  marI)' agaiu. 
~ , '\11,\ !lot a.:,u brl1lg thuL purtwulal" proVISIOn here. that If a, woman is child-
leos, she need not W,l L Wi· fi ~ years. u~ ean divorce her husband nfter three 
,Yearo:' 1£ a. wornUll hus got children, then five years would be the .right period, 
out for 11 clllldielifl woman tlll'ue years would b'l a reasonable period. 

. With regurd to guurdiallsh.ip, here also the Code has Bot mnde any changes 
III the pre"8ent law. Father It,; the natural guardian of the ehildren. The 
mC'bher does not como in. We would like the mother also to be 0. co-guard:an 
·of the ehildren with the futher. 

With regurd to udoptioll, 1 think the whole chapter should be scrapped. We 
ilre a secular Stute. We want to be a seculu.r State. Adoption in Hindu law 
is for religious purposes. Why should a secular State have unything to do w:th 
Q religious custom'! What we are concerned with is whether adoption which is 
for religiolls purposes should be recogniaed by the State for pUl1lOses uf 
inheritance. We say that it should not. If a child is adopted-whether it is 11. 
boy or a girl-we would like a daughter also to be adopted-if a child is adopted 
not for religious purpose. but for real purpose, i.e. that phe parents want a. child, 
then that child should have the same rights as the natural child. But if there 
is adoption for reJ:gious purposes, only then I think that adoption should not be 
recognised for purposes of inheritance. ' 

~ ese are some of the important pqints that J would like the Select Com-
mittee to oonsider. Spetlches have been made . .:.....at least my HOllourable friend 
Dr. Pattabhi has made a very long speech-praising all sorts of things about 
our past traditions. We have looked too much to the past'. We must now 
look to the future. I t is for the future generation that we are making this law. 
It is not for us, but for the future generation that is coming after us that this 
lilY, w·ll be applied. We have to look to the future conditions. After all, it is 
the conditions tha.t determine the law. The law reflects the society. The law 
ref ~c ts the conditions in which the people live. We have to see that the future 
Feneration is not fettered by our own prejudices with regard to marriage or 
div))l'Ce or with I'l'gnrd to an,\' other ideas that we rnu,v hllve Mdn,\'. T hOpi' the 
Spl .. et Committee will consider that and produce II Bi1l which will be a great 
ho{'·\ j,o thp future Hindu society. 

~.it ~ ~1.f  ~~ f~  f ~ m. IT ~~ ~ f~i ,f ~  Cfi~ rr 

g I an ~~ CfiT ~ ~ m;niiT 2f; f~~~ ~ ~ f~ f ~ ~ i i ~. 
i4~. ~r ~  ~ ~'  ~ f' i~  ~ I ~f f' ' . f~ ~ ~  arrrrm nrlf 
.~ ~  ~ . aft7 ~ IT ~ CfiqtT <fiT ~ i rf, Eti f~ i/'.q-1'1 Cfi~  

~-u ~ f~nrr ~~  • 
4f(\if (marriage) if; ~ ef~ ~ cnt 't i '~  ~ ~  !Pr,rt IV Section 

3 (6) ] if ~ iRrRflIT if1.IT ~ f.fi ~i ~ (minor) t~ (girJR) ~ . ,r~ f  
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(g uardian) -liT ~ fRft ~f~ ~ ~ ~  '("@'T trtT ~ I ~f fi., 
~t acti iff, i3f~ ~ rcffi' 6 . (invalid) Cfim~ t 'fiT ~ ~ ~ ~ ~ f ~  ~ 

(Sect ion 5) if f~ ef~ f~ 4T!IT ~ fen 3l4f'( ~  S:i3fT'3fef ~ ~ ., 
+fT Cfi'T lfI1T efT ~~ ~m if~ ~ +1f'{\if (mal'riage ) ~ fi3f ~r 

~ if itm tr'1~ if;;@ 3lrcrT fep i3fQT r.r~ ~  tT'1 fIT 4TliT f'li m~ f. r ~ 
~1 1~'  ~~~  ~ fto\ if f ~ ~f~., ~ 'iii'T ftr'1T ~ ~ f~ 
Cflil., ~'1  ~~ I tfifs ~ t:fiTd Fr "ld and force ~ ~ mf~ f.i ~ , 

if~  ~~ ~ 4 ~ ~  ~  ~ +Tmr ~~'~ Q:T ~  ~ I ~ 
~ f.stc ~c  ~  ~ ~f~ ;; CfiT 4TlfT ~  m ~ <fT\ifTlf\if ~  
~ 'Cf~ I fur~ ~mf ~ 11  4T1TI ~ f;p ~ r~ ~t  cr~ ~ 
~ ~ ~~ ~r ~ \ifFPIT I ~ arrcrfua-T ~t if f~ ~ ~'~ ~re~ 
~~ t2 Cfi rc  (Select Cu ~ J tt~e  CfiT 4Th: ~ rf~ t I 

~ ~ ,,~m~ (Succession) ~ t ~~ if f~, f~if.i Cfi<.;;T ~, 

;5fm 3 ~  m+rCfT ~m ~ ~ ~t  m ~ ~ ~ I ~~  +T ,,;f.f; fq:;:m 
.. Cfi fqq'"{ffl ~ ~~ ~m ~ fofi ~t  :qr ~ ~~'1 (SucceAsion ) ~ f r 

Cfi1~' ~ \ifT ri~r~ ~Cf ftT:Gr..a- t rm~ <t tJ ~ ~ f. ~~ tT ~  ~~~' I 
~u ~ Cfffif B' ~~ f~e', .,@ ~ f'tl f(>Jfql CfiT 'fi ~ ~r~i ' .r (Rights) <i@ f.l1t?<l 

~ I "iN.;; r~ ~i i ~ ~ ~ , ~  ~ )iT \5'lfRT ~Ct  ~ ~ ~ ~ f • 

~u i ~~ U * ~ C i~' fc"'f, ~t ~ ,!?fT cit 3ll1'iT q.1<f. ~ +T ar'h: 
qfij <f; ~~i1' it ~ ~r.n +T ~ f1:rcnm ~  ~ '1i ~ ~  ~ ~ ~ 
~ f' i~ CfiT ., Q:T ~ fefi f'liB"T , ' i~ 'fiT ~Cfi  tTqCfi ~fu ~ ~ crr 

~  arq;l tfi~-~-m father-in-law ctiT ~fu +T rn (share) ~~ 
~ I ~ ~ ij- 3lT\if ijcti ~ m ~~ (injustice) W-flfT ~ m~ ctiT 
umft ~  ~ ~ ~t  ~ if ' ~1 ~ m~ em- \iff ~  ~ I ~ f~ ~' 
ifRf ~ ~ ficit ~ fTti ~ ~m ~  ~ ~ arcfflT .~~ ~ i ~ 
~~~~i~~,~~t ~m 4'~ d ~~ 
.m:tf .. ~u 1~~~ ~~. ~~ ~ ~ tt,~ 
.m '0: ~ ~ ... t ~ Q§ SIRfif ~ ~ tw ~ r""<1' .~. 
f4i it ~ f'f;(t "",,1fIi ~ cf~ ' ~ .i i ~, 4ft ~ 
~' rr am IK ~ m lIfiT ~. ~ ~ '~ t " 'twt , m ~ ,,"", "",, am , ,~ t ~,~ j lit, ~ Imf t " 
:''''' yilIt' , ;etc,--.,. , WIIm'It i~ S1!'«" ... , "" 
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~1 ~ ~.  
~~ i1TQ' ' ~ n~ art ~ t ~ crt?: 1 ,~ ~ fit; tf4' -~~ oii' r~41 i  
~ ~ ct1 ~~ « ~ ~  ~7 i  iiflTt'1 t?:T ~fiti'1 ~ 3f1 ~ 
miFf ~t ~ eft?: '4"' ~ f~ 'rr ~ f<fi ~ rr r~i rff~ arh: f" 3f ~~i f 
fu;&:R{T cr.T ~ f'  ~ OR: ~  mr ~ '  ';'r tii~ If>'-'IT ~ f~ 
f~~ ~m f <fit cr~~ ~ ~ ' f  ~'f 'f ' '~  ~  cr~ OR:.:rT r~ jf'h: 
~ fit ~ft 3f ~ IT lIT f.fim" r.rr~rc f ~ f  <fiT ~ Cfi\of ~ '1R'f ~ 
~ ~~  CfiW ~'f f ~  fi ~  r~ i ~ ~ mlfTm ij)'81 ficl 
<r.T ~ 00 ~  ~ ~ iI"NT ~ nr ~ am: ;m Ii fit;m ~ ~ ~ 
'<rn awf i ~ rrfusr '1 ~  I ~ lf' ~ Rm ~ fit; \ifT ~ct  

WT ~ ~ ~ ~ ~ iffifT q-( ~ ~ ~ ~ rn ctr ..rrftro Wi I 
(Engli.h 'tran.lation 0/ the above speech) 

~ r1 ~ Sahal (Gwalior State): Mr, Speaker, Sir, I have nothing to say 
.particularly In reference to ~ e Bill. I appreciate the manner in which this 
Bill has been drafted after keeping in v:ew the needs of the present· day Hindu 
Society, But 1 find in it one or two defects, a.nd I think it necessary to explaiD 
them for the consideration of the Select Committee. 

It has been laid down in Section 3(6) of Part IV of the Rill that ill ~ . se of 
minor gifls, the consent of her guardian, must be obtained for her marriage. 
But so far as the question of decl&ring ~ e marriage as invalid is concerned, it 
.bas been stated in Section 5 that it shall not be deemed to be invalid merely on 
the ground that such oonsent was not or had not been obtained. 1. fail to 
Imderstand why it should not be deemed to be invalid when it has been expressly 
laid down that the consent of the guardian must ~ obtained. If the cons~t 
'of the guardian had been obtained by means of fraud or force, that marriage 
-ear. be deemed to be : nvalid , but if the consent had not been obtained at all, 
then why should not t'he marriage be deemed to be invalid? On the contrary 
it has been laid down that the marriage will not be deemed to be invalid pierely , 

,'for this reason. This is the one defect which should be considered by ·the 
"Select Comm:ttee. • 

Another point which I have to mention is in regard to 'Succession' and which 
Mrs. Hansa Mehta haa just referred to in her speech, ,But I do not see eye to 
~ e with the views expressed by her and ,am of the opinion tha.t the manner in 
which the order of success:on has heen prescribed ignores the fundamental 
tenets of Dharam Shastra8 (Hindu Code of Law). I do not'mean that the 
women should not be given any rights. I am of the opinion that, th.1Y have 
'been gi.ven more rights here than men. I may point out that while a daughter 
get" n share both in her patrimony and the property of her husband's family, 
thet'e does not ,exist. any fluch 'prov:si6n in this \Bill which ~ e  A. manti. Rhtu'e 
in the propertY,<)f his ff t er.in~  ip. addition- to his patrimony. The men, are. 
thhs:being F;bhjected to the snme in ~tice which has uptil now heen done to 
the women" On the oonttary, it 'can ~e argued thatdhe marc ,which ~ w:ife 
wilt' get in er n.~rimon  will ty\lIke up th,e ~~fi i.enc ., t nfter. C nR ~enn  
objects, ndrr in~ the BUI and the worldly conaltlOnlt w'hfch ha,ve ne~e ~ t. ted, 
it, .~t i~ felt that the rcal 'prob}em ~~ns u 1~o ed .,~ ':Ehe TClIs99-fQr ~ i  II! that 
thE::' PJ:'b'p@rty -which A 'woman ncq?lreR out of .her patrimony R~nn .~eo tl'en!oI1(l nA 
~ '.if 'i~ . i bet: ~u.s~d~ 8~e,t .d' . ~, -t~,.' ~ - ~ Wilt. not, 

derivc- ~~r ptwtil)ul!U' en~t from"'UllB. I.n thiS '!I}Y, , I Bubmlt t ~ 8e~ond 
~ ~ fdr oonaidezatioo bJ t;be Select Comnu,te. which II very 811lentilal. 
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1 have yet t;u Sli1 another thing. \'\ it~~r may be the differences between 
tht! tenets of UkaramBkalStra and t ~ rt s~ t £lay conditiolls, 1 feel that we 
must follow t ~ fundamw.tal prmCiplt's propounded therein; and keeping these 
ill i~  we should decide all the issues. \'II e should llltlke Oill-y those changes 
which are cOllsidertlu U...,ce8SHI'.Y Ll vIeW of the prCSOlJt condiLJOIlS aud trend of 
the society. VIi e slwuld l.lOL n~ 't t \J iii ,ro .. u~ ally dlange merely under 
excitemeut or in illlitat:uu of the westeru civilisatiull whIch muy obstruct tile 
growth of our' ~o  ety arid prlldw',e ~ r C sort of diiliculties that muy uot be 
desirllble. 

Thercfor<:, I would SUllluit thut those who Mre members ot the tieillct Com-
Ulitteeshouhl consider these things und try to make necessa;y amendments. 

Dr. B. V. Keskar (U.l'.: Geneml): Sir, 1 take this opportunity of congra-
tulating the HOllourable t1le Law Minister for bringiug this B:ll forward in spite 
of the inordinate delay that hus tukell place since this idea was first conceived. 
Sir there is no doubt thut this is u very, vtlry' illlportant Bill. As my Honour-
Rble friend, Dr. Pattabhi said, I do Bot think there has been any bill so radical 
and so revolutionary which is trying to change the very foundations of Hindu 
society, a sooiety wh'ch bas rem i .edfossi i edfor.t e tt ous~nd e rs. o 
doubt, and it is to that that I want to draw the attention of this HOU8& and the 
Ulembers of the tieleot Committee, the ~r  fIlet that this SOCiety has remained _ 
fossilized for the last thollsuud years and hns developed such inertia, such 
lethargy, :ll the body politic thnt all. manller and aU kinds of forces will come 
forward to impede the passing of this Bill and passing of any Bill to change the 
e:Xioting strU('ture of Hindu society. It is to this inertia., this lethnrgy of Hindu 

'society whieh has probably become its bane, that the members of the Select 
Committee and the Honourable the Law Miuister will have to look to, because 
1 have no doubt thnt until this Bill 1s passed, to the very last moment every 
Bort of effort will be made to see that this ~3i  does not become a law. The 
changes that are suggested are such that there is a fundamental change in Hindu 
law. I know that ort.hodoxy will try in every way. My HOllouruble friend, Mr. 
Nuziruddin .Ahmad was good enough to voice the alal'1ll of a oertain section of 
thl' orthodox society about the revolutionary nature of this Bill. No doubt, 
some of the changes suggested appear r<,vdutionary. But us Dr. l'nttu_bll.i 
rightly observed the changes are really not revoJutiotlary, They Bre due to the 
fAct that for the last so many centur'es, Hindu society has not been allowed to 
evolve. So we have to try to change in a f~  days ~ would have been done 
in centuries. I would, therefore, fisk the Members of the Select Committee 
not to fall a prey to the pressure of what is called the so-called orthodox opinion _ 
which is really the opinion of the inertia. of so many centuies which does not 
want anything to change,· but after thinking over it for yelH's ond years, which 
really considers that any change is an attack on Hindu religion. I would ask. 
t hem to guard against these and go forward in spite of all this pressure. 

There, i8 no doubt that quite apart from the question of making any ra'dieal 
change in in ~ luw, the necess:ty IoI' consolidating the Hindu law was very 
, . ~e ~. Rir, t .~ r~ent day in~u ~  .is Ii maze; it. i~ a jungle like ~ e Tarai 
or SllIl(lcr/Jan8 In whtch ~  sort~ of practICes !lnd traditIOns COlllO up: 1I1 which 

'a.ll th'at. pura.n·ic 12901.s and' prevailing customs in many. parts of India, in m:lJ1Y 
rcgiOlls and r.ro iu ~es, i.n IllRny caste$, sub-castes, su -~ -c tes come 'nto 
pluy, -and which is nat.urally u paradise for lawyers. ThiB to a eertain extent 
mJ;'ht not have bem) un~esir e .. )ut ij. has grown to such ,an extent that the 
ti~e h8!; come when this maze" of trllq.'tions and counter-traditions ah.ould be 
flU'!:, !In end' 1.6 ,and we rflust rn~i~t u. i e' t e.. rions·6m ~te the 1a,w. ~ isi~ quite 

t1lparf!. from any question of c~ n ~ t f  ''llmdu Law. S. from both P?lnt!JM 
.~ 'd8'dei t .. bill Q{thiNtiti(l.ia<overdu&.1" ,,,,,' ''''''~'' ' • ,1" ~ . 
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I rather would Warn the memb 1's of th Select Committe to see that the 

Bill is not delayed too much .... All' nuy the first Comp)itt e wos appointed in 
1944. 'The idea (lnd some of the proposa.ls o,bout the Bill have e~n circulating 
for the last so mnny ears and even no we find b fore us proposals which will 
citeulato it the InOi'd. Now I would l'ke them to try to curb this period of dis. 
cussion as little as possible and to bring 'this Bill be£or the House. the latest 
before the ne t session. Sir. I welcome th's Bill. 

Begum Aizaz RaSul (U. p.: Muslim): oil', 1 do not uesire to tu ~ up much 
time of the Rouse, because I kuow that the time is very lim'ted, but I think I 
wOLild be failing in my duty if I do not stand up and welcome the measure tbat. 
bus just e~n ~u t befor.e the House by the Honourable the Daw Minister. 
Sir. it i in the fitness of things that with th achievement of freedom in this 
country and tb establishment of a National Government, a measure of this. 
kind should have been brought b fore this House. 1: only hope that the Select 
Committee will not delay giving its report and that ,th's ouso will have an 
opportunity of passing this mensure into law, and putting it on tb btatutc Look 

•• IS eurly as poss:ble. 
There is no doubt, i1', that he provisions of this Bill arc ext,remeiy far. 

}'caching and the provl iOllS about marriage, divorce, :nheritanee ond adoption. 
that are being brought forward liro extrem ly radical men ures. It is an, 
extremely importa.nt matter und the codification of H'ndu law will certninly be 
looked upon as one of tbe most momentolls pieces of legislation tbat hilS ever 
been brought forward in this House. 

Sir , Vlritbout goi1lg 'nto the diffurent d au et:> of this tBill, I we 'com this 
l!l a ure. Rir, it is by the Rtrttus of the women of U coullb:y that t be sooie ty 
of th(·t country 's judged and the)'!:! il> no doubt that the Hindu WOUl n were 
'f:!'.; btl ,kwtll'll in Jnel u. Tht! !\111sliJIIl; hn\'o takL!11 pride ' /1 thu fact thut the 

rit~t law gi ,~s fnem gr"at righ (s. 1 agree wiih my }l (}1l0Ilrtl b:1' f · ~ , Dr. 
Pattnhlll \\ ]J('u he s(tid thllt u!L1lOUgh tllJ 811llriat hn given 'TrH\IlY right, thl:lY 
IJrl:l not followed 'J! tho .altl'!' !Iud 1 do know thnt tJwJ'L! are rrt • .U1,Y pm"Ls in l ndia 
today wh're in sp i u of he fact t hat "M usl im "women do en") all the rights 
giveJ l to them by Shariat, they nro not being foil wed iu the lettE' 1' at ,IlL In 
tbe Punjab tho customary law st-ill pl' .. evoils and tL ' daugh.ters are absolutely 
die>, c.herited £l'omthe property of their fathers. In tho same way in he U.p" 
although in some parts o£ the Province Shariat has . prevailed. Muslim women 
de, not share in the propert.v amongst th talukdars Hnd ther fore, I am glad 
that this piece of Jegi lation thAt :s being brought forward will put the Hindu 
women on a par with Muslim women as fa.r as their rights are concerned. As I 
said, Sir. I hope that no section of soc:ety will oppose this measure. ~re is 
no doubt that this being sucb Q ftfodamental measure a.nd a.lso connected in 
many ways with religion, tIlere will be certain sect'oos of society amongst ~ e 
Hindus who will oppose it , but, -Bir, it needs courageous minds to bring forward 
courageous me .su~  ana therefore, I hope tIiat orthodox opinion in the country" 
.which looks with d:sfavour upon this legiSlation will nob .t&nd in t1!e way of ita 
being passed and I hope that this Bill that ia going now to the Select eo.;n-
mittee will come out even ift a. more improved .form and tb .. , tbi. meuur& 'IIIV'U 
Jlot be delayed. Society .hould not be .tatic end a. we go forward on the .road 
~ progre.B. (t ilr neQe8sary that women .hould come into .heir own and \In_ 
the women of nd: •• ~nd on their own. ~ee. economioally, i\l. abaOl\:lhl,. lin· 
po sible for India to go forward. on ~e road to ~ With 'beae few .. ~ 
'1 gi'Ve my whole-h68ried aupport. to tbla DleMUn. . 

"" 1tGIlIDi ~ OIaaadJllld (AlMIn: Gene : 8lr_. 1 t1 n ~ n~ __ ;:t .. ~ ~t ,e ~ e ¥niaier.in-ehwte of .... :Bill. Be mud 11: n ~1 
" ~. · tout . ,  ...,. .~.- ·.L " . • .... ~. · ., 
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in a. wrong spirit when 1 say that the title of this Bill is a misnomer; i~ is not 
I! Hindu Code but· it should more ro ri .~  have been called So IUndu 
. Woman's Code. Sir, I do not understand wby only three or four days after 
we passed the Resolution a.bout having a seuular Government and stopping 01 

.communaJ, organisations we should have gone out of our way t.o legislate il£ 
.uch a hasty manner only for a particular community. Aftar having decided 
to eschew all oommunal organisations I should like to know why we shou1d no~ . 
.bave been given time to ~ in  out and dra.w up a piece of legislation which 
would include all subjects of the State, Hindu, Muslim, Christian, etc. If the 

.;B:onourabl", Minister is not led away by fair influerues in this House I think it 
is not yet too late to withdraw this Bill, and if he withiraws it with a promise 
~ bring in a more comprehensive Bill at a later date, his action in 80 withdraw. 
ing would ha.ve greater merit than the withdrawal which he made a fe ... 
minutes ago. 1 know that some women of our country are very anXious ~ 
-Inatch away a portion of inheritBoDce from their brothers; I know some influen. 
~  women of this country a.re a.nxious to put an end to .marriages to which they 
were unwillingly led and which they ha.ve found unbearable. It is also perhaps 
.a fact that some educated and progressive ladies of our country who cannot 
,think of polygamy of any kind are now anxious to have legislation for the 
removal of these things. By enacting this Hindu Code you are revolutionising 
the whole structure of Hindu life and Jaw and custom. But for whom are you 
doing it and who is going to be benefited by it? The la.rge mass of people who 
depend. on agriculture and agricultural property are outside the pale ot this 
legislation. Are the poorer Hindu8 in our villages clamouring for divorce? Are 
the)' clamouring for properties to be got from their parents? Not at all. You. 
want this legislation for what you call .the enlightened section of our people, 
men and women. It is for the rich man who gave his daughter in marriage to' 
n poor man who hoped to give his wife Bome position but has not been able to 
i ~ it and his daughter has become unhappy; and BO he wants to get rid of 

t i~ marriage. This legislation is going to help that kind of individual. 

'l'hen, Sir, with reference to custom and usage, custom plays a very im-
portant part in Hindu law as adminis.tered in my province. I want to lay 
particular stress on our province because there is no one who represents us in 
the Select Committee. As all lawyers would know, the customs which have 
taken .the place of Hindu law in Assam are very peculiar. I can cite the Privy 
Council case of "Maniram Kalita" verltUf "ICeri Kalitani" which has practically 
revolutionised Hindu law as dminis~ered among the Hindus. 

Then there is the question of tribal people. According to this (Bill t ~  
would be considered Hindus and .they are really Hindus if they have not adopted 
Islam or Christianity or Buddhism, etc. Are you going to thrust on them this 
pi9ce of legislation? If you ask them to have this system of inheritance they 
will simply revolt a.gainst you. There are different kinds of custom in AssaIl).. 
Amongst the Khcuria people of assam the youngest daughter inheritA the pro-
perly. Now you are giving it to the widow, the son's widow, the widowed 
daughter, the son's daughter-in-law and so forth. Will .they tolerate it for a 
moment if you introduce this legislation among them? You have introduced 
11!1Cramentai marriage and civil ma.n1age. Shall I tell you how the Cacharis 
get married? Some boy. and girl corne.to no~ each other and the girl. is 
forcibly taken away from the parents after whlCh the ceremony of marnage 
takes place. Will you ask them to go to the Registrar's Office and get married 
there? 

Then we are very much agains.t dowry. These ri~  people who can- dord 
to give dowry get -their daughters married very quickly, even though they may 
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be. blind or ugly. If. I hud 110 money I would mortgage Dlji house and cvery-
Hung that 1 possess III order to gIve a dowry and thus get l'id of my dl:...ughter. 
But what wilL- huppen now? 'rhe duughter will inherit part of the property. 
So when I seek brIdes for my sons-fortunatelv I have five t:iolls-:-I slJall look 
forward to .that family where. the daughters \yjll inherit something and not 
go to ~ ordm8J:Y. person who wIll have to borrow or mortgage his propf tty. Are 
you gOIng to legislate for poor people in this way? Among the poor there is 
.only agricultural r:operty. If you include the tea. gardens that is different put 
~ e 'e. is no fl!""vuJturai property among them. And there is 110 question of big 
mherltar" and therefore the poor man's daughter, ho\vever beautiM and 
c '.~· ' is e~ she. maybe, has no chance. I thil1k this measurc requires very 

! ''' 'i~  conslderatlOn, so far as customs and usage. and other points are con-
cerned, and it is not prope.r to pass this legislation in such hurry. I, should 
huve said something more also, Bir, but in this House thert' are persons who are 
still ~nm~rried  so it would not be fair on my. part to disciose all my objections 
to tillS BIll. . 

The Honourable Dr. B. R. Ambedkar: Mr. Speal{er, my task is considerably 
ightened by the fact thut the Bill has received such an ample measure of sup-
lort from this House. I shall, therefore, confino mybclf to replying to some of 
the points which have been made by the speakers who have participated in 
this debate. _ 

I would begin with the observations mude by my Honourable friend, Mr. 
NlIziniddin Ahmad. Sir, I thought that tho Legislature was not a court and 
that u Member of this House who is a lawyer certainly does not come here 
either to practise .01' to plead. But somehow my friend, either for fee, or out of 
pure generosity, .J,lIldertook tbe task of representing the views of some of his 
clients who probably had not the courage to say what they bad in their mind. 
I shall, however, not raise any technical objections, but deal with the point. 
that he has made. ... 

Sir, his complaint was that the Bill had not sufficient publicity and that the 
public was not given as ample an opportunity as the importance of the measure 
required. I should have thought that the clients of my Honollr:lble friclHl had 
rather misinformed him on this point. This Bill had its origin in a legislation 
which took effect in the year 1937 . Ever since that year the provisions of this 
/Bill hnve been bundied from one side to the other, from committee to com-
mittee. For instance, in the year 1941, the Home pepartmerit appointed B 
Committee to consider some of the difficulties that EJ'bse out of .the Women's 
Rights to Property Act of 1937, to report upon the difficulties and to suggesti 
remedios. This Committee which is known as the Ruu Committee made its 
report on ~ e 19th J·une 1941. My Honourable friend, if he had refelTed to this 
report. would ha."e seen the· im~nse umount of publicity that that Committee 
gave to its proposals, .. the number of questionnaires that it issued, the sta.te-
ment!; thflt it, received, the witnesses that it examined and the peregrinations Hi 
undertook from Ptovince to province in order to ascertain local public -opinion. 
Again in 1942 this very Committee submitted two draft BillR, one ori sUCloession 
Rnd the athol' on marriage. The Hindu Succession Bill was introduced in the 
~ssem  ip 1943. That was referred to. a joint Committee of both Houses. 
Tha.t joint committee again invited public opinion and a volume of them were 
lol1eC\ted Rnd circulnted to the then legislature in e i ~nce  Having regard to all these, I am sure that the !rliatement macIe by my Honourable friend that the 
Government bad not given sufficient publicity cannot be accepted as truth. 

He ~ eo refen-ed to the report, tlrn Minority Report, of Justice Mitter, where 
also he hR8 analysed the -pro8 and con8 of the various points contained in this 
Bill. Sir, I do not like to say anything derogatory of a mOln?er of a Co~
~ittee, who hR8 done such useful wlJl'k, but I cannot help saymg that thls 



lWlDO ~ 36tH 

~e~ er ,really ran a.way from his own opinion. If my Honouraole friend, Mr. 

N aZlruddlll. ~ m d we,re to read the report of the majority he will filld that all 

the prOposItIOns cOlltallled in that, Bill whieh give right;B to wo.,nen were really 

based upon a publioation of this ll1eID?Cr of the C.owUlit,tee in the year 1930. 
~ t book he had propoullded the VlCW thut the case law which hali limited 

the rights of the womell bad no foulldation. Ultimately fo~ rcaSOllS best kuown 

to him be did not subscribe to ~s very opinion which he had expressed in that 

book. ,~ erefote, submit that there is no oin~ in this argument: 

My Honourable iJiend also referred to the' fBc_t that this ll;ll is after ull con-

fined to property other thall agricultural land. The conclusion he drew from 

that faot was ,that this OQ<iification was only a partial codification, because 0. 

large 11art of tho property which is the subject matter of inheritance is left un-
touuhed by the provisions of thi" IBil1. Sir, there are two explano.tions for the 

non-inclusion of non-agriculturo'! property. My Honourable friend, if he refers 

to the Schedules to the .Government of India Act, where the subject matter of 

legislation for Centre and' the Provinces have been set out, will find that land 

is put iJ:r. tre "Provincial List". As n. result of the judicial intel}1rotation given 

by ~ Federal Court it was held that the word "land" or item "land", which 

if> included in the "Provincial List" oot merely cuvered tenancy land. but also 

covered succession to lEma and consequently ItDy proviqjon with re~ rd to the 

succession to land made by the Central Legislature would be ultra virell. In 

order that this may not happen the Committeo very deliberately exempted 

agricultnral land from the provisions of this Bill. But what I would like to 
say is something different. I should have thought that the omission of land 

from this Bill far from being a- flaw or a fault in the Bill was probably an 

advantage, because I believe there is no .pecessity that 11 uniform law of 

inheritance- should apply to all sorts 6f prope'ky. Property varies in its natc,t'8. 

_ ~ ries in its imporiallce in the social life of the community and consequently it 

mAy be A matter of no meaD advantage for society to have one set of law of 
inheritance- for agricultural property and another set of law for non-agricultural 

property .. ' It may be that on a. better consideration of the situation, Indian or 

Hindu societ,y may come to the conclusion that land which is the foundation of 

its economic life hud' better be governed by the IRW of primogeniture so thall 

neit,her the junior sons nor females may take par,t in the inheritance. As I 
sa.id, the question having been left open it is to the advantage of the society 

t.hat it may consider the matter de novo and afresh. I do not, therefore, regard 

i that the comment mnde ~ my Honourable friend on the pnrt of this Bill is 

really a. matter to, be apolOgIsed for. 

Coming to my friend, Mr. Chaudhuri, he considers, this piece of legislation 

as a communal legislation. I agree that inasmuch as it refers to HindllJ.. society. 

which is one of the many communities inhabiting this country, it might well 
in a-loRicnl sense be called a communal piece of legisla.tion. But what is the 

alternative? If my Honourable ft:iend's alternative was that t~f re ou~ t not 

to be communal la.ws of inheritance and communal laws of mamage, butJ there 

ought to bl' n common. civil co~e . i~  to all. se~tio.ns .. all communitie~  all 
persons: in fact applYlDg ~ CltIzens. i t ~mt d scn~m t n ~s to_, ~ ton, 

creed or CRste, I am certfnly one WIt? him: C,ert&mly;. t ~ IS. nQti his con-
clusion. His conclusion is, if I understand hIm, that thIS leglslat10n by re~son 

of the fact that ,the other day a view was expressed that the fu~ure socleWy--

here stated would be secular, had no ri ~t fu leg!slate for a. se~u r ,community: 

that would be a. most disastrous conclUSIOn. TIll!! country 18 mhabl£ed ~ very 

mBny oommunities. Each. one ha.s its special laws. and mer~  because t ~ 

State desired to assume B secular c r c~r iti . should withdraw itself from 
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legula.ting tho lives of the various communities, undoubtedly would result in 
nothing hut. chaos a.nd anarchy. I certainly myself am not prepared to sub-
scribe to that sort of a proposition. .' 

His second comment was that the Bill had not .~ en into consideration the 
customary law. He oited -tlome ruling of the ;Privy Council. I should have 
thought that at this hour of the day it was unnecessary to cite the authority of 
the Privy Oounoil beoa.use it has been well established by a long course of deoi-
sions, that so far as the Hindus are concerned custom would override the text 
of the "Smriti". We all know this. But what are We doing? What are we 
doing is this. Weare shutting down the growth of new customs. Weare not 
destro i~ e.s:;sting customs. 'l'he existing customs we are recognisingbecauB6 
the rules of law which are re en~ in Hindu society are the result of customs. 
They are born out of custom a.nd we feel that they have now grown 80 sturdy 
that we caD indeed give them flesh and life in the body politic by our legisla.-
tion. 

He also .aid that we had not taken into consideration the question of the 
tribal peoplu, . whose life is undoubtedly governed in a. large measure by 
customary law. If my friend had read the definition in this code as to who 
is a. ;Hindu and who is not and to whom this Code ~ ied, he would have seen 
that there is a clause which merely said that persons who are not Muslims, 
Parsis, or Christians, shall be presumed .to be Hindus: not tha. they ~e 
Hindus. The result is that if a tribal individual chooses to sa.y that he is n01l 
a Hindu it would be perfectly open to him, under this Code to give evidenoe 
in support of his contention that he is not 0. Hindu, ~nd if that conclusion is 
accepted by the Court he certainlI, would not be obliged by anything contained 
in this !Bill. '! • 

SbrI, Bob1D1 Kumar Ohaudhuri: My point is that he did not like to be 
oalled II Hindu and &till wanted to retain all the customs of the Hindu! 

The Honourable Dr. B. R. Ambedkar: The position taken is lihis: that once 
a person chooses to call himself 0. Hindu, he must aCQept the generality of law 
which fs prescnoed for the Hindu. We do not want this anarchy. A Hindu 
is a Hindu fur all purposes. If a tribo.l person does not want to be a Hindu 
t ~ way i .. o~n to him .to prove that he is not a.nd the Bill will not apply to 
him. 

Then my friend, Dr. Sitarumo.yyo. asted me- to tell him whether the rule of 
law contained in this Bill, whereby the women will /lequire absolute t'stutt'l in 
th€: property which they inherit, will apply to widows who have already taken 
the estate hefore the passing of the Act. L.mn afraid I must SIlY that the Bill 
hM TlO retrosptlCtive effect. 

Nor woqld it be possible to give retrospective effect to the principles of the 
ullfmlute prc>perty of WOmell, for the simple rcnson that long before this Bill 
w'll come int,o existence, vested rights would have been crented in that estate, 
Bnd it would not be right and proper to divest them however much our sympathy 
may be with the widow. 

Mrs. Hans!!. Mehta raiRed several questions indicating tlu\.t the women, /lnd 
rticularly hOl'self, were not Rfltisfiecl wi'"h some of tho provisions eontu.inecl in 

r~e Bill r~ tin  to the rights of women. ]jt may et ~t in Ull ideal sense the 
B'll does not come up to expectations. lBut I would hke to. tell her that shs 

1 t emember that this society is an inert societ ~ The Hindu oc~et  haa 
~ : beJieved that law-making. is the function either of God o~ the "Smriti" 
~ ~ t Hindu Society has no rIght to change the law. That bemg so, the law 

~n H' . ~ Society has re:&1ained what it was for generations to come. jjociety has 
lD III U ~ t d its own power and its own responsibility in moulding its social, 
nevAr ~ce  de leaal 11'fe It is for the first time tha.t we are persuading Hindu 
eoon0rr ~C' (In e . 



bOCJer,y J,o . lake ~s Lig step, and I have llot the olightest dou ~ ill illy miud 
tout u. lOoClety which hli8 bucked up courage enou"h .00 to f ~ te t.he large step 
t ~ We are. Wlkiug it to take by reason of .~ is Blll, will uot esit ,-~ to illa.rch 
on the path that remains to 1>e yoddeu u..wi rea.ch the goal that she has in mind". 

Sir, much has been xaade of the fact tha.t there is a great deal of public 
opiuioll whioh is opp08c:ld .to this Bill. 1 hll.ve oe~ in1  llot weighed the 
opiuions ~ .t we have reoeived, but 1 do like to say this, that th;s .is hardly lAo 

question which we can decide by COUlltiUg heads. 'l'his is not a question which 
we can decide. iu acoordance with the opinion of ,the major.ty. When sooiety 
is in a trausitol'Y stage, leaving the past, goiug to the fu~ure, there a.re boUnd 
to Le opposing cousiderations: Olle pulliug towards ~ e past "ud oue pulling 
!-cwl.lrds the future,aud the ies~ that we oan apply is no other than the 'test of 
oue's conscience. I have not the slightest doubt in my mind that the provisions 
of this Bill are in perfeot CODsona.nce with the consoience of the community, 
aud I have therefore no liesitation iu puttillg forth this measure although i~ 
UlII.Ji be as a matter of flWt, that II. large majority of our countrymeu do nOl 
accepp' it. 

Mr. Speaker: The question is: 
"Tha.t the Bill to amend a.nd codify certain h\'anches of the Hindu L&w, be referred 

to a Heleet Committee. consisting of Shri Alla.di KriBhnuwa.mi Ayyw:, Dr. Ba.kBhi Tek 
Chand, Shri M. Ananthasayanam Ayya.nga.r, Shl'imati G. DUl'gabai, Bhri JJ. Krishnalwami 
Bba.ratlri, 8hri U. Sriniva.sa. Ma.llayya,Shri Mihir Lal Chattopadhyay, Dr. P. S. Delhmukh, 
l:illl'imati Kenuka. Ray, Dr. P. K. Sen, Babu Ra.mnaraY&n Siugh, Shri Kishori.w.ohan 'l'ripathi, 
i:-5hrimaJ.i AmIllI1 Swaminudhan, ~ .ndit Balkrishna Sharma, IShri KhurBhed LaI, Shri 
I1l'aj!'lhwal' Prasad, Shri B. Shiva Rao, Shri Baldeo Swal'up, Shri V. C. Keu,,& Baa and 
the Movor, with instructions to rep'Jrt. not la.ter tha.n the last day of the flni week of the 
uext 86118ion of the Asaembly a.nd that the number of members whose preaenoe Iha.ll be 
neCeBBal'Y ·to cOllBtitute a meeting of the Committeo ,hall be five. II 

The motion ~ adopted. 
Mr. Speaker: This brings to Q close our long session which commenoed on 

7 P. 14. the 28th of J'auuary aud I heartily thank all the Members for the 
sillcere co·operation, which J haye always had from them. 

The A.iembly then adjourned sine die. 
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Tradorll in U8e ill various provinoea for agricultural development.. 2661·62. 

AGRlCl'I.TtlRE, MINISTRY OF-

Demand tor Grant. 2216·38. 
Quellt.ion re import of tractflrl on permi.lioD and recommendation ot --. DI6. 

~R C . -

Queltion ft-
Anxiet.y IIlIIong Delhi -- r" acquisition of land. for propuMd refugtle townabipa. 3369· 

s:eme for Prize Bonus to grower. of more food. 3246·47. 
AH!U:DABAD-

eadUon t't. .... umption of Delhi -- Mail Train on n., B. I; C. I. Railway. J425·26, 

.AlD(S)--
QUelt.ion re-

Financial -' to small bUlinelll. 1081, 1280. 
It'inancial UIIistanee to fu~. 214.16. 
FillAncial help to MunicipahU8I of Beawar and Ajmer. lar7·78, 

Ser allo "Grant(s)" . 
Set. allO "Subeidy(iea)". 

AIB,CRAFT(S)-
Question re-

Act.ion by Government of India on an accident to an I.N.A. aeroplane at Drigb Road 
Aerodrome. Karachi. 41. 

Allotmf'nt, of priorit,y Beats to provinces in uroplan.. 2881. 
Ambica. Air .ine~ aeroplanes for Minister.. 2287. . 
Amonnt paid tfl private companie. for aeroplanes chartered to carry troop8 aDd good. 

to Srinagar. 2285·87. • . 
OaUl81 of Tata Air Line plane craRh at Ka1'achi relalLing in 1011 of all ."..anger. 

and crew. 39·40. • 
(1hartered aeroplane! flying betwe611. Delhi, Itaraohi and Lahore In J&IlU;'ry, 
Editorial of r"tlitlfl Sliy'IDa!JI' .. re replacement of -- aM modiftcatiOll in 

n.S.A. and the Welt. SII!J7. 

1148. 1386. 
d_,u of 

• • 
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AIRCRAFT(S)-contd. 

Enquiry into disposal of aeroplanes by certain official.. 2629-31. 
Enll.uiry into recent air dis ... ter. 2913. 
POlltion of aeroplane leaving Agra for Kaahmir on 31st Ootober, 1947. 1.267.69. 
Progreas at Hinduetan .Aircraft Ltd. after r.cquiaiUon. 804. 

AIRCRAFT .~  BILL-
Set "Indian --" under "Bill(s)'·. 

AIR FORCE-
Queation f't-

Defective ammunition JlllrcMAed from abroad for R.I.A. F. 162. 
Illstit.ution for the training of Pilots, Ground Engineer!.' ond Administrative Officers. 

1788-89. ' 
Policy re recruitment, promotion, etc., of Officers and men of Indian --. 1071-'12. 
Refll8&1 of offici&:1 r"cognition to -- Hl'ad-quarlen Temporary Employees' Union. 3453. 
~tr~n  of Indian -- and 101l8es in KBl!hmir o er tion~. 1702. 
StrIke by Indian -- trainees at Dallgalore. 3429·30. 

e~ al80 "Forcl'lI, Armed". 
See al80 "Indian Army and thE' Indian --" under "Bill(I)". 

AIR INDIA Ir-rTERNATIONAJ., LIMITED--

Motion .to reduce Supplementary D.emand for 'Capital Out\ay on Civil Aviation'-
Creation (If a Statutory CorporatIOn to take over bWlinelS of --. 2843-46. 

AIR INDIA, I.TD.-
Questionre prhilfge to -- to manage India'. Civil Aviation Affairs in International field. 

2914. 
AIR MAIL-

Queltion f't--

Carriall'l' of AlIlI&m mails to and from C .cu~t  ~  Air. 331. . 
Delay in delivery of -- letter from India lD Far East Count,rles. 2663·64. 
Indian Aeruplane Companies and --. 120-23. 
lAtf de i er~ of --. 1633·35. 

AIR SERVICF..---

Question rt-
Aerodl'omf!8 in Purnea District. Bihar and -- for ABllam. 1381. 
Air-travel in India. 117-19. . 
Applications for new rout ... in . India and new e~d 'ome  un~er co~truct on. 1150·61. 
Construction of aerodromes In Bhopal State and dIrect -- WIth Paklltan. 3577. 
Hyderabad Government's rote~t to India against new Ma.dras-Nagpur --. 21109 . 
.Post-War Civil Aviation Plans vi, a vi, EXternal --. 2914. 
Reduction in passenger seats on various Indian Air routes due to heavy freight. 2635.36. 
Violatinn of licence condition~ by Aviation Companies. 2905. 

Set. al80 "Aviation". 

AIZAZ RA8UT" BEGUM-
Demlilld for Grant-'Ministrv of Communications'. 2046-47, 0051. 
Election c,f -- to Standin·g Finance Committee. 3387. 
en,~~  di1!cIIssion of the General Budget. 1593-94. 

Hin,lu Cocle-
Motion to refer to Select Committee. 364B, 

Motion j.(. rednce demand for-
"MedieR] Ser'ricee"-

/" 
' .. 

Inadequacv of medical relief. 1856-59, 
N ee'1 of encouraging t.he Ayurvedio system of medicmes and regiltration of Ayul'vedlc 

PrnctitionerR. 1856·59, c 
":Ministry of Health"-Public Health Policy. 1856·59, 

Question (Supplement.ary) rf- ~, 
GoverllOl!'nt Dairy Farm. in India. 644. 
Indi.\lIs working in Secretariat of U N,O. 2355, 
Mea8urp. for encouragement of cottage industries in India. 1429. 
Militarv training for University students and Univenity COrpl. 2803. 
P.nllions to dl'lscenc1enta of Rulers of Indian States. 1355, • 

------------------------------------------------------------------~--. 
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AIZAZ R 8 ~, BEOUM- N'ntti. 

o u ri~ tion of Radio in India. 1967. 
Production of education films in India. 2Ml. 

7 

Regiatratio'l and emplovmeut of e ·~e ' icemen through Employment Exchange durmg 
plHt tw" years. 1883. 

ResellG of abducted women and children in India and Pakistan. 1875. 
Subventions and post-war reconstruction grants, etc., to various provinces from 1945-47. 

24.3ii. 
Trainin..: COllrsp. for refugee women. 3041 
Vacancies in Indian Administrativf' Rl'rvicr. 1367. 

UMEH.·-

Quution 71' liulIllei,,1 help to Muuicipalitit,s of 13eawar and 

A.JMERl\mHWAnA -

Dema,Ll for Uron!. 2265. 

10'T7·78. 

Notification re, amendments of the -- :\fotOI' Vehicles Rules 1940-laid on the table. 2675. 
Quept\on re-

Aeu!.e short,age of Diesel oil in --. 2344. 
Consumption of liquor in Delhi Rnd --. 2196·97. 
Custodian of Evacuee Propel'ty and Town Expansion Schemes in --. 861. 
Government hospitals and diBpensaries in rllral and urban areas of --. 11175-76. 
Inadequacy of staff, appliances and medicine in hospital" and dispensaries of --. 11176-Tl 
()rdcl's of Chief Commissioner -- Province re extel'ning of Sikh refugees and banning 

ent I'V of others. 859. 
OrganiBation of Home Guards in Delhi and -- provincetl. 165. 
l'rogreBl in pronoRed post-war development and expanRion 8('.hemes etc. for --. lCJr7. 
Publio Health Department in --. 10'T7. 
Quantity of Bugar received in variouB towns of -- in De('.ember, 1947. 99().91. 
ReltiRtra.tion of refugees in -- Province. 859-60. 
Rehllhilitnt.ion of r 'fu ~es from Pllkistan in --- Province. 858-59. 
Stol'ks of Mugal' with dealers in "arionR n~ of --. 989.90. 

,.u~ n.' .n R  ~ ~ OF LAW) BILl".... 
'~'  "BiII(_)". 

A.IMI·:nMJWWAHA J .. AND n . ' ~' ' R ~ 
... ,.,. "Oelhi an.l --" uncl .. r "Dill/_l". 

_\JMER:\fF.RWARA RENT CONTROL . ~n r  DII.L--
'Ir,' "Delhi nnd ._" nnder "BiJ1(R)". 

A.JMEH.MERW.\JlA n:NAl\CY ANn l.A.'I\Jl o~C Rn  BlUr-
.",·r "Hill(_)" 

AT.AGI<:'iAN, f'HRl O. V.-
n"mlln.J for Graut--

ApPl'cprilltion to Betterment Fnlld. 1194·95. 
'o ri ~tion toO RNlerve. 1194·95. 

Ilentists Bill--
Motion to c()nsider as reported by Sp)ect. Committee. 1261·64. 
~rtion of -- to Indiall Oils"l'ds Committpe. 809. 

"inIllIUIn Wag6/1 Bill. 404-05. 
Motion to reduce Demand for "Railway Bool'd"--Pall3t'ngel' fa!'es hMI',] on Ilnpl'onomic 

rules structul'e 1021·23. 

Question (Suppll'mentnry) re·-
A1-.()1it iOIl of duty on salt used for in u t 'i~1 pllrpOSC8. 
LCCRtinll an,l nnmher of fertiJiRer plant. in Tndia. 803. 
Proriuc!'r gall for Publie Motor ' n~ o 't. 3543. 
Salt alll iUi FellinK price". 134-35. 

ALL A ~ - • 

808·09. 

Q.U".tiOll rp. troul,k ovt',· di ~ 'min  nf all n.LA.S.C. Battalion in -- Cantonment. 1351. 
AU.EN DERRY AND CO.-

Question r6 detni ~ uf Will' .Ii"poRnl Dlll\.<>l'ilti. lying at. 'iou~ centree and thot lIOld to 
--. 332·34 __________________________________________________ ~----------------~. -~ 
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ALLIANCE-
Qlletltioll re Pald.tau'. -- with Arllb C ~ies. 1210, 
o ~ L'ND STUTTGARTER INSURANCE BANK LTD.-

Question re availability of workillg a,,<-'QUnte of -- to policy holtlerll. 2349-50. 

ALLOTMENT-

~u~.tion re-

,,! . 

of land to Poste And e e r4 ~ Department Employeet. .t Patna for 'on ~ruC't on 
of housell. 2294. 

of Mu-uim evacuees' cinemRa and thea.trea. 1896-97. 
of re~i enti  and busine!8 premises to refu ee~. 1506-07. 
to Iudi" of reparations from European rone. 1214-15 

Busine.. premis88 allotted to refugees by Sector Custodianl of cu'~e Property. 
1507-09 

Dis()f'iminatory -- of quart.e1'8 to employee" of GUll CarriaKII Factory, Jubbulpora. 
3590. 

Dilltinct.ion in -- of Government quutera. 2341. 
Rules 1'r -- of a('commodation to Oovpmmenl Office1's in New Delhi. %8. 

Srr aillo "llousing". 

4LWWANCE(SI-

..... iOD-rfl--

-- II.n,1 salarie& of India'lI Diplomatic ReJlNMIntativea abroad. 1894-95. 
Conciliatioll ~d'i  i4ecisiOll ft!l Durn_. ~ for Coalield Worilers. 3367. 
Daily -- of non-official ml'mben of CeMral Governlllent Committee.. 1056·57. 
f ~ -. for Cea.trD.1 o ernme ~ Penaior...... 3182. 

Dieal\owan('e 'If uniform" to sta.ff f.om Pn.kiat.n serving on IQdian Railwaya lind hOIlle 
rent for Rooking and u ~e CII'I'k.t.. 2635. 

o i~  rp DeBrnel8 --, War onu~ und Oraill Compensation to .taff of C.O.D. Jubbul-
pore. 3169-71 . 

•. M.S. Rtnff Bnd --. 14().41. 
Variona categories of R:lilwlIY services in accordance with pay, dearn .. ~ -- etc. 51672. 

ALWAR--

QUlOstion TP merger of Nimr.ma Chiebhip, Hlljputana, with EaRt· Punjllh Province. 2821. 

AIIPALA--
Qa.t.ion re fall in price of gur in Delhi provinl'6 and -- divi.ion. 3550-51. 

Bepl'llll6ntation againat lbecut.ive Officer, -- Cantonmeat. 221.1. 
AM8EDKAR. THE HONOURABLE DR. B. R.-

Control of Ahipping (Amendment) Bill--
Motion for leave to introduce. 250. 

J)elhi and Ajmer-Merwara Rent Control (Amendment) Bill. 3225, 3229 . 
.. tate Duty BiII-

Motioll fol' II-ave to introduce. 2501. 
Hin.llI Code·-

Motion to I'l'fcr to Spied Commit.lt·l'. 362833. 3640, 3650·53. 
In,l;nn Finan('e Bill-

Preseutatjoll of the report of Select Commit!.('e. 2500. 
Jun"loCadh Adminiat\'lltion (Pl'operty) BilI---

Point of order ~ admi88ihilitv. 3106-09. 
Motion to conMirler. 3 ~ • 
Con~id rntion of claUAe.. 3109, 3113-1S. 3196-98, 3206-07. 3211, 321518. 
Motion to pMR UR amended. 3220. 

J..e1{1l1 Practitioners and Bar Coulldl. (Amendment} Bill-
Motioll for leBve to withdraw. 3625-27. 

Motioll '~ F.leetion to Committee on Public' Account.. 2829-30, 2834. 
Provinci.tl n~ enc  (Amendment) BiIl-- • 

Motion to I'p£el' to Select Committee. 1220-21, 1224, 1227-28. 
Preaent.tion of the report of Select Committee. 2216. 
Moti'lII to oon8ider &8 reported by Select Committee. 3092-93, 3096, 3lQ6.·es. 
f o ~id 'rnrion of clauRes. 3105-06 . 

• lfothn to llllllJll &S amended. 3106. 
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.AMBEDKAR, THE HONOURABLE DR. B. R.~ontd. 

Re~o ution rc extenaion of period mentioned in sections 2 aad 3 of India. (Cent.ral a. •. 
I'rr'n::ent an.1 Legislature) Aot, 1946, a!' adapted. 1228-29. 
~. on Income (Investigation Commission) (Amendment) Bill. 2511-13, 2Ii21-94, 2536, 

AMBlmNAl'H--
Quesf.ioll rt IIcceptance of orders from private firma by -- Ammunition Factory. 1045.46. 

AMRICA AIU LINES-
Question Tf! -- planes for Ministers. 2287. 

AMERICA, UNITED STATE Ii 01<'-
Quell.ion rt-

.\cqui.itioJl of goods through dlspoBal belonging to the GovernmentB of United Kingdom 
and -. 3274-88. 

Agreement hetw6e1l India and -- Te exchange of official puhlicAtions. 1900. 
Agl'eemenL rf exchange of officiaJ. publications between -- and India. 1050·51. 
AgreementB rr military service between Goverwnent.. of -- and India. 1081. 
Amendment in American Immigration and Naturaliaation Laws and entry and nawra-

lisation of Indiana in --. 2353. 
Horrowed silver from --. 3153. 
Defence agreement between -- and India. 1266. 
Disposal of American Army Stores in Bhopal State. 1386. 
Editorial of 'lndiml SkywrJy" rf. replacement of Aircraft and modificationa in d .. igDI 

of --- and the West. 2657. 
Facilitilll! lind a.menitie8 for Indi'8n students in U.K. IUld --. 2818_19. 
J ndians settlpd and willing to eet.tie in --. 864-65. 
'o~ition re American camps and militllry 8upply depots in India. 1382-85. 
ric~ of bullion, lilver and Ilold in India, EnJiland and --. 416-17. 

Price!! of certain American Motor Cln. 2895. 
Projeet. for inM"eased produ()tion of Rteel, coo.l, cement, transport facilities' and shipping 

alld t he approach to -- Government for aBsiltance. 3578. 
Purchase and use of American Aircraft Expeditor. 3536-37. 
Hecojl"nition of Indian Degrees in Art, Medicine, Engineering etc iu U.K. and --. 

1 80-8.~ ,. , 
Hemoval of reat.riction8 on monmenil of Amerillall eitiaens in India. 2674-75. 
St,udPllts to -- for the study of einem&tograpky. 2200-10. 
Toto..! inveF'-tnent ill India undel 'IndU8tries and Estates' by U.K. and --. 9660 . 

.AM J J\tlAON-
Question re causel for late arrival at Calcutta of Down ASlam Mail from --, Rut Palriltan. 

4R-49. 

AML.\--
Q\HlItioa rt. proposal. for l,hange of capital of India from Delhi to Betul or 2799· 

2800. 
AMMONIUM SULPHATE-

Sf." "Sulphate of Ammonia". 
AMMUNITION-

Quelt.ion re-
Ac('.eptanM of or,l"rR f"om privall' firma by Ambernath -- faeIDl·Y. 1045-46. 
Tlt'fedive -- purd,.: .... d from abroad for RI.A.F. aircraft. 162. 
Production of arms ana -- in ordnance faetoriu ill India. 165. 
TT.urpation of arms and -- consignment for Cooch·B"har State hy Pakistan authori-

ti".. )998 
s:!I' also "Arma". 

AMBIT KAlTR, THE HONOURABLE RAJKUMARI·-
D,,:.titl\Jl DilJ-

r '~~nt8tion of report of Beleot C8mmittee. 24. 
Motion to consider Pf reported hy Select Committ.ef'. 1239, 1992·9.l 
C('lI.iilerlition of claules. 1295-96, 1298_1315. 1317-20. 
Motion t .. pass 0.8 amended. 1321. 

JIIlnt.iQll re-
Election to Indian Nursing Council. 2840. 
Ele!'tion tv Standing Committee for Mini.try of Health. 2840. 
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AMRIT KUMAR, THE HONOURADLE RAJKUMART-cn1lId. 

Motion to reduce demand for-
"Medical Service8"-

Inadequacy of medical relief. 18f12..67. 
Need of encouraging the Ayurvedic system of medicine. and regiBtra.tioo of AyurvedJlr 

Practitionol"ll. 1862-67. 
"Ministry of Health"-public health policy. 1862·67. 

PharmBcy BiII-
Presentation of report of Select Committee. 24. 
Motion to cOIlJlider aM reported by Select Committee. 260·61. 
Consideration of clauses. 267.ao. 
Motion to pass as amended. 280. 

Resolution rr ~t8t.  recognition of Homoeopathir IIyatem of medicine. 622-24. 
AMRITSAR-

Question rt 1I0n-paymellt of prke of Ii pil'rE' of 180<1 near Chah e ~ Wazirwllla, --. 
2191'1. 

AN ~  PARBAT-
Question rr shifting back of R m ~ Col1l'lI:e, Delhi and continuance of Al(ricl1J!aral Con.,. 

at -. 423-24. 
ANDAMANS-

Ql1ellti'lII Tt-·· 
Inrli,me jail!'d in --- for joining , n ne~ . 1707-08. 
N"I-.'otial.ions for thO' leasinl( of North -- for '~t.. ~22·29  

AN])AMAX .. \ND NlCOBAR lSLANDS-
Demand fo~ Orant. 2265. 
Ql1elltion re-

Convicts and nonoonvids in 
Renaming of --. 2822. 

ANDHRA(S)-

--. 716-17, 930. 

QuelltiolJ rr-
-- in Incliun IIohool of mine, and ql10ta for each Province. 591·92. 
Development of ro&stai ll&"illation on Eal;tern COlts! of OrisM. -- and 'familnad. 2496. 
Exploitation of iron a.nd coal depoeita in -- Districts. 1217-19. 
Income-tax collection from -- Districts. 429, 1739. 
Investigation inlo f'xploita!ion of iron and coal in -- Di!tricts. 505. 
Nnmbl'l' of textilr milu. ill -- T>iMtricb 8ud f ri itie~ to hanc\loom weavl'r'. 32O-2l. 
Number of 1"lephonf'R in _._- lliHt.rirtM ann policv for inlltallatioll. 319-20. 
Oppression of thl' rllral population in the Nizarn's Stat" and influx of r f 1'~,'es in --

Diatricb.. 436. 
Post-war plnn ' ~ construdion of Highways and C u~s I ro d~ in --. 321-22. 
Post-war reconstruction "Ian for opening new railwav in -- Districts ancl construe-

tion 01 Loro Ah"d lit BI'?wada. :321.. • 
Post-war recoDlltruction plan for training of graduates and facilities to -- University 

gradnat.es. 317-19. 
RI'"rnitmen:. of --- C'olllmil;sionpcl Officel·. in Tnnian Forcei'. 657. 

ANIMAL NUTRITIOK DEPARTMEKT-
QneP.tion re development of --- of hatnngnr Relll'arch ~ection. 493-94. 

A KTHONV. MR. FR -\ "K R--

Condolencl' on the drat.h or Mnhat.mll nn'lc!hi. l(1fl-09. 
Dern'lnd for Ornnt-·-

'Mini.try of (;ommnnic·:rtion'. 2032-34. 
Election of -- tn thp Standin\( Finnn!'p CommitteI' for- Railways 3089-. 
Motion to rechwl' dpmanc! for-

ef 'n~e ~ 'r ic , . EfFf'('t,ive Army"- ~ 'onom ·. 2087·90. 2102.o.~. 
"Defence SeniceI<. ffedi '-- i ~ lind Sto,P. ... -rp.orgnnisa.tion Ilf Ord'nan<'e ,,_ 

tories 2007·90. 2102_03 
"Edurstion"-- Polky rp Ornnt. to uni 'r itie~. 1937-39. ]954 .• 
"Mini.l,rv of Dpf"nre"-

Cantmlml'lI! Ronrd-. 2097-90, 2102-03. 
MIl+,\,erll rl'lating to poJiC\' Rnd 'eo '1t8ni~Rtion ill order 1.0 inerell1le I'ffiriell:.v. 2087-90, 

. ~·03. . 
• • • 
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ANTHONY, MR. FR.A.NK R-contd. 
Motion to reduce demand for-contd. 

"Mini.try of Defence"-contd. 
Military situation in Kashmir. 2087·90, 2102.03. 
Recruitment of Officers to the Armed Forces. 2064, 0067·90, 2100-03. 
Reorganisation of the Army. 2087.90, 2102·03. 
UnaatiBiactory policy of Government f'e creation of National Militia. 2087-90, 2102·03. 

'Miniitry of Education'-
Admission Lf RtudentR in univenities on communal haaiB. 1937·39, 1954. 
Adult Education. 1937·39, 1954. 
Need for a unifonn lanllllaQ:e policy. 1937·39, 1964. 
Provision for increased facilities for tec.hnical training. 1937-39, 1954. 

'RailwRY BoaJ'd'-
IIIt'fIlciency in Ra.ilway AduuniRtratioll. 1006.09. 
~ tem of Selection obtaining 011 the Railways. 1096·08, 1101-00. 

~t on (Supplementary) re-
Ahduct d women rflMcued and Statt' NUl'Ming HomeR. 2722 
A mO.nnt paio to private companies for plaues chartered to carry troo ~ .. r.d goodR to 

SnnagRr. 2286. 
C ~ .. ". ~~tf'd 'o hy Anti·Corruption ano Railway Watch and Ward DeJllll'tments. 2275. 
~n u ' t'  ~ in t officinl. unO!'T Anti.Corruption Act in Central Service. 2798. 
Cro~e nrnent 8er~ ntR allottf'd qunrtel'R up to February, 1948. 2131. 
Policy r~ aoopt.lon of one Indian language in place of English as Official language in 

Cel.tr.) anll Provine!'". 58. 
Policy rt, recruitJ?lent. promotions etc., of Officers and men of Indian Air Foroe.. 1m2. 
Transfer of ServIce BookR of Goverument. employees from Pakistan. 2633. 

ANTJ-CORRUP'l'ION-
S,e "Corruption". 

ANTIQerTY(IESj-
QUeRtion n nrticles of rnoian history and culture in Berlin museum. 3445·47. 

APPEAL(Sj-
Qutlstion Tt.--

-- decided by Appellate 8si~t nt. Commissioners and ~i un s. 1970·71. 
DispoSR11I of Inc·{)me·tAx -- preferred by 1 e8 e~ from Paklltan.. 1570. 
Entertainment of -- to Privy Council by Federal Court of India. 588. 

APl',;;LLATE TRIBUNAJ..-
Question rc Jll'Oposals for reron,titut.ion or modification of Income· Tax --. 719. 

APPOINTMENT(Sj-

Question rt- d C t al . _ carrying salaries of I'Upf'eI! t.hrllf' t.housand or more per mensem un sr en I' 

(loverllnJcnt. 52-53. 
_._ on Prog-ramme .. ta.ff of A.I.R 1355·56. . . 
elMS I. ClASS II and Non·Ga:r.etted -- in Central Waterpower, IrrIgatIon NllViga. 

tion Commi8Rion. 2741·42. 
Higher Secretariat --. 1365·66. 
RP<lJ'uitment. to Engineerinp: ffi 'er~ -- from permanent. er~ nne . 3175. 
Staff and m~t. od of -- in office of Accountant General of Bihar. 2437. 
Training of Indians for --. in Ordnan£'e ~torie . 1~ 79. . . 
Tl'eat,m4'lIt. of Pakist.an suh)l'ct.s a8 Non-Indians for CIVIl and MIlitary -- in India. 

1047·49. 
APPR(,PRJ ATION TO BETTERMENT FUND-

Demnn<l for Grant. 1192·96. 
APPTI(ll'nJATTON TO RESERVF..-

Deman.i {',r Grant. 1192·96. 

AR.m C ' ~'rn --

Question r·' Pakistan's allianoe with 1210 

ARCH JEOLOGY-
Delllltll.1 f'I1' Or·nnt. 2262. 
Srr also f ~ n 8 . , J • 
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ARCHlEOWGICAL DEP ARTMENT-

ue~t on re-
Ma.intenance of Archlllolol!;iQal Gardena by --. 1707. 
Post of Joint Director General of Arcbalology. 1706-06. 
Publication of South Indian inaariptiona oollecl.ed by --. 1062·65. 
Tenna of l!ervices of Director General of ArchllOlol1. 1065-66. 

,see a180 "Mu.eum(.)'·. 

ARECA NUT--

Que&tion f't-
COUlumption of --, betel leav6II, tea, coffee and tobacoo in India. 242'7. 
Orants fot improvement of -- cultivation. 3533-34. 

ARGENTINE-
ue~tion Tf purcha.e of wheat from -.- -. 1133. 

ARMED FORCES-
S"t o'or~ ft . 

ARMED FORCES (EMERGENCIES ~  BILL-
Set "BilI(s)". 

ARMIW FORCES HEADQUARTERS-
~Rti n rt-

c: 

III-treatment by t.he SeourH.y Sta.ff of • Clerk of K. E. Director. who ift &110 the 
orllb.lliaing l!eOI'etary of -- Temporary Employe. Union for distrihuting Handbillt 
for Emplovees Confer"nce. 3100. 

Tempora:'Y Employees ill --. 3453-54. 

ARMED FORCES (SPECIAl" POWERS) BILT..--
See i11 ~ . 

ARMED GANO(S)-
SlOt "Gang(e),'. 

ARM8--
QueltioJD _ 

e f ti.~n  againat 'R.S.S. Organiaation re preaching of violence and collection of 
ilhcit -. etc. 3572.73. 

Fire IU'IIIft without licen." for members of Constituent Aal!embly and Provincial AlI!eJIlbli ... 
1994-95. 

Prcduction of -- and ammunition in ordnance factoril!ll in India. 165. 
PllbIioation of neW8 in B"-arat. lyoti rc -- factory in Hyderab&d SUte. 2557. 
Usurpation of -- and U1nmunit.ioll con~i nment for Coo<·h Beh,u State by Pa.kiata.n 

authorities. 1998. 
See also "Ammunition". 

ARMY(JES)-
Question rp.-

Ahwrption in thf' Indian ._- of reJugee Commi.~ioner  Oftlcel'l f.'Om 1!I ... tee Foroea 
acceded to P&kiltan. 258-59. 

Aw'llciCf! in Bihar makinl[ recruitment to Indian --. 2820. 
Amount paid to private companieft for planell cbrrrtt'red to eatry troop. and lGod. to 

Srinagar. 2285·87. 
Application of Bl'itiRh Army Act to Indian ~- RIllI position aft",r 15th Augn.t, 1947. 

1075. 
-- in accel\inl!; Stat.es alld relation" with Dominion of India. 919-22. 
IJ"itiwh pel'8onnel in Indian -- and cl.i.i1 aerviC88. 1371. 
Cantonment areas unrler -- lIuthoriti"" a.nd abolition of Cantonments. 2817·18. 
r.nsualtiflfl amongst Indian troops employed in K8.IIhmir. 659. 
Jlemohilization of Indian Emergency Commissioned Officers and other Ranb. 1667-68. 
Government's failure to ,ltet an adequatE' nufuber of troops agailllt r~ider8' concentra· 

tions in Jhanltar ama. 68. , 
Indian -- laboratory under Director of TechniCAl Development. 2805-07. . 
Meaning of private -- in reRpect of R.B.S .• Aka1i Dal and Congrela Sewa Dal. 3515. 
l\foulvies in Indian -- for religious inltructione to Mu.lim per80nnol. 1-'94. 
Number of officers and 80ldien opted for India left in Pakistan. 515. 
P...re8tllt IItrength of Commislionf'd anrl non-Commiuioned Officers in --. 433. 
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ARMY(IES)-colltd. 
Question re-

Uec;ruitment in Indian -- aftel' 15th August, 1947. 24~·2 . 
Representation by Junior -- offioere re preaent acalea of pay. 3448. 
Resolntions in public meetinga against communal orlaniatlODa, newap&pen, and pri-

vate --. 918. 
Retrenchment of V.C.O. AssiJtant Storekeeper and new recruitment in cadre of Ordnance 

Officere Civilians. 60-61. 
ooti~ of a Sikh by a soldier ' ~ reported by KAalea dated 28th December 1947. 1075. 

Utilizatton of Indian -- during peace time. 2807.08. ' 
See alJio "Forces, armed" 
Ste allO "Indian National Army." 

ARMY AND THE INDIAN AIR FORCE (AMENDMENT) BILL-

Sfe "Indian --" under "Bill(s)". 
ARMY ORDNANCE CORPS, INDIAN-

Question rt-
Al'ticles eet apart b, -- for diapolBl &I condemned. 3621·SI6, 
Physical training for Officer. of -- or Royal Indian Army: Service Corp.. "'09. 

ARMY RESEARCH INSTITUTE-
Que.tion re -- and produ()tion of military equipment. 1579-80. 

ARMY ~ ' C  CORPS, ROYAL INDIAN-
Que.tion ~-

Physical training for officer. of Indian Army Ordnance Corpe and --. 2808-09. 
Trouble over disarmying of an -- battalion in Allaha.bad C~tonment. 1351. 

ARREST--
Point of privilege railed by Shri H. V. KI@&t.h in the -- of an Honourable Member 

of the HOUM. 21·22. 
Question re-· 

__ of e~sre. Faruqi Shiv Narain, Bawa Ram C n~r~ and 8haJril Ahmad. 663-64. 
__ of pepone ill a t~ e in Delbi eng.4 in Banllirtlall a. belonging to &8.8. 

3576-77. . 
_ of R.B.S. men in Cellt.rlWly dmi~red AIWa. 35'1'4. 
~ndu8um TimC6 report re -- of persona &8 R.S.B. men. while playing football i. 
u ~.im ndi, Delhi. 3576. 

ART(H)-
Question rf 

R .' f d .. tl'on ·p ..... ally in -- alld technology and deputat.ion to RuuiA. 
eorc , ~  lOP- ('I e lU a AI lIP"''' 

~ ~ '0 r 1c1 ~ of Recorda and '-- collection. homed in India Office. Loudou. 149. 
ARTIl'1(( ,(. LTMBIS)-· 

QueKtion rl r.,,·te,; ~~ ill TIHlia manufacturing -. 1057. 
ARTIST(Sj-
~ion re ' 'o~nmm e A.Ili.t.ant.a and -- \n A.I.B. 1:569·70. 

ASSAM-
Qu ... tion rp-- . 381 

Aerorlrrlmt: :\1 Pu\nea District, Bihar and Air Servlce for --. 1 . 
All A 11.1:' ,;., RRd:o Centre for --. 994-25. . 
C · r ~f · · .- and from Calcutta by AII'. 331. 

IHna"\' 'I --." n'" M '1 f Am' E t P ki t.uL C u~e - fu! IAiA' arrival at Calcutta of down -- al rom LDgaon, al a. 
48·49. Ita'! r· l'nki B'bar with - 49-50 Con~ ' .f : .," (Of rroposea 1 way lU. 1 ng 1 . . fter Radcliff" Award 

I.:liatrid wi.a Tl"pnilLtion of West Bengal and - proVInces • . 
17ii7~1 d' te'to' 1139091 East r'o>:' l.a', I'lt"ronrhml'nt on In Ian rrl ry In --. . • for' Ind;:). 2438 

Emplo\)" , .. ,j of ~ ern ent aervants from Sy!het, -:s ~~'n. ·· . I Paki.taB 
Encroacl'ment on the Western Border of Kanmgan] u - IV1810n In -- '1. • 

G.""r"."pnL 393·94. 1_&--> ---' at..t· at P h-I.brle An I (""al fo~ ABMm Bengal Cement. C m~7 L""" ............ oon ,.0 'on 11 t 
lie Vi'"r-1{A in --. 148. 
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ASSAM-contd. 
Question r_C(mtd. 

Maintenance of term nnd condition of service of Governm6llt Employeea of Sylhet. --
opting for Indie.. 3437-38. 

Quotas of Caustic Boda, ateel, iron etc. for --. 148-49 
Rt'cruitment of aboriginals for -- Tea-Ge.rden. by Agents of Tea District l.abour 

Association on falsc hopes. 3264. 
Bedecking of bridge over Kokila river neal' N eamtighat stat-ion. 3563.64. 
Re-('m"loyment by -- of personnel opting for PIIJdstan after reconaideration of initiaJ 

.. 1I.>i'(' 2438. 
R"pai. of R ~i d aerodrome and improvement of military training centre al, Jorhat, 

---. 3461. 

ASSAMESE-
Question Tf' 1'I?cI'uitment to Administrative Services and number of -- apPo'llled. 662-63. 

ASSEMRLY-
Cancellati(JIl of meeting of the ---- fxed for Saturdays during the current lession. 1002. 
Change in timin~ of meeting of -- and extension of lunch interval. 868. 
Question U·--

Fire arms without licence for Members of Constituent Asaombly and Provincial Al8emblies 
1994-95. 

Representation to Orissa States people in Orill/.l Provincilll --. 3568·69. 

ASSESSMENT-

Question re-
-- of aIIIets of pel1l0na from Pakistan. 1375. 
llisparity in minimum limit of Business ProfitB Tax and Super Tax for ind:vidaaa ano 

undivided Hindu family. 2423. 
llisposal of income-tax appeals preferred by ~ e88ee8 from Pakistan. 1570. 
Exchange of files of income-tax cases of migrating a88es8888 between India IIlId Pakistan. 

3153·55. 
Income-tax &lBeIIlees and amount &l881led under varioue categories. 1969-71. 
Incom&-tlU rellliaed from undivided Hindu f&mil,. asall8e8l in varioUl provinC'es 

during 1945-46 and 1946·47. 2421-22. 
N oticee issued under section 34 etc. resulted in --. 1971. 
Vndivided Hindu family &lllIIleeB and taxation. 2422. 

AS:-'ilSTANT(S'1-
QUElstion Te uebarring of -- in Government of Indio! from posta higher than Assistant 

Secr('tariea. 2200. 
ATOM:C ENERGY BILL-

See "BilI(s)". 

ATOMIC RESBARCH-
~ tion Ttl -- in India. 2199, 3378. 

ATROCITY(IES)-
Que8tion rf. penalisution of ~r80n8 in Hyderabad State for hoilting Indian National Flag 

nn Indefl8ndence Day. 160 . 

. .fTTA-
Question rtl pri088 fixed b1. provinces Bnd basic import and export quc.tal of paddy, rice, 
__ • ete. for deficit UDlt.e during 1948. 41-44. 

ATTACK(S)-
Qucation rc evacuation of Non-Muslim refugees and ruultB, of -- on Parachinar Oamp. 

2118-19. 
AUCT[QN'-

Qucet.l[)Jl 1'1-

, ~ ic -- of unaerviCl:lable aircraft at Aircraft Salvage Depots at Chuori and 
Bamrauli III October, 1947. 1'729. 

Scarcity of L'Offee a.fter decontrol Bnd -- of coffee atorel. 3565. 
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AUDlT-
Demanu for Grant-General Budget. 2261. 
Demand for Grant-Railway Budget. 1195. 
Demand for Supplementary Grant-General Budget. 2872. 
Quest,lOl1 T,l-

16 

Amalgamation of Railway Accounts and -- Departments and -- of foreign traffio 
ea.rning, 981)·86. 

Pay ACaIes of 'A' grade Clerks in Secretariat and -- and AccollUta Offices. 3159-60. 
Re, amalgalll:.tion of -- and Accounts DepartmentA of Railway Hoard. 1803. 

AUE'l'RALIA--
Q:Jestion TC import of wheat from --.... 487-88. 

AUTBORITY-
Delegatio'l of 

AVJA'fION-
ill respect. of introduction of Hills. 601·02, 1286 

Demllud for GranL. 2263. 
QUt'stion TC- • 

Ail travel in 'India. 117·19. 
Post War Civil -- plans via a i~ External Air Services. 2914. 
Privilege to 'Air India' to mana.ge India's civil -- affairs in International field. 2914. 
Use of Willingdon Aerodrome for commercial --. 3247-48. 

See alao "Air Service". 

AWARD-

Questioll re ,lultll:e Rajadhyaksha'R -- 011 Rallway Jisputtls. 3263. 

A YlJRVED:l-

Motion to reduce demand for 'Medical Servic8II'-Need of encouraging the Ayurvedio 
8 ~tem of mcdicinOd and ' ~ i tr tion of Ayurvedic pructitwners. 1848·67. 

uest , ~ Te-
ProvisioDs for study of Ayurvedic system of mlOdicin8ll. 1718·20. 
Report of Committee on Ayurvedic system of medioin811 2572-73 . 

..AYYANGAU, SHRI M. ANANTHASAYANAM-
Adllli.siflil of Mhon notice questions. 260. 
Code of Civil Pl'ocedure (Amendment) Bill. 96, 'ill. 
Code of Criminal Procedure (Amendment) Bill (Amendment 

.Motion to con.ider~ u~ moved. 600. 
of Sectiona 161 and 162)-

l\1otioll lor leave to withdraw. 1284-85. 
Cottou l'extil811 Cesll Bill. 288-89, 294. 
Crim:nal 'rrihes (Repeal) Bill-

Motion for leavp to introduce-not moved. 600. 
Motion for leave to introduce. 1287. 

Delhi and Ajmer·Merwara Land Development Bill-
Motion tn refer to tlelect Committee. 25, 26 

Demand(l) for Grant(.)-Oenera\ Budget-
' ore~t, 2233. 
'Ministry of j\griculture'. 2233. 
'Ministry of Communications'. 0054 . 
• Ministry of Finance'. 2240-45, 2249, 2258-59. 
'Mini.it,·:.' of Food'. 2233. 

Dem<llld for Supplementary Grant-
'Agriculture'. 2847. 
'Capital OuUay on schemes of State Trading'. 2867-68. 
'Grants·in·aid to Provincial Governdlentll'. 2836. 
'l\Jinistry of Commer"'. 2554, 2856.57. 
'Minil!'try of Defence'. 2861·62. 
'M inislry of Industry ane! Supply'. 2862--63. 
'Ministry of States'. 2859-60. 
'Overfi18a8 Communicationll Service'. 2864·65. 

Dentists Bill. 1304·05. 1323. 
Elect.inn of -- to Standing Finance Committee. 3387. 
E.tate Dutv BiIl-

Motion to refer to Select Committee. 3309-12. 

• • 
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AYYANGAR, SHRI M. ANANTHASAYANAM-eOflU. 

General discu8siol. of the General lludget.. 1596, 1628, 1527·30. 
Income.Tax and Businell6 Profita Tax (Amendment) Bill-

Motions to consider and to refer to Select Committee. 5129-32. 
Indian Army and the Indian Air ~orce (Amendment) Bill. lJIIO. 
lndu.n Bar Councils and the Lela!. Practiwonera (Amendment} Bill-

Motion for leave to introduce-Not moved. 600. 
Motien fOI' leave to intl-oduce. 1287. 

Indian Finance Bill-
Motion to refer to Select. Committee. 2300, 2300, 2396. 
Con8ide ~tion of ClauseM. 2751·54, 2768, 'Z1f!1, 2770-77, 2783. 

Indian Power Alcohol Bill. 2621·22, 2626. 
Indian RailwaYII (Amendment) Bill. 2627. 
Indian Tea Control (Amendment) Bill. 261l·14. 
Indult .. ia.l Finance Corporation Bill-

Motion to consider as reported by Select Commit.tee. 473·77, 480, 517. 
Consideration of ClaulIBB. 548, 610, 617.18, 623, 630-33, 638, 668, 671·74, 677, 68a-8i. 

Insurance (Amlmdment) Bill. 598.99. 
Junagadh Administra.tion (Property) Bill. 3110, 3113, 3aI2-16, 3Z1O. 
Minimum Wa.gea Bill-

COillideratoion of ClalllBl. 399, 400.04, 408, 413, 446, 4IiO-51, 454, 4B7. 
Motion to paaa as ameoded. 459, 4162.. 

Moti->n re-

Election to Committee on Public Accountll. 2833. 
Election to Indian N uraing Council 2840. 
Elet:tion to the Standing Committee for Ministry of EdllCatioll. 13118-89. 
Electior. t) Standing Finance CODlJDittee. 2835·36. 
Industria.l policy of Gllvernment of India. 3401, 3423-26. 

Hot.ie11 to reduce demand for-
'Cabinet'--

IIla.dequatt' number of Minuter! and conllllquent lack of eftective control over Depart.-
meDts. 1783. . 

Planning policy of GovernmllD\. 1783. • 
'Indnatriee and 8uppUe.'-Direetor GenIll1!l of Diapoeala, ~u. CommiHion.· aad India 

Storee Department, London. 1658-63, 1682. ·1 
'Medic&! Services'-Inadequacy of mediea.l relief. lB6.l. 
'Iliniltry of Commerce'-

Appointment of Trade Commillllionera. 1819-94, l&J11, 1846-4'1. 
COllstll1 Shipping and Insurance. 1819-24, 1&, 1846-41. 
Export and import policy a.nd esta.bli,hmem of all Indian Ooameroi-.l Corporat.bn. 

1819·24. 1832. 1845·47. 
International Trade a.greement. 1819-24, 1832, 1845 41. 

'MiniRtry of Health'-Public hea.1th pohc;y. l863. 
'Ministry I)f Indultrya.nd Supply'-

AclmilliRtration of State indult.riea ill purel and Sindhri i'aot.ol')' in partMelar. 
16.'i8·63, 1682. 

Creation of a Commercial and Industrial IIIII'Vioe and. peoliD, up of t.ecbWcialll. 1611-63, 
1682. 

DispwBl policy. 16S8 .. 63, 1682. 
Stepping up of production of large and lIDall _Ie iadWltm. 1658-63. 1_ 

'Mini"tn' of Works. Min ..... and Power'-
Polio,: r" hnildinll of o ~eR and qUII"'..,.,. 191720. IE. 
Polic" " deve'o!,ment of mineral reaourcea. 191'7·11), 1923. 
Utq;" ""'r of wnt.er ".,ROllrers p.nd P"licy ot Oent.ral Water·POW'lI, irrigation and 

Na.viga.tion Commisllion. 1911.3), 1923. 
Motion to rf'llure Bupplemonbry demanti lor--

'~ it  Outlay on Civil Aviation'-Creation of a Stetutory Corporation .. take 
ovrr n·i'1e~. of Air India Tnt.ematioaal Limited. 2843.45. 

M,.,tor V"h;l'lea (Amendment) BiIl-
Moti"" f"T lp"V1' to introduce. 1288. 

ro~c~i t' n"tieR Continulltion Rill. 2584 .. 99, 2594. 2605 .. 011. 
Provincial Tn.,.,lvencv IAmendmentl FJill-

Motion jo conRider as rflpoT't,,,d hy 8f11eot Committee. 3006. 31O'J.03. 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150

